
 1  Series,  Vol.  XXXHI—No.  36
 सदहा  री

 LOK  SABHA

 DEBATES

 (Highth  Session)

 (Vol.  XXXIII  contains  Nos.  1I—20)

 LOK  SABHA  SECRETARIAT
 NEW  DELHI

 63  nP.  (neann)  THREE  SHILLINGS  (FOREIGN)



 CONTENTS

 [Seconp  SERIES—Volume  XXXIII—August  77  to  29,  959/Sravana  27  to  Bhadra  7
 x88r  (Saka)  ]

 No.  :—Monday,  August  17,  1959/Sravana  27,  7887  (Saka)—

 Oral  Answers  to  Questions—
 Starred  Questions  Nos.  497  to  493,  496,  498,  500  to  502,  507,  503  to  506  and

 96  LSD—9.

 COLUMNS

 §08  to  572  2667---2706

 Written  Answers  to  Questions.—
 Starred  Questions  Nos.  494,  495,  497,  499  and  533  to  536.  2706--2I
 Unstarred  Questions  Nos.  890  to  956  and  958  to  .025  272I—2808

 Re:Motions  for  Adjournment  280g—I0

 Papers  laid  on  the  Table  28I0-II

 Message  from  Rajya  Sabha  28II-I2

 Demands-—-Supplementary  for  Grants  3  28I2

 Calling  Attention  to  a  Matter  of  Urgent  Public  Importance—
 Accumulation  of  tobacco  stocks  in  Andhra  Pradesh  28I2—I4

 Resolution  Re:  Proclamation  in  respect  of  Kerala  238  42926,

 Daily  Digest.  2927—34

 No.  12—Wednesday,  }  I9,  1959/Sravana  28,  ‘1881  (Saka)—

 Oral  Answers  to  Questions—
 Starred  Questions  Nos.  537  to  539,  542  to  544,  546,  547,  §§0—557

 and  559—563  (2935-73
 Written  Answers  to  Questions.—

 Starred  Questions  Nos.  540,  54I,  545,  548,  549,  558,  564  to  583  2973-84 4
 Unstarred  Questions  Nos.  1026—I117  298  5—3026

 Re:  Motions  for  Adjournment  3036—42

 Paper  laid  on  the  Table  3043

 Messages  from  Rajya  Sabha  3043-44
 Committee  on  Private  Members’  Bills  and  Resolutions—.

 Forty-seventh  Report  3044
 Petition  re:  Andhra  Pradesh  and  Madras  (Alteration  of  Boundaries)  Bill  3044

 Calling  Attention  to  Matter  of  Urgent  Public  Importance—
 Bomb  explosion  in  Delhi  3044—46

 Business  of  the  House  3046
 Resolution  re:  Proclamation  in  respect  of  Kerala  3046—+3206

 Daily  Digest.  3207—--I4

 No.  13—Thursday, 40  August  20,  959/Srauana  29,  I88:  (Saka)—-

 Oral  Answers  to  Questions—~
 Starred  Questions  Nos.  584,  586  to  588,  590  to  594,  596,  608,  595  and  597

 to  600  32I5—SI
 Written  Answers  to  Questions--

 Starred  Questions  Nos.  585,  '589,  60I  to  607  and  609  to  63I.  325I—7!
 Unstarred  Questions  Nos.  I48  to  II97  327I—-3320



 Cou
 Business  of  the  House  डर  डर  332I—23
 Papers  laid  on  the  Table  3323—24
 Messages  from  Rajya  Sabha  1  324
 Committee  on  Absence  of  Members  from  the  Sittings  of  the  House—

 Fifteenth  Report  3324—25
 Correction  of  Statement  re:  Situation  in  Pondicherry  3325—27
 Resolution  re:  Proclamation  in  respect  of  Kerala  !  3327—7424
 Oil  and  Natural  Gas  Commission  Bill  j  3424  —46

 Motion  to  consider  Og  3424—42
 Clauses  2  to  32  and  I  3442—46
 Motion  to  pass.  =  440

 International  Monetary  Fund  and  Bank  (Amendment)  Bill—
 Motion  to  consider  3446—5¢

 Central  Excises  and  Salt  (Amendment)  Bill—Introduced  3"
 Business  Advisory  Committee—

 Forty-first  Report  !  i  i  345I—S  2
 Daily  Digest  3453—S8

 No.  14—Friday,  August  21,  1959/Sravana  30,  7887  (Saka)

 Oral  Answers  to  Questions—
 Starred  Questions  Nos.  632  to  643,  645.  646,  649—653—.  346I—97

 Written  Answers  to  Questions—
 Starred  Questions  Nos.  644,  647,  648,  654  to  676  and  IIo  3498 —3513
 Unstarred  Questions  No.  ri98  to  r285_  3514—60

 Motions  for  Adjournment—
 Alleged  violation  of  Indian  air  space  over  Calcutta  3560—¢

 Papers  laid  on  the  Table  3562—63
 Messages  from  Rajya  Sabha.  i  3563-अ
 Business  of  the  House  3564--6
 Business  Advisory  Committee—

 Forty-first  Report  a  :  ?  3565
 Discussion  re:  rise  in  foodgrains  prices  ‘  3566—3629
 Committee  on  Private  Members’  Bills  and  Resolutions—

 Forty-seventh  Report  3630
 Resolution  re:  Nationalisation  of  Banks  363I—82
 Resolution  re:  Reference  of  Tibet  issue  to  the  U.N.O  3682—90
 Daily  Digest  Fs  369I—98

 No.  5—Saturday,  August  22,  9§9/Sravana  3I,  I88!  (Saka)

 Oral  Answers  to  Questions—
 Starred  Questions  Nos.  677,  680,  68I,  682,  683,  685,  686,  688,  689,  697

 695,  696,  699,  700,  702,  704  3799 —373,

 Written  Answers  to  Questions—
 Starred  Questions  Nos.  678,  679,  684,  687,  690,  692  to  694,  697,  698,  70I,

 703,  705  to  708  :  3736--43
 Unstarred  Questions  Nos.  I286  to  376

 37439
 Death  of  Syed  Fazl  Ali  3797—3800
 Statement  re:  Accident  to  Hoist  Chamber  at  Bhakra  3800—<€  I
 Motion  for  adjournment—

 Accident  to  Hoist  Chamber  at  Bhakra  .  380I—  4
 3804—05 Papers  laid  on  the  Table



 iii

 Pace
 Business  of  the  House
 International  Monetary  Fund  and  Bank  (Amendment)  Bill

 Motion  to  consider
 Clauses  2  to  §  and  r
 Motion  to  pass

 Discussion  re:  Rise  in  Foodgrain  Prices
 Half-an-hour  discussion  re:  Hydrogenated  Oils
 Daily  Digest.

 x

 No.  6—Monday,  August  24,  959/Bhadra  2,  88  (Saka)
 Oral  Answer  to  Questions—
 Starred  Questions  Nos,  710,  7II,  73  to  715,  7780  723  and

 729.  हि  न
 Short  Notice  Question  No,  2

 “FWritten  Answers  to  Questions—
 Starred  Questions  Nos.  709,  772,  716,  777,  724,  730  to  769

 -
 Unstarred  Questions  Nos.  I377  and  379  to  456

 Motions  for  Adjournment—
 @  Hunger-strike  by  Delhi  teachers
 (2)  Indians  in  Tibet

 Papers  laid  on  the  Table
 Message  from  Rajya  Sabha
 Statement  re:  Accident  to  Hoist  Chamber  at  Bhakra
 Statement  re:  Demands  for  Excess  Grants  (Himachal  Pradesh),  1956-57
 Statement  re:  Demands  for  Excess  Grants  (Delhi),  1956-57

 Calling  Attention  to  a  Matter  of  Urgent  Public  Importance—
 Reported  presence  of  Chinese  Submarines  off  West  Coast  of  Kerala

 Committee  on  Absence  of  Members  from  the  Sittings  of  the  House—
 Fifteenth  Report

 Business  of  the  House
 Kerala  Local  Authorities  Laws  (Amedment)  Bill—Introduced
 Demands  for  Excess  Grants
 Statement  re:  Pay  Commission  Report
 Demands  for  Supplementary  Grants
 Central  Excises  and  Salt  (Amendment)  Bill—

 Motion  to  consider

 Daily  Digest

 Nu.  i7—Tuesday,  August  25,  959/Bhadra  3,  88i  (Saka)

 Oral  answers  to  questions—
 s+  Starred  Questions  Nos.  770  to  778,  792  779,  781,  782,  784,  785,  787;  789,  791,

 793  to  796  and  798

 Written  answers  to  questions—

 am
 Starred  Questions  Nos.  780,  783,  786,  788,  790,  797  and  799  to  8i0

 Unstarred  Questions  Nos,  745५  to  1565  and  1567.
 Committee  on  Private  Members’  Bills  and  Resolutions—

 Forty-eighth  Report
 »  etitions  re:

 ©  (x)  Accidents  at  Railway  crossings
 (2)  Amendment  of  Indian  Arms  Rules

 Statement  re:  Demands  for  Supplementary  Grants  (Kerala),  1959-60

 COLUMNS
 3805—07
 3807—46
 3807—46

 3846
 3846

 3847—3930
 3930—48
 3949—56

 3957—98
 3998—4000

 4000—25
 4025—67

 4067—73
 4073—78

 4078-79
 4079-80

 4080  —87
 4088
 4088
 4088

 4088—90

 4097
 4092-93

 4093-94
 (4094—4116.

 4II6—I8
 4Ir8—85

 ‘4186—4210

 42II—8

 42I9—60

 4260—69

 4270-4340

 4340

 4347
 4347



 Iv
 “sy

 Correction  of  Answer  to  Starred  Question  No.  496
 Bills  Introduced:

 (t)  Appropriation  (No.  4)  Bill,  7959
 (2)  Appropriation  (No.  5)  Bill,  959
 (3)  Appropriation  (No.  6)  Bill,  959

 Central  Excises  and  Salt  (Amendment)  Bill
 Motion  to  consider
 Clauses  r  and  2
 Motion  to  pass

 Kerala  Local  Authorities  Laws  (Amendment)  Bill
 Motion  to  consider
 Clauses  2  to  7  and  7
 Motion  to  pass

 Prevention  of  Cruelty  to  Animals  Bill—
 Motion  for  concurrence

 Motion  re:  Report  of  Sanskrit  Commission
 Petition—Andhra  Pradesh  and  Madras  (Alteration  of  Boundaries)  Bill
 Daily  Digest

 No.  38.—Thursday,  August  27,  959/Bhadra  5,  83  (Saka)—
 Oral  Answers  to  Questions—

 Starred  Questions Nos.  8II  to  820,  828,  82I  to  824,  827,  830,  83I;  833,  8375
 843,  840  and  84I

 Short  Notice  Question  No.  3
 Written  Answers  to  Questions—

 cared
 Questions  Nos.  825,  826,  829,  832,  834  to  836,  838,  839,  842,  844

 to  863
 Unstarred  Questions  Nos.  568  to  1618  and  3620  to  7677

 Papers  laid  on  the  Table
 Petition  re.  Indian  Arms  Rules

 Bills  Introduced—
 I.  Government  Savings  Bank  (Amendment)  Bill
 2.  Government  Savings  Certificates  Bill
 3.  Public  Deot  (Amendment)  Bill

 Bills  passed
 t.  Appropriation  (No.  4)  Bill,  959

 2.  Appropriation  (No.  5)  Bill,  959
 3.  Appropriation  (No.  6)  Bill,  .959

 Prevention  of  Cruelty  to  Animals  Bill—
 Motion  for  concurrence

 Demands  for  Supplementary  Grants  (Kerala)
 Motion  re:  Fourteenth  Report  of  Law  Commission

 Arrest  and  Release  of  Members
 Daily  Digest

 No.  t9—Friday,  August  28,  :959/Bhadra  6,  I88  (Saka)—
 Oral  Answer  tos  Questions—

 Starred  Questions  Nos.  866  to870,  872  to  874,  876  to878,  880,  882,  883,  886
 to  889,  89  and  892

 Short  Notice  Questions  Nos.  4  to  7

 COLUMNS
 (4341-42

 4342
 4343
 4343

 4344-55
 4344—50

 4357
 ‘4351I—55,

 4358—71
 4355—70

 4370
 4377

 371—4419,
 ‘4419—84
 4484--86
 4487-94

 4495--4534
 4534—38

 3538—55
 3556—4609

 4609
 4670

 4670
 46I0

 46I0-II

 46:I-I2
 46I2-I3
 4613-14  4

 ‘4614—59

 4659—78
 4678—4743

 4777
 4745--52

 4753--92
 4792—4809

 x.
 +
 =



 COLUMNS
 Written  answers  to  questions—  aA

 Starred  questions  Nos.  871,  875,  879,  88I,  S84,  8855  890  and  893,  to  973  4809—~26°
 Unstarred  questions  Nos.  4672  to  173300  i  4826—60

 Motion  for  Adjournment—
 Situation  in  India’s  northern  border  4860—73

 Papers  laid  on  the  Table  .  4873-74
 Correction  of  Answer  to  Short  Notice  Question.  4874
 Message  from  Rajya  Sabha  +  4874
 Calling  Attention  to  a  Matter  of  Urgent  Public  Importance—

 Reported  recommendations  of  the  Pay  Commission  4875—77
 Motion  re.  Policy  of  Government  in  regard  to  Public  Borrowing  नि  4877—4909
 Committee  on  Private  Members,  Bills  and  Resolutions—

 Forty-eighth  Report  |  4909-70
 Bills  introduced—

 (1)  The  Transport  Co-ordination  Bill,  .959  by  Shri  Jhulan  Sinha  4970
 (2)  The  Industrial  Disputes

 (Amendment)  Bill,  959  (Amendment  of  section  3)
 by  Shri  Ram  Krishan  Gupta.  4970

 (3)  The  Co-operative  Societies  (for  Union  Territories)  Bill,  3959  by  Shri
 Arjun  Singh  Bhadauria_..  495

 Code  of  Criminal  Procedure  (Amendment)  Bill,  .957—

 (Omission  of  sections  ‘107,  709  and  tr0  and  amendment  of  section  6I)  1  H  491I~34
 Motion  to  consider—negatived
 States  Reorganisation  (Amendment)  Bill,  1958  (Amendment  of  section  5)

 Motion  to  consider—negatived  4934—78
 Mirzapur  Stone  Mahal  (Amendment  )  Bill,  958  (Amendment  of  section  3)

 Motion  to  consider  ;  4978
 Business  Advisory  Committee—

 Forty-second  Report  }  4978
 Daily  Digest  4979—86

 No.  20—-Saturday,  August  29,  9§59/Bhadra  7,  88I  (Saku)—

 Oral  answers  to  questions—
 Starred  Questions  Nos,  974  to  928,  930,  935  and  936  4987—5026

 Written  answers  to  questions—
 Starred  questions  Nos.  929,  93I  to  934  and  937  to  960.  5026—4I
 Unstarred  Questions  Nos,  773400  r808  1  504I—80

 Re:  Motions  for  Adjournment.  |  .  5080—84,
 5085-86

 Papers  laid  on  the  Table.  t  H  Hf  Hf  .  5084-85
 Business  of  the  House  i  :  1  .  5086—94
 Business  Advisory  Committee—

 Forty-second  Report  -  5094—96
 Withdrawal  of  certain  Members  from  the  House.  5096-97,  5099
 Demands  for  Supplementary  Grants  (Kerala)  5099—5139
 Motion  re:  Policy  of  Government  in  regard  to  Public  Borrowing...  5139—67
 Motion  re:  Report  of  Nationai  Small  Industries  Corporation  Private  Limited  5167—S216
 Daily  Digest.  §2I7—22
 Consolidated  Contents  [August  7  to  29  ,  959/Sravana  26  to  Bhadra  7,  488r  (Saka)}  i—v

 N.B.—The  sign  +  marked  above  a  name  of  a  Member  on  Questions,  which  were  orally  answered
 indicates,  that  the  Question  was  actually  asked  on  the  floor  3  the  House  by  that  Member.

 96  LSD.—I0.



 ee  A  कससममस  1...
 LOK  SABHA  DEBATES*

 3957
 LOK  SABHA

 Monday,  August  24,  959/Bhadra  2,
 88l  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 {Mr  Speaxer  tn  the  Chatr]

 ORAL  ANSWERS  TO  QUESTIONS

 Orphangunj  Market  at  Caicutta
 7

 hri  Barman:
 *710  Shri  Subodh  Hansda:

 {  Shri  S.C  Samanta:
 Will  the  Minister  of  Works,  Housing

 aud  Supply  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 West  Bengal  Government  have  agreed
 to  purchase  the  Orphangun)  Market
 at  Calcutta,  and

 (b)  if  so,  the  details  of  the  purchase
 or  transfer?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K
 Chanda):  (a)  Yes,  Sir

 (b)  The  details  of  transfer  of  the
 Market  are  in  the  process  of  finalisa-
 tion

 Shri  Barman:  May  I  know  whether
 there  38  any  latest  valuation  of  the
 market,  and  if  so,  what  it  18,  and  also
 what  the  income  during  the  past  few
 years  was?

 Shri  Anil  K  Chanda:  The  income
 on  an  average  is  about  Rs  23,000  a
 month  The  cost  of  mamtenance  and
 ef  running  the  market  is  about
 Rs,  4,800  a  month  We  have  agreed
 te  sell  it  to  the  Bengal  Government
 for  Re.  28  lakhs.

 785  LSD—i
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 Shri  S  0.  Samanta:  May  I  know

 to  whom  this  market  originally
 belonged,  and  how  it  has  come  to  the
 Centra)  Government?

 Shri  Anii  K  Chanda:  It  has  a  long
 history  behind  it  Originally,  it
 belonged  to  a  benevolent  society
 known  as  the  Military  Orphans
 Societ.  meant  for  the  children  leit
 behind  by  British  soldiers  in  Bengal
 in  indigent  condition  It  was  started
 in  ३772  It  was  taken  over  by  the
 Government  of  India,  or  rather,  by
 the  Secretary  of  State  for  India  m
 866  Since  then,  it  hag  been  in  the
 possession  of  the  Government  of  India

 Shri  Barman:  The  first  part  of  my
 question  has  not  been  answered  I
 wan‘eg  to  know  whether  there  had
 been  any  latest  valuation  of  the  pro-
 perty  It  has  been  sold  for  Rs  25
 Jakhs

 Shri  Anil  हु,  Chanda:  It  is  to  be
 sold

 Shri  Barman:  What  was  the  latest
 valuation  as  ascertained  by  the  Cen-
 tral  Government?

 Shri  Anil  K  Chanda:  So  far  as  the
 land  5४  concerned,  itis  about  36  bighas
 valued  at  about  Rs  20  lakhs  So  far
 as  the  structures  are  concerned,  it  i5
 very  difficult  to  come  to  an  exact  esti-
 mate  of  the  value  of  the  structures,
 some  of  which  ate  very  old  We  held
 it  to  be  about  Rs  2  lakhs,  while  the
 Bengal  Government  held  it  to  be
 about  Rs  5  lakhs

 Shri  5.  C  Samanta:  Is  it  not  a  fact
 that  the  mcome  from  this  market  .s
 Rs  3  lakhs  per  year,  and  xf  so,  why
 is  this  transferred  to  the  West
 Bengal  Government?

 Bhri  Anti  K.  Chanda:  it  has  basi-
 cally  become  a  sium,  and  the  Bengal
 Government  are  most  eager  that  it
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 should  be  cleared  up  and  the  land
 utilised  for  low  income  group  housing.

 थी  'रचुनाथ  सिह  भापने  जो  इसका
 एसेसमेट  दिया  है  उससे  यह  जाहिर  होता  है
 कि  ४  लाख  ६०  हजार  रुपया  सालाना  इसकी
 झ्रामदनी  है  तो  उसका  २०  गुना  किया  जाये
 जो  कि  भाफिशिल  रेट  होता  है  तो  ५०
 उसकी  कीमत  होती  है  शौर  जब  उसकी  ५०
 लाख  कीमत  होती  है  तो  २५  लाख  पर  यह
 क्यो  ट्रासफर  किया  जा  रहा  है  ?

 Shri  Anil  K.  Chanda:  The  Bengal
 Government  did  not  accept  our  valua-
 tion  «It  was  a  sort  of  negotiation
 between  the  two  Governments,  and  7
 took  a  very  long  time,  eventually,  we
 came  to  an  agreed  amount  of  Rs  25
 lakhs

 tt  रघुनाथ  सिंह  २५  लाख  रुपये  का

 नुक्सान  करके  इसे  क्यो  बेच।  जा  रहा  है  ?

 Mr.  Speaker:  Hon  Members  are
 recommending  almost  every  time
 some  grants  or  subsidies  to  the  State
 Governments  Are  we  not  all  repre-
 senting  Bengal  also  here?  We  are
 representing  the  country  from  one  end
 to  the  other,  from  the  Central  Govern-
 ment  to  the  various  State  Govern
 ments  If  the  hon  Mhnister  says  that
 it  75  subsidy,  then  the  hon  Members
 will  keep  quiet,  y

 "ft  रघुनाथ  लिह  दसको  सबसिडी  कह
 क्र  दे  दिया  जाये  तो मुझे  कोई  ऐतराज  नही
 होगा  ।

 Mr  Speaker:  There  is  no  meaning
 in  pursuing  such  questions  as  this  I
 thought  hon  Members  would  recom-
 mend  grant  of  this  land  free  because
 4६  छ  a  slum

 Export  of  Shoes
 +

 f  Shri  8.  ९.  Samanta:
 ‘|  Shri  Sabodh  Hansda:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state’

 (a)  whether  fresh  orders  for  the
 supply  of  shoes  have  been  received  by
 Government  from  abroad  during  1959;

 बाय,
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 (9)  if  so,  from  which  countries,  and
 (९)  how  much  has  been  supplied  so

 far  against  these  orders?
 The  Minister  of  Commerce  (Shri

 Kanango):  (a)  Yes,  Sir

 (b)  USSR,  GDR  and  Poland

 (c)  A  statement  is  laid  on  the  Table
 of  the  House  {See  Appendix  III,
 annexure  No  1

 Shri  S  C  Samanta:  From  the  state-
 ment  l  find  that  the  demand  38  far
 greater  than  the  production  in  the
 country  May  I  know  what  steps  are
 being  taken  to  increase  the  produc-
 tron?

 hri  Kanungo:  The  assessment  of
 the  hon  Member  is  not  exactly  cor-
 rect,  the  point  is  that  the  production
 73  being  geared  up  to  the  demand

 Shri  8  C.  Samanta:  Is  it  not  a
 fact  that  an  export  sub-committee  of
 the  panel  of  experts  on  leather  and
 leather  goods  was  established  in  this
 behalf,  and  if  so,  how  far  has  that
 committee  proceeded  in  the  matter  of
 manufacturing  everything?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  It  has  been  estab-
 lished,  and  it  has  met  more  than
 thrice,  over  and  above  that,  we  have
 also  established  an  advisory  board  for
 Jeather  in  the  Khad:  Commission

 Shri  S  M.  Banerjee:  From  the
 statement  I  fing  that  as  against  60,000
 pairs  to  be  shipped  to  GDR  only  50
 have  been  supplied  up  to  June  959
 May  I  know  when  they  wanted  deli-
 very  of  all  these  shoes,  and  why  there
 has  been  this  delay?

 Shri  Kanungo:  It  depends  upon  the
 ispection  at  the  shipping  end  and
 also  the  term  of  delivery  in  the  con-
 tract

 Shri  N  B  Muniswamy:  May  I  know
 whether  a  portion  of  the  orders
 placed  by  the  foreign  countries  will
 be  asked  to  be  executed  by  the  non-
 organised  section  of  the  industry?
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 Sst  Hamonge:  Yes,  a  large  bulk  of
 #  is  being  produced  in  the  :mall-
 scale  industries  sector.  .

 Shri  Vidya  Charan  Shukla:  While
 answering  a  question  previously,  the
 hon.  Minister  had  indicated  that  7000
 pairs  of  shoes  were  rejected;  and  it
 was  also  stated  that  these  would  be
 supplied  after  modification  to  further
 orders.  May  I  know  whether  those
 rejected  shoes  have  been  included  in
 these  orders  which  are  being  supplied
 now?

 Shri  Kanungo:  No,  the  orders  were
 from  other  countries.

 सेठ  झचल  सिह  क्‍या  मत्री  महोदय
 कृपा  कर  के  यह  बतलायेंगे  कि  जो  जूते  सप्लाई
 कपि  जा  रहे  हैँ  वे  ऐक्रोडिग  टु  दी  स्टैन्डर्ट

 हूँ  या  उन  में  से  रिजेक्ट  हो  रहे  हैँ  4  हे
 a

 st  कानूनगों
 कम  हुभा  है  ।

 Cotton  Textile  Export  Promotion
 Scheme

 113,  Shri  Radha  Raman:  W4ll  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  extent  to  which  the  Cotton
 Textile  Export  Promotion  Scheme  has
 borne  fruit;

 नहो  रिजैक्शन  बहुत

 (b)  the  position  of  exports  during
 the  past  three  months,  and

 (९)  the  position  of  competition  with
 other  countries  that  India  has  to  face?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  The  scheme  has  helped  to  arrest
 and  to  some  extent  reverse  the  decline
 in  the  volume  of  exports  noticed
 during  ‘1958,

 (b)  There  has  been  improvement  in
 textile  exports  during  the  period  May
 to  July,  959  over  the  corresponding
 periog  of  1958,

 (c)  India  continues  to  face  severe
 competition  from  other  exporting
 countries.
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 Bhri  Radha  Raman:  May  |  know
 which  are  the  countries  that  have
 taken  advantage  of  our  scheme  for
 textile  export  promotion,  and  to  what
 extent?

 Shri  Satish  Chandra:  The  textile
 export  promotion  scheme  enables  our
 textile  mills  and  exporters  of  compete
 better  in  the  international  market.
 There  is  no  question  of  other  countries
 taking  advantage  of  it.  This  38  for
 our  own  advantage.

 Shri  Damani:  May  I  know  how  far
 the  export  of  fine  and  superfine  cloth
 has  increased,  and  if  it  has  not
 increased,  the  reasons  therefor?

 Shri  Satish  Chandra:  The  hon.
 Member,  as  a  textile  millowner  should
 know  better  about  those  reasons  The
 greater  demand  in  the  international
 market  75  for  medium  and  coarse
 varieties  of  cloth  from  India.  Tanzebs
 and  malmals  afe  not  used  in  all
 foreign  countries

 Shri  Rameshwar  Tantia:  May  I
 know  whether  it  is  a  fact  that  20  per
 cent  of  the  imported  cotton  is  allowed
 to  be  used  by  the  exporting  mulls,  and
 if  so,  whether  Government  would
 consider  the  question  of  increasing  this
 allotment  so  as  to  give  more  incen-
 tive  to  those  mills?

 Shri  Satish  Chandra:  20  per  cent  is
 allowed  to  the  mills  at  the  ports  and
 their  vicinity;  if  they  are  200  miles
 outside  the  port,  but  within  a  distance
 of  400  miles,  then  22  per  cent  is
 allowed,  and  if  the  distance  is  more
 than  400  miles,  25  per  cent  is  allowed

 Shri  Rameshwar  Tantia:  My  ques-
 tion  was  whether  Government  would
 consider  the  question  of  increasing
 the  percentage  of  imported  cotton  to
 be  used  by  these  mills  for  exporting
 cloth  so  as  to  give  more  incentives  to
 them?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 Only  very  recently,  an  increase  has
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 been  made,  and  it  will  be  very  wrong
 on  the  part  of  Government  to  make
 érequent  changes  in  these  things.  [
 Shink  it  is  neither  good  for  the  indus-
 try  nor  for  Government.

 Shri  Damani:  May  I  know  whether
 Government  have  received  some  sug-
 gestions  from  associations  or  indivi-
 @nals  for  the  augmentation  of  the
 export  of  fine  and  superfine  cloth?

 Shri  Satish  Chandra:  The  present
 policy  has  been  announced  very
 recently,  in  fullest  consultation  with
 the  cotton  textiles  consultative  Board,
 which  has  got  eminent  men  from  the
 textile  industry  on  it.

 Shri  Morarka:  In  answer  to  part
 (b)  of  the  question,  the  hon.  Deputy
 Minister  stated  that  the  exports  had
 improved  as  compared  to  last  year.
 May  I  know  the  exact  extent  to
 which  improvement,  has  taken  place?

 bri  Satish  Chandra:  I  said  this
 about  the  last  three  months,  May,
 dune  and  July.  We  have  exact  figures
 for  the  month  of  May.  In  that  month,
 exports  were  a  little  over  Rs.  4  crores
 @s  compared  to  a  little  less  than  Rs.  4
 crores  in  the  month  of  May  1958.
 Reports  are  that  in  the  months  of
 June  and  July  the  exports  have  been
 much  higher.  In  the  month  of  July
 959  the  figure  is  provisional—they
 are  expecteq  to  have  touched  the
 @gure  of  70  million  yards  as  against
 $2  million  yards  in  July  1958.

 की  चुनाव सिह क्ति  :  भ्रापने  कहा  1? अ
 एक्सपोर्ट  में  इम्पूवमेंट  हुभा है  हम  यह  जानना
 चाहते  हैं  कि  यह  इम्प्वमेंट  साउथ  ईस्ट  एशिया
 के  देशों  में  हुआ  है  या  भ्रफीका  में  जहां  कि
 हुमाक्ा  कपड़ा  जाता  है  ?

 थी  सतीश चना  :  यह  ग्रेक प्रय  तो  इस
 बकता  मेरे  पास  नहीं  है।  प्रगर  माननीय  सदस्य
 किसी  विशेष  मुल्क  के  दारे  में  पूथना  चाहते
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 को  रघुनान  कल्  :  में  साडव  स्ट  एलिया
 के  दारे  में  पूछ  रहा  हूं,  दो  ही  जगह  दो  हमाएा
 कपड़ा  जाती  है,  साउथ  ्स्ट  एथिया  में  भौर
 बफीका  ये  ।

 भी  |... अ  चम्बा :  इस  बकता  तो  सवा

 यही  है  कि  क्या  यहां  से  एक्सपोर्ट  बढ़  रहा  है  ।
 किस  किन  मुल्कों  को  बढ़  रहा  है  इसके  भ्रलय-
 लग  झांकड़े  इस  बक्त  मेरे  पास  नहीं  है  t

 Shri  Tyagi:  In  view  of  the  fact
 that  quite  a  few  other  countries  are
 out  in  the  market  to  compete  with  our
 textile  trade  in  foreign  countries,  have
 Government  considered  the  possibility
 of  switching  on  the  production  of  fine
 and  superfine  cloth  to  coarse  cloth  and
 trying  to  see  that  our  markets  outside
 are  increased?

 Shri  Satish  Chandra:  Markets  out-
 side  have  a  demand  for  medium  and
 coarse  cloth,  not  for  fine  and  superfine
 cloth.

 Shrj  Tyagi:  I  am  suggesting  that
 the  capacity  useq  in  India  for  manu-
 facturing  such  quality  of  cloth  could
 be  switched  towards  the  manufacture
 of  medium  cloth  so  that  we  can  sell
 more  of  it  outside

 hri  Satish  Chandra:  The  present
 problem  s  to  sell  more  of  our  present
 output  of  medium  and  coarse  cloth
 We  have  got  a  surplus  of  these  varie-
 ties  and  are  trying  to  find  additional
 markets  for  the  same.

 Shri  S  M.  Banerjee:  The  hon
 Minister  just  said  that  there  is  some
 improvement  in  the  export  of  mediura
 and  coarse  cloth.  May  I  know  whe-
 ther  as  a  result  of  this  increase  in
 export  our  surplus  has  been  reduced,
 ang  if  so,  to  what  extent?

 Shri  Satish  Chandra:  The  accumu-
 lation  of  stocks  has  practically  dis-
 appeared  from  the  mills.  They  have
 more  or  less  returned  to  the  normal.
 As  I  have  indicated  just  now,  ex-
 ports  have  shown  a  marked  improve-
 ment  in  the  last  one  or  two  months.



 Shr{  Satish  Chandra:  There  has  been
 acute  competition  from  China,  Japan
 and  Hongkong  in  the  South-East  Asian
 markets.  The  incentive  schem  is
 designed  to  improve  our  competitive
 position  in  those  markets.

 Mr,  Speaker:  Since  those  measures
 were  adopted,  how  far  has  the  posi-
 tion  improved?  That  is  the  question.

 Shri  Satish  Chandra:  These  mea-
 sures,  as  I  said  just  now,  were  adopt-
 ed  in  the  month  of  May,  figures  for
 which  I  have  given.  The  figure  for
 July  shows  an  increase,  according  to
 provisional  figures,  of  about  20  million
 yards  in  one  month.

 Shri  Ramanathan  Chettiar:  May  !
 know  whether  China  is  a  serious
 competitor  in  the  field  of  export  of
 textiles  to  foreign  countries?  If  go,
 what  steps  are  being  taken  by  Gov-
 ernment  to  meet  that  competition?

 Mr.  Speaker:  That  is  exactly  what
 he  has  been  saying  in  regard  to  the
 South-Rast  Asian  markets.

 Shri  Ramanathan  Chettiar:  It  is  not
 only  in  South-East  Aslan  countres,
 but  in  other  countries  also.

 Shri  Lal  Bahadur  Shastri:  The
 Deputy  Minister  has  already  answered
 those  questions.  We  have  taken  steps
 Of  course,  China  and  any  other  coun-
 try  would  like  to  compete  with  India.
 They  also  Want  to  increase  their
 exports.  But  we  are  taking  steps  and
 it  seems  that  there  has  been  a  distinct
 improvement.  We  hope  the  position
 will  improve  better  in  future

 Shrimati  Parvathi  Krishnan:  Is  it
 not  a  fact  that  one  of  the  reasons  why
 our  textile  experts  were  going  down
 was  the  complaint  that  some  of  the
 goods  that  were  being  delivered  were

 mote  important  part?  What  steps  are
 belng  taken  to  see  that  the  goods  we
 sent  out  are  of  an  improved  quality?
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 |... अ  See  Clatidra:  There  are  no

 general  complaints  of  this  nature,
 There  might  have  been  an  individu? lapse  here  or  there.  These  are  not
 general  complaints.  If  these  com-
 plaints  were  there,  our  exports  would
 not  show  an  improved  trend,  es  they are  doing  now.

 Shri  M.  Banerjee:  The  hon,
 Minister  has  ssid  thaf  there  is  now
 Practically  no  accumulation  of  cloth. Are  Government  in  a  position  now  to run  those  mills  which  were  producing coarse  and  medium  cloth?  What  steps are  being  taken  in  that  direction?

 Shri  Satish  Chandra:  It  hardly 875९8  out  of  this  question,
 Shri  8.  M.  Banerjee:  It  does.

 Indians  fn  South  Africe

 114,
 {

 Shri  Ram  Krishan  Gupta:
 Shri  Muhammed  Ellas:

 Will  the  Prime  Minigter  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  969  on  the  6th  March, 72989  and  state:

 (a)  whether  the  South  African  Gov-
 ernment  have  since  made  any
 approach  to  open  negotiations  with
 India  and  Pakistan  on  the  treatment
 of  people  of  Indian  ang  Pakistani
 ongin  in  South  Africa;  and

 (b)  if  80,  when  the  negotiations  are
 expected  to  start?

 The  Deputy  Minister  of  External
 Affairy  (Shrimati  Lakshmi  Menon):
 (a)  and  (b).  No,  Sir.

 Shri  Ram  Krishan  Gupta:  In  view
 of  the  violation  of  the  U.N.O.  Reso-
 Jution  by  South  Africa,  have  Govern-
 ment  made  any  request  to  U.N.O.  to
 take  action  against  South  Africa?

 Shrimati  Lakshmi  Menon:  I  do  not
 understand  what  action  the  hon.
 Member  contemplates?

 Mr.  Speaker:  What  is  the  suggestion
 of  the  hon,  Member?

 Shri  Ram  Krishan  Gupta:  In  view
 of  the  violation  of  the  U.N.O.  Resolt»
 tien  by  South  Africa,  will  Govern-
 ment  urge  upon  U.N.O.  to  take  action
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 against  South  Africa  so  that  they  may
 approach  the  Indian  and  Pakistan
 Governments  to  open  negotiations  on
 this  matter?

 Ghrimati  Lakehmi  Menon:  That  is
 exactly  what  we  have  been  doing
 during  the  last  twelve  years.

 Shri  Hem  Barua:  Is  it  a  fact  that
 India  has  asked  for  the  question  of
 the  treatment  of  people  of  Indian
 origin  in  South  Africa  to  be  inscribed
 on  the  agenda  of  the  forthcoming
 General  Assembly  session?  If  so,
 what  28  the  reaction  of  the  Govern-
 ment  of  South  Africa  to  this  proposal
 made  by  India’

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  I  can  only  presume  what  the
 reaction  s  The  reaction  38  likely  to
 be  adverse  They  do  not  tell  us  what
 they  feel  about  it,

 Shri  Hem  Barna:  Is  it  a  fact  that
 the  Prime  Minister  of  South  Africa
 made  a  statement  in  their  Parhament
 recently  to  the  effect  that  the  res-
 ponsibility  for  the  Indians  was  on  the
 shoulders  of  those  who  were  anxious
 to  take  or  help  them?  If  so,  does  it
 mean  an  open  invitation  to  India  to
 interest  herself  more  and  more  in  the
 affairs  of  Indians  in  South  Africa?  If
 90,  what  is  the  reaction  of  our  Govern-
 ment  to  this  statement  of  the  Prime
 Minister?

 Shri  Jawaharlal  Nehru:  Presumably,
 the  South  African  Government  would
 very  much  like  all  these  people  of
 Indian  descent—that  is,  their  own
 nationals—to  leave  South  Africa.  3
 suppose  the  idea  is  that  they  should
 go  and  others  should  help  them  to  go
 Others  are  not  going  to  help  them  to
 take  away  South  Afmcan  nationals  to
 other  countries.  It  is  their  duty  to
 Jook  after  them  properly

 Shri  Hem  Barua:  May  I  know  whe-
 ther  in  view  of  this  statement,  our
 Government  want  to  bring  this  mat-
 ter  specifically  before  the  General  As-
 sembly  for  discussion?
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 Shri  Jawaharisl  Nebru:  What
 matter?  There  is  nothing  new  in  this.
 This  has  been  said  for  years  and
 years,  We  are  discussing  thig  whole
 question  of  these  people.  What  else
 are  we  to  bring  before  the  General
 Assembly?

 Shri  Hem  Barua:  Is  it  a  fact  that
 a  specific  reply  has  not  been  received
 to  any  of  our  communications  on  this
 matter?  .

 Mr.  Speaker:  Order,  order  The
 Question  Hour  is  not  meant  for
 making  suggestions

 Shri  Hem  Barua:  I  am  not  making
 any  suggestion

 Mr.  Speaker:  I  have  been  noticing
 that  all  his  three  questions  are  nothing
 more  than  suggestions

 Shri  N.  R.  Muniswamy:  With  whom
 does  the  mtiative  to  open  negotiations
 lie?  Is  it  with  South  Africa  or  with
 India?

 Shrimati  Lakshmi  Menon:  Both  the
 Governments  of  India  and  Pakistan
 have  already  requested  their  respec-
 tive  High  Commissions  in  London  to
 get  the  South  African  Government  to
 move  in  the  matter  After  all,  nego-
 tiations  can  take  place  only  if  the
 South  African  Government  agrees  to
 it.  We  are  trying  our  best,  but  we
 have  not  received  any  reply  except
 an  acknowledgement

 Synthetic  Rubber  Plant  in  Bareilly
 +

 Shri  S.  C.  Samanta:
 Shri  Ram  Krishan  Gupta:
 Shri  Subodh  Hansda:
 Shri  Bhakt  Darshan:

 “15
 4

 Pt.  Manishwar  Dutt
 Upadhyay:

 |
 Shri  M  L  Dwivedi:
 Shri  Mohan  Swarup:
 Shri  Assar:
 Shri  S.  A.  Mehdi:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  progress  made  so  far  in
 setting  up  a  synthetic  rubber  plant
 at  Bareilly  (U.P.);  ang
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 {b)  the  time  by  which  the  plant
 will  go  inte  production?

 The  Minister  of  Indusiry  (Shri
 Mansbhai  Shah):  (a)  and  (b)  The
 report  of  the  experts  from  US.A,  on
 the  feasibility  of  establishing  a  Synthe-
 tic  Rubber  Project  has  just  been
 received  The  details  are  under
 eXamination

 Shri  s.  C.  Samanta:  May  I  know
 by  whom  will  this  plant  be  set  up,
 and  what  is  proposed  to  be  the  cost?

 Shri  Manubbal  Shah:  That  will  be
 determined  after  comparing  the  two
 Proposals  which  we  have  received.
 About  the  details  of  the  project,  as  to
 who  will  do  it  and  in  what  manner,
 all  these  will  be  subjected  to  proper
 examination

 att  भक्त  बह त  :  श्रीमन्‌।  क्‍या  यह  सत्य
 है  कि  यह  रबड  फंक्टरी  पहले  प्राइवेट  क्षेत्र
 में  बन  रही  थी  श्रौर  ह! छ  इसे  राजकीय  क्षेत्र
 में  बनाया  जा  रहा  है।  इसका  स्वागत  करते

 हुए  म॑  जानना  चाहता  हु  कि  किन  परि-
 ह्थितियों  में  यह  परिवनन  किया  गया  ?

 थी  मनुभाई  शाह  :  भभी  कोई  बात  तय
 नहीं  हुई  है  दोनो  क्षेत्रों  मे ंलगाने  की  बात
 सोची  जा  रही  थी  t  प्रभी  भो  वही  हालत
 है।  जब  ऐसा  लगेगा  कि  पब्लिक  सैक्टर  में
 लगाने  से  कट्री  को  ज्यादा  फायदा  है,  तो  वह
 जात  सोचो  जायेगी  भौर  भ्रगर  मालूम  देगा  कि
 प्राइवेट  सेक्टर  की  फ्रैक्ट्री  को  प्रोपोजल  ज्यादा
 अच्छी  है,  तो  उस  को  मन्जूर  किया  जायेगा।

 भरी  भक्त  बदोलत :  श्रीमन्‌,  क्या  हस  बात
 का  भनुप्तान  लगाया  गया  है  कि  इस  पर  जित  हद
 पुजी  लगेगी,  उस  में  मारत  सरकार  शौर  उत्तर
 श्रदेश  सेरकार  का  और  यदि  कोई  प्राइवेट
 कम्पनी  हो,  तो  उस  का  क्‍या  हिस्सा  होग।  ?

 ओ  मभुभाई  शाह  :  झगर  वह  खानगी
 झेंत्र थे  होगा,  तो  सरकर  की  कोई  खास  प्‌जी
 नहीं  होगी  t  प्रगर बह  पब्लिक  हैक्टर में होगा, में  होगा,
 ली  हित्धों  की  मैजारिटी  भारत  सरकार  की
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 रहेगी  छोर  कोत  कोन  हिस्सेदार  होगे,  वे  बाद
 में  लय  किये  जायेंगे  !

 Shri  Amar:  May  I  know  the  employ-
 ment  potential  of  this  project?

 bri  Manubhai  Shah:  When  it  goes
 into  full  production  it  may  employ
 about  3,000  to  5,000  people  in  all  the
 main  and  ancillary  units

 Shri  8.  M.  Banerjee:  May  I  know
 what  will  be  the  capacity  of  this  plant
 and  whether  a  copy  of  the  expert's
 report  will  be  placed  on  the  Table  of
 the  House?

 Shri  Manabhai  Shah:  These  are  ail
 technical  details  Generally,  we  do
 not  place  such  reports  here  on  the
 Table  The  broad  features  of  the
 scheme  will  always  be  available  te
 hon  Members  who  have  more  interest
 in  this  matter  They  are  all  more  or
 less  technical  details,  and  regarding
 the  financial  side  :t  always  comes  be-
 fore  the  House  as  to  what  are  the
 terms  of  the  agreement,  what  are  the
 methods  of  payment  etc  As  a  mat-
 ter  of  fact  any  agreement  with  the
 Private  sector  or  with  others  comes
 before  the  House  in  some  form  or
 other

 Shri  S.  M  Banerjee:  What  will  be
 the  capacity  of  the  plant?

 Shri  Manubhai  Shah:  One  project  is
 for  20,000  tons  and  the  other  is  for
 30,000  tons  of  rubber  per  year  and
 consequential  products  and  interme-
 diate  products  will  vary  accordingly

 ओ  भक्त  बहत  लि  भ्रदन  के  खड

 (थ)  में  स्पष्ट  रूप  से  यह  पूछा  गया  है  कि
 यह  संपत्र  कब  तक  लग  जायेगा।  पर  उसके
 लगने  के  बारे  में  केवल  झनुमान  ही  लगाया
 जा  सकता  है  में  यह  जानता  चाहता  हु  कि
 इस  रिपोर्ट  पर  कब  तक  विचार  किया  जा
 सकेगा  और  उस  के  मुताबिक  कब  तक  अगला
 कदम  उठाया  जायेगा  ?

 शी  अभुमाई  शाह:  न  जो  रिपोर्ट
 आई  है,  वह  इतनी  प्रैक्टिकल  है  कि  तीन  महीने
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 ये  उस  का  फैसला  हो  जाना  आहिये  |  जहां
 लक  प्रोडक्दात  में  जाने  का  सवाल  है,  तीन,  साढ़े
 बीन  साल  में  तीनों  को--दो  संब-
 सिडियरी  जौर  एक  मेन  प्राइक्ट  के  प्लान्ट-
 प्राडकशन  में  प्रा  जाना  चाहिये  ।

 Education  of  Displaced  Children

 +
 Shri  Dasaratha  Deb:

 #718,  <  Shri  Sadhan  Gupta:
 Shri  Aurobindo  Ghosal:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  propose  to  reduce  the  grants  for
 education  of  displaced  children  from
 East  Pakistan  with  a  view  to  ultimate-
 ly  discontinuing  them;

 (b)  if  so,  how  they  will  be  reduced
 and  when  they  will  be  discontmued,

 (c)  the  reasons  for  reducing  and
 discontinuing  them;  ‘and

 (a)  what  alternative  arrangements
 will  be  made  for  displaced  children
 whose  parents  or  guardians  are  un-
 able  to  meet  the  educational  expenses
 from  their  own  resources?

 The  Parliamentary  Secretary  to  the
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  (Shri  P.  S.  Naskar):  (a)
 to  (d).  A  statement  is  laid  on  the
 Table  of  the  Sabha.  [See  Appendix
 प्रा,  annexure  No  2].

 Shri  Dasaratha  Deb:  What  was  the
 amount  that  was  sanctioned  for  the
 Union  territory  of  Tripura  for  the  cur-
 rent  financial  year?

 Shri  ह  8,  Naskar:  For  the  current
 year  the  amount  sanctioned  is  Rs  3-2i
 lakhs,

 Shri  Dasaratha  Deb:  How  many
 zefugee  students  sre  going  to  be
 affected  by  the  adoption  of  this
 scheme?
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 The  Minister  of  Rehabititation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  We  sre  applying  only  ॥  20
 per  cent  cut;  and,  by  impieation,  it
 should  not  affect  more  than  20  per
 cent,

 Shri  Hem  Barua:  The  statement  says
 that  this  scheme  is  adopted  with  a
 view  to  assimilate  the  student  popula-
 taon  into  the  normal  population  of  the
 Stites  May  I  know  what  is  the  pur-
 POse  in  trying  to  assimilate  the  student
 Population  into  the  normal  population
 of  the  States  before  assimilating  the
 parent  population  of  the  student
 Population  into  the  normal  popula-
 tion?  Is  it  not  an  instance  of  putting
 the  cart  before  the  horse”

 Shri  Mehr  Chand  Khanna:  The  hon.
 Member  is  fully  at  liberty  to  make  his
 Own  observations  But,  we  have  spent
 about  Rs  350  crores  on  relief  and
 rehabilitation  of  these  displaced  per-
 8008  who  have  come  into  this  coun-
 try  and  we  have  put  the  cart  and  the
 horse  exactly  in  the  same  position  as
 they  ought  to  be

 Mr.  Speaker:  Why  should  the  hon
 Member  want  that  even  after  the  25th
 year  we  should  start  with  the  infant
 Standard?  That  is  very  curious.  The
 child  must  come  up  as  early  as  pos-
 sible

 Shri  Hem  Barua:  But  in  the  state-
 Ment  it  is  there  that  it  2s  to  assimilate
 them  :nto  the  normal  population

 Mr,  Speaker:  Hon  Members  will
 bear  m  mind  not  to  put  questions
 which  involve  an  opinion  or  a  hypo-
 thetical  issue  but  only  to  elicit  facts
 Qnterruption).

 Shri  Vajpayee:  May  I  know  what
 atrangements  are  being  made  in  re-
 gard  to  students  belonging  to  the
 Union  territories?  Will  they  be  help-
 ed  by  the  Education  Ministry  or  by
 the  Rehabilitation  Ministry?

 Shri  Mehr  Chand  Khanna:  The  posi-
 tion  is  this.  We  started  the  scitieme
 हकफालेन00घ  36  or  2  years  aga.  And,
 Up  till  now  we  have  keen  spending
 at  the  rate  of  about  Rs.  80  lakhs  a
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 jeer  ia  the  slmype  of  relie?  grants  to
 students  in  the  eastern  region  About
 2  yeara  ago  we  took  a  decision  that  if
 this  population  is  to  be  assimilated  in
 the  normal  population  of  the  country
 and  if  the  nomenclature  DP  as  such
 has  to  become  non-existent  we  should
 apply  gradual  cuts  And,  we  have
 started  applying  a  gradual  cut  of  20
 per  cent  this  year  The  idea  38  that
 this  gradual  cut  will  be  applied  til!
 the  whole  amount  tapers  off

 Shri  Vajpayee:  My  question  was
 this  According  to  the  statement  the
 responsibility  is  berg  transferred  *o
 the  State  Government  I  want  to
 know  what  will  happen  im  the  Union
 terntery.

 bri  Mehr  Chand  Khanna:  In  the
 Union  termtory  we  have  the  direct
 responsilnhty

 oft  feng ia  fet  म  यह  जानता  चाहता
 हूं  कि  चम्पारन  में  लालसरीेया  में  रेफपयूजियों
 को  जो  टेक्निकल  एजूकेशन  दी  जाती  है,  क्या
 सरकार  ने  उस  को  बन्द  कर  दिया  है  ?

 थी  मेहर  चन्द सन्ना  इस  सवाल  का
 उस  से  कोई  ताललुक  नही  है,  लेकिन  जहा
 तक  लालसरीया  बा  ताल्लुक  है,  हम  मोतरीहारी
 में  एक  ग्रच्छा  सेन्टर  खोलने  वाले  है  श्रौर  वहा
 उन  के  लिये  बहुत  भ्रच्छा  इन्तजाम  किया  जायेगा
 झौर  तब  लालमरैथा  बन्द  बर  देगे--तब  तक
 वह  जारी  रहेगा  ।

 Import  Licences

 °7119,  Shri  Vidya  Charan  Shukla.
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state

 (a)  the  steps  taken  recently  to
 mmplify  the  procedure  and  cut  down
 the  delay  in  tthe  issue  of  import
 cences;  and

 (b)  whether  these  steps  have
 brought  about  any  appreciable  im-
 provement  in  the  position?

 The  Minister  of  Commerce  (Shri
 Wanungo):  (a)  and  (b).  The  work
 relating  te  issue  of  licences  is  con-
 stanthy  kept  under  review  and  neces-
 deay  meesares  ate  §  taken  wherever
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 possibie  to  ahmplify  the  precedure  and
 cut  down  delays  A  statement  show-
 ing  some  of  the  steps  taken  recently
 to  simplify  the  procedure  and  cut
 down  delays  in  the  issue  of  licences
 ie  lard  on  the  Table  of  the  Sabha
 {See  Appendix  IIl,  annexure  No  3]

 Shri  Vidya  Charan  Shakla:  The  hon.
 Minister  stated  that  he  was  in  favour
 of  smposing  a  time  limit  for  the  dis-
 posal  of  import  licence  applications.
 In  the  measures  indicated  m  the  state
 ment  we  do  not  find  mention  of  any
 such  proposal.  May  we  know  the
 specific  reasons  why  that  proposal  has
 been  dropped?

 Shri  Kanungo:  These  steps  which
 have  been  taken  will  cut  down  the
 time  lummt,  that  is  all.

 Shri  Vidya  Charan  Shukla:  The  Union
 Minister  had  indicated  that  he  was
 in  favour  of  mmposing  a  time  lLmut  so.
 that  withm  that  time  ‘mit  the  con-
 cerned  mmport  licence  applications
 should  be  disposed  of  I  want  to  know
 specifically  why  this  proposal  has  been
 dropped

 Shri  Kanungo:  It  has  not  been
 dropped,  because  all  these  steps  wll
 lead  to  a  quick  disposal  As  a  matter
 of  fact,  there  have  not  been  very  much
 of  delays  because  pending  cases  dur-
 ing  the  period  have  increased  only  2
 to  4  And,  I  hope,  as  a  result  of  the
 steps  taken  it  will  be  reduced  much.
 more

 Shri  Vidya  Charan  Shukla:  The  hon
 Minister  just  now  said  that  the  pro-
 posal  has  not  been  dropped  May  I
 understand  that  the  proposal  is  still
 under  the  consideration  of  Govern-
 ment?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 That  is  wder  consideration  I  may
 inform  the  hon.  Member  that  we  have
 set  up  a  departmental  committee  to  go
 into  this  matter  which  is  meeting  at
 present  I  have  invited  the  represen-
 tatives  of  the  Federation  of  Chambers
 of  Commerce  to  come  and  meet  the
 committee  if  they  so  demre
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 Shri  Narayapankutty  Menon:
 Shri  Punnoose:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 ‘No  3889  on  the  i8th  April,  1959,  and
 state.

 (a)  whether  Government  have  eince
 ‘taken  any  decision  on  the  report  made
 by  the  Officer  of  the  Company  Law
 Administration  regarding  the  Ala-
 है..." ह  Textiles  Ltd,  Kerala,  and

 (b)  2f  so,  the  nature  of  the  decision
 taken?

 The  Minister  of  Commerce
 ‘Kanungo):  (a)  Yea,  Sir

 (b)  a)  The  company  has  been
 asked  to  take  steps  to  recover
 damages  for  the  misapplication  of  its
 funds  from  the  directors  or  other
 officers  of  the  company  who  were  res-
 sponsible  for  such  misapphcation,

 (u)  Steps  are  being  taken  to  make
 8  complaint  to  the  Institute  of  Char-
 tered  Accountants  against  the  auditors
 ‘who  had  omitted  to  pomt  out  the
 irregularities  of  the  financial  transac-
 taons  of  the  company  to  its  share-
 dolders

 Shri  Narayanankntty  Menon:  What
 is  the  total  extent  of  misappropriation
 ‘during  the  years  under  investigation?

 Shri  Kanungo:  It  is  roughly  about
 Rs  53  lakhs

 Shri  Narayanankutty  Menon:  May  I
 ‘know  whether  any  steps  are  being
 taken  to  recover  these  Rs  5  lakhs
 from  the  managing  agents?

 Shri  Kanungo:  That  was  exactly  my
 answer

 Shri  Narayanankatty  Menon:  The
 hon  Minister  said  that  steps  are  being
 taken  against  the  auditors

 Shri  Kanungo:  To  recover  from  the
 directors

 Shri  Punacese:  May  I  know  whe-
 ther  the  Government  has  taken  any

 (Shri
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 stepe  other  than  asking  the  Board  of
 Directors  to  take  steps?

 Shri  Kanungo:  Under  the  law  the
 Company  has  to  take  steps  and  not
 the  Government

 Khadi  Industry

 be  a

 VL  Shri  Vaipayee:
 Wul  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state
 (a)  whether  any  enquiry  has  been

 instituted  in  regard  to  the  future  of
 Khad:  Industry,  and

 (b)  if  so,  the  recommendations
 thereof  and  Government's  reaction
 thereto?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b)  No,  Sir
 However,  in  connection  with  the  Por-
 mulation  of  the  Third  Pive  Year  Plan, 8  Working  Group  has  been  appoint-
 ed  to  evaluate  the  progress  in  the
 development  of  Khadi  including
 Ambar  Khadi  during  the  Second  Five
 Year  Plan  The  report  of  the  Work-
 ing  Group  is  expected  shortly

 Shri  Ajit  Singh  Sarhadi:  Is  it  a  fact
 that  there  has  been  appreciation  of
 the  Khadi  cloth  m  certain  exhibitions
 in  foreign  countries  and  if  so  what
 steps  have  been  taken  to  augment  the
 export?

 Shri  Manubha:  Shah  The  Khadi
 Commission  ३  now  very  actively  pur-
 suing  the  question  of  Export  Promo-
 tion  As  the  hon  Member  has  nightly
 pointed  out,  some  of  the  printed  and
 eyed  cloth  has  received  very  favour-
 able  markets

 Shri  0  K  Bhattacharya:  Wil)  the
 hon  Minister  kindly  state  whether
 the  use  of  Khadi  is  progressing  in  this
 country?

 Shri  Manubhai  Shah.  In  countries
 outside  India?

 Shri  0.  डर,  Bhattacharya:
 this  country

 Shri  Masubhai  Shah:  In  Incha  the
 Progress  has  been  phenomenal.  At
 the  time  of  Independence  hardly

 No  In
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 Res.  one  crore  worth  of  cloth  was  he-
 ing  produced.  During  the  current
 year,  production  has  reached  Rs.  9
 crores,

 Shri  Vajpayee:  May  I  know  if  the
 Government  can  give  us  an  idea  as  to
 how  long  it  will  take  for  the  indus-
 try  to  stand  on  its  own  legs  without
 receiving  subsidy  from  the  Govern-
 ment?

 Shri  Manubhai  Shah:  As  it  is,  all
 the  de-centralised  industries  have  in
 one  way  or  the  otker  got  to  be  given
 a  little  shelter  against  very  big  and
 organised  industries  in  the  same  way
 as  we  are  giving  big  industries  pro-
 tection  against  foreign  competition.  It
 is  a  question  of  socio-economics.
 Social  growth  will  take  place  to  the
 extent  that  production  will  increase
 and  we  will  have  more  and  more
 higher  instruments  of  production  as
 compared  to  these  rather  crude  or
 less  technically  developed  instruments
 as  the  economy  advances.

 ef  रघुनाव  सिह  में  जानना  चाहता
 हूं  कि  खादी  का  उत्पादन  उस  साल  कितना
 हुआ  था  श्लौर  गवर्नमेंट  ने  इसमें  से  कितना
 खादी  स्वयं  लिया  और  कमिशन  के  रूप  में
 सरकार  ने  कितनी  सहायता  दी  है  ?

 थी  मनुभाई  दाह  :  ये  सारी  फिगस
 मेने  पिछली  बार  जब  बजट  डिसक्दान  हुभा
 था,  अपनी  स्पीच  के  दौरान  में  दी  थीं  और  में
 आनरेबल  मैम्बर  साहब  को  और  फिगसे
 भी  दे  सकता  हूं  ।  जहां  तक  सबसिडी  का
 ताल्लुक  है  भ्रम्बर  चर्खा  ५०  परसेंट  कम  दाम
 से  बेचा  जाता  है।  तीन  झाना  से  चार  आना
 गज  तक  बिक्री  के  भ्रन्दर  दिया  जाता  है  ।
 उसके  भलावा  ट्रेनिग  प्रोग्राम्स  है,  स्पिनस  के,
 कारपेंटर्स  बगरह  के,  उसमे  कोई  सबसिडी
 का  मादा  नहीं  है,  जो  काम  करना  चाहता  है,
 उसको  तालीम  दिये  जाने  की  मंशा  है  ।
 संबसिड़ी  की  रेशो  इतनी  ज्यादा  नहीं है, जितनी
 भानी  जाती  है।  हर  साल  तीन  या  चार  करोड़
 रुपया  कुल  मिला  कर  इस  इंडस्ट्री  के  पीछे
 च  होता  है
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 Dr.  Sushila  Nayar:  Is  it  a  fact  that
 the  hidden  subsidy  given  to  the  textile
 mills  in  various  forms  and  shapes
 comes  to  much  more  than  the  subsidy
 given  to  khadi?

 Shri  Mannbhaj  Shah:  That  is  pre-
 cisely  what  I  was  saying  a  few
 minutes  back:  in  our  economy  differ-
 ent  sectors  of  technological  progress
 have  to  be  protected  from  various
 types  of  competition.  It  is  in  the
 social  interest.  It  is  not  as  if  it  is
 done  for  doctrinaire  or  dogmatic  view.

 Mr.  Speaker:  The  point  is  whether
 subsidy  or  help  is  given.

 Shri  Manubbai’Shah:  I  do  admit  the
 hon.  Member’s  inference  that  fhe
 textile  industry,  organised  industry
 has  been  given  protection.  It  was
 declared  protected  in  3980  or  there-
 about  and  it  continued  to  be  protect-
 ed  till  only  recently.  Even  now  the
 import  of  foreign  cloth  is  totally  ban-
 ned  which  itself  is  a  great  protection
 to  the  organised  textile  industry.

 Pr.  Sushila  Nayar:  Apart  from  the
 protection,  I  referred  to  the  subsidy
 given  in  various  forms,  in  transport,
 in  various  purchases;  in  a  number  of
 ways,  the  textile  industry  has  been
 helped  considerably.

 Shri  Manubhai  Shah:  There  are  no
 direct  grants  or  aid  as  such.  The  hor.
 lady  Member  is  right  in  saying  that
 for  modernisation  and  rehabilitation
 of  textile  industry,  liberal  loans  at
 rather  not  very  high  rates  of  interest
 but  at  the  normal  rates  or  a  little  less
 than  the  norma)  rates  are  given.
 There  are  no  other  direct  grants  and
 subsidies.

 aft  विभूति  मिथ :  महात्माजी  के  वस्त्र
 स्वावलम्बन  की  दृष्टि  से  खादी  किस  मात्रा  में
 सफलता  प्राप्त  कर  पाई  है,  यह  में  जानना

 चाहता  हूं  ?

 थो  सगुभाई  शाह  सब  से  अधिक  खूशी
 की  बात  यह  है  कि  नौ  करोड़े  जितनी  जो
 सादी  बनी  है,  उसमें  तकरीबन  एक  तिहाई
 से  झजिक  स्वावलम्दन  खादी  का  हिस्‍सा  है  ।
 प्रोडक्शन  काफी  बढ़ा  है  भौर  हमारा  इरादा
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 शौर  कपिवन  का  इरादा  महू  हैं  कि  eee
 प  की  साइन  पर  ही  इम  कोषों  के

 कादर  शरत  इंडस्‍्ट्रीस  को,  ण्  इंडस्ट्री  को

 बढ़ायें  धौर  जहां  तक  हो  सके,  गांव  के  झास
 बॉस की की  भाजादी  के  लौग  प्रपन  हीं हारी  बनाये
 शय  कपड़े  का  इस्तेमाल  करें  ।

 कलश  पफुकडा:  From  the  hon.  Minis-
 ter’s  answer  I  calculated  that  Rs.  3
 erores  were  being  distributed  as  sub-
 wty  to  those  who  wear  Khadi.  I
 wonder  if  Khadi  has  now  become  a
 fashionable  cloth.  Is  it  the  intention
 of  the  Government  to  review  the  posi-
 tion  and  see  that  no  subsidy  is  given
 to  the  wearer  of  Khadi?

 Shri  Mannbhai  Shah:  This  is  not  a
 subsidy  to  the  wearer  of  Khadi,  if  I
 may  sey  20.  In  order  to  provide  em-
 ployment  and  higher  forms  of  social
 growth,  it  is  the  duty  of  every  citizen
 to  patronise  those  things  where
 employment  potential  is  more.  It
 looks  almost  like  a  subsidy  to  the
 consumer  but  it  is  really  to  maintain
 the  continuous  production  at  econo-
 mic  prices  in  order  to  give  employ-
 ment  at  the  lower  level.

 Shri  Tyagi:  It  can  better  be  given
 to  the  worker.

 शी  प्रकाताबीर  शास्त्री  :  सरकार  के

 सहयोग  के  बिना  खादी  अपने  देश  में  लोकप्रिय

 हो  सकती,  द्द्स  विषय  में  सरकार  का  क्या

 मत है?

 थकी  मर॒भाई  शाह  सरकार  तो  जनता
 की  प्रतीक  है  शौर  सरकार  का  यह  फर्ज  है  कि

 हुर  कल्याणकारी  काम  में  वह  झपना  हाथ
 बटाये  ।  उसमें  सरकार  द्वारा  सहायता  दिया

 जाना  कोई  चैरिटी  या  घ्मदान  नहीं  है  ।

 इसलिये  जो  काम  किया  जाता  है,  भिन्न  भिन्न
 शांवों  की  इंडस्ट्रीस  के  लिये,  मध्यम  दर्ज
 की  ईंडस्ट्रीस  के  लिये,  स्मलि  स्केल  इंडस्ट्रीस
 को  लिये  भौर  ह...  के  लिविंग  स्टेंडर्ड  को  बढाने

 को  सिये,  उत्पादन  बढ़ाने  के  लिये,  उसका

 स्थाचत  किया  जाना  चाहिये  भीर  उसी  भाषार
 पर  चाज  ६. ह  काम  किवी  जत्ता  है
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 ast  Jadhav:  May  t  know  whether
 the  Khadi  industry  has  aided  the
 economy  of  Indiaf

 Shri  Manubhai  Shah:  Very  con-
 siderably,  because  the  employment
 given  by  the  khadi  industry  is  more
 than  5  lakhs  of  people,  partly  or
 wholly.

 Rebate  on  Handloom  Products

 +
 om.

 {
 Shri  8.  M.  Banerjee:
 Shri  Jagdish  Awasthi:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  latest  position  as  on  the  Ist
 June,  1959,  in  regard  to  the  amount
 of  rebate  dues  to  be  paid  to  the  hand-
 loom  weavers’  co-operative  societies
 in  Uttar  Pradesh;  and

 (b)  the  steps  taken  to  expedite  the
 payment?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b).  Information
 about  the  rebate  amount  due  to  be
 paid  upto  Ist  June,  ‘1959,  is  not  avail-
 able.  Ali  State  Governments  have
 been  requested  to  intimate  the  arrears
 of  grants,  including  rebate,  to  be  paid
 upto  3lst  March,  1959.  On  the  basis
 of  this  information,  the  possibility  of
 providing  funds  to  meet  the  arrears
 will  be  considered.

 Shri  8.  M.  Banerjee:  May  I  know
 whether  serious  complaints  have  been
 received  that  the  rebate  amount  is
 not  paid  in  time  and  if  so,  whether
 any  instruction  has  been  issued  to  the
 State  Government  by  the  Centre?

 Shri  Kanungo:  Yes,  Sir.  This  is
 exactly  what  is  mentioned  in  the
 reply.  We  have  asked  for  the  firm
 figures  up  to  3lst  March  2959  and  in
 anticipation  of  these  figures,  grants
 have  been  made  for  disbursement  of
 the  rebate  amounts.

 Shri  Jadhav:  May  |  know’  whether
 rebate  is  to  be  given  for  some  more
 years?
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 Shri  Kanunge:  Yes,  Sir  The  rebate
 policy  continues.

 waite  t  प्रौद्लोगिक  विकास

 *+७२३  |  बिसृति  मि  कया  बाशिस्य
 लगा  सोन  श्री  यह  बताने  की  छुपा  करेंगे
 कि

 (क)  क्‍या  यहं  सच  है  कि  ३०  मई,
 १६५६  को  कश्मीर  व्यापार  स  की  बाधिक

 साक्षारणभ  बैठक  मे  उन्होंने  जम्मू  प्लौर  कश्मीर
 राज्य  में  लधु  उद्योग  शौर  दस्तकारी  के  विकास
 सम्बन्धी  योजनाझो  की  प्रावश्यकता  पर  बल
 दिया  था  ,  भौर

 ,
 (@)  यदि  हा,  तो  इस  विधय  में  क्‍या

 प्रगति  हुई ?

 उद्योग  री  (भी  लनुधाई  शाह)  (क)
 और  (ख)  जी  हा  ।  भारत  सरकार  शौर

 जम्मू  तथा  कश्मीर  राज्य  की  सरकार  राज्य

 में  लघु  उद्योगों  तथा  दस्तकारियों  के विकास
 की  कोशिए  कर  रही  है

 sit  विभूति  मिथ  मे  जानना  चाहता  हू
 कि  जो  अभी  य्हू  कहा  गया  है  कि  इस  दिधा
 में  कोदिश  हो  रही  है,  उस  कोशिश  के  फलस्वरूप

 इन  इडस्ट्रीज  की  किस  मात्रा  में  वृद्धि  हुई  है  ?

 श्री  मनुभाई  शाह  जहा  तक  वूलन
 इडस्ट्री  का  ताल्लुक  है,  उखके  लिये  कोई  साढे

 चौदह  लाख  रुपये  का  प्राधिजन  किया  गया  है।
 सिल्क  बोविंग  फ्रैक्ट्रीस  के खिये  कोई  ११  लाख

 ८६  हजार  का  प्राविजन  किया  गया  है  |

 इनके  अलावा  और  छोटी  मोटी  इंडस्ट्रीज
 को  लिये  भी  काफी  कोशिश  की  जा  रही  है  ।

 फिलहाल  हमने  एक  टीम  को  भी  वहां  भेजा

 आ  जिस  से  दवकाहयों  का  कारखाना  जो  कि

 सोवियत  मदद  से  बनाया  जाने  वाला  है,  उसका

 16  छुछ  चिमाण  वहा  किया  जा  सके  ।  इस

 तरह  से  लग  झलग  सरीको  से  हम  उस  भ्रदेश

 में  इंडस्ट्रीज  बढ़ाने  की कोशिश कर  रहे हे  ।
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 शी  चित्ति  लिन .  इुमाचि  सरकाइ  ने
 जो  ह... ह  किया,  उसके  Tey  फाशमीर  भें
 कितने  भादमियों  को  रोजी  मित्ती  भौर  कितने
 पैसे  मिले  ?

 शी  अगुभाई  शाहु  इस  तरह  के  स्टेटिस-
 टिक्स  निकालना  कुछ  मुश्किल  है।  सेकित  हम
 श्ह  कह  सकते  हे  1; ह  जो  य्ह  सब  कोशिश  की
 जाती  है,  उसके  फलस्वरूप  काफी  छोटी  छोटी
 इडस्ट्रीस  में  वहा  तरक्की  हुई  है  भौर  बड़ी
 इडस्ट्रीस  भी  लगाने  की  बहा  कोशिश  की  जा
 रही  है  ।

 कमी  भक्त  बहन  थीमन्‌,  में  जानना
 चाहता  हु  कि  भारत  सरकार  काइमीर  के
 उद्योग  धो  को  प्रोत्साहन  देने  के  लिये  जो
 कार्य  कर  रही  है,  क्‍या  वहा  की  राज्य  सरकार
 ने  उस  पर  सन्‍्तोष  प्रकट  किया  है  ?

 थी  भगुभाई झाह  एक  तरीके से  सन्‍्तोष
 भी  प्रकट  किया  है  ।  दूसरे  तरीके  से  जैसे
 हर  राज्य  की  सरकार कहती  है  कि  वहां  की

 इडस्ट्रीस  को  शौर  बढावा  दिया  जाये,  भौर
 लगाई  जायें,  उस  लिहाज  से  उन्होंने  भो  प्रपना
 असन्तोष  प्रकट  किया  है  |  लेकिन  ऐसा

 नही  है  कि  जो  काम  किया  जा  रहा  है,  उसमें

 उनका  सहयोग  ने  हो  या  उनके  पूरे  सहयोग
 के  बिना  काम  हो  रहा  हो  बल्कि  पूरी  तरह  से

 सहयोग से  काम  हो  रहा  et  a.

 Motor  Transport  Werkers

 +
 (  Shri  Ram  Krishan  Gupta:

 |  Shri  Muhammed  Elias:
 °725  <  Shri  Kunhaa:

 |  Shri  ह  ।  Vittal  Rao:
 {  Shei  K  N.  Pandey:

 Will  the  Minister  of  Labour  aad
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No  4278  on  the  8th  May,  7959  and
 state  at  what  stage  stands  the  ques-
 tion  of  enacting  legislation  to  regulate
 the  working  conditions  of  motor
 transport  workers?
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 The  Deputy  Minister  of  Labour
 (Bhat  Abid  All):  Details  of  the  pro-
 posed  legislation  have  since  been
 finalised  and  it  is  hoped  that  the  Bull
 will  be  introduced  during  the  next
 Session  of  the  Parliament.

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  Government  have  con-
 sidered  the  point  of  view  of  the
 ‘workers’  representatives;  if  eo,  how
 far  it  will  be  met  while  framing  this
 Bin?

 Shri  Abid  Ali:  A  committee  was
 appointed  in  which  workers’  represen-
 tatives  were  also  invited  to  partic'-
 pate.  Certainly,  their  point  of  view
 has  been  given  full  consideration.

 Shri  S.  M  Banerjee:  May  I  know
 what  will  be  the  salient  features  of
 this  legislation?

 Sbri  Abid  Ali:  I  would  request  the
 hon.  Member  to  have  a  little  more
 patience  till  the  Bill  is  introduced

 Shri  8.  M  Banerjee:  What  are  the
 broad  features?

 Mr  Speaker:  He  cannot  give  ther
 now.

 Shri  T.  B  Vittal  Rao:  May  I  know
 whether  m  the  note  circulated  to  the
 consultative  members  of  the  Ministry
 of  Transport  and  Communications  7  is
 stated  that  transport  workers  m  ‘the
 city  will  have  to  put  in  a  work  of  48
 hours  a  week  or  8  hours  per  day?

 Shri  Abid  Ali:  All  the  points  of
 view  which  were  placed  before  the
 Committee  were  given  due  considera-
 tion.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 why  there  is  so  much  delay  in  enact-
 ing  this  legislation,  when  we  were
 told  a  few  days  ago  that  it  is  await-
 ing  the  Cabinet's  approval?

 Shri  Abid  Ali:  As  I  have  submitted
 earlier,  the  Bill  is  being  finalised  and
 ct7  will  be  introduced  in  the  next
 session.

 Shri  Tyagi:  Is  it  the  intention  of
 the  Government  to  enact  legislation
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 geparately  for  different  classes  of
 workers?  This  pertains  ६0  workers  in
 ~ransport.  There  will  be  others  hav-
 je  other  functions  also.  Will  there
 pe  a  Bill  for  each  class  of  woftkers
 separately?

 Shri  Abid  Ali;  This  Bill  will  cover
 transport  workers,  mostly  who  are
 engaged  in  public  carriers.

 The  Minister  of  Labour  and  Employ-
 gent  and  Planning  (Shri  Nanda):
 his  question,  whether  every  category
 35  going  to  be  covered,  will  depend
 ypon  whether  there  are  special  condi-
 ions  for  which  legislation  is  called  for
 [here  are  pieces  of  legislation  cover-

 yng  different  types  of  workers.  Re-
 garding  the  question  about  the
 delay,  it  has  been  pointed  out  that
 the  provisions  have  been  finalised,  and
 all  the  time  that  s  being  taken  now
 6  in  the  process  of  drafting  the  legis-
 jation

 Shri  K.  N.  Pandey:  As  there  are
 other  factories  where  tliere  are  trans-
 port  departments,  may  I  know  whe-
 ther  this  Bill  will  cover  those  em-
 ployees  who  are  working  m_  the
 transport  departments  of  different
 industries?

 Shri  Abid  Ali:  This  will  cover
 workers  who  are  engaged  in  vehicles
 which  are  public  carriers.  With
 regard  to  workers  who  are  not  engag-
 ed  in  this  particular  section  we  will
 have  also  to  give  some  consideration
 and  think  whether  they  can  be
 governed  by  other  enactments;  if  not,
 what  should  be  done  about  them.

 Shri  M.  Banerjee:  May  I  know
 whether  this  legislation  will  cover  all
 the  workers  both  in  the  pubhe  sector
 and  the  private  sector,  and  whether
 the  approval  of  the  Cabinet  has  been
 obtained?

 Shri  Abid  Alf:  All  those  who  are
 engaged  in  the  transport  industry,  as
 I  said  earlier,  for  public  carriers  will
 be  covered.
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 Mr.  Speaker;  Public  ier:  ah

 के

 be  in  the
 public  seetor  “and  private

 ह  दि  कर  ऋण
 ee

 )  :  भाषा  हे  कि )  3  le  oO  @  :

 Shri  Anthony  Pillai:  Do  Govern-  दिल्ली  से  दिक्षा  सम्बन्धी  तथा  प्रयोग  के  तौर
 ment  propose  to  consult  the  Standi  पर  टेलीविजन  यूमिंट  का  उद्धाटन  १४
 Labour  Committee  before  introducing  सितम्बर  €  ्  को  हदो  जायेगा  हि the  legislation  in  this  House?  १  Xe

 दो  बार  होंगे
 Shri  Abid  All:  The  Standing  Labour

 कार्यक्रम  सप्ताह  में  |

 Committee  has  been  consulted  twice
 in

 -  mater
 it  is  not  proposed  to  थी  भक्त  दर्शन  :

 कक  ~~
 बार

 consult  it  again.  जब  अप्रैल  में  माननीय  मत्री  जी  ने  इस  प्रश्न

 शी  भक्त  बच्चन :  श्रीमन,  इस  विधेयक
 का  उत्तर  दिया  था  तब  कहा  था  कि  एक  या  दो

 को  झन्तिम  स्वख्प  देते  समय  क्या“  स  बात  महीनों  के  झन्दर  यह  कार्य  पूरा  हो  जायेगा  ।

 का
 यद्यपि  १५  सितम्बर  मे  वेरी  नही  है,  फिर  भी  में ध्यान  रखा  जा  रहा  है  कि  भलग  प्रलग

 कि  इस  में  इतनी  देरी  क्यों
 जगहों  में  कार्य  करने  की  परिस्थितियां  अलग

 हक
 चाहता  हूं  कि

 इस

 अलग  है  जैसे  कि  पहाड़  में  जो  मोटर  चलाने  गई  है
 t

 वाले
 हूँ

 झगर  उन  को  ८

 हिज
 १९

 घंटे
 गाड़ी  सूचना  झोर  प्रसारण  मंत्री  (डा०  करर):

 जलाने  को  कहा
 िन

 तो  oo  होने  का  देलिविजन  या  रेडियो  चलाने  के  लिये  अकेले
 खतरा

 होगा,  इ
 उन  के  काम  के  घंट  मशीषरी  ही  काम  नहीं  देती  है,  देखने  या  सुतने

 कम  रग्स  जाय,  क्‍या  इस  पर  ध्यान  रक्‍्खा  के  लिये  कुछ  सेट्स  की  भी  जरूरत  होती  है  )
 गया  है  ?

 थ्गी  झावबिद  ली :  दस  पर  ध्यान  तो
 रक्खा  ही  गया  है  t

 foe)  में  परोक्षणात्मक  टेलोबिमन  कैसा

 +
 शो  भक्त  दर्शन  :
 शी  राम  कव्ण  गुप्त  :
 शी  दी०  Wo  शर्मा:
 श्री  केशव:

 *७२६.९  थ्री  वोडयार:

 |
 थी  साधन  गुप्त  :

 |  ओमतो  इसा  पालचोधरों  :

 |  ली  सं०  wo  सेहदी :

 [  भी  प्र  ०  Wo  wen:

 क्या  सूचना और  प्रसारण  मंत्री  ८  अप्रैल,
 १६५६  के  तारांकित  प्रश्न  संख्या  १७४५  के

 उत्तर  के  सन्यन्ध  में  यह  बताने  की  कृपा  करेंगे
 कि  दिल्‍ली  में  परीक्षण  के  तौर  पर  एक
 टेलीविजन  केन्द्र  स्थापित  करने  में  झब  तक
 झौर  क्या  प्रगति  हुई  है  ?

 हम  बहुत  काफी  तादांद  में  सेट्स  नहीं  मंगवा
 सके,  इसी  लिये  देर  हुई  है,  लेकिन  झन  १५
 तारीख  निद्दिचत  है  ।

 भी  भक्त  दर्शन  :  श्रीमान,  में  यह  जानना
 चाहता  हुं  कि  जो  यह  नया  परीक्षण  किया जा  रहा
 है,  या  नई  व्यवस्था  की  जा  रही  है  उस  से  दिल्ली

 से  कितने  मील  तक  लोगो  को  फायदा  हो  सकेगा
 और  ब्या  यह  अनुमात  लगाया  गया  है  कि
 उस  से  कितने  लोग  लाभान्वित  हो  सकेंगे  ?

 डा०  कसकर:  झाज  कल  जिस  शक्ति
 के  ट्रांस्मिटर  का  उपयोग  कर  रहे  हैँ  उसके

 अनुसार  यहां  स ेदस  या  पन्दरह  भील  के
 दायरे  के  झुम्दय  देख  रकेंगे।

 Shri  ए,  0,  Borooah:  May  3  know
 whether  the  team  of  technicians  -sent
 to  America  for  training  have  return-
 cd,  if  so,  whether  they  have  submit-
 ted  any  report;  and,  ‘f  they  have  sub-
 mitted  a  report,  whether  that  report
 has  been  considered  and  with  what
 result>

 Dr.  Keskar:  No  particular  team  has.
 been  ६6०६  for  this  purpose.  We  have
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 at  present  two  or  three  of  our
 engineers  who  have  gone  to  take
 experience  for  three  mopths.  But
 this  particular  unit  38  already  begin-
 ning  to  function  on  the  experience
 and  knowledge  of  our  own  engineers
 ‘who  have  had  occasion  to  learn  about
 televinon  before

 Shri  Keshava:  May  I  know  what  is
 the  total  number  of  sets  that  this
 experimental  station  is  likely  to
 serve?

 Dr  Keskar:  There  can  be  any  num-
 ‘ber  of  sets  put  up  for  those  who  want
 to  see,  but  we  ourselves  are  going  to
 ‘begin  with  a  very  modest  number  of
 sets  I  had  occasion  to  inform  the
 ‘House  before  that  these  programmes
 are  meant  for  schools  and  communi-
 ties  mostly  in  the  rural  areas  though
 we  do  propose  to  put  up  a  few  sets
 in  the  urban  areas  also  Individuals
 can  have  sets,  of  course,  to  see  this
 programmes  There  is  no  bar,  but
 probably  the  limiting  factor  will  be
 the  availability  of  television  sets

 सेठ  झल  सिह  क्या  मत्री  महोदव
 बतलाने  की  कृपा  करेगे  कि  जब  टेलिवीजन
 फिट  हो  जायेगा  तो  क्‍या  दिल्‍ली  के  बाहर
 जो  प्रदर्शनिया  भादि  होती  है  उन  में  भी  देखने
 के  वास्ते  इसे  भेजा  जायेगा  ?

 डा०  कैसकर  यह  नही  हो  सकेगा  क्योकि
 डेलिविजन  की  मशीनरी  जो  एक  बार  स्थापित

 हो  जाती  है  उस  को  बहां  से  फिर  हटाना
 बड़ा  कठिन  है  ।

 सरदार  Wo  fao  सहगल  प्रभी  मत्री  जी
 ने  यह  बतलाया  कि  टेलिबिजन  सेट  मगाने  में
 दिन्कते  है।  तो  में  जानना  चाहता  हु  कि  कौन
 सी  ऐसी  दिक्‍कतें  है  जिनकी  वजह  से  सरकार
 उन  को  जल्दी  नहीं  सगवा  सकी  ।

 डा०  कैसकर  सब  से  बडी  दिककत  तो
 हरेन  एक्सचेंज  की  है  |  भ्रर  भी  जो  सेट

 हस  ने मंगाये  हैं  वह  प॑सा  खर्च  कर  के  नहीं
 प्मगायें  है  ।  यूनेस्को  ने  हम  को  ग्राट  दी  है,
 उस  दाद  की  बदौलत  यह  सेट  मगाये  गये  हैं  ।
 सर  यह  ave  न  दिलती  भौर  सहायता  न
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 होंगी  तो  लाप्रद  बड  गूलिट  की  हम  ee  re

 आरम्भ  न  कर  सकते  t

 Price  of  Jute

 +
 Shri  Keshava:

 e1.  Shri  Blbbuti  Mishra:
 Shri  Anirudh  Sinha:
 Shri  C.  Godsora:

 Will  the  Minster  of  Commerce  and
 Industry  be  pleased  tu  state:

 (a)  what  are  the  reasons  for  the
 steady  fall  m  the  prices  of  jute  since
 ist  January,  ‘1959;  and

 (0)  what  measures  Government
 have  taken  to  check  thig  fall?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  The  fluctuations  m
 jute  prices  since  January  i959  have
 not  been  abnormal  the  prices  are
 cytrently  looking  up

 (9)  Does  not  arise

 att  बिभूति  मिशन  क्या  सच  नहीं  है
 कि  सरकार  जो  भी  जूट  ग्राता  है  उस  का  श्या
 2  परसेन्ट  से  ज्यादा  नहीं  खरीदती  है  ?

 अंडियो  में  ३००  या  ४००  बलगाड़िया  जूट
 #  ले  जाई  जाती  है,  जिस  में  से  सरकार  दो
 16  तीन  गाडिया  खरीदती  है  बाकी  गाडिया
 आपस  जाती  हैँ  जिस  से  जूट  का  दाम  गिर  भी
 आता  है  और  किसानों  को  बडा  नुक्सान
 हीता  है  ।  में  जानना  चाहता  हृ  कि  सरकार
 थ््स  सम्बन्ध  में  क्या  कर  रही  है  ।

 थनी  कानूसनगो  यह  सवाल  तो  प्राइसेज
 के  बारे  मे  था  ।  जनवरी  से  झब  तक  नीचा
 से  नीचा  भाव  कलकत्ते  में  २०  रुपये  १२  झ्राने
 गया  था  भौर  प्रब  २३  रुपये  ४  ध्राने  है  1  यानी

 मलक्चुएशन  बहुत  कम  हुआ  है,  भौर  उम्मीद

 है  कि  फ्लक्चुएशन  बहुत  ज्यादा  नहीं  होगा  |
 याद  रखना  जाहिये  कि  दूसरे  मुल्को  में  इस  जूट
 की  प्राइसेज  बहुत  गिर  गई  है  |

 थी  विंभूति मिल  :  मे  कशकरो की  मिकत
 नही  जानना  चाहता  ।  बिहार  में  जो  मा
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 हैं  कहां  पर  इस  की  जो  कौसत  है  में  उस  के
 थारे  में  शारजी  जी  से  जानना  चाहता  हूं  ।

 की  कानूसनों  :  यहांकी  प्राइसेज  भी

 अरे  पास  हैं,  वहां  भी  यही  रेंज  रहा  है  |

 थी  विभूति  मिथ .  में  जानना  चाहता  ह,
 £,  क्‍या  यह  सही  नहीं  है  कि  बाजार  में  ३००

 या  ४००  बेलग्राड़िया  जाती  है,  उन  में  सरकार
 की  तरफ  से  दो  या  तीन  बैलगाडियो  का  जूट,
 जो  कि  अच्छा  होता  है,  खरीदा  जाता  है,
 खाकी  बैलगाडियां  वापस  जाती  है  भौर  दूसरे
 अनिये  कम  कीमत  पर  उसे  खरीदते  है  i  में
 सरकार  से  इस  का  कंटेगारिकल  जवाब  चाहता
 z  i

 aft  कानूनगो  बिहार  की  प्राइसेज  का
 जहा  तक  सम्बन्ध  है,  वह  जनवरी  में  १५  रुपये
 5  आने  थी  और  भ्रव  १६  रुपये  है  |

 Shri  Rameshwar  Tantia:  May  I
 know  how  much  jute  has  been  export-
 ed  till  now  m  1959,  and  what  will  be
 Government's  future  policy  for  raw
 jute  export?

 Shri  Kanungo:  I  have  not  got  the
 export  figures  with  me  just  now.  The
 future  policy  will  be  intimated  in  due
 time  Not  now

 Shri  Ramanathan  Chettiar:  May  I
 know  whether  it  is  a  fact  that  Pakis-
 tan  has  got  a  surplus  production  of
 jute  and  that  is  the  main  reason  for
 the  fal]  in  the  prices  of  Indian  jute?

 Shri  Kanungo:  It  is  not  the  reason,
 because  our  import  of  jute  33  severelv
 restricted

 Shri  Barman:  May  I  know  whether
 the  STC  is  still  continuing  to  purchase
 jute  or  has  it  given  it  up,  and  what
 is  the  total  quantity  that  it  has  pur-
 ehased  up  till  now?

 Shri  Kanungo:  As  I  replied  to  the
 other  question,  I  have  not  got  the
 figures  of  the  export  or  of  the  pur-
 chases  for  export  with  me  just  now.
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 oh  विभूति  लिख  अध्यक्ष  महोदय,
 अभी  मंत्री  जी  ने  बतलाया  कि  बिहार  के
 बाजारों  में  जूट  की  प्राइस  १५  रुपये  ८  झाने
 है  शौर  कलकसे  में  २०  रुपये  तो  बिहार  से
 कलकत्ते  ले  जाने  में  १५  रुपये  या  साढ़े  १४  श्पये
 मन  खर्चा  पढ़ता  है  ?

 की  कासूनगों  में  ने  बिहार  की  प्राइसेज

 दे  दी  हैं।  जनवरी में  उसकी  कीमत  श्  रुपये
 ८  आने  थी  जब  |:  परब  बिहार  में  १६  रुपये
 ८  शाने  प्राइस  है  |

 Shri  Rameshwar  Tontia:  May  I
 know  whether  in  spite  of  the  surplus
 crop  of  jute  there  35  still  84  per  cent
 of  the  jute  looms  wh.ch  remains  seal-
 ed,  and  may  I  know  whether  the  ठस-
 ernment  will  consider  the  question  of
 advising  the  mills  to  unseal  those
 looms  to  have  bigger  exports  of  jute
 goods?

 Shri  Kanungo:  The  looms  are  being
 gradually  unsealed,  but  yet,  it  must
 be  remembered  that  the  production
 of  jute  goods  does  not  depend  upon
 our  country  alone,  but  that  it  depends
 upon  the  production  of  other  countries
 and  the  world  demand  also

 Shri  Rameshwar  Tantia:  My  ques-
 tion  was,  when  we  have  got  surplus
 jute  and  there  33  demand  for  jute
 goods  to  be  exported  to  foreign  coun-
 tries,  what  was  the  reason  for  keep-
 ing  the  looms  sealed  when  we  have
 got  surplus  jute  in  the  country.

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 The  hon.  Member  is  aware  of  the
 steps  taken  by  Government  in  the  last
 season  and  he  knows  that  after  a  long
 gap  of  time  we  decided  to  export  raw
 jute  and  the  STC  tovk  upon  itself  the
 responsibility  of  exporting  the  raw
 jute  which  was  purchared  in  Bihar
 and  other  States.  We  are  keeping
 in  close  touch  with  the  present  situa-
 tion  and  there  is  no  cause  for  worry.
 Y  would  like  to  inform  Shri  Tantia
 that  very  recently,  the  Indian  Jute
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 Mille  Association  decided  to  unseal  2)
 per  cent  of  looms.  Only  20  per  cent
 ‘will  now  remain  sealed  and  2$  per
 cent  more  will  be  released.  It  will
 help  in  the  consumption  of  raw  jute
 in  a  larger  quantity  end  I  hope  Shri
 Bibhuti  Mishra  also  will  have  no
 eomplaint  because  there  will  be  more
 and  more  purchases  in  Bihar  region
 ae  well.

 Small  Paper  Mills  in  Madras  State
 *728,  Shri  Damani:  Wil)  the  Minis-

 ter  of  Commerce  and  Industry  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  2657  on  the  370
 April,  1959,  and  state:

 (a)  whether  negotiations  have  been
 finalised  for  setting  up  small  paper
 yaills  in  Madras  State;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Industry  (Shri
 Manubhat  Shah):  (a)  and  (b).  One
 scheme  for  the  setting  up  of  a  paper
 maill  at  Udamalpet,  in  Madras  with  a
 capacity  of  5  tons  per  day  has  been
 licensed  under  the  Industries  Act
 Their  proposals  for  the  import  of
 machinery  required  for  the  scheme  are
 under  consideration  of  the  Govern-
 ment.

 Shri  Damani:  May  I  know  what  is
 the  total  requirement  of  capital  and
 what  kind  of  paper  is  going  to  be
 produced  by  this  unit?

 Shri  Manubhai  Shah;  This  unit  35  a
 small  unit  with  a  capacity  of  five  to
 ten  tons  per  day  For  the  present
 the  capital  will  be  about  Rs  20  to  30
 lakhs.

 Shri  Damani:  May  I  know  how  far
 the  cost  of  production  of  such  a  small
 unit  is  comparable  to  the  cost  of  pro-
 duction  of  a  bigger  unit?

 Shri  Manubhal  Shah:  It  is  very
 comparable.  In  some  cases  it  will  be
 lower  for  certain  varieties,

 Shri  Damani:  May  I  know  whether
 the  Government  75  going  to  grant  such
 licences  for  erecting  small  units  in
 other  States  as  well?
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 Shri  Manubhaj  Shah:  Already  we
 have  considered  applications  for  ३8
 “nits  and  we  are  going  to  encourage
 Tore,  provided  the  resources  for  the
 Taw  material  are  there

 Shri  Damani:  May  I  know  whether
 Government  is  going  to  fix  or  re-

 Serve  some  quality  of  paper  for  such
 Units  and  earmark  certain  qualities
 Sor  bigger  units?

 Shr}  Manubhai  Shah:  This  question
 ardly  arises,  because  we  do  not  want

 any  sub-standard  paper  to  be  produc-
 €d  by  any  factory  whether  large  or
 Small  In  this  case  also  the  quality
 Will  be  as  rigid  as  others

 Shri  Kamanathan  Chetélar;  May  [
 Know  whether  any  financial  assistance
 Will  be  given  by  the  Centre  to  the
 “yall  units  as  in  bigger  units?

 Shri  Manubhai  Shah:  There  is  no
 Question  of  financial  assistance  except
 8  iittle  more  liberal  attitude  in  hicens-
 Mg  We  are  trying  to  give  them  some
 More  technical  help  and  more  and
 More  facilities  for  import  of  plant  and
 Machinery

 Shri  Morarka:  May  I  know  the  total
 Number  of  schemes  which  have  been
 bmitted  to  the  Government  for  ap-
 Poval  and  how  many  out  of  those
 SShemes  have  so  far  been  approved
 8nd  what  is  the  criterion  applied  by

 e  Government  3n  approving  any
 ‘Sheme?

 Shri  Manubhai  Shah:  As  far  as  the
 Small  units  are  concerned,  about  ll

 ave  been  approved  Three  to  four
 8re  pending  Actually,  the  criterion
 Sday,  as  in  all  industries,  33  foreign

 xchange  Therefore,  we  are  trying
 tg  see  that  in  this  country  itself  we
 Manufacture  all  paper  machinery  If
 8m  glad  to  inform  the  House  that  we
 8re  moving  towards  the  formation,  in

 €  same  way  as  327  the  sugar  industry,
 °f  a  consortium  of  paper  machinery
 Manufacturers,  So,  within  the  next
 two  or  three  years,  practically,  big,
 ™edium  and  small  plants  are  to  be
 Manufactured  in  India,
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 जैह  अचल  सिह:  क्‍या  मंत्री  महोदय
 को  भाशूम  है  कि  इस  weer  देश  में  पेपर  की
 कभी  हो  रही  है  तो  उसको  ध्यान  में  रखते

 हुए  क्‍या  गबर्नेमेंट  देश  में  ज्यादा  पेपर  मिल
 लचाने  के  बारे  में  सोच  रही  है  ?

 शी मगुमाई शाहू  ११ मेंसे ३  यू०  पी०
 की  स्कीम्स हैँ  श्लोर  इसके  झलावा  ब  माननीय
 सदस्य  त्यागी  जी  देहरादून  में  दिलचस्पी  ले

 गहे है  धौर  बहां  के लिए  भी  वह  स्कीम  मेज

 रहेहैं।  जहां  से  भी  रौ  या  वेस्ट  पेपर  वगैरट
 चौरें  मिलती  रहेंगी  बही  पर  यह  स्कीमे

 कामयाब  होती  रहेंगी  ।

 मोटर  गाड़ियों  के  टायरों  के  भ्ल्य

 3

 प्रका  घोर  शास्त्री  :
 च्यी  रघुनाथ  सिह:
 सी  हाजित  सिह  सरहदी :
 थी  wo  मु०  तारिक:

 भी  साथन  गुप्त  :
 ओीम्तो  भफोदा  प्रहमद
 के  विजवताय  रंडडा:

 री  बलजीत  सिंह :

 क्‍या  थे  जणिम्य  तथा  उद्योग  मत्री  यह
 बताने  की  कृपा  करेगे  कि  :

 Hee”
 |

 (क)  क्या  यह  सच  है  कि  कुछ  समय
 से  देश  में  ट्रकों,  बसों,  मोटर  साइकलों  जौर
 कारो  के  टायर  नियत  मूल्यों  से  कहीं  भ्रधिक

 मूल्यों  पर  बिक  रहे  हैं,

 ्)  यदि  हा,  तो  इस  वेध  बात  को
 रोकने  के  लिये  क्‍या  कार्यवाही  की  गई  है  ,  भौर

 (ग)  सरकार  ने  इस  के  लिये  क्‍या
 प्रयत्न  किये  हैं  कि  टायर  बाज़ार  में  सुगमता
 से  उपलब्ध  हो  सकें  ?

 सधोव  मंत्री  नी  मनुभाई  चाह)
 (ब)  से  (४). एक  विवरण  सभा  की  मेज  पर
 रखा  जाता  है  t
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 विवरण

 बड़े  बड़े  टायरो,  विशेषकर  ६.  ००-२०
 साइज  के  टायरों  की  थोड़ी  सी  ही  कमी  है
 स्थिति  को  सुधारने  के  लिये  सरकार  ने  निभ्न
 उपाय  किये  हैं  ae

 (१)  मोटर  टायरो  और  ट्यूबों  का

 उत्पादन  बढ़ा  दिया  गया  है

 हा  (2)  'बुरान े्रायातकों को  पूरक  कोट
 दिये  जा  रहे  है  जिनका

 मूल्य|उनके  मूल  कोटा
 लाइसेंसों  के  भंकित  मूल्य  ,के  पंचमांत्र  के
 बराबर  होगा  ।  [ये  लाइसेंस,  ट्रकों  के  सभी
 साइजो  के  ट्यूब  और  टायर  झभायात  करने  के
 लिए.  बैध  होगे  |

 (३)  राज्य  व्यापार  निगम  अधिक
 टायर  ट्यूब  प्रयात  करने  की  भोच  रहा  है
 जिससे  थे  प्रधिक  परिणाम  में  सुलभ  हो  सकें
 इस  संबंध  में  राज्य  व्यापार  निगम  यह  पता
 लगा  रहा  है  कि  रुपया  में  भुगतान  करके  टायर

 ट्यूब  मगाये  जा  सकते  है  या  नही  !

 (४)  सशोधित  मोटर  गाडी  अधिनियम
 १५  जनवरी  १६५६  से  लागू  कर  दिया  गया

 है  जिसके  भनुसार  व्यापारिक  मोटर  गाड़ियों
 का  कुल  भार  उसमें  लगे  एक्सल  की  भार
 वाहक  क्षमता  के  अनुसार  निर्धारित  किया
 जाएगा,  न  कि  उसमें  लगे  टायरों  के  साइजो
 के  प्रनुरूष  |

 भी  प्रकाश  बोर  शास्त्री  मत्री

 महोदय  ने  भ्रभी  यह  जो  विवरण  दिया  है  इसमें
 भविष्य  की  तो  योजनाए  है  लेकिन  वर्तमान
 में  झवैघ  व्यापार  रोकने  की  दिशा  में  क्‍या

 कार्यवाही  कर  रहे है
 ?

 Shri  Manubbai  Shah:  I  thought  we
 were  on  a  different  question.  This  is
 Question  No.  729  As  far  as  this  ques-
 tion  is  concerned,  four  more  factories
 have  been  hcensed  The  production
 in  the  current  year  also  has  been
 looking  up  very  much,  and  within  the
 next  two  or  three  or  four  years  we
 will  have  surplus  for  export
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 Shrimati  Ma$da  Ahmed:  I  find  that
 the  reply  given  in  the  statement  75
 incomplete.  Nothing  has  been  men-
 tioned  in  answer  to  parts  (a)  and  (b)
 of  the  question  The  answer  covers
 only  part  (c)  of  the  question.  Will
 the  hon.  Minister  inform  the  House
 regarding  the  first  part?

 jhri  Manubbai  Shah:  It  is  already
 mentioned.  The  shortage  of  giant
 tyres  particularly  in  the  size  9.00-20
 has  been  of  a  marginal  nature
 Because  of  a  little  scarcity  in  this
 particular  size  of  tyres,  some  prices
 at  one  stage  did  shoot  up,  but  the
 steps  which  we  have  already  taken
 have  all  kept  the  price  and  the  S.T.C.,
 as  I  said  before  the  hon  House  last
 week,  is  trying  to  import  00  thousand
 giant  tyres.  The  announcement  itself
 has  brought  down  the  prices  consider-
 ably,  and  as  soon  as  the  stocks  are
 received,  much  more  reduction  in
 prices  will  take  place

 st  to  भु०  तारिक  मंत्री  महोदय
 ने  जैसा  कि  झभी  फरमाया  कि  प्रोडक्शन  ज्यादा
 करने  के  लिए  काम  कर  रहे  हैं  त्तो  मैं उनसे
 जानना  चाहता  हूं  कि  जब  तक  प्रोडक्शन  का
 काम  मुकम्मिल  नहीं  होता  तब  तक  ब्लैक
 मार्केट  को  कंट्रोल  करने  और  रोकने  के  लिए

 हकूमत  क्‍या  इकदामात  कर  रही  है  ?

 edges  gre  :  ye  pel  sy

 yiSdy  aS Glad  cel  aS  lege

 #  yeh  2)  FY  ८६  ४.6  ४०४

 Sop  Gal  We  eof  te

 creed  Jako  oh  6  Sig:  ५  aad

 F  Ba  Sel  6  Ws  ७३

 erage  MS  Ay,  yf  dS  Spt
 १  Pes)  5  wrhefas}  Us

 aft  भभुभाई  शाह:  वह  इम्पोर्ट  करके
 किया  जा  रहा  है।  एक  लाख  टायर्स  इस  साल

 इम्पोर्ट  किये  जा  रहे  हैं  भौर  हर  साल  जितनी
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 डिमांड  होगी  और  जो  हमारा  प्रोडक्शन  होया
 और  उन  दोनों  के  बीच  में  जो  फैसला  होगा
 उसको  हम  झायात  करके  पूरा  करने  की  कोशिश
 करेंगे  ।

 ह ।  रघुनाथ  लिह:  भ्राजकल  टायर
 के  मामले  में  बहुत  ज्यादा  चोरबाजारी  हो
 रही  है,  में  जानना  चाहता  हूं  कि  टायर्स  के
 मामले  में  हमारी  सेल्फ  सफिदिएंसी  कब  तक

 हो  जायगी  ?

 श्री  सनुभाई  काह.  हमारा  इरादा
 झौर  ख्याल  तो  यह  है  भौर  इसको  पूरे  कौन-
 फिडेंस  से  कह  सकते  है  कि  तकरीबन  दो  साल
 में  हम  सेल्फ  सफिशिएंसी  से  भी  आगे  बढ़
 जायेंगे  लेकिन  यह  मशीनरी  सब  भा  रही  है
 और  हो  सकता  है  कि  उसके  लगने  में  ४,  ६

 महीने  की  देरी  लग  जाय  ।  हमने  जो  कैपेसिटी
 लाइसेंस  किया  है  उससे  हम  केवल  स्वावलम्बी

 ही  नही  बनेंगे  बल्कि  उससे  हम  निर्यात  भी
 कर  सकेंगे  t

 Shri  Ajit  Singh  Sarhadi:  May  I  know
 what  is  the  disparity  between  the  pro-
 duction  in  India  and  the  total  demand?

 Shri  Manubhai  Shah:  Our  assess-
 met  of  shortfall  is  about  35  thousand
 to  40  thousand  tyres,  but  we  are  try-
 ang  to  import  00  thousand  tyres  of
 giant  $ize  o:  variety  which  has  sub-
 stantially  depressed  the  current  market
 In  regard  to  prices,  and  88  83000  as
 the  stocks  arrive,  further  reduction
 wll  take  place

 Shri  Viswanatha  Reddy:  May  I  know
 whether  the  tyre  companies  them-
 selves  have  recommended  to  the  Gov-
 ernment  or  suggested  to  them  a  scheme
 of  rationing  of  tyres  to  all  the
 important  consumers  and  if  such  a
 suggestion  has  been  made,  may  I  know
 what  is  the  reaction  of  the  Govern-
 ment?

 Shri  Manubhai  Shah:  The  tyre  com-
 panies  themselves  have  not  made  any
 suggestion  One  of  the  users’  associa-
 tion  in  Delhi  did  make  a  suggestion.
 The  suggestion  is  impracticable  and
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 will  also  lead  to  more  trouble  than
 otherwise.  The  only  way  is  to
 iwnerease  the  supply,  which  we  are
 doing.

 Shri  Daljit  Singh:  In  view  of  the
 fact  that  tyres  are  being  sold  at  very
 high  rates,  may  I  know  whether
 Government  would  consider  issuing
 permits  for  tyres  for  transport  and
 truck  unions,  to  check  this  black-
 marketing?

 Shri  Manubhai  Shah:  That  is  exactly
 what  we  have  said  m  our  import
 policy,  that  if  the  organised  operators,
 particularly  the  State  undertakings
 which  are  many  in  the  country,  come
 forward,  we  will  give  them  direct
 import  licences,  so  that  that  part  of
 rising  of  prices  is  completely  avoided

 Shri  Joachim  Alva:  Has  the  Minis-
 try  surveyed  the  pressing  needs  of
 certain  special  areas  like  Kashmir,
 where  tyres  get  worn  out  within  three
 months  and  where  the  vehicular  traffic
 is  very  very  high  on  account  of  our
 defence  needs’?  Has  the  Ministry  done
 anything  to  give  rehef  to  the  lorry
 consumers  of  tyres  there,  because  they
 cost  them  in  the  black-market  Rs  1,500
 as  against  Rs  300  actual  price?

 Shri  Manubhai  Shah:  I  am  glad  the
 hon  Member  has  raised  this  point
 We  have  not  received  any  particular
 request  from  Kashmir  We  received
 a  request  from  Assam  and  we  sent
 them  a  good  amount  of  tyres,  which
 relieved  the  situation  there  If  we
 find  a  similar  situation  exists  in
 Kashmir,  we  shall  certainly  be  pre-
 pared  to  send  them  more  tyres

 Sardar  Iqbal  Singh:  Is  it  a  fact  that
 even  the  imported  tyres  are  selling  in
 the  black  market?

 Shri  Manubhai  Shah:  That  does  not
 arise  here

 Sardar  Iqbal  Singh:  May  I  know
 whether  the  Ceats  tyres  imported  in
 this  country  are  also  selling  in  the
 black  market?

 Shri  Manubha!  Shah:  As  said,
 Generally  it  is  only  a  particular  variety
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 which  every  hon.  Member  knows  as
 a  more  popular  brand  and  that  is  also
 from  tradition.  I  might  say  from
 technical  experience  and  analysis  that
 al}  the  tyres  made  in  India  are  of  the
 high  quality  As  a  matter  of  fact,  in
 one  of  the  international  surveys
 recently  the  Indian  tyres  were  report-
 edly  proved  to  be  much  more  sturdy
 because  of  the  tropical  climate  in  this
 country  as  compared  to  other  coun-
 tries.

 Shri  C.  K  Bhattacharyya:  May  I
 draw  your  attention  to  one  fact,  Sir?
 Out  of  2]  questions  answered  today,
 as  many  as  4  go  to  the  Ministry  of
 Commerce  and  Industry.  The  result
 is,  that  practically  the  Question  Hour
 75  monopolised  by  one  Ministry  and
 questions  relating  to  all  the  other
 Ministries  practically  go  unanswered.

 Mr,  Speaker:  It  cannot’  be  avoided
 The  Commerce  Ministry  is  one  of  the
 most  important  Ministries  Our  coun-
 try  is  trying  to  progress  industrially
 and  commercially  So,  f  hon.  Mem-
 bers  want  time  to  be  devoted  for  the
 other  Ministries,  let  them  pass  a  reso-
 lution  and  I  will  do  hke  that.  As  a
 matter  of  fact,  Iam  disallowing  a
 number  of  questions  and  trying  to
 restrict  the  number

 Shri  C.  K.  Bhattacharya:  My  humble
 suggestion  to  you,  Sir  is  that  there
 may  be  a  better  distribution  of  ques-
 trons

 Mr.  Speaker:  Wherever  the  Com-
 merce  Ministry  may  be  put,  it  will
 have  the  largest  number  of  questions
 on  that  day
 72  hrs.

 Suort  Notice  Quesrion
 Elections  in  Kerala

 +
 Shri  Ram  Krishan  Gupta:

 2  Shri  Shree  Narayan  Das:
 |  Shri  Harish  Chandra  Mathur:

 Will  the  Minister  of  Law  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Election  Commission  of  India  have
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 received  any  representation  with
 regard  to  the  revision  of  electoral
 rolis  in  the  State  of  Kerala;

 (b)  if  so,  the  nature  of  such  repre-
 sentations  received;

 (c)  the  decision  taken  with  regard
 to  the  revision  of  electoral  rolls;

 (d)  how  long  it  would  take  to  com-
 plete  the  finalisation  of  electoral  rolls;

 (e)  whether  the  question  of  draw-
 ing  programmes  for  election  in  the
 State  has  been  considered;  and

 (f)  7  so,  the  nature  of  decision
 taken  in  this  respect?

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  (a)  Yes,  Sir

 (b)  The  representations  were  to  the‘
 effect  that  all  electoral  rolls  were  un-
 satisfactory  ‘and  should  be  thoroughly
 revised  before  the  general  election  in
 the  State  is  called.

 {e)  The  Election  Commission  has
 ordered  that  the  electoral  rolls  of  all
 the  constituencies  m  that  State  should
 be  intensively  revised  as  expeditiously
 as  possible

 (d)  It  35  expected  that  it  would  be
 possible  to  complete  this  work  by  the
 end  of  December,  959

 (९)  It  38  too  early  to  consider  the
 question  of  drawing  up  the  programme
 for  election  in  the  State.

 (f)  Does  not  arise

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  the  different  parties  nm
 Kerala  are  being  consulted  in  the
 finalisation  of  the  clection  programme?

 Shri  A.  Kx.  Sen:  As  |  said,  the  ques-
 tion  of  election  programme  is  a  little
 premature  to  consider  at  the  moment.
 In  answer  to  part  (e),  I  said  that.  It
 is  only  after  the  rolls  are  finalised
 that  this  question  wil)  be  taken  up

 Shri  Narayanankutty  Menon:  May
 I  know  whether  :t  is  not  a  fact  that
 the  electoral  rolis  in  most  of  the  con-
 atituencies  in  Kerala  were  drawn  up
 as  fay  back  as  955  and  whether  all
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 the  parties  in  Kerala  have  demanded
 intensive  revision  before  the  elections
 are  conducted?

 Shri  A.  हैं,  Sen:  Yes;  I  think  all  the
 parties  have  demanded  that  the  elec-
 toral  rolls  be  revised  as  intensively  ss
 possible  It  transpires  that  in  many
 of  the  constituencies,  scrutiny  by
 house  to  house  check  hag  not  been
 followed  ever  since  952  or  1953.

 Shri  Jinachandran:  May  I  know
 whether  there  has  been  a  suggestion
 to  introduce  identity  cards  for  the
 voters?

 Shri  A.  K.  Sen:  I  do  not  think  any
 such  suggestion  has  been  made  with
 regard  to  Kerala

 Shri  B.  C.  Kamble:  May  I  know
 the  grounds  on  which  revision  of
 electoral  rolis  has  been  urged  in  the
 representations?

 Shri  A.  K.  Sen:  The  ground  is  that
 they  are  not  perfect  and  there  are
 many  errors  in  the  electoral  rolls

 Shri  Achar:  May  I  know  from  whom
 the  main  complaints  have  come  and
 the  nature  of  the  complaints?

 Shri  A.  K.  Sen:  From  all  the  paities.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Posts  of  Inspectors  and  Assistant
 Inspectors

 Shri  R.  0.  Majhi:
 १708  {  Shri  Subodh  Hanada;

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No  43  on  the  25th  November,  959
 and  state:

 (a)  whether  the  post,  of  Inspectors
 and  Assistant  Insectors  of  Mines  are
 still  lying  vacant;  and

 (b)  af  go,  the  reason  therefor?
 The  Deputy  Minister  of  Labour

 (Shri  Abid  Alf):  (a)  Yes,  a  number
 of  posts.
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 (४)  Non-availadility  of  suitable
 candidates.  Tho  Scales  of  pay  have
 recently  been  revised  and  the  posts
 ave  being  readvertised.

 Development  Work  in  Kirtinagar
 7112,  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No
 9281  on  the  i6th  March,  1959,  and
 state  the  further  progress  made  so
 far  in  completing  the  development
 work  in  Kirtinagar  Colony  set  up  by
 the  Rehabilitation  Housing  Corpora-
 tion?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  Al!  essential  work  except
 a  portion  of  sewerage  work  is  com-
 plete.  The  incomplete  part  of  sewer-
 age  35  likely  to  be  completed  by  the
 end  of  the  current  year.

 Bristle  Coir  Fibre

 #7116,  Shri  Shivananjappa:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state

 (a)  whether  it  is  a  fact  that  recent-
 dy  a  bristle  coir  fibre  expert  studied
 the  condition  of  fibre  in  Mysore  State
 and  suggested  ways  and  means  of
 fully  utihsing  it,  and

 (b)  af  so,  whether  the  Coir  Boz:  3
 has  taken  steps  to  utihze  this  fibre
 for  manufacturing  purposes?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b)  A
 statement  is  given  below

 Statement

 Government  have  no  information
 whether  a  brstle  fibre  expert  studied
 the  conditions  of  fibre  in  Mysore  State
 However,  a  delegation  appointed  by
 the  Coir  Board  had  made  a  study  of
 the  possibilities  of  developing  mattress
 and  bristle  fibre  industry  in  cocorut
 producing  States,  including  Mysore,
 and  it  had  recommended  the  estab]'sh
 ment  of  pilot  plants  by  the  State  Gov-
 trnments  in  these  States  for  the  pro-
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 duction  of  bristle  fibre.  This  sugges-
 tron  has  been  forwarded  to  the  State
 Governments  for  their  consideration.

 Groung  Glass  for  Window  Panes
 117,  Shri  Pangarkar:

 Minister  of  Commerce  and  Industey
 be  pleased  to  state:

 (a)  whether  any  attempt  has  been
 made  to  manufacture  ground  glass  in
 India  for  window  panes,

 (b)  whether  any  foreign  collabora-
 tion  has  been  sought  therefor;  and

 (c)  ४  so,  the  nature  of  the  scheme?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (c).  The
 manufacture  of  ground  giass  used
 for  window  panes  te  sheet  glass  has
 been  well  developed  in  the  country.
 There  are  at  present  fou:  factories
 which  manufacture  sheet  glass  Two
 of  these  firms  are  working  with  foreign
 collaboration  One  new  scheme  for  the
 manufacture  of  sheet  glass  m  collabo-
 tation  with  a  foreign  firm  is  under
 consideration  of  Government

 Salt  Works  on  the  Coast  of  Saurashtra
 and  Kuteh

 *124,  Shri  Khimji:  Will  the  Muinis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  due  to
 severe  gale,  cyclonic  heavy  storm  and
 unusual  high  tide  on  or  about  the  24th
 Muy  ‘1959,  the  salt  works  on  the  coast
 of  Saurashtra  and  Kutch  have  suffer-
 ed  heavy  losses;

 (b)  if  so,  the  extent  of  such  losses;
 and

 (c}  whether  any  assistance  from  the
 Salt  Cess  Fund  in  the  form  of
 subsidy  and/or  Joan  is  contemplated?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b)..
 Reports  of  such  losses  have  been  re-
 ceived  The  extent  of  the  losses  is
 being  assessed

 (९)  It  38  ghe  pohcy  of  Government
 to  grant  relief  in  such  cases  by  way
 of  grants  and  loans,  according  to  the
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 circumstances  of  the  case,  particular-
 ly  in  cases  of  small  salt  works.

 उद्योग  कोर,  भोखला

 Mere.  भी  वाजपेयी  :  क्‍या  बाशिकिस्य
 ह... ह  उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्ली
 स्थित  भोखला  के  उद्योग  क्षेत्र  की  सीमा  में

 द्धि  करने  का  निर्णय  किया  गया  है  ;

 (ख)  यदि  हा,  तो  इस  निर्णय  के

 फलस्वरूप  कितनी  नयी  भूमि  उद्योग  क्षेत्र  के
 अन्तगंत  लाई  जायेगी  ,

 (ग)  नये  क्षेत्र  को विकसित  करने  के

 खिये  जितनी  धन  राशि  की  भ्रावश्यकता  होगी
 और  यह  धन  किस  प्रकार  जुटाया  जायेगा  ,
 जौर

 (4)  इस  कार्य  के  कब  तक  पूरा  हो
 जाने  की  भाणा  है  ?

 उद्योग  मंत्री  (भो  भनगुभाई  शाह)
 (क)  जी  हां।

 (ख)  ६६  &  एकड।

 (ग)  यह  सारी  भूसि  समतल  की

 जाएगी  लेकिन  इस  समय  इमारते  बनाने  का

 काम  केवल  ४०  एकड  भूमि  पर  ही  शुरू  किया

 जाएगा  ।  इसकी  अनुमानित  लागत  ४५

 लाख  रु०  है।  सरकार  यह  धन  राष्ट्रीय

 ख्चु  उद्योग  निगम  को  ऋण  के  रूप  में  देगी

 जिसके  भधीन  यह  योजना  चल  रही  है

 (9)  लगभग  २  वर्षों  में  ।

 Workers’  Health  in  Rayon  Factories

 Shri  Kunhan: *73l.
 4  Shei  T.  B.  Vittal  Rao:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No  4207  ७  फ्रा€  3rd
 March,  959  and  state  the  fur-
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 ther  progress  made  in  implemen.
 ting  the  recommendations  contained  fe
 the  Report  of  the  survey  undertaken
 to  study  the  deleterious  effect  on  the
 health  of  workers  in  rayon  factories?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  It  is  for  the  State
 Governments  to  implement  the  recom-
 mendations.

 The  State  Governments  of  Andhra
 Pradesh,  Assam,  Madras  and  Uttar
 Pradesh  have  agreed  to  incorporate
 the  draft  Chemical  Regulations  in
 their  Factories  Rules.  The  Govern-
 ments  of  Madhya  Pradesh  and.Punjab
 propose  to  do  so  as  and  when  any
 chemical  works  covered  by  the  regula-
 tions  are  established  in  those  States.
 Other  State  Governments  are  consi-
 dering  the  matter.

 The  Delhi  administration  has  already
 amended  suitably  its  Factories  Rules.

 Export  of  Primary  Commodities

 °732.  Shri  Shree  Narayan  Das:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No  5387  on
 the  8rd  December,  958  and  state:

 (a)  whether  there  has  since  been
 any  marked  improvement  in  regard  to
 prices  of  primary  commodities  export-
 ed  from  India  to  other  countries;  and

 (b)  af  so,  the  precise  nature  of  im-~
 provement  made?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  and  (b)  No  marked  improve-
 ment  has  taken  place  The  export
 prices  of  raw  and  dressed  goatskins,
 cor  yarn,  ginger,  unmanufactured
 tobacco  and  turmeric,  have,  however,
 shown  improvement  during  4959

 Villiers  Collicry,  Talcher

 *733.  Shri  Panigrahi:  Wil  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  the  Villiers  Colliery  in
 Talcher  has  started  working;

 (b)  if  so,  since  when;
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 (४)  whether  the  arrears  on  account
 ef  dues  have  been  paid  to  the  workers,
 and

 (d)  ४६  so,  the  amount  paid  so  far?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  Not  yet

 (b)  Does  not  arise

 (९)  and  (d)  #  sum  ०  about
 Rs  73,200  on  account  of  arrears  of
 wages  and  bonus  was  paid  to  the
 workers  as  a  result  of  persuasive
 efforts  of  the  Officers  of  the  Indus-
 terial  Relations  Machinery

 Cuts  in  Hindi  Films

 "134,  Shri  C.  K.  Bhattacharyya:  Will
 the  Minister  of  Information  and  Broad-
 casting  be  pleased  to  state

 (a)  whether  cuts  have  been  ordered
 in  some  Hindi  films  on  the  ground  of
 obscene  and  objectionable  scenes  in
 those  films,

 (b)  whether  certificates  given  by
 the  Central  Board  of  Film  Censors  to
 four  of  these  films  for  Universal  ex-
 hibition  have  been  ordered  to  be  con-
 verted  to  certificates  for  restricted  ex-
 hibition  (“adults  only”),

 {c)  whether  attention  of  the  mem-
 bers  of  the  Central  Board  of  Film
 Censors  has  been  drawn  to  these
 orders,  and

 (d)  whether  the  members  of  the
 Board  have  been  requested  to  be
 more  careful  in  future  in  approving
 films  and  in  giving  them  certificates
 for  unrestricted  exhibition?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  to
 (c)  Yes,  Sir

 (d)  It  is  proposed  to  have  a  talk
 with  the  Board  during  its  coming
 meeting  in  Delhi  regarding  ths  ques-
 tion

 Supply  of  Footwear  to  Coal  Mine
 Werkers

 *735,  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Labour  and  Empioy-
 ment  be  pleased  to  state

 (m)  the  extent  to  which  Para  824

 Written  Answers  4006

 of  the  Award  of  the  All  तता  Indus-
 trial  Tribunal  (Colliery  Disputes)
 regarding  the  supply  of  footwear  to
 coal  mine  workers  drawing  Rs  100
 per  month  and  less  has  been  imple-
 mented,  and

 (b)  the  steps  Government  propose  to
 take  for  effective  implementation  of
 the  same?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  33,840  workmen
 employed  in  coal  mines  have  since
 been  supplied  footwear,  out  of  a  total
 number  of  about  2°65  lakhs  entitled  to
 the  same

 (b)  Appropriate  action  will  be  taken
 concerning  the  employers,  who  have
 not  supplied  footwear  to  workers,
 who  are  willing  to  meet  50  per  cent
 cost  thereof

 Increase  in  the  Rate  of  Contribution
 of  Provident  Fund

 f  Shri  N.  R.  Maniswamy:
 736.  hri  Vajpayee:

 Shri  L.  Achaw  Singh:
 Shri  Anthony  Pillai:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to  the
 2eply  given  to  Unstarred  Question
 No  281  on  the  6th  August,  959  and
 state

 (a)  whether  any  difficulties  have
 been  brought  to  the  notice  of  Govern-
 ment  by  the  industries  as  to  their  in-
 ability  to  increase  the  rate  of  provi-
 dent  fund  contribution  from  6३  to
 8-1/3  per  cent,  and

 (a)  whether  any  action  has  beer
 taken  to  overcome  those  difficulties”

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  Yes

 (b)  The  matter  is  under  considera-
 tion
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 Broadcasts  of  Sanskrit  Lessons

 9737,  Shri  Assar:  Will  the  Minister
 of  Information  and  Broadcasting  be
 pleased  to  state:

 (a)  whether  it  is  fact  that  there  is
 a  demand  from  some  institutions  for
 broadcasting  lessons  in  Sanskrit  from
 All  India  Radio;  and

 (b)  it  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  Yes,
 Sur

 (b)  At  present  Sanskrit  lessons  are
 ‘broadcast  from  the  Madras,  Tiruchi,
 Hyderabad  and  Vijayawada  Stations
 of  All  India  Radio  as  part  of  their
 school  broadcasts,  but  in  view  of  the
 very  limited  audience  for  them  it  is
 not  at  present  proposed  to  start  Sans-
 krit  lessons  for  the  general  listeners

 Trade  with  China

 #738,  Shri  Aurobindo  Ghosal:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state.

 (a)  whether  it  ४8  a  fact  that  the
 imports  from  China  are  increasing  and
 the  exports  are  going  down;  and

 (b)  if  so,  the  reasons  therefor”

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):

 (a)  and  (b)  A  statement  is  laid
 on  the  Table  of  the  House  [See
 Appendix  III,  annexure  No  4]

 Paper  Mill  in  Rayagada  (Orissa)

 #739,  Shri  Sanganna:  Wil]  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state.

 (a)  whether  it  is  a  fact  that  per-
 mussion  has  been  accorded  to  set  up  a
 paper  mill  m  the  Rayagada  Taluk  of
 Koraput  District  (Orissa),

 (9)  if  so,  to  whom  the  permission
 fas  been  accorded;  and

 (०)  what  is  the  installed  capacity  of
 the  proposed  paper  mill?
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 The  Minister  of  indesizy  (fbi
 Manubhai  Shah):  (a)  Yes,  Sir;  but  the
 location  has  been  subsequently  chang-
 ed  from  Rayagada  to  Kesinga  et
 firm’s  own  request.  ५

 (b)  M/s  Straw  Products  Ltd.,  Cal-
 cutta

 (c)  The  plant  machinery  have  yet  to
 be  installed  but  the  capacity  licensed
 is  18,000  tons  of  paper  and  21,600  tons
 of  pulp  per  annum

 Manufacture  of  Drugs
 #740.  Shrimati  Ta  Palchondbari:

 ‘Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  set  up  a  Corpora-
 tion  for  manufacture  of  drugs  and
 pharmaceuticals  with  Russian  col-
 laboration;

 (b)  if  so,  the  brief  details  of  the
 proposal;  and

 (c)  when  it  is  likely  to  be  finalised?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (c).  As
 already  stated  in  the  House  in  reply
 to  Starred  Question  No.  7  on  3rd
 August,  ‘1959,  Government  have  decid-
 ed  to  proceed  further  with  the  setting
 up  of  the  drugs  projects.  The  ques-
 tion  of  setting  up  a  corporation  9०
 administer  the  drug  projects  is  under
 consideration.

 Chawki  system  for  the  supply  of  Stik
 Worm  Seeds

 "141,  Shri  Shankaralya:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Cen-
 tral  Silk  Board  have  decided  to  intro-
 duce  the  “Chawki”  system  of  supply
 of  silk  worm  seeds  instead  of  the
 seeds;

 (b)  what  would  be  additional  cost
 of  difference  between  the  two  systems
 of  supply  of  seeds;  and

 (९)  whether  any  subsidy  is  given
 to  the  Co-operative  Societies  or  sup-
 pliers  of  Chawki  in  Mysore  State?
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 The  Minister  of  Industry  §  (Shri
 Menubbal  Shah):  (a)  Yes,  Gir.

 (b)  Approximately  Rs.  3  per  i00
 disease  free  layings.

 (९)  Not  yet.

 Gevernment  Medical  Stores  Depots,
 Madras  ana  Bombay

 o9ae,  J  Shri  Anthony  Pillai: *  Shri  L  Achaw  Singh:

 Will  the  Mimster  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  any  contributions  to
 the  Employees’  State  Insurance
 Scheme  were  deducted  from  the
 wages  of  workers  employed  m  the
 Government  Medical  Store  Depots  at
 Bombay  and  Madras:

 (b)  whether  they  were  subsequent-
 ly  refunded  to  all  the  employees  on
 their  being  exempted  from  the  scope
 of  the  Employees’  State  Insurance
 Scheme,  and

 «c)  af  not,  the  reasons  therefor?

 The  Deputy  Minister
 (Shri  Abid  All):  (a)  Yes.

 of  Labour

 (b)  Employees’  cont:Lutions  in  the
 case  of  the  Government  Medical
 Stores  Depot,  Madras  were  refunded
 by  the  Depot  to  its  employees  con-
 cerned  This  amount  was  not  receiv-
 ed  by  the  Corporation

 (c)  The  Government  Medical
 Stores  Depot,  Bombay,  was  exempted
 from  the  operation  of  the  E63.  Act
 with  effect  from  3lst  March,  ‘1957
 Employees’  contributions  for  the
 period  pnor  to  the  date  of  exemptioa
 were  duly  deducted  from  their  wages
 and  paid  to  the  Corporation.  Since
 the  Act  does  not  permit  such  refunds
 the  relative  amount  cannot  be  refund-
 e.,
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 feu  Exports

 नह,  ई  Shr  2,  0.
 Shrimat!  Mafida  Ahmed:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  there  has  been  a  fall  in  tea  ship-
 ment  by  50  million  sterlings  upto  the
 3ist  May,  959  this  year;  and

 (b)  af  so,  the  steps  taken  by  ह...
 ernment  to  arrest  the  fall  in  tea
 exports?

 The  Deputy  Minister  of  Commeree
 and  Industry  (Shri  Satish  Chandra):
 (a)  Exports  of  tea  during  the  first  hve
 months  of  959  were  lower  than  those
 for  the  corresponding  period  in  7958
 by  about  45°5  millon  lbs.  Exports  in
 June,  959  have  however  recorded  an
 imerease  of  5  million  lbs.  over  the
 despatches  made  in  the  same  month
 in  958 wa

 (b)  In  view  of  this  improvement
 in  export  trends,  rehance  is  proposed
 to  be  placed  on  orthodox  export  pro-
 motion  measures  The  earlier  decline
 is  attmbuted  to  seasonal  factors,  more
 particularly  of  non-availability  of
 sufficient  stocks  of  the  quality  com-
 monly  in  demand  in  the  export
 markets

 Typewriters

 गढ़.  J  Shri  P.  K.  Deo:
 Shri  ह.  0  Prodhan:

 Wall  the  Minister  of  Commeree  and
 Industry  be  pleased  to  state:

 (a)  whether  typewrters  are  manu-
 factured  m  India;

 (b)  if  so,  in  which  Janguage-seripts,

 (c)  the  names  of  the  firms  which
 reanufacture  such  tvpewnters,  and

 (a)  whether  any  facihties  have
 been  provided  to  any  private  indi~-
 vidual  for  the  manufacture  of  type~
 writers  in  Oriya  script?



 oll  Written  Answers

 Manabhai  Shah):  (a)  Yea,  Sir.

 (b)  and  (c).  In  Pnglish,  Hindi,
 Benguli,  Tamil,  Marathi,  Gujerati  and
 Assamese.  M/s,  Remington  Rand  of
 India  manufacture  euch  typewriters.

 M/s.  Godrey  &  Boyce  and  M/s.
 Rayala  Corporation  of  India  however
 manufacture  English  Key  Board  type-
 writers  only.

 »  (a)  No  scheme  for  the  manufacture
 of  typewriters  in  Oriya  script  has  so
 far  been  received.  But  any  of  the
 above  mentioned  manufacturers  can
 manufacture  such  typewriters,  out  of
 their  sanctioned  capacity,  if  they  so
 desire.

 Coffee  Cultivation  in  Andaman  and
 Niloobar  Islands

 *145.  Shri  Dinesh  Singh:  Will  the
 Minister  of  Commerce  and  Indastry
 be  pleased  to  state:

 (a)  whether  Government  have  ex-
 plored  the  poasibility  of  Coffee  culti-
 vation  in  Andaman  and  Nicobar
 Islands;

 (b)  if  so,  what  is  the  result  of  the
 investigation;  and

 (९)  what  action  is  being  taken  in
 this  regard?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Yes,  Sir;  in  Andaman
 Islands  only.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House  [See  Appendix  III,  an-
 nexure  No.  5]

 An  oratory  trial  scheme  has
 ene  oe  nel  by  the  Ministry  of
 Home  Affairs  at  a  cost  not  exceeding
 Re.  1,81,700.  Necessary  action  to
 recruit  staff  for  implementing  the
 scheme  is  being  taken  by  the  Anda-
 may  Administration  in  consultation
 with  the  Ministry  of  Home  Affairs.
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 The  Minister  of  industry  (Shri

 Written  Answers  402

 कॉइएडड,  Bhawen

 146,  Shri  ry  A.  Mehdi:  Will  the
 Minister  of  Works,  Housing  and  कनु
 ply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 main  arch  of  Vigyan  Bhawan,  Dethi
 has  cracked  recently;

 (9)  if  so,  whether  it  has  been  re-
 paired;

 (९)  the  amount  spent  on  its  repairs;
 and  eae

 (a)  whether  any  action  has  been
 taken  against  the  contractor  for  this
 faulty  construction?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  to  (d).  It  is  not  a  fact
 that  the  main  arch  of  Vigyan  Bhawan
 has  cracked.  At  the  time  of  the  con-
 struction  in  the  main  gate  of  the
 building,  the  contractor  bad  used
 marble  of  inferior  quality,  instead  of
 Italian  green  marble,  as  required
 The  shade  and  colour  in  various  pieces
 did  not  match.  The  work  was,  there-
 fore,  rejected  and  the  ccntractor  ask-
 ed  to  replace  the  entire  stone  with
 marble  of  correct  agreed  specifications.
 On  the  failure  of  the  contractor  to
 do  so,  the  work  is  being  executed  at
 his  risk  and  cost  by  another  contrac-
 tor.

 Autonomous  Housing  Board  for  Delhi

 जा,  Shri  Kediyan:  चा  the  Minis-
 ter  of  Works,  Housing  and  Supply  be
 pleased  to  state:

 (a)  whether  the  suggestion  made  by
 the  Delhi  Citizens  Forum  to  set  -ip
 an  autonomous  Housing  Board  for

 tving  a  fillip  to  housing  activities  in
 the  Capital  has  been  considered  by
 Government;  and

 (b)  if  so,  whether  any  decision  has
 been  taken  in  this  regard’?

 The  Deputy  Minteter  of  Works,
 Housing  and  Supply  (bri  Asli  X.
 Chanda):  (a)  and  (b)  The  suggestieg



 4013,  27468  Answers

 made  by  the  Forum  has  been  noted
 Tt  may  take  quite  some  time  yet,
 before  a  decision  is  taken  in  the
 matter.

 Machinery  Manufacturers  Corpora-
 tion,  Calcutta

 ogg,  |  Shri  A.  K.
 |  Shrimati  Parvathi  Krishnan

 Will  the  Minister  of  Cammerce  and
 industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Machinery  Manufacturers  Corpora-
 tion,  Calcutta  has  closed  their  factory
 partially;

 (b)  if  so,  whether  Government  have
 taken  any  steps  to  prevent  its  closure;
 and

 (ce)  if  not,  the  reasons  therefor?

 The  Minister  of  Industry  (Shri
 Manubhkai  Shah):  (a)  to  de).  A  state-
 ment  is  laid  on  the  Table  of  the
 House.  [See  Appendix  III,  annexure
 No.  6]

 Pakistani  Firing  in  Kashmir

 (Shri  P  G  Deb: ४  Shri  Raghunath  Singh:
 Shri  Sarju  Pandey:

 "949,

 Willi  the  Prime  Minister  be  pleas-
 ed  to  state

 (a)  whether  it  is  a  fact  that  a
 yvauiding  party  from  Pakistan-occupied
 Kashmir  headed  by  one  constable
 Sikander  Khan  crossed  the  cease-fire
 line  on  the  !0th  August,  ‘1959;

 (9)  ४  so,  the  action  taken  in  the
 matter;

 (c)  whether  it  is  also  a  fact  that
 the  party  fired  on  the  police  post  of
 the  Tithwal  Area;  and

 (d)  whether  a  protest  ha.  been
 made  to  the  U.N.  Observers?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 ६8)  On  August  2,  959  at  about  00.45
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 hours,  a  POK  patro!  led  by  head  con-
 stabie  Iskender

 Fran
 approached  our

 Police  picquet  a  di,  about  4  miles
 South-east  of  Tithwal  and  about  900
 yards  on  our  side  of  the  Cease-fire
 line,

 (by  and  (c).  On  being  challenged
 by  our  sentry,  the  POK  patrol  opened
 fire.  Qur  post  also  fired  2  rounds  in
 return.  At  this  stage  one  of  the  POK
 men  was  seen  to  fall  down,  In  the
 morning  our  patrol  which  was  sent
 to  earch  the  area  recovered  one
 rifle,  five  rounds  and  some  blood-
 staihed  clothes  from  the  scene.  At
 .48  hours  head  constable  Iskander
 Khan  who  had  been  wounded  in  the
 citeaunter  surrendered  fiimseff  and
 was  admitted  to  hospital.  There  were
 no  Casualties  on  our  side.

 (वे)  A  cease-fire  violation  complaint
 has  been  lodged  with  the  U.N.  Field
 Observer  Team

 Smalli.scale  Industries

 hri  है.  C.  Majhi:
 Shri  Subodh  Hansda:

 |  Shri  S.  C,  Samanta:
 “१50,

 Will  the  Mimster  of  Commerce  and
 Industry  be  pleased  to  state:

 (६)  whether  the  two-man  team  of
 French  Experts  has  completed  the
 technical  survey  for  setting  up  a
 Centre  for  training  Indian  technicians
 in  the  manufacture  of  precision  instru-
 ments  essentially  required  for  indus-
 tria}  development  and  for  production
 of  prototypes  for  small-scale  indus-
 tries;

 (b)  whether  they  have  submitted
 any  report  in  this  regard;  and

 ६0)  if  so,  the  main  features  of  the
 report?

 The  Minister  of  Industry  (Shri
 Mapubhait  Shah):  (a)  to  (c).  The
 report  of  the  team  has  just  been  re-
 ceived.  It  contains  suggestions  about
 the  type  of  production  and  training  tv
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 be  undertaken  at  the  centre  and  the
 lines  of  collaboration  with  French
 manufacturers,  “The  report  is  under
 consideration.

 Manufacture  of  Rubher  Chemicals

 151  J  Shri  Subodh  Hansda:
 "Shri  S.  C.  Samanta:

 Will  the  Minister  of  Commeree  ind
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  pro-
 posal  for  the  manufacture  of  Rubber
 Chemicals  has  been  approved  by  Gov-
 ernment;  and

 (b)  if  so,  the  steps  taken  to  set  up
 the  factory?

 The  Minister  of  Industry  (Shri
 Manubhaj  Shah):  (a)  and  (9).  A
 statement  is  placed  on  the  Table  of
 the  House,

 STATEMENT

 A  proposal  from  a  private  firm  for
 “the  manufacture  of  Rubber  Chemicals

 has  been  approved  by  Government
 and  a  licence  under  the  Industries
 (Development  and  Regulation)  Act,
 95l  has  been  issued  to  the  firm  for
 the  manufacture  of  diverse  types  of
 erganic  accelerators,  antioxidants  and
 retarders  for  rubber  industry.  It  is
 expected  that  the  firm  would  go  into
 production  by  86i  and  that  the  re-
 quirements  of  the  country  for  these
 chemicals  would  be  met  largely  from
 indigenous  production  thereafter.

 Record  of  Mahatma  Gandhi’s  Life

 f  Shri  D.  0.  Sharma: *  ‘152.
 al  Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  ref=r
 to  the  reply  given  to  Starred  Ques-
 tion  No,  49l  cn  the  26th  March,  4959
 and  state:

 (a)  the  latest  position  with  regard
 +o  the  implementation  of  the  scheme
 of  the  All  India  Radio  to  record  events
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 connected  with  Mahatma  Gandhi's
 life;

 (b)  whether  they  have  recorded  the
 events  relating  to  Salt  Satyagraha;
 and

 (c)  if  so,  the  details  thereof?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  Atl
 India  Radio  has  completed  and  broad-
 east  two  documentaries  as  indicated
 below:

 (i)  Documentary  in  English  cover-
 ing  the  South  African  phase
 of  the  Mahatma’s  life.

 (ii)  Documentary  in  Hindi  cover-
 ing  Mahatma  Gandhi's  first
 movement  started  in  Chain.
 paran.

 A  third  documentary  in  Hindi
 ‘Woh  Mahan  Yug’  covering  ‘the
 Mahatma’s  stay  in  Sevagram  Ashram
 in  Wardha  is  being  completed  foc
 broadcast  in  the  near  future.

 (b)  Events  concerning  Salt  Satya-
 graha  have  not  so  far  been  covered.

 (c)  Does  not  arise.

 Enquiry  into  Dalmia  Concerns

 *753.  Shri  Ram  Krishan  Gupta:  Wii.
 the  Minister  of  Commerce  and  Indus.
 try  be  pleased  to  refer  to  the  reply
 given  to  Starre i  Quastion  No,  2308  ०09
 the  8th  May,  959  and  state:

 (a).  whether  the  Cormmission  of  In-
 quiry  appointed  to  investigate  into  the
 affairs  of  Dalmia  concerns  has  sincc
 completed  the  inquiry;

 (b)  if  so,  whether  Government  have
 received  the  inquiry  report;

 (c)  if  so,  the  details  of  the  findings,
 and

 (d)  the  nature  of  action  proposed  ‘o
 be  taken  in  this  regard?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  No,  Sir.

 (b),  (०)  and  (d).  Do  not  arise.
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 Ceramic  Industry
 “I  Shri  Pangarkar:  ८  the

 Munister  of  Commerce  and  Industry
 be  pleased  to  state

 (a)  whether  it  is  a  fact  that  there
 i  a@  proposal  to  survey  the  Ceramic
 ladustry  in  India,

 (b)  of  so,  what  is  the  object  of  this
 survey,  and

 (ec)  when  :t  will  be  undertaken?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  to  (c)  A  state.
 ment  is  given  below

 Starement

 No  special  survey  of  the  Ceramic
 Industry  js  contemplated  in  respect  of
 umits  in  the  large  scale  sector  but
 Development  Wing  re-assess,  from
 time  to  time  as  they  do  in  the  case  of
 other  industries  also  the  working
 capacity  of  the  Ceramic  Industry  with
 a  view  to  determining  the  trends  and
 qualty  of  production  for  formulation
 of  the  plans  for  future  development  of
 the  industry

 In  respect  of  units  in  the  small
 seale  sector,  a  survey  on  Electrical
 Porcelainware  Industry  has  so  far
 been  conducted  in  certain  areas  of  the
 country  A  survey  of  the  Ceramic
 Industry  in  the  Small  Scale  Sector  in
 general  may  be  made  when  surveys  of
 certam  other  industries  which  are  al-
 ready  in  hand  are  completed

 Development  of  Eastern  Districts  of
 UP

 7  S.  M  Banerjee
 15S.  <  Shri  Jagdish  Awastbi.

 {  Shri  Bhakt  Darshan:

 Will  the  Minster  of  Planning  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  3987  on  the
 Sth  May,  959  and  state.

 (a)  whether  the  schemes  for  the
 @evelopment  of  Eastern  Districts  ०!
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 Uttar  Pradesh  have  since  been  finals.
 ed,

 (9)  7  so,  what  are  those  schemes,
 and

 (c)  the  progress  since  made  in  the
 direction  of  implementing  them?

 The  Deputy  Minister  of  Planning
 (Shri  8.  N.  Mishra):  (a)  The  Planning
 Commission  has  conveyed  its  concur-
 rence  to  the  programme  drawn  up  by
 the  UP  Government  against  the  cur-
 rent  year’s  special  allotment  of  Rs  2
 crores  for  the  development  of  back-
 ward  areas  including  Eastern  UP,
 districts  of  Bundelkhand  and  the  hill
 districts

 (9)  A  hist  of  the  schemes  included  ir
 the  programme  is  laid  on  the  Table  of
 the  House  [See  Appendix  III,  an-
 nexurr  No  7)

 (c)  Information  75  not  available

 Transport  of  Raw  Jute
 ११56  Shri  Keshava.  Will  the  Minis—

 ter  of  Commerce  and  Industry  be
 pleased  to  state

 (a)  whether  it  725  a  fact  that  trans-
 port  bottle-necks  have  led  to  the  can-
 cellation  of  high  priced  contracts  5
 raw  jute  and

 (0)  if  so,  what  steps  have  been  taken
 to  ensure  adequate  transport  facili-
 ties?

 The  Minister  of  Commerce  (Shrv
 Kannngo).  (a)  Government  have  au
 information  to  the  effect  that  reported
 cancellations  of  jute  contracts  were
 due  to  transport  bottle-necks

 (b)  Reasonably  adequate  transpoii
 facilities  have  been  provided  for
 movement  of  jute

 Trade  Commodities  of  othe  countries
 passing  through  India

 नहा,  Shri  Bibhuti  Mishra:  Will  the
 Prime  Minister  be  pleased  to  state

 (a)  the  names  of  countries  whose
 external  trade  commodities  pas~
 through  the  Indian  territories,



 40Ig  Written  Answers

 (b)  whether  this  trade  is  reguletea
 by  any  agreement  with  the  respective
 foreign  countries;  and

 (९)  whether  any  benefit,  financial]  or
 otherwise,  is  derived  by  India  for
 giving  passage  to  the  trade  commodi-
 ties  of  other  countries?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  Afghanistan  and  Nepal

 (b)  Yes

 (c)  There  is  no  direct  financ:al
 benefit  Such  facilities  are  granted  as
 part  of  a  wider  trade  or  commercia!
 agreement  or  30  order  to  strengthen
 fnendly  relations

 Export  of  Sports  Goods

 7158  {Shri  Bibhuti  Mishra:
 au  Shri  Ajit  Singh  Sarhadi:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state

 (a)  the  position  of  export  of  sports
 g0ods  during  ‘1958-59.  as  against  1957-
 58;

 (b)  whether  there  is  scope  fo:  ex-
 pansion  of  markets  fo:  Indian  spo:t-
 goods  abroad,  and

 (c)  xf  so,  the  steps  taken  in  this  7४
 gard  77  959  (upto  3)st  July,  1959)?

 The  Deputy  Minister  of  Commezce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Sports  goods  worth  about
 Rs.  8,98,000  were  exported  duriig
 1958-59  as  compared  to  Rs.  i0,28,000  in
 ‘1957.58.  These  figures  do  not  include
 the  goods  exported  through  pos

 parce}

 <b)  Yes,  Sir,

 (c)  An  Export  Incentive  Scheme
 has  been  put  into  operation  from  the
 lst  March,  959  Manufacturers  of
 sports  goods  are  permitted  under  the
 scheme  to  import  raw  materials  upto
 35  per  cent.  of  the  fob  value  of  their
 exports.
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 Contribution  te  Coal  Mines  Provident
 and

 Shri  Kanhan: °788.4  Shri  T.  B.  Vital  Reo:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No  2353  on  the  80th  April,  989  and
 state:

 (a)  whether  Government  have  since
 assessed  the  lability  on  the  Coal  In-
 dustry  if  the  Contribution  to  Coal
 Mines  Provident  Fund  is  raised  from
 63  to  8-1/3  per  cent;

 (b)  af  not,  the  reasons  therefor;  and

 (c)  whether  Government  contem-
 plate  to  exclude  the  Coal  Industry?

 The  Deputy  Minister  of  Labeur
 (Shri  Abid  Ali):  (a)  The  additiona!
 financial  burden  may  be  of  the  order
 of  Rs  75  lakhs  per  annum

 (७)  Does  not  arise

 (c)  No

 फरीदाबाद  विकास  बोर्ड

 *9ho.  ओ  प्रकाहा  बोर  शास्त्री  :  क्‍या

 पुनर्वास  तथा  झल्पसंख्यक-कार्य  मंत्री  यह  बताने
 की  कृपा  करेगे  कि

 (क)  इस  समय  फरीदाबाद  विकास
 बोद  में  कुल  कितने  कर्मचारी  काम  कर  रहें

 हैं,

 (ख)  क्‍या  उपरोक्त  बोर्ड  इस  समय
 * कन्द्ीय  सरकार  के  अधीन  है  झयवा  पंजाब

 सरकार  के  पुनर्वास  विभाग  के  भ्रधीन  ,  और

 (ग)  इस  विकास  बोर्ड  की  समाप्ति
 पर  उस  के  कर्मचारियों  को  पंजाब  सरकार
 खपायेगी  झथवा  केम्द्रीय  सरकार  ?

 पुनरचास  तथा  झत्पसंस्यक्ष  कार्म  जी

 (६  मेहर  शम्द  सभा)  :  (क)  ३४४

 (w)  केन्द्रीय  सरकार  के
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 (मे)  बोई  की  विभिन्न  संस्थाप्रो  के

 चेन्रीय  मंत्रालयों  तथा  राज्य  सरकार के  पास
 स्रॉपे  जाने  पर  उस  के  कर्मचारियों  को  केस्द्रीय

 कथा  राज्य  सरकार |.  का  प्रयत्न  कर  रही
 ब  यदि  कुछ  कर्मचारी  रह  जावेंगे  तो

 शम्पलायमेंट  एक्सबेंजो  द्वारा  उन्हें  रोजगार
 दिलाने  का  प्रयत्न  किया  जावेगा  t

 Goraberi  Area  under  Mines  Act

 7161  Sbri  Muhammed  Elias:  दि 1
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  th
 Gorabar:  area  36  miles  off  Banke:
 town  m  West  Bengal  has.  bee:
 brought  within  the  purview  of  th
 Mines  Act  for  collecting  stones  to  be
 supphed  to  the  Kangsabati  Projec*,
 and

 (b)  af  so,  whether  measures  ‘a
 been  taken  to  see  tnat  the  contractor,
 take  necessary  safety  measuies  for
 using  explosives?

 The  Deputy  Minister  of  Labour
 (Shr  Abid  Ali).  (a)  and  (b)  Quar
 ries  in  this  area  have  not  been  ०४0७8)
 within  the  purview  of  the  Mines  Act
 952  Instructions  have,  howev-*:
 been  issued  to  fie  authorities  conce:  i.-
 ed  that  precautions  regarding  blastiag
 and  use  of  explosive.  laid  down  in  the
 Indiar  Metalliferrous  Mines  Reeula-
 tons,  1926,  should  be  observed  by  tne
 contractors  engaged  in  =  quarry'ng
 «tone

 भ्रमृत  बाजार  पचा,  इलाहाबाद  के
 क्षमंबारियों  क।  मांगे

 +७६२.  श्री  भक्त  बदीन .  क्‍या  भ्रम
 शौर  रोशगार  मत्री  २६  मां,  १९५६  के
 तारांकित  प्रदन  सख्या  १५१२  के  उत्तर  के
 संबंध  में  यह  बताने  की  कृपा  करेगे  कि  राष्ट्रोय
 झौशोगिक  न्यायाधिकरण  ने  भमत  पत्रिका,

 इलाहाबाद  के  कर्मचारियों  की  भागों  के  बारे

 में  इस  बीच  क्या  प्रगति  की  है  ?
 385  LSD—3

 अल  उपभी  (sft  धाजिय  अली) :
 लिलित  ब्यान  पेश  हो  चुके  हैं।  कुछ  स्‍भारभिक
 ऐतराज़ सुन  लिये  भये  हैं।  मुकदमे की  फ्रयली
 तारीख  २७  भ्रगस्त  निश्चित  हुई  है।

 Black  Market  in  Photograpbic  Goods

 °76%  Sbri  Dinesh  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state

 e
 (a)  whether  Government  are  awale

 that  there  as  a  considerable  black
 market  in  photographic  goods;  and

 (9)  if  so,  what  action  38  being  taken
 to  check  t?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  Com-
 plaints  have  been  received  regarding
 the  shoitage  of  these  materials  m  the
 market  and  thrrefore  the  import
 pohey  is  bemg  }Lorahsed  from  tune
 to  time

 Ajudhig  Textile  Mills

 "164  Shri  Radha  Raman:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No  3il  on  the
 llth  August,  959  and  state

 (a)  whether  Government  have  since
 taken  any  decision  regarding  the  re-
 opening  of  Ajudhw  Textile  Mills;

 (b)  af  so,  when  the  mill  is  Lkely  to
 resume  its  working,  and

 (c)  the  conditions  which  will  gover4
 the  resumpuon  of  its  working?

 The  Deputy  Munister  of  Labour
 (Shr  Abid  Ali)  (a)  Yes

 (b)  The  Mall]  re  opened  on  the  2th
 August,  959

 (ec)  The  Central  Government  have
 authorised  Mis  Karam  Chand  Thapar
 and  Brothers  (Private)  Limited  under
 section  18-A.  of  the  Industries  (Deve-
 lopment  and  Regulation)  Act,  495  to
 take  over  the  management  as  Manag-
 ing  Agents
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 import  of  Streptomycin

 9165,  Shri  ह  0,  Borooab:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 has  decided  to  buy  40,000  KG  of
 Streptomycin  from  the  U.S.A.  and
 Japan;

 *
 (b)  if  so,  the  price  to  be  paid;  and

 (c)  whether  any  global  tenders  have
 been  called?

 The  Minister  of  Industry  (Shr
 Manubhai  Shah):  (a)  Yes,  Sir;  the
 actual  quantity  being  purchased  :5
 80,000  kg

 (9)  About  Rs  220  per  kg  on  the
 average.

 (९)  Global  tenders  were  called  and
 orders  have  been  placed  on  the  parties
 whose  quotations  were  most  favour.
 able.

 Rayon  Grade  Palp  Mill

 Shri  Subodh  Hansda:
 Shri  Ss.  C.  Samanta:

 9166.  Shri  Shivananjappa:
 Shri  Subbiah  Ambalam:

 |  Shri  Achar:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 *(a)  whether  the  project  report  of
 the  Japanese  experts  for  the  establish-
 ment  of  a  bamboo-based  Rayon
 Grade  Pulp  Mill  has  been  receive?’

 (b)  whether  the  report  has  ben
 accepted  by  Government,  and

 (९)  if  so,  the  steps  taken  to  :mple-
 ment  the  scheme?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  The  report  is
 stil  awaited.

 (b)  and  (c).  Do  not  arise,
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 Land  Reforms

 Shri  D.  C.  Sharms
 Shri  Pangarkar:

 हा,  2  Shri  Birendra  Bahadur:
 Singhji:
 Shri  M.  झ,  Krishna  Rao:

 Will  the  Minister  of  Planning  be
 Pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  393  on  the  9th
 March,  959  and  state  the  Jatest  posi-
 tion  with  regard  to  implementation  of
 the  jJand  reforms  policy  in  the  various
 States?

 The  Deputy  Monister  of  Planning
 (Shri  S.  N  Mishra):  A  statement  is
 Placed  on  the  Table  of  the  Lok  Sabha
 [See  Appendix  HI,  annexure  No.  8}.

 Centra)  Salt  Board

 “468.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indus.
 try  be  pleased  to  refer  to  the  reply
 ‘gvon  to  Starred  Question  No.  372  on
 the  9th  March,  959  and  state:

 _(a)  whether  Government  have  “or.
 sidéreg@  the  recommendation  of  the
 Salt  Committee  for  setting  up  of  an
 autonomous  Central  Salt  Board;  and

 (b)  2f  so,  the  nature  of  the  decision
 taken  in  this  respect?

 She  Minister  of  “Industry  (Shr?
 Mahubhai  Shah):  (a)  and  (b).  The
 question  of  setting  up  an  autonomve
 Centra]  Board  for  Salt  is  stil]  under
 consideration,  in  consultation  with  the
 State  Governments.

 Rental  on  Government  Films

 “169,  Shri  Bibhuti  Mishra;  Wil  the
 Mimister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (4)  whether  any  rentals  are  charged
 by  Government  for  films  distributed
 by  the  Films  Division;

 (b)  if  so,  the  total  amount  realised
 during  ‘1958-59;

 (५)  whether  any  amount  was  realis-
 ed  from  foreign  companies;

 (१)  if  so,  how  much;  and



 os  Writven  Answere  BHADRA  2,  ‘1881  (SAKA)  Written  Answers  4026

 ६९)  how  doves  this  rental  compare
 with  the  rate  charged  by  commercial
 firms?

 The  Minister  of  Information  ana
 Broadcasting  (De  Keskar):  (a)  Yes.
 Sir.

 (b)  Rs,  36,8,722°4]  nP.

 (c)  Yes,  Sir.

 १५)  Rs.  536°64  nP.

 (e)  Comparison  5  not  possible  as
 newsreels  and  documentary  films  are
 not  distributed  on  commercial  basis
 by  any  private  firms  in  India

 Accommodation  for  Government
 Employees  in  Delhi

 BT,  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  total  number  of  Government
 employees  who  have  been  provided
 with  residential  accommodation  since
 ist  April,  959  in  Delhi  so  far;

 (b)  total  number  of  Government
 employees  to  be  provided  with  resi-
 dential  accommodation  during  the  re-
 maining  period  of  1959-60;  and

 (c)  total  number  of  Government
 employees  on  the  waiting  list  at
 present?

 The  Minister  of  Works,  Housing  and
 upply  (Shri  K.  C.  Reddy):  (a)  744.

 (b)  2,226,

 (c)  38,464.

 Production  of  Khadi  in  Bombay
 1879.  Shri  Pangarkar:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  quantity  of  khadi  produced
 in  Bombay  State  in  958  month-wise;
 and

 (b)  the  steps  taken  or  proposed  to
 be  taken  to  increase  the  production?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  and  (b).  A
 statement  containing  the  required  in-

 formation  is  laid  on  the  Table  of  the
 House.  [See  Appendix  II,  annexure
 No,  9}.

 Industries  in  Bombay  State

 1380,  Shri  Pangarkar:  Will  the
 Minister  of  Commerce  and  Indastry  be
 pleased  to  state:

 (a)  the  names  of  the  industries  on
 darge-scale  basis  that  the  Central
 Government  have  directly  set  up  in
 Bombay  State  during  ‘1958-59;

 (b)  what  is  the  total  amount  in-
 vested  in  these  projects;  and

 (c)  whether  the  financial  aid  has
 been  given  as  grant  or  loan?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  The  Central
 Government  did  not  directly  set  up
 any  large  scale  industries  in  the  Bom-
 bay  State  during  1958-59.

 (b)  and  (c).  Do  not  arise  in  view
 of  (a)  above.

 Allotment  of  Lunga  Land  to  Displaced
 Persons  in  Tripura

 1381.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state:

 (a)  the  total  acreage  of  Lunga  land
 allotted  to  each  of  the  displaced  per-
 sons  who  have  been  recently  re-
 habilitated  in  the  following  Rehabili-
 tation  Centres  of  Tripura:

 (i)  Simra  Chhra  R.  C.,  Sadar,
 (ii)  Ganda  Basti  R.  C.,  Khowai,
 (iii)  Krishnapur  R.  C.  Khowai,

 and

 (iv)  Nripendra  Nagar  R.  C.,  Sadar;
 (b)  whether  this  acreage  of  Lunga

 land  can  maintain  an  agriculturist  for
 six  months  in  the  year;  and

 (९)  if  not,  whether  the  Tripura  Ad-
 ministration  proposes  to  allot  more
 Lunga  land  to  the  displaced  persons
 rehabilitated  in  these  Centres?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  The  average  total
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 holding  per  family  in  these  Rehabili-
 tation  Centres  is  3  acres  of  which  the
 approximate  area  of  lunga  iand  ir  as

 48)  Simna  Chhare  6  कग  acre
 (४)  Ganda  Ban  oss  »
 (od)  Ketsnnapur  o  8  nD
 (४०)  Nnpendranagar  950  »

 (b)  The  total  holding  us  consdered
 adequate  to  maintain  a  family

 (e)  Does  not  arise

 Indian  Foreign  Service

 ‘1382,  Shri  Dinesh  Singh:  Will  the
 Prime  Minister  be  pleased  to  state
 how  many  persons  not  belonging  to
 the  Indian  Foreign  Service  and  Indian
 ¥oreign  Service  Branch  (8)  have  been
 appointed  since  January,  959  to  posts
 under  the  Ministry  of  External  Affairs
 excluding  Heads  of  Missions?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  There  are  6  such  persons
 &  statement  showing  their  names  and
 designations  along  with  their  dates  of
 eappomtments  is  pl  cd  on  the  Table
 of  the  House  {See  Appendix  IIT
 annexure  No  0]

 UN  Plane  with  Indian  Soldiers

 3588  Shri  ग्  G  Deb  Will  the  Prime
 Minister  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  a  UN
 Plane  force-landed  on  Israel  Terri-
 tory  on  the  l8th  May,  959  carrying
 Indran  solders,

 (9)  whether  there  were  any  casu-
 alties  and

 (९)  7९  so,  the  details  of  the  incident?

 The  Prime  Minister  and  Minister  of
 Rxternal  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  to  (९)  It  is  understood
 that  on  the  8th  May,  ‘1958,  a  plane  be-
 fenging  to  a  commercial  airline,  which
 was  carrying  UNEF  personnel  in-
 cluding  two  Indian  officers  and  ten
 Indian  other  ranks  who  were  proceed-
 ing  to  the  leave  centre  at  Beirut,  was
 forced  to  land  at  Lydda  airport  in
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 Israel  by  Israel  authorities  on  fe
 ground  that  ithad  not  observed
 fsraeh  formalities  There  were  na,
 casualues  The  plane  was  allowed  te
 p.oceed  after  a  couple  of  hours,

 Industries  in  Andhra  Pradesh

 7३848  Shri  M  द  Krishna  Rao:  Will
 the  Minister  of  Commerce  and  Indue-
 try  be  pleased  to  state  the  new  in-
 dustries  proposed  to  be  established  in
 Andhra  Pradesh  during  the  last  two
 years  of  the  Second  Five  Year  Plant

 The  Minister  of  Industry  (Shrt
 Manubhai  Shah):  A  statement  giving
 the  available  information  3  placed  on
 the  Table  of  the  House  [See  Appen-
 dix  III,  annexure  No  2]

 Slum  Clearance  Division

 1885.  Shmn  Ram  Krishan  Gupta:  Will
 the  Minister  of  Works,  Housing  and

 upply  be  pleased  te  state

 (a)  whether  the  scheme  for  the
 establishment  of  a  slum  clearance
 division  to  administer  the  slum  areas
 m  Delhi  has  been  finalised,  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda)-  (a)  and  (b)  The  Municipal
 Corporation  of  Delhi  has  approved  a
 proposal  for  the  setting  up  of  a
 Division  headed  by  a  Deputy  Munici-
 pal  Commissioner  for  dealing  with
 the  slum  clearancelimprovement  work
 in  Delh:  The  Division  will  be  staffed
 by  the  requisite  administrative,  su-
 pervisory,  mimstemal  and  non-minis-
 temal  establishment,  as  and  when
 necessary

 Indian  Officers  in  UN  Agencies
 386  Shri  Inder  J  Malhotra:  Wil

 the  Prime  Minister  be  pleased  to
 state

 (a)  the  number  and  names  of  the
 officers  who  are  at  present  on  है...
 tation  with  the  various  agencies
 the  United  Nations,
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 ह: ... क  ‘thw  Guration  of  dieir  deputation
 ‘period;  anf

 (e)  the  procedure  generally  adopt-
 ed  in  the  selection  .of  such  officers?

 The  Prime  Minister  anf  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehra):  (a)  and  (b).  The  information
 is  being  collected  and  will  be  furnish-
 ed  a  s00n  28  possible.

 (e)  Normally,  the  Bureau  of  Per-
 sorme]  of  the  United  Nations  maintains
 records  of  applications  received  from
 various  persons  and  tries  to  recruit
 suitable  people  for  vacancies  as  and
 when  they  occur.  Indian  officials  who
 wish  to  apply  for  posts  in  the  United
 Nations  can  do  so  with  the  permission
 of  the  authorities  under  whose  ad-
 ministrative  control  they  work  at
 present.  If  a  post  is  subsequently
 offered  to  any  one  of  the  Indian  offi-
 eials,  he  has  to  obtain  the  permission
 of  the  Government  before  he  can
 accept  it.  At  that  stage  the  terms
 and  conditions  of  service  are  scrutini-
 zed  both  by  the  officer  concerned  as
 also  by  the  Government

 In  special  circumstances,  the  United
 Nations  may  also  approach  the  Gov-
 ernment  of  India  for  specific  recom-
 mendations  for  particular  appoint-
 ments.  In  such  cases,  the  Government

 ‘makes  the  recommendation  after  con-
 sulting  the  various  authorities  con-
 cerned

 Nagas
 3387  Shri  N.  की,  Deb:  चाता  the

 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Nagas  of  Burmese  Frontier  Region
 heave  joined  with  the  so  called  Indian
 Nagas  to  form  a  movement  for  com-
 mon  land  for  Nagas;  and

 (b)  if  90,  Government's
 thereto?

 The  Prime  Minister  and  Minister  of
 Suternal  Affairs  (Shri  Jawaharial
 ‘Nokru):  (a2)  We  have  no  information.

 (b)  Does  not  arise.

 reactions
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 ment  ‘be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  she
 Government  of  India  are  considering
 @  proposal  to  exempt  any  industrial
 undertaking  taken  over  by  them  from
 the  provisions  of  various  Welfare
 Acts;

 (b)  if  so,  at  what  stage  the  proposal
 stands;  and

 (6)  the  reasons  therefor’

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  to  (c).  There  is
 no  such  general  proposal.  There  is,
 however,  a  proposal  that  undertakings
 taken  over  by  the  Government  of
 Bombay  under  their  Unemployment
 Rehef  Scheme  cannot  immediately
 bear  the  burden  of  provident  fund
 contributions  and  that  they  should  be
 exempted  from  the  operation  of  the
 Employees  Provident  Funds  Act.

 Buildings  Projects  Team  on  Industrial
 Ketate

 ‘1389.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  3496
 on  the  24th  April,  959  and  state:

 (a)  whether  Government  have  con-
 sidered  the  report  of  the  Buildings
 Projects  Team  on  Industrmal  Estate;
 and

 (9)  of  so,  the  nature  of  the  decision
 taken?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  The
 suggestions  of  the  Team  regarding
 planning  and  designing  of  Industrial
 Estates  have  been  communicated  to
 the  State  Governments  and  the
 National  Smal]  Industries  Corporation.
 As  in  the  past,  also  in  the  future  de-
 signing  and  planning  of  Industrial
 Estates,  the  suggestions  of  this  team
 and  various  other  expert  bodies  are
 being  kept  in  view.
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 ReGustrial  Training  Institute  in
 Manipar <

 Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state  the  nature  of
 steps  taken  so  far  in  setting  up  an
 Industrial  Training  Institute  »n  Mani-
 pur?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  Tramimg  has  been
 started  in  some  of  the  trades  at  the
 Adimjati  Technical  Institute  tempor-
 arily  with  effect  from  March,  4959
 till  new  buildings  are  constructed.
 Administrative  approval  for  construct-

 of  buildings  at  an  estimated  cost
 of  Rs.  द ८ द  lakhs  has  already  been
 issued.  Quotations  have  been  invited
 by  the  Administration  for  purchase  of
 tools  and  equipment  and  action  is  also
 being  taken  by  them  for  the  recruit-
 ment  of  the  staff

 Panjab  Circuit  House  in  Delhi

 1381,  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Punjab  Government  have  asked  the
 Government  of  India  to  release  some
 land  in  Delhi  formerly  owned  by  the
 Nabha  State  for  construction  of  a  Cir-
 curt  House  at  Delhi;  and

 (b)  if  so,  the  nature  of  the  decision
 taken  by  Government  in  this  regard?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  C  Reddy):  (a)  Yes

 (9)  The  matter  3९५  under  consider-
 ation

 Praga  Tools  Corporation

 isee  [  Shri  B.C.  Majhi:
 ‘|  Shri  Sabodh  Hanods:

 Will  the  Minster  of  Commerce  and
 Industry  be  pleased  to  refer  to  the  re-
 ply  given  to  Starred  Question  No  245
 on  the  %th  February,  959  and  state
 whether  the  Centra]  Government  have

 AUGUBT  का,  प्रजा  साहा  Answers  4052

 aince  invested  money  as  shareholders
 an  the  Praga  Tools  Corporation  Ltd,
 Hyderabad?

 The  Minister  of  Industry  (Ghri
 Manobhal  Shah):  Yes,  Sir.

 Immigrants  from  West  Pakistan
 i393,  Shri  0.  C.  Sharma:  Will  the

 Prime  Minister  be  pleased  to  state:

 (a)  the  total  number  of  immigrants
 from  West  Pakistan  during  959  so
 far;  and

 (b)  how  do  these  figures  compare
 with  those  of  958  (corresponding
 period)?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  (a)  20I3  migrants  entered
 India  from  West  Pakistan  during  the
 period  from  ist  January  to  30th  June,
 959

 (0)  254  migrants  entered  India
 from  West  Pakistan  during  the  period
 from  ist  January  to  30th  June,  2958

 Import  of  Raw  Film

 १394  J  Shri  D.  ९.  Sharma.
 प्‌  Shri  Pangarkar:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state  .

 (a)  what  is  the  total  quantity  of
 raw  film  imported  during  the  first  half
 of  ‘1959,  and

 9)  how  much  of  it  has  been  um-
 ported  by  the  State  Trading  Corpora-
 tion  On  rupee  account?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  The  total  quantity  of
 raw  films  imported  during  January-
 May  ३959  was  12,50,38  000  feet  Figures
 for  the  month  of  June,  959  are  not
 yet  available

 (b)  5,06,59,000  feet  This  figure
 includes  State  Trading  Corporation's
 imports  on  rupee  acount  during  June,
 959  also
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 Pakistani  Visitors  to  India

 Shri  9.  a
 प्र  {  Shri  Raghunath  Singh

 Will  the  Prime  Minister  be  pleased
 to  state

 (a)  the  number  of  Pakistani
 nationals  who  over-stayed  in  India
 even  after  the  expiry  of  their  visas
 during  January  to  Jur*,  ‘1959,  and

 (b)  the  number  of  cases  in  which
 visas  of  the  Pakistan:  visitors  were
 extended  during  the  above  period?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  63,3l6  Pakistan)  nationals
 overstayed  the  validity  of  their  visas
 during  the  period  from  ist  January,
 to  30th  June  959

 (b)  23,528  Pakistan:  nationals  were
 granted  extension  of  their  stay  in
 Inda  during  the  same  period

 Steamer  Service  between  Goa  and
 Bombay

 396  Shri  D.  C  Sharma:  W2ll  the
 Prime  Minister  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No  49]  on  the  6th  March,  2959  and
 state  the  further  progress  made  to
 start  steamer  service  between  Goa
 and  Bombay?

 The  Prime  Minster  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  There  has  been  no  further
 development

 Production  of  Trucks  and  Buses

 ‘1397,  Shri  D.  C.  Sharma:  Will  the
 Manister  of  Commerce  and  Industry
 be  pleased  to  state

 (a)  the  number  of  trucks  and  buses
 produced  in  the  country  during  the
 year  1959,  so  far  (unit-wise),

 (b)  the  proportion  of  components
 produced  indigenously  and  used  by
 the  different  units
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 (९)  the  sets  af  components  for  trucks
 and  buses  for  which  licences  were
 issued  for  imports  to  different  units
 during  the  year  1959;  and

 (a)  the  target,  sf  any,  fixed  for
 different  units  for  the  manufacture  of
 buses  and  trucks  during  19597,

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  A  statement  38  laid
 on  the  Table  of  the  House.  [See  Ap-
 Appendx  III,  annexure  No  32]

 Kerala  State  Trading  Corporation

 1398  {  Shri  D.  6.  Sharma:
 ‘\  Shri  Vidya  Charan  Shukla:

 Will  the  Minister  of  Commerce  and
 industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No  25l  on  the  9th  March,  959  and
 state  the  latest  position  with  regard
 to  the  proposed  Kerala  State  Trading
 Corporation?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 Details  of  the  proposal  are  still  under
 discussion

 Wage  Maps

 Shri  D.  C.  Sharma:
 Shri  Ram  Krishan  Gupta:

 Wall  the  Mamster  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No  966  on  the  26th  February,  959
 and  state  the  further  progress  made  80
 far  mm  drawing  up  experimental  wage
 maps  fer  Bombay  and  Kanpur?

 1899,

 The  Deputy  Minister  of  Labour  (Shri
 Abia  Ali).  On  account  of  non-avail-
 abihty  of  suitable  wage  data  for
 compilng  experimental  wage  maps
 for  Bombay  and  Kanpur  the  Steering
 Group  on  wages,  which  ७  incharge  of
 the  work  has  decided  to  defer  the
 matter  till  the  data  from  the  Wage
 Census  Scheme  of  the  Labour  Bureau
 become  available
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 ‘Whekhert  ‘township
 1n0.  Shri  0.  C.  Sharma:  Wili  the

 Minister  of  Rehabilitation  and  Mine-
 rity  Affairs  be  pleased  to  state’

 (a)  the  total  loan  and  grants  given
 to  Nilokher:  Township  under  different
 heads  during  ‘1858-59,  separately,

 (b)  whether  the  grants  have  been
 utihsed  m  full;  and

 (6)  the  Joan  and  grants  proposed  to
 be  given  during  1959-607

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Shanna):  A  statement  35  laid  on  the
 Table  of  the  House.  [See  Appendx
 IMI,  annexure  No  3]

 Indians  Employed  in  Shanghai
 Municipal  Police

 01  Shri  D.  0.  Sharma: *
 V  Shri  Ajit  Singh  Sarhadi:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  28  on  the  I3th  February,
 959  and  state

 (a)  whether  any  further  progress
 has  since  been  made  with  regard  to
 the  realisation  of  amounts  due  to  the
 Indian  nationals  who  were  in  the
 employment  of  the  Shangha:  Municipal
 Police  and  other  authorities  in  China;
 and

 (b)  if  so,  what?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehrn):  (a)  and  (b)  No,  Sir  Thera
 has  been  no  further  progress

 “India  1938”  Exhibition

 48.  Shri  Ram  Krishan  Gupta:  Will
 the  ‘Minister  of  Commerce  and  Indus-

 ‘thy  be  pleased  to  refer  to  the  reply

 a
 to  Starred  Question  No  १236  on

 *the
 1180  March,  959  and  state  at  what

 ह...  stands  the  proposal  to  set  up  a
 Petiianent  exhibition  at  the  sight
 where  the  “India  1958”  Exhibition  was
 held?

 AvGuURT  ‘34,  १४४  Written

 Indo-Japanese  Foundry  and  Light
 Engineering  Contre

 1408.  Shri  Ram  Krishan  Gupta:  Wil)
 the  Minister  of  Commerce  ani  Indws-
 try  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No  367  on
 the  389  February,  959  and  state:

 (a)  whether  the  contract  for  Indo-
 Japanese  Foundry  and  Light  Engineer-
 ing  Centre  for  Calcutta  has  since  been
 negotiated;

 (b)  uf  so,  the  main  terms  of  the
 contract,  and

 {c)  when  the  Foundry  33  to  be  set
 up?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  No,  Sir.

 (b)  ard  (c)  Do  not  arise

 State  Sericulture  Research  Stations

 1404,  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  at  what  stage
 stands  the  question  of  taking  over  the
 existing  State  Sericultural  Research
 Stations  by  the  Central  Silk  Board’

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  There  are  three
 regiona)  sericultural  research  stations
 m  existence  at  Channapatna,  Titabar
 and  Chaibasa  run  by  the  Governments
 of  Mysore,  Assam  and  Bihar  respec-
 tively

 In  June,  958  the  State  Governments
 of  Mysore  and  Ass#m  were  adfreveed
 by  the  Central  Silk  Board  in  order  to
 elicit  their  views  with  regard  ‘to  ‘the
 question  of  taking  over  the  sericul-
 tural  research  stations  establishéd  by
 them  The  Government  of  Bihar  was
 not  addressed  as  the  Research  Station
 at  Chaibrasa  has  been  established  only
 recently

 The  Government  of  Mysore  have
 agreed  to  hand  over  the  Sericultural
 Research  Institute  at  Channapatna  on
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 cartain  conditions  whith  are  under
 wusitieration  of  ‘the:Boiird.  The  Gov-
 ‘jeenment  of  Assam  do  not  seem  to
 favour  the  proposal.

 Production  of  Cycle  Tyres  and  Tubes

 £405,  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indas-
 try  be  pleased  to  state:

 (a)  whether  India  has  become  self-
 sufficient  by  now  in  the  production  of
 tyres  and  tubes  for  cycles;  and

 (b)  if  not,  the  steps  proposed  to  be
 taken  to  make  the  country  self-
 sufficient  in  this  respect?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  A
 statement  is  laid  on  the  Table.  [See
 Appendix  III,  annexure  No  14)

 Employment  Pattern  Survey

 Shri  Ram  Krishan  Gupta:
 1406.  Shri  9.  C.  Sharma:

 Will  the  Munster  of  Labour  and
 Empleyment  Le  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  68l  on  the  23rd  February,  32959  and
 atate:

 (a)  whethe-  the  Employment
 Pattern  Survey  conducted  by  the
 Delhi  University  in  collaboration  with
 the  Ministry  of  Labour  and  Em-
 ployment  and  Planning  Commission
 has  since  been  completed;  and

 (9)  if  so,  what  are  their  findings’
 The  Deputy  Minister  of  Labour

 (Shri  Abid  All):  (a)  No

 (b)  Does  not  arise.

 National  Buliding  Council

 ‘iee7,  Shri  Ram  Kristian  Gupta:  Will
 the  Minister  of  Works,  Housing  and
 Sapply  be  pleaséd  to  state:

 (a)  the  nature  of  the  decisions
 ‘iken  afid  recommendations  made  at
 ie  theeting  of  fhe  National  Building
 Colirell  held  at  Néw  Delhi  during
 February,  1959;  and

 (b)  tHe  nature  of  the  récommenda-

 tions.  which  the  Government  have
 accepted?

 The  Minister  of  Works,  Housing  an
 Supply  (Shri  K.  6,  Reddy):  (8)
 Copies  of  the  Resolutions  adopted  by
 the  Counci]  have  been  placed  in  the
 Parhament  Library.  [Placed  &
 Library,  See  No.  690°6IR  W892  Jv.)

 (b)  Governmcnt  have  accepted  alf
 the  recommendations,  except  those
 contained  in  Resolutions  Nos.  2  and  9
 which  are  under  consideration.

 Samadhi  of  Mahatma  Gandhi
 1408.  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  whether  the  cracks  which
 appeared  in  the  Samadhi  of  Mahatma
 Gandhi:  at  Rajghat  in  Delhi  have  been
 repaired;  and

 (b)  77  not,  tne  reasons  therefor?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  0.  Reddy):  (a)  and
 (b)  To  remove  the  cracks,  grouting
 was  first  resorted  to,  but  without  any
 appreciable  improvement  to  the  sur-
 face.  As  a  short-term  remedy,  the
 Samadhi  was  then  replastered  earlier
 this  year.  The  replastered  surface  is
 now  keeping  Letter,  though  one  or
 two  hair  cracks  have  appeared  again.
 According  to  technical  advice,  such
 hair  cracks  are  unavoidable  in
 exposed  plastered  surfaces.  Permanent
 improvement  will  be  made  when  the
 Samadhi  is  paved  with  stone  ir
 accordance  with  the  new  design
 approved  for  the  Samadhi  as  a  whole.

 Committee  on  Sub-Soil  Water  Level
 in  Delhi

 1409.  {Shri  Ram  Krishan  Gupta:
 |  Shri  9.  C.  Sharma:

 Will  the  Mimster  of  Works,  Hous-
 ing  and  Supply  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No,  250  on  the  21... ल  February.
 959  and  state:

 (a)  whether  the  Ad  Hoc  Committee
 on  sub-soil  water  level  in  Delhi  has
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 since  submitted  its  final  report;

 (b)  if  so,  what  are  their  recommen-
 ations;  and

 (९)  the  action  taken  thereon?

 The  Minister  of  Works,  Housing
 and  Supply  (Sbri  K,  0.  Reddy):  (a)
 Yes.  A  copy  of  the  report  is  available
 an  the  Parliament  Library.  [Placed
 in  Library.  See  No.  55]°49R  J9.]

 (b)  The  main  recommendations  of
 the  Ad  hoc  Committee  are:

 (i)  Improved  surface  drainage.

 (ii)  Economy  2n  use  of  unfiltered
 water  for  lawns.

 (aii)  Sinking  of  tube  wells  for
 pumping  out  subsoil  water
 and  laying  of  porous  pipes
 under  ground  in_  suitable
 areas  for  collecting  subsoil
 water.

 (c)  The  steps,  so  far  taken  are  as
 follows:

 (i)  A  study  of  the  existing  storm
 water  drainage  system  has
 been  completed  and  a  scheme
 has  been  prepared  for  improv-
 ing  the  drainage  system

 ii)  A  scheme  has  been  prepared
 for  introducing  parrot  type
 sprinklers  for  watering  lawns
 with  a  view  to  economising  in
 the  use  of  unfiltered  water.

 (ni)  १6  tube  wells  have  been  sunk
 in  the  badly  affected  areas
 and  pumping  of  water  is  in
 progress.  A  scheme  has  also
 been  prepared  for  the  provi-
 sion  of  287  more  tube  wells
 in  moderately  affected  areas.

 div)  A  line  of  porous  pipe  drain
 has  been  laid  in  the  Central
 Vista  as  an  experimental
 measure  to  collect  sub-soil
 water.  A  complete  scheme
 hes  also  been  prepared  for
 four  guch  porous-pipe  drains
 in  that  area.
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 German  Assets  in  India

 |  at  Shri  Ram  Eyishan  Geapta:
 Will  the  Minister  of  Commeree  and
 Industry  be  pleased  to  stete:

 (a)  whether  Government  propose  to
 enter  into  negotiations  with  the  Gov-
 ernments  of  West  and  East  Germany
 for  the  disposal  of  the  German  assets
 confiscated  in  India  during  World
 War  II;  and

 (b)  if  so,  what  progress  has  so  far
 been  made  in  this  respect?

 The  Minister  of  Commerce  (Shri
 Kannngo):  (a)  No.  India  being  a
 signatory  to  the  Paris  Agreement  on
 German  Reparations,  cannot,  by  vir-
 tue  of  the  provisions  of  that  Agree-
 ment,  enter  into  any  formal  negotia-
 tions  with  the  Governments  of  the
 East  and  the  West  Germany  for  the
 disposal  of  the  German  assets  con-
 fiscateg  in  India  during  World  War
 Il.

 (b)  Does  not  arise

 Export  of  Cement

 242l.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  In-
 dustry  be  pleased  to  state:

 (a)  the  steps  taken  or  proposed  to
 be  taken  to  introduce  Indian  cement
 into  the  neighbouring  markets  of
 South  East  Asia  and  West  Africa;  and

 (b)  the  result  of  the  steps  taken  so
 far?

 The  Minister  of  Industry  (Shri
 Manubhait  Shah):  (a)  Export  of
 cement  33  being  handled  by  the  State
 Trading  Corporation.  The  State
 Trading  Corporation  as.  in  Constant
 touch  with  Indian  Trade  representa-
 tives  in  the  neighbouring  countries.
 The  State  Trading  Corporatin  has  also
 authorised  one  of  the  cement  pro-
 ducers  to  actively  explore  export
 possibihties  by  personal  visits  to  the
 neighbouring  countries.

 (b)  A  statement  showing  the  exports
 of  cement  made  upto  the  end  of  July,
 1959,  is  laid  on  the  Table  of  the
 House.  [See  Appendix  III,  annexure
 No.  15).
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 Copper-ware  Industry
 4et2,  Shri  Pangarkar:  Will  ७6

 Minister  of  Commerce  and  Industry
 १९  pleased  to  state  the  steps  taken  or
 proposed  to  be  taken  to  encourage  the
 copper-were  industry  in  India?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  The  existing  capa-
 city  in  the  country  for  the  production
 of  copper-ware  38  considered  to  be
 adequate  to  meet  the  demand,  Due
 to  shortage  of  copper  which  has  to  be
 mainly  imported,  setting  up  of  new
 undertakings  under  the  Industries
 (Development  and  Regulations)  Act
 for  the  manufacture  of  copper-ware is  not  encouraged  Consistent  with
 the  limited  supplies  of  copper,  suit-
 able  allocation  of  raw  materials  45
 made  to  existing  units

 Fifteenth  World  Publishers’  Session
 44I8.  Shri  Raghunath  singh:  Will

 the  Prime  Minister  be  pleased  to  state
 whether  India  had  participated  in  the
 Fifteenth  World  Publishers’  Session
 held  in  Vienna?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  The  Government  of  India  was
 not  invited  to  this  Congress  How-
 ever  it  is  understood  that  the  follow-
 ing  four  persons  attended  the  Con-
 gress:

 Name  Assoctation
 Represented

 i.  Shn  Ram  Lal  Pun  Messrs.  Atma  Ram
 &  Sons

 2.  Krishna  Chander  Messrs.  Hind:  Pra-
 Beri  charak  Pustakalya

 3  Shyam  I.al  Gupra  Not  known
 4.  Rajendra  Gupta  Not  known.

 Export  of  Manganese  Ore  by  State
 Trading  Corporation

 44,  Shri  Panigrahi:  Will  the
 Minister  of  Commeree  and  Industry
 be  pleased  to  state:

 (a)  what  was  the  total  order  placed
 by  the  State  Tradmg  Corporation  for
 Manganese  ore  for  export  in  1988-59.
 in  the  States  of  Bombay,  Mysore,
 Andhra,  Orissa  and  Bihar;  and
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 (b)  hew  much  of  this  has  been  ex-
 ported,  so  far?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  and  (b).  The  major  manganese
 mining  areas  fall  in  more  than  one
 state  and  precise  information  about
 the  quantity  supplied  from  each  state
 is  not  available.  Purchases  are  not
 made  by  the  State  Trading  Corpora-
 tion  on  a  state-wise  basis.

 Foreigners  Coming  to  India
 44I5  Shri  Raghunath  Singh:  Will

 the  Prime  Minister  be  pleased  to  state:

 (a)  whether  the  organisations  and
 individual  who  are  inviting  foreign-
 ers  to  visit  India  are  consulting  the
 Government  of  India;  and

 (b)  ह  not,  action  taken  by  Govern-
 ment  to  ensure  that  invitations  ‘are
 not  given  without  obtaiming  their  prior
 approval?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehrn):  (a)  apd  (b)  Instructions
 have  been  issued  from  time  to  time
 by  Government,  to  cultural  organisa-
 tions  and  sports  bodies  to  the  effect
 that  invitations  to  foreigners  to  visit
 India  should  be  issued  only  after  con-
 sulting  the  Government  of  India.
 There  is,  however,  nothing  to  prevent
 private  bodies  or  individuals  from
 extending  invitations  to  foreigners
 without  such  consultations.  In  such
 cases,  however,  it  is  open  to  Govern-
 ment,  wherever  they  consider  it
 necessary,  to  withhold  authorizations
 for  visas  or  other  governmental
 facihties

 Hindustan  Machine  Tools  Factery
 Shri  Assar:
 Shri  Vajpayee:

 "१  Shri  H.  N.  Mukerjec:
 iG  Shri  Wodeyar:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Swiss  Government  have  lodged  a  pro-
 test  against  the  Prime  Minister's

 44I6,
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 @peech  about  Hindustan  Machine  Tools
 Factory,  Bangalore;  and

 (%)  ffn0,  the  reaction  df  Govern-
 thereto?

 ‘The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawabarial
 Nehru):  (a)  The  Swiss  Ambassador
 in  New  Delhi  drew  the  attention  of
 the  Ministry  of  External  Affairs  to
 certain  reports  of  a  speech  made  by
 the  Prime  Minister  on  the  llth  May
 989  at  a  confidential  Party  meeting
 The  Ambassador  said  that  the  re-
 marks,  if  true,  were  likely  to  create
 the  impression  that  India  did  not
 have  a  high  opinion  about  Swiss
 4echnicians.

 (b)  The  Ambassador  was  told  in
 reply  that  the  Prime  Minister  had  laid
 stress  on  the  great  progress  made  by
 the  Hindustan  Machine  Tools  Factory
 under  Indian  management.  He  had
 congratulated  the  management  and
 workers  on  this  success  and  had  point-
 ed  out  that  previously  progress  had
 ‘een  much  slower.  He  had  not  criti-
 tised  the  Swiss  technicians.  The  as-
 distance  of  these  technicians  had  been
 ‘ubstantial  and  had  been  appreciated
 By  us.

 Experimental  Buildings
 1427.  Shri  M.  R,  Krishna:  W:!)  the

 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  construct  a
 large  number  of  experimental  build-
 ings  in  the  country;

 (b)  if  so,  which  are  the  States
 ‘Whete  these  experimental  buildings
 will  be  constructed;  and

 (९)  the  types  of  buildings  to  be
 constructed  and  their  cost?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  ३  2,  Re@fly):  (a)  The
 matter  is  under  consideration  How-
 ever,  some  work  has  already  been
 done  in  this  connection  on  a  smali
 scale

 <b)  and  (c).  A  statement  is  laid  on
 the  Table.  [See  Appendix  Tl,  an-
 nexure  No.  i6],
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 Recovety  1.  ‘Rxpieéives'in  Dimager

 ‘1418,  Shrimati  Malida  Ahmed:  द अ
 the  “Prime  ‘Minister  be  pleased  to  statte:

 (a)  whether  it  is  a  fact  that  dete
 nators  of  highly  explosive  nature  wete
 recovered  from  a  hotel  in  Dimapur;
 and

 (b)  if  so,  the  action  taken  in  the
 matter?

 Tht  Prime  Minister  and  Minister  of
 Externa)  Affairs  (Shri  Jawaharial
 Nehru):  (a)  Yes,  538  detonators  were
 recovered  from  the  house  of  one
 Sohanlal  Jain  of  Dimapur  Bagtr  of
 8-6-1959.

 (b)  A  case  under  the  ¥xplosive
 Substance  Act,  1908,  has  been  register-
 ed.

 Domestic  Servants  in  Dethi

 f  Pandit  Munishwar  Dutt
 24t9.  <  Upadhyay:

 Shri  M.  L  Dwivedi:

 Will  the  Ministe:  of  Labour  amt
 Empleyment  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  domestic  servants  give
 fictitious  names  to  theiz  employers
 and  the  police  when  held  up  fo:  some
 offence;  and

 (b)  the  total  number  of  demestic
 servants  in  Delhi?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  AH):  (a)  Yes  Some
 domestic  servants  give  fictitious  names.

 (b)  The  information  75  not  avatl-
 able.

 संयुक्त  शब्ट्र  संध  हारा  ana  wer  होंगें,

 १४२०.  शची  डालर:  कया  प्रधान  शी
 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  सथुकक्‍त  राष्ट्र  संच  ने  कितनी
 भाषाओं को  मास्यता  प्रदान  की  है  ,  भौर
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 रख)  ह. 6  मार्क  खरकाद  ने  संयुक्त
 wy  संक  am  किसी  भारतीय  मावा  को
 चान्फ्ता  प्रदान  करने  के  लिये  ध्रनुरोष  किया

 द्

 ह... &  मो  wer  वेदेशिक-कार्य  मंत्री

 (थी  जवाहर  साल  नेहरू)  (क)  प्रतर्राष्ट्रीय
 स्थायालय  (इटरनेशनल  कोर्ट  झाफ  जस्टिस)
 को  छोडकर,  सयुकक्‍त  राष्ट्र  की  सभी  सस्थाझों
 की  मान्य  भाषाएं  हैं-दीनी,  फ्रांसीसी,  अपरेज़ी,
 शाही  शौर  स्पेनी  ।  भतर्राष्ट्रीय  न्यायालय  की
 सास्य  भाषाएं  फ्रांसीती  भौर  अग्रेज़ी  हैं  ।

 सयुक्त  राष्ट्र  की  प्रधिकाश  सस्थाभों  का  कार्य
 ब्प्रेजी  धौर  फ्रासीसी  भाषाओं  में  होता  है,
 फिर  भी  महासभा  भ्रौर  आाधिक  तथा  समाजिक

 परिषद्‌  मे  झम्रेडी  शौर  फ्रासीसी  के  लावा
 शपेनी  भाषा  में  भी  काम  होता  है  1

 (ख)  सयुक्‍त  राष्ट्र  if किसी  भारतीय
 भाया  को  मान्य  प्रथवा  व्यावहारिक  भाषा  के
 रूप  में  स्वीकार  किए  जाने  की  माग  भारत
 सरकार  ने  नही  की  है  t

 पाकिस्तान  में  हिन्दू

 १४ड२१.  श्री  इन्‍मर  कया  प्रधान  संत्री

 बह  बताने  की  कृपा  करेगे  कि

 (क)  पाकिस्तान  में  झब  भी  कितने

 हिन्दू  रह  रहे  है  ,  भोर

 (ख)  उन  में  से  कितनो  ने  पाकिस्तान
 की  नागरिकता  स्वीकार  कर  ली  है?

 प्रधान  न्त्रो  तथा  वेदेशिक  कार्य  मंत्री

 (भी  जवाहरलाल  नेहरू):  (क)  भव  तक
 के  पक्के  झाकडे  सुलभ  नहीं  है  !  पाकिस्तान
 में  पिछली  जनगणना  १६५१  में  हुई  थी  ,
 तबसे,  जैसा  कि  मालूम  है,  बड़ी  सख्या  में

 हिन्दू  पाकिस्तान  छोड  कर  चले  भाए  है  ?
 मोटे  झनुमान  के  मुताबिक  पूर्व  पाकिस्तान
 में  जो  हिन्दू  भाजकल  रह  रह ेहै  उनकी  सख्या

 ६५  लाख  होगी  i

 (a)  जो  हिन्दू  पाकिस्तान  में  रह
 गए  हैं,  थे  बहां  के  निवासी  होने  के  नाते
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 बारियातानी  सानरिक  ्य  गए  हैं।  जब  तक
 थे  बोग  पाकिस्तान  में  रहते  हैं,  तक  तक  उनके
 एाफिकततनी  सब्ट्रिकता  प्रपप्त  करने  का  प्रन्‍्ण

 नहीं  उठता  t

 are  गुड़  उद्योग

 १४२२,  थी  डामर:  क्या  आाजिशय
 तथा  खोता  मर  यह  बताने  की  कृपा  करेंगे
 कि.

 (क)  ताह  गुड  के  उद्योग  वाले  झन्य
 राज्यों  की  तुलना  में  किस  राज्य  में  इस  उद्योग
 में  सब  से  झपिक  प्रगति  हो  रही  है,  भौर

 (ल)  मध्य  प्रदेश  में  इस  उद्योग  की

 क्या  स्थिति  है  ?

 उद्योग  मंत्री  (धी  मनुभाई  झाह)
 (=)  मद्रास  राज्य  ने  बहुत  सतोषजनक

 प्रगति  होने  की  सूचमा  दी  है  ।

 (ख)  एक  विवरण  सभा  पटल  पर
 रखा  जाता  है  जिसमें  बताया  गया  है  कि  मध्य
 प्रदेश  में  इस  उद्योग  की  स्थिति  क्‍या  है  ।

 [दिखिये  परिशिष्ट  ३,  भ्रनुवध  सख्या  १७]

 Ration  for  Tea  Plantation  Workers

 1423,  Shri  Dasaratha  Deb:  will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state

 (a)  the  names  of  tea  gardens  which
 supply  ration  at  subsidised  price  to
 the  garden  labourers  in  Tripura;

 (b)  the  names  of  gardens  which  00
 not  supply  such  ration  at  subsidised
 rate,  and

 (c)  the  steps  taken  by  the  Tripura
 Admunistration  to  secure  subsidised
 ration  for  the  labourers  cf  these  gar-
 dens?

 The  Deputy  Muiister  of  Labour
 (Shri  Abid  All):  A  statement  Jaid
 en  the  Table  of  the  House  [See  Ap-
 pendix  III,  annexure  No  18}.
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 Bonus  for  Workers  of  Tea  Gariens

 18%,  Shri  Dasaratha’  Deb:  ‘Will
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  the  tea  gardens  of  Tri-
 pura  are  paying  any  becaus  to  wor-
 kers  for  the  last  three  years;  and

 (b)  if  not,  the  steps  taken  by  the
 Tripura  Administration  to  see  that
 such  bonus  is  paid  as  early  us  pos-
 sible?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  Nr.

 (b)  A  proposal  indicating  the  quan-
 tum  of  bonus  for  J956  has  been  sent
 to  the  employers’  and  the  workers’
 organisations.  Their  acceptance  33
 awaited—To  consider  the  question  of
 payment  of  bonus  for  l¥57  and  on-
 wards  to  the  workers  in  the  tea
 gardens  of  Assam,  West  Bengal  and
 Tripura,  a  Committee  has  been  set  up
 by  the  Government  of  India.  The
 Sommittee  has  not  so  fac  taken  any
 final  decision  in  the  matter  Its  next
 meeting  is  expected  to  ००  held  short-
 ly

 Import  Licences

 1423,  Shri  Pahadia:  Will  the  Minis-
 ter  f  Commerce  anq  Industry  be
 pl»2.ed  to  state:

 (a)  what  are  the  items  covered  by
 the  Open  General  Licene  issued  dur-
 ing  the  last  six  months  of  ‘1959;  and

 (b)  what  is  the  total  cost  of  these
 imported  items?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Presumably  6
 Hon'ble  Member  is  referring  to  the
 first  six  months  of  1959.  The  follow-
 ing  are  the  items  which  were  cover-
 ed  by  O.G.Ls  during  that  period:

 (i)  Free  gifts  of  books  upto  the
 value  of  Rs,  250|-  in  favour
 ef  individuals  or  institutions.

 (ii)  Bonafide  samples  or  adver-
 tising  matter,  supplied  free  of
 charge,  not  exceeding  Rs  250
 fn  cif.  value  in  one  consign-
 ment  excepting  vegetable

 AUGUST  ”  2989  *  Written  ाीकीड  ह... ,

 seeds,  falling  under  S,  No.
 36/IV  of  the  Import  Trade
 Control  Schedule.

 Qi)  Goods  supplied  free  of  charge
 in  replacement  of  goods  pre-
 viously  imported,  which  have
 been  found  to  be  defective  ov
 otherwise  unfit  for  use.

 (iv)  Samples  and  advertising
 rgaterials  upto  the  value  of
 Rs.  500  are  allowed  clearance
 by  the  Collectors  of  Customs
 at  their  discretion  without
 import  licence.

 (v)  Fish  and  raw  skins  of  hzards
 and  reptiles.  From  lst  April
 959  import  of  all  other  types
 of  raw  or  salted  hides  and
 skins  was  also  _  permitted.
 This  item  apphed  to  Pakis-
 tan  only.

 (b)  About  Rs  95,61,000  from
 January  to  March  959  Infoimation
 beyond  March  3959  :s  not  yet  avail-
 able

 Manipuri  Handioom  Products
 1426.  Shri  L  Achaw  Singh:  Will

 the  Minister  of  Commerce  and  [n-
 dustry  be  pleased  to  sta‘e:

 (a)  whether  there  is  any  organisa-
 tion  for  the  sale  of  the  Manipun
 Handloom  products—the  Pugri  of
 Koyetmacha;

 (b)  what  is  the  total  quantity  ex-
 ported  every  year  from  Manipur;
 and

 (c)  who  exports  them?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  No,  Sir.

 (b)  Information  38  not  available
 (c)  The  sale  of  these  products  is

 handled  by  private  traders,
 Mobilization  of  Resources  in  the

 Third  Five  Year  Plan
 1427.  Shri  Pahadia:  Will  the  Minis-

 ter  of  Planning  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 Federation  of  Indian  Chambers  of



 9  ‘Written  Anewers  BHADRA  2,  i88!  (SAKA)

 Commerce  and  Industry  has  been
 asked  to  estimate  the  resources  likely
 to  be  mobilized  in  the  private  sector
 during  the  Third  Five  Year  Plan;

 (b)  if  so,  whether  the  Federation
 has  submitted  its  estimates;  and

 (९)  whether  these  estimates  will  be
 included  in  the  Third  Five  Year
 Pian?

 The  Deputy  Minister  for  Planning
 (Bhri  8.  N.  Mishra):  (a)  Questions
 relating  to  industrial  development  in
 the  Third  Five  Year  Plan  were  dis-
 cussed  in  a  general  way  at  a  meeting
 held  early  in  July  between  the  Plan-
 ning  Commission  and  the  Mimstry  of
 Commerce  and  Industry  and  a  com-

 mittee  representing  the  Fedération  of
 Indian  Chambers  of  Commerce  and
 Industry.  The  Federation’s  represen-
 tatives  agreed  to  formulate  their  sug-
 gestions  on  a  number  of  points,  in-
 eluding  the  resources  which  the  pri-
 vate  sector  might  be  able  to  contri-
 bute  for  financing  its  industrial  pro-
 grammes

 (b)  No.

 (c)  Any  estimates  received  from  the
 Federa‘ion  will  be  duly  considered  by
 the  Planning  Commission.

 विस्थापित  व्यक्तियों  को  ऋण

 श्४ड२८.  श्री  To  Wo  बारूपाल:  क्या

 पु्बाँस  तय”  अल्प  पंरूरक  कार्य  मंत्री  यह  बताने
 की  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  सरकार
 द्वारा  पश्चिमी  पाकिस्तान  के  कुछ  विस्थापित
 व्यक्तियों  को  दिये  गये  ऋण  माफ  कर  दिये
 गये  है  ;

 (ख)  यदि  हा,  तो  न  ऋणों  की
 शर्तें क्या  थी  ;  और

 (ग)  ब  तक  कितनी  धन  रराधि  के
 ऋण  माफ  कर  दिये  गये  हैं  ?

 बुनर्थास  तथा  सल्पसंस्यक  कार्य  संत्री
 ो  मेहर  1  ना)  =  (क)  भौर  (व)
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 जे  हां  t  केस्द्ीय  सरकार  ते  भव  तक  लगभग
 १:६१  करोड़  रुपये  को  रकम  के  कर्जों  को
 मोफ  करने  की  मंजूरी  दी  है  ।

 (ख)  कर्ज़ों  की  शर्तों  के  बारे  मे  एक
 सभा  पटल  पर  रखा  जाता  है  [देखिये

 पैरिदिष्ट  ३,  अनुबंध  संख्या  १६]

 Dandakaranya  Development  Project
 l429.  Shri  Sanganna:  Will  the

 Munster  of  Rehabilitation  and  Minori-
 ty  amairs  be  pleased  to  state:

 (a)  whether  the  development  works
 IN  the  Dandakaranya  Development
 Prosect  are  done  through  the  Depart-

 Ment  or  otherwise,

 (७)  whether  ३  i,  done  through
 Plivate  agency,  and

 ley  if  so,  what  is  that  agency”

 The  Minister  of  Rehabilitation  and
 Mihority  Affairs  (Shri  Mehr  Chand

 mna):  (a)  to  (c)  Most  of  the
 €Velopment  works  in  Dandakaranya 376  gone  thre  igh  the  sub-units  of  the
 @Qudakaranya  Development  Authori-

 In  certa'n  cases  however  contracts
 3५0  been  given  to  outside  agencies 2  the  interests  of  expedition

 Impert  of  Cars

 34५30
 Shri  M.  का  Gandhi:
 Shri  Khimji:

 Win  the  Minister  of  Commerce  and
 ustry  be  pleased  to  state:

 fy  the  present  policy  governing the  import  of  motor  cars  both  for  the
 use  of  citizens  as  well  as  diplomats;

 (by  the  number  of  motor  cars  im-
 POTted  during  the  years  1956-57  and
 957  ‘1-58;

 (sy  how  much  foreign  exchange 83  been  mvolved  m  such  imports.

 (4)  whether  it  is  a  fact  that  Diplo-
 mats  are  misusing  their  privilege  of
 IMPorting  cars  by  selling  the  imported

 prie
 in  the  local  market  at  fancy
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 जह)  if  so,  the  action  Goyernment
 have  taken  or  propose  to  take  to
 ensure  that  such  misuse  dogs  not  take
 “piace;  and

 (i)  whether  Government  propose  to
 issue  import  licences  for  motor  cars
 to  meet  the  shortage  therefor  in  the
 country?

 The  Minister  of  Commerce  (Shri
 Banungo):  (a)  Import  of  built  up
 ears  is  generally  not  allowed.  How-
 ever,  in  the  case  of  passengers  (whe-
 ther  citizens  of  India  or  foreigners)
 coming  from  abroad,  who  owned  a  car
 and  were  using  it  in  the  foreign  coun-
 try,  ang  who  require  the  car  for  use
 in  India,  requests  for  the  grant  of
 ‘Customs  Clearance  Permits  for  the
 import  of  cars  as  personal  baggage
 are  considered  on  merits.  Foreign
 diplomats  enjoying  diplomatic  previ-
 leges  are  allowed  the  facility  to  im-
 port  a  car  required  for  their  use  in
 India  duty  free,  provided  that  such
 cars  will  not  be  sold  in  India  for  at
 Yeast  a  period  of  three  years.

 (b)  642  and  543  cars  were  imported
 during  the  years  1956-57  and  1957-58
 respectively.

 (ec)  Precise  information  snot
 available.

 (a)  Some  complaints  had  been
 received.  They  were  investigated,  and
 it  was  found  that  such  imports  which

 ‘had  been  made  under  international
 usage  and  Convention  had  not  con-
 travened  our  Import  Trade  Control
 Regulations.

 (e)  Does  not  arise

 ro)  No,  Sir

 Government  of  India  Press  at
 Calcutta

 14681,  Shri  Muhammed  Elias:  W:l)
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 oi  building  of  the  Government  of
 India  Press  at  8,  Hastings  Street,
 Calcutta  has  been  condemned  by  Cen-
 tra)  Public  Works  Department  and

 AUGUST  mM,  a

 declared  unsafe  for  continuing  fhe
 work  of  the  Press  therein

 (७)  if  so,  when  Government,  ह... ह
 to  start  construction.  of  a  new  building
 at  the  new  site  at  Santragachi
 (Howrah)  which  was  selected  long
 ago;  and

 (c)  whether  it  is  a  fact  that  a  num-
 ber  of  Rotary  Printing  machines
 worth  lakhs  of  rupees  indented  for
 the  Government  of  India,  Forms
 Press,  Calcutta,  are  lying  idle  at
 Santragachi,  Howrah?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  हू,  C.  Reddy):  (a)  A
 portion  of  the  western  wing  of  the
 Government  of  India  Press  at  8,  Hast
 ing  Street,  Calcutta,  hag  been  declared
 unsafe  for  heavy  machinery  by  the
 Central  Public  Works  Department,

 (b)  The  decision  to  site  the  new
 building  for  the  Press  at  Santragachi  ~
 was  dependent  on  the  acquisition  of
 Jand  nearby  to  provide  a  residential
 colony  for  the  Press  employees,  as
 Santragachi  is  at  a  considerable
 distance  from  the  mam  city  without
 residential  facilities  in  its  vicinity.  The
 Government  of  West  Bengal  have  since
 taken  steps  to  acquire  the  requisite
 land  for  the  colony.  As  soon  as  the
 land  is  acquired,  construction  of  the
 Press  and  the  Housing  Colony  for  the
 employees  will  be  taken  up  simultane-
 ously  at  the  new  site.

 (c)  Certain  Rotary  machines  intend-
 ed  for  the  Forms  Press,  Dharamtollah,
 Calcutta  have  been  erected  at  Santra-
 gachi  temporarily  pending  completion
 of  the  new  building  under  construction
 in  Dharamtollah  They  will  be  put
 into  commission  as  soon  as  A.C.  power
 supply  is  provided

 Expansion  of  Electric  Factory  in
 Mysore

 1432.  Shri  Muhammed  Elias:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 agreement  has  been  aigned  between
 the  Mysore  Government  and  ै... ...
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 A3BSG,  of  West  Germany  fer  expand-
 ing  tha  electric  factory  in  Mysore;  and

 60)  #f  230,  the  terms  and  conditions
 of  this  agreement?

 The  Minister  of  industry  (Shri
 Mamybhal  Shah):  (a)  and  (b).  The
 Government  of  India  have  approved
 the  terms  of  an  agreement  proposed
 to  be  concluded  between  the  Govern-
 ment  of  Mysore  and  Messrs  A.E.G.  of
 West  Germany  for  the  grant  of  manu-
 facturing  rights  and  supply  of  techni-
 cal  assistance  for  the  manufacture  of
 G)  Transformers  upto  5.000  KVA  60
 KV;  (ii)  Motors  upto  250  H.P.  500  V;
 (iii)  Motor  starters  upto  60  A:  (iv)
 LV.  Switches  and  fuses  upto  200  A;
 (v)  H.V.  switches  and  fuses  upto  0
 KV  and  (vi)  Switchboards  and  con-
 trol  cubicles  upto  40  KV.  The
 foreign  firm  will  make  available  the
 services  of  their  technicians  for  guid-
 ance  in  the  manufacture  of  articles.
 In  consideration  of  their  services,  the
 foreign  firm  will  be  paid  a  lump  sum
 amount  ang  also  8  rovalty.  The
 agreement  is  for  a  period  of  ten  years.

 Woollen  Goods

 488  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  the  National  Develop-~
 ment  Council  has  recommended  for
 the  fixation  of  standards  in  woollen
 goods;

 (b)  if  so,  the  nature  of  those  recom-
 mendations;  and

 (c)  which  of  them  have  been  accept-
 ed  by  Government?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  No  Sir.

 (b)  and  (c).  Do  not  arise.

 Accounts  of  the  Calcutta  Dock  Labour
 Board

 Shri  Anthony  Pillal: 70
 f  Shri  L,  Achaw  Singh:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  the  Accounts  of  the
 Caleutta  Dock  Labour  Board  for  the
 88(Ai)  LSD—4.

 years  l055-56,  i956-87,  ond
 1958-59  have  been  audited;

 (a)  if  so,  whether  the  Auditor's
 Report  will  be  leid  on  the  Table;

 (c)  when  the  Auditor’s  Reports  for
 the  said  years  were  submitted;  and

 (d)  if  there  has  been  any  delay  in
 submission,  what  reasons  were  fur-
 nished  by  the  Auditor  and  the
 Finance  Committee  appointed  by  the
 Board?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Alf):  (a)  Only  the  Ac-
 counts  of  the  Board  for  the  year  1955-
 56  have  been  audited.  The  audit
 work  in  respect  of  the  Accounts  for
 the  year  1956-57  has  been  almost
 completed.

 (b)  The  Auditor’s  Report  will  form
 part  of  the  Annual  Report  on  the
 working  of  the  Board  and  its  copy
 will  be  supplied  to  the  Parliament
 Library  when  received.

 (९)  The  final  Auditor’s  Report  for
 the  year  1955-56  was  received  by  the
 Board  on  the  2nd  June,  1959.

 (d)  Mainly  non-completion  of  the
 account  books.

 Port  Authorities  of  Calcutta,  Bombay
 and  Madras

 f  Shel  Anthony  ‘Pillai: 1435,
 4  Shri  L.  Achaw  Singh:

 Will  the  Mhnister  of  Labour  ह. ह
 Employment  be  pleased  to  state:

 (a)  whether  the  provisions  of  the
 Payment  of  Wages  Act  and  the  Em-
 ployees  Standing  Orders  Act  have
 been  made  applicable  to  the  workers
 employed  by  the  Port  Authorities  of
 Calcutta,  Bombay  and  Madras;  and

 (b)  if  not,  what  Government  pro-
 pose  to  do  in  the  matter?

 The  Deputy  Minister  of  Lebeur
 (Shri  Abii  Alf):  (a)  and  (b).  The
 Payment  of  Wages  Act,  936  is  appli-
 cable  to  dock  workers  employed  in
 Calcutta  and  Bombay  Ports.  Its
 extension.  to  dock  workers  in  Madras
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 Port  is  under  consideration  of  the
 State  Government.

 The  industrial  establishments  under
 the  ownership  or  management  of  the
 port  authority  administering  the  ports
 of  Bombay,  Calcutta  and  Madras  have
 been  exempted  from  all  the  provisions
 of  the  Industrial  Employment  (Stand-
 ing  Orders)  Act,  946  subject  to  the
 following  conditions-—

 a)  the  port  authority  shall  publish
 or  cause  to  be  published  conso-
 lidated  rules  relating  to  tre
 matters  set  out  in  the  Schedule
 to  the  said  Act  ina  pamphlet
 form  m  the  English  language
 and  the  language  or  languages
 understood  by  the  majority  of
 the  workmen,

 (ai)  before  making  any  amendment
 to  the  said  rules  the  port
 authority  shall  inform  the  work-
 men  concerned  by  a  notice  on
 the  notice  board  of  the  proposed
 amendment  and  shall  consider
 any  objection  or  suggestion  that
 may  be  made  thereto  within
 twenty-one  days  of  such  notice,

 Qn)  a  copy  of  the  pamphlet  referred
 toinclause  (i)  above  and  a  copy
 of  every  amendment  thereto
 shall  be  supplied  to  each  of  the
 workmen  concerned

 Radio-activity

 486  Shri  P.  K  Deo:  Will  the
 Prime  Minister  be  pleased  to  state

 (a)  whether  any  statistics  have  been
 collected  regarding  406  radio-activity
 In  this  country  at  the  time  of  various
 nuclear  explosions  taking  place  in
 different  countries,  and

 (b)  ए  so,  whether  a  statement
 showing  those  statistics  will  be  laid  on
 the  Table?

 The  Prime  Minister  and  Minister  of
 fixternal  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  and  (b)  The  Atomic
 nergy  Establishment,  Thombay  8
 continuously  monitomng  the  atmos-
 phere  for  radio-activity  originating
 from  the  nuclear  tests  conducted  by
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 different  countries.  A  number  of  sta<
 tions  have  been  set  up  where  samples
 of  dust  and  rain  water  ere  collected.
 These  samples  are  despatched  %0
 Bombay  for  measurement  <A_  speci-
 men  statement  showing  the  monthly
 average  levels  of  radio-activity  in  the
 air  at  New  Delhi  is  laid  on  Table  of
 the  House  [See  Appendix  III,  an-
 nexure  No  20]

 Isotopes
 437  Shri  P  K  Deo:  Will  the  Prime

 Minister  be  pleased  to  state

 (a)  the  quantity  of  isotopes  pro-
 duced  in  the  “Apsara”  reactor  at
 Trombay  during  958  and  959  so  far;
 and

 (b)  how  they  have  been  utihsed?
 The  Prime  Minister  and  Minister  of

 External  Affairs  (Shri  Jawaharlat
 Nehru)’  (a)  and  (b)  A_  statement
 giving  the  required  information  is  laid
 on  the  Table  of  the  House  [See  Ap-
 pendix  ITI,  annexure  No  2]  ]

 Heavy  Water

 4438  Shri  P.  K.  Deo.  Will  the  Prime
 Minister  be  pleased  to  state  the  quan-
 tity  of  heavy  water  imported  from
 various  countries  during  958  and  959
 so  far  and  its  cost?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru).  No  heavy  water  has  been
 imported  during  958  ang  959  so  far

 Tea  Trade  Delegation
 439  Shri  Daljit  Singh:  Will  the

 Minister  of  Commerce  and  Industry  be
 pleased  to  state

 (a)  whether  there  is  a  proposal  to
 send  a  trade  delegation  abroad  to
 propagate  the  use  of  Indian  tea  in
 foreign  countries,  and

 (b)  af  so,  the  names  of  the  countries
 to  be  visited  by  the  delegation?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Obandra):
 (a)  and  (b)  Several  Trade  Delega-
 tions  have  been  abroad  last  year  to
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 explore  the  various  markets  for  Tea.
 It  has,  therefore,  not  been  considered
 necessary  to  send  a  delegation  this
 year.  But  the  Chairman,  Tea  Board
 will  shortly  be  visiting  Iran  on  the
 invitation  of  the  Iranian  Government,
 and  would  utilize  this  apportunity  to
 explore  the  market  for  our  tea.

 Export  of  Brass  and  Copper  Ware

 1440.  Shri  S.  A,  Mehdi:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  total  amount  of  export  of
 Brass  and  Copper  Wares  from  India
 from  January,  959  to  date;

 (b)  whether  they  are  exported
 through  the  State  Trading  Corporation;
 and

 (c)  if  so,  the  amount  of  foreign  ex-
 change  earned  from  this  export  during
 the  above  period?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Rs.  53°5  lakhs  upto  May  1959.
 Information  beyond  May  959  is  not
 yet  available.

 (b)  and  (c).  Exports  through  the
 State  Trading  Corporation  were
 negligible.

 Export  of  Rauwolfia  Serpentina  Roots

 f  Shri  P.  हू,  Deo: 1441,
 4  Shri  B,  C.  Prodhan:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  quantity  of  Rauwolfia
 Serpentina  roots  exported  to  foreign
 countries  in  the  last  three  years;

 (b)  the  reasons  for  decline  in  its
 export,  if  any;  and

 (c)  the  steps  taken  to  increase  its
 export?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Export  sstatistics  of  Rauwolfia
 Serpentina  were  not  recorded  sepa-
 rately  prior  to  ‘1957.  Exports  during
 3987  and  958  were  as  follows:—

 Year  Qty.
 957  a6  668  Cwis.

 4958  2698  Cwrts.
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 Nore:  Figures  relate  to  Serpentina
 roots  (Rauwolfia  Serpentina  and  other
 species  of  Rauwolfia).

 (b)  There  has  been  no  decline.

 (९)  Does  not  arise.

 Medicated  Gelatine  Capsules
 Shri  P,  K,  Deo: 1442,

 4  Shet  B.C.  Prodhan:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  India  is  self-sufficient
 m  the  production  of  medicated  Gela-
 tine  Capsules;  and

 (b)  if  not,  what  steps  are  being
 taken  to  increase  its  production?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  There  is  ade-
 quate  capacity  for  the  manufacture  of

 ingle  piece  hard  and  soft  Gelatine
 Capsules.  We  are  not,  however,  self-
 sufficient  in  regard  to  the  two  piece
 empty  hard  Gelatine  Capsules.

 (b)  Manufacturers  are  being  encour-
 aged  to  produce  the  two-piece  empty
 hard  Gelatine  Capsules.
 Local  Development  Works  in  Punjab

 1443,  Shri  Daljit  Singh:  Will  the
 Minister  of  Planning  be  pleased  to
 state  the  amount  allotted  to  the
 Punjab  State  for  minor  schemes  under
 the  Local  Development  Works  Pro-
 gramme  for  the  year  1959-60?

 The  Deputy  Minister  of  Planning
 (Shri  N.  Mishra):  The  amount  al-
 lotted  to  the  Punjab  State  under  the
 Local  Development  Works  Program-
 me  for  the  year  1959-60  is  Rs.  3.45
 lakhs.

 Evaluation  Unit  ~

 1444,  Shri  K.  N.  Pandey:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  Working  Group
 appointed  at  the  instance  of  the  Plan-
 ning  Commission  to  evaluate  the  pro-
 gress  in  the  development  of  Small
 Scale  Industries  has  submitted  any  re-
 port  to  the  Small  Scale  Industries
 Board;  and
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 if  a
 at?)

 80,  what  are  its  main  observa.

 The  Minister  of  Industry  (any Manubhai  Shah):  (a)  The  Working Group  has  submitted  the  report  to  the
 Ministry  of  Commerce  and  Industry,

 (b)  Copies  of  the  Report  have  been
 placed  in  the  Parliament  Library,  At.
 tention  is  invited  to  pages  82100  of
 the  Report.

 Workihg  Group  on  Social  welfare
 1445,  Shri  N.  के.  Munisamy;:  wit!  the

 Maier  of  Panaing  be  pletyer  fo state:

 (a)  whether  any  fresh  schemes  have been  evolved  by  the  Working  Group on  Social  Welfare,  apart  trom  the schemes  mentioned  in  the  First  Five
 Year  Plan;

 (b)  the  names  of  the  places  visiteg by  the  Working  Group  and  the  pur. pose  of  their  tour;
 (c)  the  expenses  incurred  on  their

 tour,  uptill  now  and  how  many  in  aj)
 joined  the  tour;  and

 (a)  whether  the  Sub-Groups  and Zonal  representatives  also  joined  in the  tour?

 The  Deputy  Minister  of  Planning (Shri  8.  N.  Mishra):  (a)  The  report  of the  Working  Group  has  not  yet  been received  by  the  Planning  Commission
 {b)  The  members  of  the  Centra)

 Working  Group  met  at  Madras,  Bom.
 bay,  New  Delhi  and  Lucknow  during July  and  August  to  exchange  ideas with  the  representatives  of  State  Goy.
 ernments  and  Voluntary  Welfare  Or.
 ganisations  in  regard  to  the  formuly.
 dinar  of  &  mealistle  progrtyme  tor Social}  Welfare  for  inclusion  in  the
 Third  Plan.

 (e)  No  precise  information  js  yet
 available  in  the  matter  as  the  fing)
 hills  have  not  yet  been  received  froy,
 the  persons  who  attended  the  Zong)
 meetings  in  the  different  regions,

 (a)  The  Chairman  of  the  ‘Sub.
 Groups  and  Zonal  representatives  from
 the  respective  regions  attended  the
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 Zonal  meetings.  All  the  members  of
 the  Sub-Group)  did  not  meet  at  afl
 the  placss.

 Fiats  in  North  and  Seath  Avenues
 es,  Shri  Sonavane;  Will  the  Minis-

 ter  of  Works,  Housing  and  Supply  be
 pleased  to  state:

 (a)  the  cost  of  construction  of  each
 type  of  flat,  viz.  A,  B,  C,  at  the  North
 and  South  Avenues,  New  Delhi  in
 (2952-58,

 (b)  the  amount  of  rents  so  far  rea-
 lised  in  respect  of  these  flats  (Types

 A,  B  and  ए)  separately;
 (c)  the  cost  of  furniture  supplied  in

 these  flats  during  1951-52;  and

 (8)  the  amount  of  rent  so  far  realis-
 ed  from  these  flats  giving  figures  sepa-
 rately  for  each  type  of  a  flat?

 The  Minister  of  Works,  Housing  and-
 Supply  (Shri  K.  C.  Reddy):  (a)  and
 (b).  The  cost  of  construction  in  1951,
 52  and  the  amount  of  rent  assessed*
 upto  S3lst  March,  959  in  respect  of
 each  type  of  flats  in  the  North  and
 South  Avenues,  New  Delhi,  are  in-
 dicated  below:
 Tyneof  No  of  “Cost  of  ‘Rent

 Flats  Flats  construction  assessed
 Rs.  Re,

 A  304  14:23,050  2,98,817,
 B.  72  10,94,618  (2939534
 c.  76  12,64,623,  35545132

 “oe  and  (a).  The  total  cost  of fur-
 niture  supplied  to  the  occupants  of
 these  flats  and  the  rent  therefor
 assessed  upto  3lst  March,  959  are  as
 follows:

 Typeof  No.of  Costof  Reent
 Flats  Flats  furniture  ass-ased

 Rs,  Rs,

 7  दवा  हब  »छ७छ/ढ2  डड
 B  72  2,30,040  1,45 ,464

 ध्ध्  7%  __2,83,760_—s*3,,77,89r
 *In  reply  to  parts  (b)  &  (d),  only

 assessed  rents,  which  are  based  on
 bills  presented  for  payment  have  been
 showa  ead  mbt  the  emounts  actually
 realised.  However,  the  difference
 between  rents  assessed  and  realised

 will  be  negligible  as  rent  recoveries
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 are  made  month  by  month  out  of  the
 salaries  and  allowances  of  the  mem-
 bers,  There  is,  however,  some  time
 lag  between  the  presentation  of  the
 bill  and  receipt  of  intimation  of
 recovery  by  the  Katate  Office  from
 Lok  Sabha  and  Rajya  Sabha  Secre-
 tariats.

 Trade  with  Tibet
 1441,  Shri  A.  Mehdi:  Will  =  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  what  is  the  total  trade  of  India
 with  Tibet  from  ist  March,  959  to
 3ist  July,  1959;  and

 (b)  whether  it  has  gone  down  due
 to  trade  restrictions?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  The  figures  of  trade  with  Tibet
 from  ist  March,  959  upto  30th  June.
 959  are  given  below:—

 March-June  1959.
 lakhs  Rs.

 Import.  33°7
 Fxports  89

 Trade  figures  for  the  month  of  July,
 959  are  not  yet  available.

 Written  Answers  4063

 सायों  शीर  सांडों  का  area

 हैं,  भी  प्रकाश बीर  झातती  :  कया
 दबास्िज्य  तथा  उच्योय  मत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  १  प्रप्नैल,  १६५६  से  ३०  जून,
 १६५६  तक  भारत  में  बिदेशों  से कितनों  गायों
 प्रौर  सांडों  का  भ्रायात  हुमा .

 (@)  सरकार  ने  इस  पर  कितना  धन
 व्यय  किया,

 (ग)  कया  भविष्य  में  शौर  गायें  तथा
 साड  भ्रायात  करने  की  कोई  योजना  है;  भौर

 (घ)  यदि  हां,  तो  वह  कब  कार्यान्वित
 की  जायेगो  ?

 बाजिज्य  मंत्री  (भी  कातूसगो)  :  (क)
 और  (ख).  १९५७  से  पहल  के  आयात  के
 ब्राड  उपलब्ध  नहीं  है  क्योकि  ३१  दिसम्बर,
 १६५६  से  पहुले  भारतोय  श्रायात  व्यापार  के

 वर्गीकरग  में  “गायों”  तथा  “सांडों”  की  मद
 अलग  से  नहीं  दिखायी  जा  रही  थीं।  १६५७,
 १६५८  तया  जनवरी  से  मई  १६९५६  त.,*
 आयातित  गायों  तया  साडों  की  सब्ष्या  भी!

 मूल्य  निम्तानुमार  हूँ  :--

 १६५८  १६५६  (जन०-मई)

 (9)  Yes,  Sir.

 geKy

 सल्या  मूल्य
 गापे  «  १०  २६,०००  दन
 साड  .  ०  १  ४,०००  रु०

 सख्या  मूल्य.  संख्या  मूल्य

 2  २,०००  रु०  इ  9,000  स०

 जूत  १६५६  के  झायात  के  आकड़े  अभी
 उपजब्ध  नहों  है  ।

 (ग)  श्र  (ध).भमारतीय  कृषि  अनु-
 संबान  पारिव  ने  निश्चय  किया  है  कि  श्रास्ट्रेलिया
 से  चार  जरस/  साड  आयात  किये  जाये  जिनका

 मूल्य  १२,०००  द्  होगा  |  श्राद्या  है  कि  इन
 सडों  का  श्रायात  आागामों  ६  महूनां  में  किया
 जायेगा  |  तोतरों  पच  बोय  यजन  में  शामिल
 किये  4  4  लिये  णरेबद  ने  ए॥  योजना  तैयार
 को  है  जिसके  झनु  तर  g4  पशुओं  का  भायात
 किया  जावेगा  ताकि  देशों  जल-बायू  में  पनप
 सकते  बलि  सांड  बेदा  किये  जा  सके  शौर  इनका

 उपयुक्त  इलाकां  में  नस्‍लसुधघार  के  लिये  बड़े
 पैमाने  पर  प्रयोग  किया  जा  सके  ।

 मक्खन,  दूध  शौर  दूध  की  वस्तुशों  का  झायात

 १४४६.  श्री  sere  बौर  वास्त्री  :  क्‍या
 वाणिज्य  तबा  उद्योग  मंत्रो  यह  बताने  की
 कृपा  करेगे  कि  :

 (क)  १  जनवरी,  १६५६  से  ३०  जून,
 १६५६  तक  (वर्जानुसार)  (१)  मक्खन  (२)
 मक्खत  निकाला  हुआ  दूध,  (३)  मक्खन  समेत

 दूध  और  (४)  दृध  को  वस्तुएं  कितनो  मात्रा  में
 प्रायात  की  गईं;
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 (w)  गत  तोन  बी  में  हत  वस्तु यों  का
 उत्पादन  बड़ा  है  प्रथवा  कम  हुमा है;  शौर

 (ग)  यदि  उत्पादन  में  कमो  हुई  है,  तो

 इसे  बड़ाने  के  लिये  क्या  उपाय  किये  गये  है  ?

 उद्योग  संत्री  (भी  मनुभाई  शाह)  (क)
 एक  विवरण  सभा  पटल  पर  र्ज्ा  जाता  है  ।

 दिखिये  प(रक्षिष्ट  ३,  झनुधन्थ  संधा  २२]

 (ख)  उत्पादन  बढ़  गया  है  ।

 (ग)  प्रश्न  ही  नहीं  उठता  ।

 Minimum  Wages  for  Agricultural
 Labour

 1450,  Shri  Tangamani:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  683  on  the
 26th  February,  959  and  state:

 (a)  whether  the  remaining  State
 Governments  have  fixed  the  minimum
 wages  for  Agricultural  Labour  under
 the  Minimum  Wages  Act;

 (b)  if  not,  the  names  of  the  States
 which  have  not  yet  fixed  wages;  and

 (c)  the  nature  of  reply,  if  any.
 received  from  those  State  Govern-
 ments?

 The  Deputy  Minister  of  Labour  (Shri
 Abid  Ali):  (a)  to  (c).  Only  the  Gov-
 ernment  of  Madras  have  not  yet  noti-
 fied  the  rates  in  agriculture;  they  have
 published  draft  proposals  in  this
 respect  which  33  expected  to  be  fina-
 lised  and  rates  notified  before  the
 expiry  of  time  limit  (ie,  the  3ist
 December  1959).

 U.S,  Trade  Mission

 aya  Shri  Ram  Krishan  Gupta:  Wl!
 me  Minister  or  Commerce  and  Indus-
 try  pe  pieusea  vo  state  tne  nature  of
 advice  tendered  by  members  of  the
 Trade  Mission  which  the  U.S.  Depart-
 ment  of  Commerce  had  sent  to  India
 for  participating  in  the  U.S.  Small
 Industries  Exhibition  in  Madras?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  The  U.S.  Trade  Mis-
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 sion  hag  come  to  organise  their  ex-
 hibits  and  has  not  been  asked  to  stib-
 mit  any  report  to  Government  of

 ,  Manufacture  of  Refrigerators  and  Air-
 Conditioners

 1452,  Shri  Chandak:  Wil)  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  lay  a  statement  on  the
 Table  showing:

 (a)  (i)  the  components  imported
 for  manufacturing  domestic  refrigera-
 tors  and  room  air  conditioners;

 (ii)  foreign  exchange  (Dollars  and
 Sterlings)  allocated  during  the  period
 from  October  958-March  3959  and
 April-October  959  for  the  import  of
 such  components;

 (iii)  the  percentage  value  of  the
 imported  components  to  those  manu-
 factured  locally;

 (b)  what  efforts  are  being  made  to
 produce  all  the  components  locally;
 and

 (c)  when  hundred  percent  locally
 manufactured  refrigerators  and  air-
 conditioners  are  expected?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  QQ)  Components
 imported  for  the  manufacture  of
 domesinc  refrigerators  and  room  air
 conditioners  are  scaled  and  cpen  type
 compressor  units,  thermostats,
 switches,  controls  and  some  speciai
 hardware  like  latches  and  self-tapping
 screws.

 Gi)  The  amount  of  foreign  exchange
 released  during  the  periods  October
 958-March  959  and  April-September
 959  for  the  import  of  components  of
 domestic  refrigerators  and  room  air-
 conditioners  is  given  below:—

 Oct.  1958-  April  1959-
 March  959  Sept.  7959

 Foreign  Foreign
 exchange  exchange

 actually  allocated utili
 Rs.  Rs.

 Domestic  Refrigerators  74  lakhs  5  lakhs

 Room  Air-conditioners  40  lakhs  42  Iakns.
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 (ili)  Percentage  value  of  imported
 components  in  relation  to  ex-factory
 price  in  respect  of  domestic  refrigera-
 tors  and  room  air-conditioners  is  as
 under:—

 Domestic  Refregerators  15%  approximate-
 ly. Room  Air-conditioners  BI%
 ppProximate-

 (b)  Some  schemes  have  already
 been  heensed/approved  under  the  Ir-
 dustries  (Dev.  &  Reg)  Act,  295l,  for
 the  manufacture  of  Sealed  Compressor
 Units  and  Refrigeration  Controls  in-
 cluding  Thermostats.

 (c)  It  is  expected  that  with  the  im-
 plementation  of  the  schemes  already
 licensed/approved,  this  industry  wil!
 be  largely  independent  of  imports  and
 by  2964  about  95  per  cent  of  the  com-
 ponents  will  be  manufactured  indi-
 genously,

 Disputes  in  Banking  Industry

 453  Shri  Ram  Krishan  Gupta:
 "Shri  ह  0,  Borooah:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  :t  is  a  fact  that  the
 Conference  held  by  Government  with
 the  Banks  and  their  employees  on
 the  8th  August,  959  at  New  Delhi  to
 resolve  the  disputes  in  the  Banking
 Industry  has  been  adjourned;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  when  the  talks  will  be  resumed?
 The  Deputy  Minister  of  Labour

 (Shri  Abid  Ali):  (a)  Yes.

 (b)  and  (c)  The  Conference  was  of
 an  exploratory  nature.  It  considered
 whether  a  new  tribunal  should  be  ap-
 pointed,  or  whether  there  was  scope
 for  settling  outstanding  points  by
 mediation  or  arbitration.  The  repre-
 sentatives  of  employees  expressed  the
 view  that  there  was  scope  for  settle-
 ment  without  the  appointment  of  a
 new  tribuna]  and  the  representatives
 of  the  employers  agreed  to  inform  the
 Government  of  their  views  within  a
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 fortnight.  Further  action  will  be
 taken  after  a  reply  is  received  from
 the  employers,

 Indira  Market,  Delhi
 1454.  Shri  2.  0.  Borooah:  Will  the

 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state:

 (a)  the  exact  price  determined  for
 two  roomed  flats  constructed  by  Gov-
 ernment  in  Indira  Market,  Sabzi-
 mandi,  Delhi  in  July,  1959;  and

 (b)  how  it  compares  with  the  price
 fixed  for  such  flats  constructed  in
 1956?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  and  (b).  The  price  of
 flats  constructed  in  Indira  Market,
 Subzimand,,  Delhi,  in  July,  1959,  as
 well  as  of  flats  constructed  in  956  is
 more  than  Rs.  10,000  each.  The  reserve
 price  35  kept  confidential  as  its  dis-
 closure  would  have  an  adverse  effect
 on  our  auctions.  The  difference  bet-
 ween  the  reserve  prices  of  flats  con-
 structed  in  2956  and  of  those  con-
 structed  in  July,  ‘1959,  is  nominal,
 being  less  than  Rs.  00  in  each  case.

 Import  Licences  for  Photographic
 Goods

 1455,  Shri  M.  Khuda  Bukhsh:  Wil!
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  the  particulars  of  the  business
 associates  of  the  State  Trading  Cor-
 poration  in  respect  of  photographic
 goods  falling  under  Serial  Nos.  303
 and  305  part  IV  of  the  Import  Trade
 Control  schedule;

 (b)  the  amount  of  licences  made
 over  to  them  by  the  State  Trading
 Corporation  individually,  currency
 area-wise  and  licensing  period-wise;

 (९)  their  standing  in  the  trade,  in-
 dividually;

 (da)  the  criteria  employed  in  their
 selection;

 (e)  whether  any  Chamber  of  Com-
 merce  was  consulted  in  the  matter  of

 their  selection;  and
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 (f)  the  brands  they  are  importing
 individually  and  the  country  of  their
 manufacture?

 The  Ministry  eof  Commerce  (Shri
 Hanungo):  (a)  to  (2),  Two  statements
 are  laid  on  the  Table  of  the  House.
 (See  Appendix  III,  annexure  No.  23].

 Lecks  ef  Metor  Cars
 1456,  Shri  8.  A.  Mehdi:  Wit!  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  received  a  complaint  from
 the  Superintendent,  Delhi  Traffic
 Police,  that  the  locks  of  cars  manu-
 factured  in  India  are  unreliable,

 (b)  whether  the  attention  of  car
 manufacturers  has  been  drawn  to  this
 matter;  and

 (c)  if  so,  whether  the  manufacturing
 defect  has  since  been  rectified?

 The  Minister  ef  Industry  (Shri
 Manubhai  Shah):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 hrs.

 MOTIONS  FOR  ADJOURNMENT

 HUNGER-STRIKE  BY  Deut  TEACHERS

 Mr,  Speaker:  I  have  received  notice
 of  an  adjournment  motion  from
 Sarvashri  8.  M.  Banerjee  and  Chinta-
 mani  Panigrahi:

 “The  serious  situation  arising
 out  of  fourth  day  of  hunger-
 strike  by  20  teachers  in  Delhi
 supported  by  the  proposed
 hunger-strike  by  15,000  teachers
 on  25th  August,  and  to  be  follow-
 ed  by  a  general  strike  this  week.
 Immediate  intervention  of  the
 Central  Government  is  essential
 te  avert  this  serious  situation.”
 A  few  days  ago,  a  similar  adjourn-

 ment  motion  was  given  notice  of
 which  I  disposed  of  in  accordance  with
 the  previous  ruling  by  myself’  that
 hunger-strikes  ought  not  to  be  brought
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 ought  not  to  be  resorted  to  fer
 purpose  forcing  the  Government
 decide  one  way  or  otter.  Anyhow, Delhi  isa  Union  Territory  and
 inasmuch  as  such  a  large  number  is
 involved,  I  would  like  to  know  what
 the  hon.  Minister  has  got  to  say  about
 this.

 Shri  8.  M.  Banerjee  (Kanpur):  The
 main  purpose  for  which  I  have  given
 notice  of  this  adjournment  motion  is
 not  merely  because  of  the  hunger-
 strike  by  20  teachers.  15,000  teachers
 are  going  on  a  hunger-strike  tomorrow
 and  it  will  be  followed  by  a  demons-
 tration,  which  is  bound  to  dislocate
 the  studies  of  the  students.  A  cir-
 cular  has  been  issued  by  the  Director
 of  Education,  which  has  been  termed
 by  the  teachers’  association  as  “black
 circular”,  challenging  certain  articles:
 of  the  constitution  of  the  teachers’
 association  and  asking  the  teachers  to
 dissociate  themselves  from  member-
 ship  of  the  association.  This  has
 aggravated  the  situation  further  and
 when  15,000  teachers  go  on  hunger-
 strike,  definitely  it  is  a  symptom  of  a
 mass  upsurge.  I  hope  the  hon.  Minis-
 ter  will  consider  this....

 to  the  notice  af  this  House  und  they
 ttie

 to

 Shri  Vajpayee  (Balrampur):  I  have
 also  given  notice  of  an  adjournment
 motion  on  the  same  subject.

 Mr.  Speaker:  All  right;
 names  will  be  put  on  the
 Board  The  hon.  Minister.

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  Sir,  it  is  a  matter  of
 great  sorrow  to  me  that  some  of  the
 teachers  of  the  Corporation  have
 gone  on  hunger-strike.  During  the
 past  few  years,  whenever  there  were
 any  difficulties  for  the  teachers’  asso-
 ciation,  I  personally  looked  into  those
 matters  and  tried  to  resolve  those
 difficulties.  This  time  they  have  not
 put  their  demands  in  clear  terms  be-
 fore  the  department  nor  heve  they informed  me  of  the  reasons  why
 they  were  going  on  hunger-strike.
 They  simply  sent  me  a  telegram  that
 they  were  going  on  hunaeratelie.

 all  the
 Notice



 is  not  the
 which  brings  credit  either  to

 the  teaching  profession  or  to  the
 Government  and  I  hoped  that  after
 my  intervention  they  would  place
 their  demands  before  me  But  instead
 of  domg  this,  they  are  now  in-
 sisting  that  the  Department  of  Edu-
 cation  should  withdraw  a_  circular
 which  it  had  issued  Acording  to
 the  Government  Servants  Conduct
 Rules,  no  Government  servant  shall
 participate  m  any  demonstration  or
 resort  to  any  form  of  strike  in  con-
 nection  with  any  matter  pertaining  to
 the  conditons  of  service  This  asso-
 ciation  has  been  agitating  for  the  last
 several  months,  sometimes  it  as  a
 chalk-down  strike,  sometimes  it  is  a
 hunger-strike  Now  xt  ig  a  hunger-
 strike  of  all  the  teachers  Now,  it  is
 obvious  that  the  Government  teachers,
 teachers  who  are  working  m  Gov-
 ernment  schools,  cannot  obviously  be
 members  of  an  association  which  s
 threatening  to  strike  and  is  advising
 its  teachers  to  go  on  hunger-strike

 Hl
 strike  !

 The  present  difficulty  has  arisen  out
 of  the  Act  of  Parhament  which  was
 passed  creating  the  Delhi  Municipal
 Corporation  Under  that  Act,  pri-
 mary  education  m  Delhi  became  the
 Obligatory  function  of  the  Delhi
 Municipal  Corporation  Under  the
 Removal  of  Difficulties  Order,  1958,
 all  educational  and  other  :nst:tutions
 were  required  to  be  transferred  as
 going  concerns  with  the  staff  working
 in  them  Therefore,  all  the  perma-
 nent  and  temporary  employees  of  the
 Delh:  Administration  were  transferred
 to  the  Corporation  These  teachers
 who  are  at  present  agitating  are
 mostly  temporary  teachers  They
 are  msisting  that  they  should  have
 their  hen  with  the  Delhi  Administra-
 tion.  As  thev  are  temporary  teachers,
 ४६  is  impossible  for  the  Government
 to  accede  to  this  demand.  As  they
 ‘were  temporary  teachers,  if  they
 have  not  gone  to  the  Corporation,
 the  Delhi  Adurinistration  would  have
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 terminated  their  services.  In  spite  of
 that,  the  Government  has  ensured
 that  all  the:  rights  of  services  and
 Conditions  of  service  are  made  secure
 and  that  they  are  not  handicapped
 in  any  way.  But,  in  spite  of  all  that,
 they  are  now  resorting  to  hunger-
 Strike  and  they  are  not  putting  for-
 ward  any  clear  demands  before  the
 Government  They  are  only  making
 verbal  protests  now  and  then;  they
 also  go  to  the  papers  This,  to  my
 mind,  ३8  a  highly  undesirable  prac-
 tice  on  the  part  of  the  teaching  pro-
 fession

 I  would  appeal  to  the  House  that
 we  must  expect  certain  minimum
 Standards  of  conduct  from  public
 Servants,  particularly  from  the  teach-
 ing  profession  If  we  allow  this  sort
 of  hunger-strike,  it  will  not  only
 affect  our  educational  system  but
 also  will  affect  the  future  genera-
 tion

 I  had  expected  that  after  my  inter-
 vention  on  Saturday  they  will  with-
 draw  the  strike  On  Saturday  I  per-
 Sonally  went  and  requested  the  tea-
 Chers  to  place  all  their  demands  be-
 fore  me  So  far  they  have  not  sent
 any  of  their  demands  Now  I  was  told
 ~I  have  read  it  in  the  papers—they
 held  a  meeting  in  which  they  said
 the  Government  should  withdraw  the
 Circular  which  they  had  sent  to  all
 the  teachers  of  the  Government
 Schools  The  circular  only  says  that
 the  teachers  of  the  Government
 schools  cannot  continue  to  be  the
 Tembers  of  an  association  which  is
 advising  its  members  to  go  on  hunger-
 Strike  It  is  impossible  for  the  Gov-
 ernment  to  allow  its  teachers,  who
 &re  working  in  Government  schools,
 to  continue  to  remain  members  of
 Such  an  association  {I  do  not  think
 the  House  would  exvect  that  the  Gov-
 ernment  should  withdraw  its  circular
 This  is  the  situation

 I  would  again  like  to  say  that  I  am
 Prepared  to  examine  all  their  demands
 Sympathetically  I  have  personally
 Bone  there  and  requested  them  to
 Place  all  the  demands  before  me.  if
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 there  are  any  hardships,  I  am  pre-
 pared  to  examine  them  and  resdlve
 them.  But  I  think  the  House  should
 strongly  discourage  and  disapprove
 of  these  me.hods  which  are  being  re-
 sorted  to  by  the  teaching  profession

 Several  Hon,  Members  rose—

 Mr.  Speaker:  Order,  order  I  am
 not  going  to  allow  this  I  disallow
 the  aagjournment  motion  It  is  un-
 fortunate,  I  ought  not  to  have  allow-
 ed  this  to  be  brought  here  I  have
 said  many  times  that  I  would  request
 the  hon  Members  not  to  bring  such
 matters  before  this  House  Even  if
 they  bring  them  before  this  House,  I
 am  not  going  to  allow  any  motion
 relating  to  any  tnreatened  hunger-
 sturuke,  or  even  a  hunger-strike  That
 is  not  the  method  of  inducing  the
 Government  to  withdraw  its  circular
 There  are  methods  of  making  repre-
 sentations,  and  the  hon  Minister  s
 willing  to  consider  them  Therefore,
 this  is-  the  last  thing  which  I  would
 allow  to  be  brought  in  this  House
 Any  person  who  is  hkely  to  resort
 to  this,  let  him  know  from  this
 House  that  he  is  not  going  to  make
 this  House  change  its  decisions  merely
 because  he  goes  on  a  fact,  whatever
 the  seriousness  of  this  condition  may
 be  The  hon  Munister  went  there  to
 look  mto  their  conditions

 Shri  Vajpayee:  He  should  not  have
 gone  there

 Mr  Speaker:  I  refuse  to  give  my
 consent  to  this  adjournment  motion
 I  would  urge  upon  the  hon  Mem-
 bers  not  to  bring  it  here

 Shri  Hem  Barua  (Gauhat)
 I  seek  a  clarification?

 May

 Mr.  Speaker:  There  seems  to  be  a
 kind  of  indiscipline  among  the  tea-
 chers  In  view  of  what  the  hon
 Minister  has  read  out,  every  hon
 Member  must  strengthen  the  hands
 of  the  Government,  so  Yar  as  it  74
 proper  and  legitimate  Therefore,
 even  m  these  matters  if  the  hon
 Members  come  nere  and  make  it  im-
 possible  for  the  Government  to  work,
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 however  serious  the  kind  of  hunger-
 strike  might  be,  it  will  be  a  bad
 thing.  I  am  really  sorry  to  notice
 this  I  am  not  prepared  to  give  my
 consent

 Shri  Hem  Barua:  I  want  e  clarifi-
 cation

 Mr  Speaker:  No  clarification;  my
 ruling  i8  clear

 Shri  Hem  Barua:  Since  you  allow-
 ed  the  hon  Munister  to  make  a  state-
 ment,  I  want  a  clarification  of  that
 statement

 Mr.  Speaker’  I  am  not  going  to
 allow  any  clarification  My  language
 was  simple  and  clear  Hon  Mem-
 bers  will  kindly  resume  their  seats

 oh  जगदीश  बसी  (बिल्हौर)
 श्रोमान  में  यह  ५हत।  चाहता  हू  ।

 जाए,  Speaker  I  will  call  him  to
 oraer  If  he  refuses  to  abide,  I  will
 be  obliged  to  ask  him  to  go  out  for
 the  rest  of  the  day  He  has  been
 interfering  too  seriously  I  notice
 from  the  proceedings  of  the  House
 that  when  the  hon  Deputy  Speaker
 was  here  he  made  all  sorts  of  state-
 ments,  torn  papers  and  so  on  He  is
 quite  indifferent,  so  far  as  this  House
 is  concerned  When  I  am  on  my  legs,
 no  hon  Member  shall  stand  up  and
 interfere  with  the  proceedings  of  the
 House  I  am  entitled  to  be  heard
 when  I  speak  to  the  House  Now,
 there  is  another  adjournment  motion.

 श्री  जगदोश  झवस्थी  मे  मारत  सरकार
 को  दासीनतापूर्ग  नो।ते  के  विरोध  में  इस  सदन
 से  बहि मित  करता  हू  1

 Mr  Speaker:  Order,  order
 hon  Member  can  go  out.
 Rw  7  hrs.

 (At  this  stage  Shri  Jagdish  Awastht
 left  the  House.)

 The

 Mr,  Speaker:  There  3३  an  adjourn-
 ment  motion  regarding  ...

 Shri  Hem  Barua:  It  was  very  un-
 charitable  for  the  hon,  Minister  to

 for  Adjournment  4047
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 have  made  such  remarks.  He  said
 the  hunger-strike  may  go  on  It  is
 very  uncharitable.

 Mr.  Speaker:  The  hon  Member
 ought  not  to  interfere  hike  this

 Shri  Hem  Barua:  I  just  wanted  to
 submit  it  to  you  I  want  your  pro-
 tection

 Mr.  Speaker:  I  have  heard  him  He
 ig  not  in  need  of  protection  at  pre-
 sent

 Inorans  in  TIBET

 Mr.  Speaker:  I  have  received  ano-
 ther  adjournment  motion  from  Shr
 Vajpayee  which  reads

 “This  grave  situation  amsing
 out  of  the  hostile  attitude  of  the
 Chinese  Communists  towards
 Indians  as  evidenced  from  the
 warning  contained  in  a  recent  note
 to  the  Indian  Consul-General  in
 Lhasa  and  also  the  virtual  house
 arrest  order  served  on  Indians
 residing  ain  Tibet  under  the  pre-
 text  of  a  safety  warning  to  keep
 within  doors”

 May  I  know  whe.her  the  hon
 Prime  Minister  As  wiling  to  make
 any  statement’

 Shri  Vaypayee.  May  I  make  any
 submission  first?  News  emanating
 from  Tibet  is  very  disturbing  It  has
 been  reported  that  the  Indians  in
 Tibet  have  been  asked  not  to  leave
 their  homes  wihout  permission,
 which  means  that  they  are  virtually
 under  house  arrest  They  are  not
 even  free  to  go  to  the  Indian  Consul-
 General,  where  a  police  picket  35  still
 there  And  any  Indian  who  goes  to
 the  Indian  Consul-General  is  being
 cross-examineg  by  the  police  In
 addition  to  that,  it  has  been  reported
 that  the  Chmese  authorities  have
 asked  our  Consul-General  to  advise
 the  Indians  not  to  visit  Tibet  even
 on  pilgrimage  Are  we  to  under-
 stand  that  the  national  uprismg  in
 Tibet  has  still  not  been  crushed  and
 there  is  no  peace,  even  the  peace  of
 the  grave,  and  so  new  restrictions
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 have  been  imposed  on  Indians?  I
 want  that  the  situation  should  be
 clarified  so  that  our  friendly  relations
 with  Chine  may  not  still  further  be
 impaired.

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  The  hon  Mémber  has  said
 many  things  just  now  for  which  I
 do  not  know  what  support  and  evi-
 dence  he  has’  So  far  as  this  motion
 for  adjournment  is  concerned,  I  have
 read  it  two  or  three  times  without
 being  able  to  understand’  exactly
 what  the  hon  Member  means  by  it
 It  says

 “The  grave  situation  arising
 out  of  the  hostile  attitude  of  the
 Chinese  Communists  towards
 Indians  as  evidenced  from  the
 warning  contained  in  a_  recent
 note

 I  take  it  that  the  note  referred  to
 is  the  one  issued  about  intending
 pilgnms  I  do  not  know  why  that
 should  be  taken  to  mean  a  hostile
 attitude  to  anybody  It  may  mean,
 as  he  himself  has  hinted,  that  condi-
 tions  in  certain  parts  of  Tibet  are  so
 insecure  that  pilgrims  are  not  safe  I
 shall  read  out  the  exact  message  that
 we  received  in  regard  to  this  matter

 The  Chinese  Foreign  Bureau  m
 Lhasa  conveyed  to  our  Consul-Gene-
 ral  there  the  following  message  I
 am  giving  it  as_  received  The
 English  is  not  sometimes  very  clear

 “In  view  of  that,  at  present  the
 PLA  .

 that  is,  the  Chinese  Army

 Shri  C.  D.  Pande  (Naim  Tal)
 People’s  Liberation  Army  to  liberate
 Tibet

 Shri  Jawaharlal  Nehru:  People’s
 Liberation  Army

 “In  view  of  that,  at  present
 the  PLA  are  launching  a  punitive
 expedition  towards,  a  tiny  mino-
 rity  of  remnant  rebels  at  Ari
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 area,  the  Consulate-General
 would  be  kind  to  tell  the  Indian
 pilgrims  that  for  the  sake  of
 safety  it  is  better  for  them  not
 to  come  for  pilgrimage  or  come
 as  fewer  as  possible  this  year.
 If  they  insist  to  come  the  responsi-
 bility  of  safety  should  be  borne
 by  themselves.”

 Now,  the  meaning  is  quite  clear
 that  they  are  carrying  on  expedi-
 tionary  or  other  hostile  activities
 there  and  conditions  are  not  safe  for
 people  and  for  pilgrims  and  _  they
 warn  pilgrims  that  they  should  not
 come  or,  if  they  come,  they  should
 come  as  few  as  possible  at  ther  own
 Tisk.

 It  is  true  that  under  the  terms  of
 our  agreement  with  China,  pilgrims
 are  allowed  free  access,  but  where
 conditions  become  bad  internally,
 whoever  may  be  responsible  for  it,
 we  can  hardly  go  on  saying  that  we
 will  go  and  you  will  be  responsible
 for  it.  Technically  it  may  be  true.
 Anyhow,  this  indicates  that  conditions
 are  not  normal  there  and  that  some
 kind  of  conflicts  are  proceeding.

 hri  Vajpayee:  May  I  know  the
 date  on  which  that  note  was  received?

 Shri  Jawaharlal  Nehru:  I  should
 imagine~—I  do  not  know—about  two
 or  three  days  ago  or  just  in  the
 last  few  days.  It  is  quite  recent.  I
 am  not  sure  of  the  date  but  I  saw
 it,  I  think,  about  two  days  ago,  pro-
 bably.

 As  for  the  reference  to  Indians
 being  kept  within  doors,  I  am  not
 aware  of  that  at  all  or  of  any  order
 to  the  effect  that  Indians  should  keep
 within  their  houses.

 Shri  Nasshir  Bharucha  (East
 Khandesh):  It  has  appeared  in  the
 papers.

 Shri  Jawaharlal  Nehra:  I  am  sorry
 that  I  am  not  aware  of  that  fact  in
 spite  of  what  the  papers  say.  In
 other  words,  what  the  papers  say,  so
 far  as  I  am  concerned,  is  not  correct.

 I  cannot  guarantee  everything,  but
 we  are  likely  to  have  more  correct
 information  of  the  international  con-
 ditions  in  Tibet.  After  all,  we  do  get
 messages  from  our  Consulates  and
 Trade  Agents.  I  cannot  say  about
 what  happens  in  the  interior,  some-
 where  there  is  no  Consulate  or  Trade
 Agent,  but  we  have  not  received  any
 such  information  from  our  Consulate
 or  Trade  Agents.

 What  has  happened  is  that  some-
 times,  when  the  disturbance  took
 place  in  the  cities  there,  for  a  few
 days  or  maybe,  two  or  three  weeks,
 people  were  not  encouraged  to  go  out
 from  certain  areas  in  the  cities,  in
 Lhasa  from  the  Consulate  area  to
 other  areas.  They  were  not  allowed
 and  movement  in  these  areas  was
 restricted.  But  that  was  at  that.
 time.  So  far  as  I  know,  no  such
 house  arrest  businesg  is  taking  place
 and  movement  is  not  restrict-
 ed  except  outside  the  city
 area,  that  is,  probably  some
 kind  of  a  permit  is  required  to  go
 outside  the  city  areas  or  outside  a
 certain  major  part  of  the  city  to
 certain  other  part  of  the  city,  like
 at  Yatung.

 So,  I  do  not  think  that  this  motion
 of  adjournment......

 Shri  Hem  Barua:  May  I  know
 whether  it  is  a  fact  that  all  attempts
 made  by  our  Ambassador  in  Peking
 to  meet  Mr.  Chou-en-Lai  to  discuss
 the  position  of  Indians  in  Tibet  have
 so  far  not  succeeded?  If  it  is  so,  what
 is  the  information  with  the  hon.
 Prime  Minister  about  it?

 Shri  Jawaharlal  Nebru:  Mr.  Chou-
 en-Lai  is  the  Prime  Minister  of  China.
 Most  Prime  Ministers  normally  do
 not  discuss  these  matters  with  foreign
 Ambassadors.  It  is  the  Foreign  Min-
 isters  who  discuss  these  matters.  I
 may  discuss  them  in  my  capacity  as
 Foreign  Minister.  Prime  Ministers
 are  not  easily  accessible.  They  are
 more  accessible  in  India  than  in  most
 other  countries.



 Shri  Wem  Barna:  Did  our  Ambas-
 sador  méke  certain  attempts  to  dis-
 cuss  the  matter  there?  That  is  what
 I  wanted  to  know.

 @hri  Jawaharlal  Nehra:  There  is
 no  question  of  our  Ambassador  dis-
 cussing  it  with  anybody.  Our  Am-
 bassador,  at  our  instance,  handed
 certain  memoranda  and  notes  to  the
 Chinese  Government  and  we  expect
 from  them  formal  replies.  There  is
 no  question  of  having  a  casual  con-
 versation  with  our  Ambassador,

 Shri  Vajpayee:  May  I  know  if  it
 is  a  fact  that  the  Police  is  still  posted
 in  front  of  the  office  of  the  Indian
 Consul-Genera]  in  Lhasa  and  the
 Indians  who  go  there  are  being  inter-
 rogated  by  the  Police?

 hri  Jawaharla]  Nehru:  Yes,  Sir.  I
 am  not  quite  sure  exactly  what  the
 position  now  is,  but  there  were  some
 sentries  posted  in  front  of  the  Con-
 sulate-General,  who  checked  people
 without  permits  trying  to  come  in.
 In  particular,  the  report  we  got  was
 that  some  of  those  Ladakhi  Muslims,
 who  wanted  to  come  to  consult  our
 Consulate-General,  were  stopped  from
 coming.

 शी  मक्त  बहान  (गढवाल)  :  इस  काम-
 रोको  प्रह्ताव  का  विशेत  करते  हुए  मे  आपको
 झाजा  से  प्रवान  मंत्री  जो  से  जानना  चाहता  हूं
 कि  चीन  की  सरकार  ने  जो  भारत  के  ती
 यात्रियों  को  सलाह  दी  है  कि  कम  से  कम  संख्या
 में  आयें,  कया  भारत  सरकार  ने  उसे  स्वीकार
 कर  लिया  है  और  क्या  मारतोंथ  यात्रिप्रों  के
 वहां  जाने  के  रास्ते  में  दक।वट  डाली  जा  रहो  है  ?

 थी  जवाहरलाल  नेहरू  :उसके  स्तोकार
 करने  या  अस्वीकार  करने  के  तो  कोई  मानो  नहीं
 है  ।  हम  ने  उत्तर  प्रदेश  के  शासन  को  सूचना  दे
 दी  है  कि  वहां  से  यह  इतला  श्ायी  है  और
 यात्रियों  को  बता  दिया  जाये  कि  वहा  जाने  में
 खतरा  है  |  फिर  मी  प्रगर  कोई  यात्री  जाना

 चाहते  हैँ  तो  उनको  कोई  जबरदस्ती  नहीं
 रोकेगा  ।

 BHADRA  2,  68)  (SAKA)
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 Mr.  Speaker:  In  view  of  the  state-
 ment  of  the  hon.  Prime  Minister,  I  do
 not  think  it  is  necessary  for  me  to
 give  my  consent  to  this  motion  for
 adjournment.

 2.28  hrs,

 PAPERS  LAID  ON  THE  TABLE

 Pran  Resources  AND  OUTLAY—A
 REVIEW

 The  Minister  of  Labour  and  Em-
 ployment  and  Planning  (Shri  Nanda):
 Sir,  I  beg  to  lay  on  the  Table  a  copy
 of  ‘Plan  Resources  and  Outlay—A  Re-
 view.’  [Placed  in  L  brary,  See  No.
 LT-558|59].

 Report  oF  ९0050  Price  Revisron  Com~
 MITTEE

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  Sir,  the
 House  has  been  awaiting  the  decisions
 of  the  Government  on  the  recommen-
 dations  made  by  the  Coal  Price  Revi-
 sion  Committee  in  regard  to  the  future
 price  structure  of  coal.  Ever  since
 the  Committee  submitted  its  main  re-
 port  in  December,  2958,  Government
 have  been  giving  careful  considera-
 tion  to  the  various  matters  arising  out
 of  the  Committee’s  recommendations
 with  due  regard  to  the  importance
 of  coal  in  our  national  economy  and
 to  the  need  for  fostering  conditions
 which  would  ensure  the  healthy
 growth  and  expansion  of  the  industry
 so  that  it  could  play  the  role  envisaged
 for  it  under  the  Second  and  subse-
 quent  Five  Year  Plans.  Government
 have  accepted  the  Committee’s  re-
 commendations  and  are  proceeding  to
 implement  them  straightaway.  I  ven-
 ture  to  express  the  hope  that  the
 recommendations  of  the  Committee,
 as  accepted  by  the  Government,
 would  go  a  long  way  towards  the
 achievement  of  the  targets  we  have
 laid  down  under  the  Second  Plan.

 I  now  beg  to  lay  on  the  Table  of
 the  House  a  copy  each  of  the  Com-

 mittee’s  report  and  of  a  statement
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 setting  out  the  decisions  of  the  Gov-
 ernment  thereon.  [Placed  in  Library,
 See  No,  LT-559/59].
 CASES  OF  TENDERS  NOT  ACCEPTED  BY

 Inpra  Store  DEPARTMENT

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil
 K  Chanda):  Sir,  on  behalf  of  Shri
 छू.  C.  Reddy,  I  beg  ta  lay  on  the
 Table  a  copy  of  the  statement  of
 cases  in  which  the  lowest  tenders
 have  not  been  accepted  by  the  India
 Store  Department,  London,  during
 the  half-year  ending  the  30th  June,
 1959.  [Placed  in  Labrary,  See  No.
 LT-2560|59).

 ANNUAL  Report  or  REGISTRAR  OF
 NEWSPAPERS  FOR  INDIA

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  Sir,  I  beg
 to  lay  on  the  Table  a  copy  of  the
 Annual  Report  of  the  Registrar  of
 Newspapers  for  India  for  the  year
 1958,  [Placed  in  Library,  See  No.
 LT-562|59).

 REPORT  ON  WORKING  OF  CENTRAL  SILK
 Boarp

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  I  beg  to  lay  on  the
 Table  a  copy  of  Administrative  Re-
 port  on  the  Working  of  the  Centra)
 Silkk  Board  for  the  financial  year
 1958-59,  [Placed  in  Library,  See  No.
 LT-562{59)}.

 32.303  hrs.

 MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  message  received  from  the
 Secretary  of  Rajya  Sabha:

 “In  accordance  with  the  provi-
 sions  of  rule  25  of  the  Rules  of
 Procedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I  am
 directed  to  inform  the  Lok  Sabha
 that  the  Rajya  Sabha,  at  its  sitt-

 ह! 3  Chamber  at  Bhekra

 ing  held  on  the  2ist  August,  ‘1959,
 agreed  without  any  amendment
 to  the  Wakf  (Amendment)  Bill,
 ‘1959,  which  was  passed  by  the
 Lok  Sabha  at  its  sitting  held  on
 the  llth  August,  1989.”

 42.8l  hrs.

 STATEMENT  RE:  ACCIDENT  TO
 HOIST  CHAMBER  AT  BHAKRA

 The  Minister  of  Irrigation  and
 Power  (Hafiz  Mohammad  Ibrahim):
 Sir,  in  the  statement  that  I  made  on
 Saturday,  the  22nd,  I  informed  the
 House  that  I  proposed  to  pay  an  im-
 mediate  visit  to  Bhakra  Dam,  to  as-
 certain  on  the  spot  after  a  personal
 inspection,  the  full  facts  regarding  the
 unfortunate  mishap  that  occurred  *
 there  on  2i-8-959.  I  visited  the  site
 on  23-8-1959,  inspected  the  visible
 features  of  the  damage,  conferred
 with  the  Project  authorities  and
 quite  a  number  of  experts  including
 the  Chairman  and  a  Member  of  the
 Bhakra  Board  of  Consultants  who  had
 been  specially  summoned  to  make  an
 on-the-spot  study.  The  ‘Hoist  Cham-
 ber’  is  a  subterranean  chamber,  300
 feet  below  ground,  embedded  in  the
 hill  forming  the  right  abutment  of
 the  Bhakra  gorge  It  is  50  feet  away
 from  the  point  where  the  dam  struc-
 ture  meets  the  right  abutment.  It  is  a
 highly  reinforced  box-type  concrete
 structure  built  in  a  specially  excavat-
 ed  cave  and  is  located  just  above  the
 right  diversion  tunnel.  The  only
 access  to  it  is  through  a_  gallery,
 leading  into  the  hill  from  the  system
 of  galleries  in  the  main  dam.  This
 chamber  was  constructed  to  house  the
 machinery  to  operate  two  sets  of  gates
 installed  in  the  right  diversion  tunnel
 to  contro]  and  regulate  discharge  from
 the  Bhakra_  reservoir.  The  whole
 arrangement  was  necessary,  not  only
 to  regulate  irrigation  releases  through
 this  tunnel,  but  also  to  effect  the
 storage  of  water  in  the  reservoir,
 commencing  from  the  monsoon  of
 $958  and  was  intended  to  function

 only  for  a  temporary  period,  that  is,
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 until  the  dam  height  was  raised  suffi-
 ciently  to  enable  the  lower  thier  of
 irrigation  outlets  in  the  dam  to  be
 put  into  use  These  outlets  are  now
 functioning;  and  it  was  the  intention
 to  plug  the  right  diversion  tunnel
 finally  in  October  this  year  af'er
 which  this  tunnel  and  the  Hoist
 Chamber  would  have  been  of  no
 future  use  During  the  storage  effect-
 ed  in  the  monsoon  of  ‘1958,  the  reser-
 voir  rose  to  RL  ‘1356,  :e  nearly  250
 deep,  and  the  whole  arrangement
 worked  extremely  satisfactorily

 At  fourteen  hours  on  August  21,  a
 slight  separation  was  noticed  between
 the  operating  floor  and  the  upstream
 steel  columns  m  the  Hoist  Chamber,
 which  support  the  hoist  mechanism
 The  operator  on  duty  immediately
 got  in  touch  with  the  Director  of
 Inspection  and  Control]  The  Director
 on  arrival  made  a  detailed  inspection
 of  the  structure  and  felt  that  a  possi-
 ble  structural  failure  had  taken  place
 Thereupon  the  emergency  gates  and
 the  regulating  gates  which  control
 the  flow  through  the  Right  Diversion
 Tunnel  were  closed  and  the  General
 Manager,  Bhakra  Dain  and  Director,
 Construction,  were  sent  for  Mean-
 while,  an  immediate  emergency  was
 declared  and  all  personnel]  working  in
 areas  which  were  likely  to  be  affected
 by  a  possible  damage  to  the  Hoist
 Chainber,  and  the  consequent  flood-
 ing,  were  ordered  out  The  incoming
 shift  due  at  1600  hours  was  stopped
 from  entering  the  danger  zone

 At  about  6  hours  it  was  seen  that
 the  gap  between  the  floor  of  the
 chamber  and  the  steel  column  at  the
 upstream  end  had  further  increased
 The  seepage  through  a  crack  which
 hag  been  noticed  in  a  corner  of  the
 junction  of  the  approach  gallery  with
 the  Hoist  Chamber  hag  also  slightly
 increased  On  this  all  men  were
 ordered  out  of  the  chamber  except
 one  overseer  and  a  regulating  atten-
 dant  who  were  asked  to  keep  a  watch
 and  report  developments  They  were
 to  stay  near  the  escape  shaft,  so  as
 to  make  a  quick  exit  im  the  event  of
 a  break  through  of  the  waters  <A
 quick  consultation  between  the  top
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 construction  executives  was  held  in
 the  chamber  and  it  was  decided  to
 construct  two  emergency  plugs  for
 holding  the  waters  away  from  the  left
 Power  Plant,  m  the  event  of  a  break
 through  Men  were  deployed  imme-
 diately  on  the  erection  of  the  emer-
 gency  barricades

 At  28  hours  when  work  had  barely
 commenced,  something  happened  sud-
 denly  7  the  Hoist  Chamber  which
 appears  to  have  resulted  in  a  connec-
 tion  having  been  established  between
 the  water  in  the  tunnel  below  and  the
 chamber  itself  Water  from  the  tun-
 ne}  which  was  under  very  high  pres-
 sure  due  to  the  impounded  water  in
 the  reservoir  above,  rushed  into  the
 chamber  and  thence,  through  the
 connecting  gallery  to  the  galleries  of
 the  dam,  and  finally  into  the  power
 house  through  the  cable  gallery  sys-
 tem  Water  rose  above  the  generator
 floor  level  and  submerged  the  elec-
 trical  machinery  on  which  the  work
 of  installation  was  gomg  on  Later
 the  water  level  in  the  power  house
 dropped,  but  the  flow  continues

 Ten  workers  including  an  overseer,
 all  of  whom  had  been  put  on  essential
 emergency  duties,  stuck  to  their  post
 heroically  but  the  gushing  waters
 seem  to  have  engulfed  them  before
 they  could  get  away  I  should  like  to
 pay  my  tribute  of  praise  and  admi-
 ration  to  these  brave  men,  who  in  the
 face  of  great  danger  sacrificed  their
 lives  while  carrying  out  the  duties
 assigned  to  them  The  prompt  and
 effective  action  taken  by  the  project
 authorities  to  warn  and  remove  a
 large  number  of  workers  m_  the  gal-
 leries  averted  what  might  have  been
 a  major  tragedy

 It  is  not  possible  at  this  stage  to
 indicate  the  causes  of  the  accident  to
 the  Hoist  Chamber  This  can  be
 done  when  the  mouth  of  the  right
 tunnel  is  closed  after  the  level  of  the
 reservoir  goes  down  and  water  is
 drained  from  the  hoist  chamber  It  is
 only  then  that  access  to it  becomes
 possible  This  may  take  some  months
 In  the  meantime,  flow  from  the  cham-
 ber  through  the  dam  galleries  will
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 continue  discharging  into  the  spillway.
 The  immediate  objective  is  to  stop
 the  flow  into  the  power  house.  To  this
 end  agreed  measures  have  been  decid-
 ed  upon  by  experts  and  work  is  al-
 ready  under  way.  It  is  expected  that
 within  a  week  or  ten  days  the  power
 house  will  be  emptied  of  all  water.
 Repairs  to  the  damaged  electrical
 parts  will  then  be  taken  in  hand  and
 installation  work  will  be  resumed

 I  may  assure  the  House  that  this
 accident  to  the  hoist  chamber,  al-
 though  grave  and  unfortunate,  does
 not  in  any  way  jeopardise  the  safety
 of  the  main  dam;  nor  ig  there  any
 chance  of  the  present  damage  setting
 up  a  chain  of  consequential  damage
 to  the  dam  and  the  power  plant.  The
 flow  through  the  galleries  presents  no
 danger  of  any  kind  to  the  dam.  I
 am  also  in  a  position  to  assure  the
 House  that  this  mishap  will  cause  no
 appreciable  effect  on  the  final  sche-
 dule  of  the  completion  of  the  dam.
 The  construction  work  on  the  dam
 will  continue  concurrently  with  the
 repair  work  although  the  date  of
 power  generation  may  be  delayed  by
 a  few  months,  but  even  this  delay
 according  to  the  project  authorities
 will  not  affect  supply  of  power  to  the
 Nangal  Fertiliser  Factory  now  under
 construction.  The  project  authorities
 are  also  confident  that  there  will  be
 no  material  reduction  in  the  irrigation
 benefits  expected  from  partial  storage
 during  the  year  1960.

 It  is  not  possible  at  this  stage  to
 assess  with  any  degree  of  accuracy
 the  ful]  extent  of  the  damage  caused,
 but  according  to  a  very  preliminary
 estimate  it  may  come  to  about  Rs.  55
 lakhs.

 I  appreciate  the  anxiety  of  the  hon.
 Members  over  so  grave  an  occurrence
 as  a  major  accident  to  one  of  the  most
 important  projects  we  have  under-
 taken  in  the  country  and  their  de-
 sire  to  have  the  whole  matter  tho-
 roughty  investigated.  We  have,
 therefore,  decided  to  appoint  a  com-
 mittee  to  enquire  into  this  accident.

 AUGUST  ™  £980  Accidumt  te  Hewt  4०९५
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 The  committee  will  include  the  fol-
 lowing:

 i.  Dr.  A.  N.  Khosla,  Vice-Chan-
 cellor,  Roorkee  University;

 2.  Shri  Kanwar  Sain,  Adminis-
 trator,  Rajasthan  Canal  Pro-
 ject;

 3.  Shri  M.  S.  Thirumale  Iyengar,
 Chief  Engineer,  Hirakud
 Dam  Project;

 4.  Shri  A.  C.  Mitra,  Chief  Engi-
 neer,  Rihand  Dam  _  Project;
 and

 5.  Dr.  K.  L.  Rao,  Member,  Plan-
 ning  and  Design,  Centrai
 Water  and  Power  Commis-
 sion.

 Shri  Narayanankutty  Menon
 (Mukandapuram):  May  I  seek  some
 information?  As  far  as  the  construc-
 tion  of  the  dam  is  concerned,  we
 appointed  a  top  consulting  engineer
 from  America,  and  we  are  paying  a
 very  fabulous  sum  to  him.  Last  time
 also,  when  something  wrong  happen-
 ed  that  engineer  was  not  here.  Now,
 they  are  going  to  do  something  for
 repairing  what  has  happened.  May
 I  know  whether  any  steps  have  been
 taken  to  get  that  gentleman  Mr.

 locum  or  somebody  here  in  India,  so
 that  his  assistance  also  might  be
 there  for  repairing  the  dam  and  for
 finding  out  what  further  trouble  is
 there?  For,  we  are  still  paying  him.

 An  Hon.  Member:  He  would  give
 evidence  before  the  committee.

 Shri  C.  D.  Pande  (Naini  Tal):  He
 is  flying  himself,  of  his  own  accord.

 Mr.  Speaker:  We  read  in  the  news-
 papers  this  morning  that  he  is  com-
 ing.  But  the  information  must  come
 from  the  hon.  Minister.

 Hafiz  Mohammad  Ybrahim:  As  far
 as  that  officer  is  concerned,  he  has
 been  wired  to  come  soon.

 Shri  0,  ह  Pamie:  And  ke  is  com-
 ing.
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 Shri  Ajit  Singh  Sarhadi
 (Laidhiana):  May  I  seek  one  clarifi-
 cation?  May  I  know  whether  it  is  a
 fact  that  this  hoist  chamber  is  situat-
 ed  in  the  right  shoulder  of  the  moun-
 tain  which  was  blasted  in  95l  by
 the  Coytee  process  with  four  hund-
 red  tons  explosive,  without  the  ad-
 vice  of  the  first  board  of  consultants,
 which  board  was  dissolved  later  on’
 ¥f  that  is  so,  is  it  fair  that  the  com-
 mittee  of  experts  appointed  now  for
 supervision  should  include  members
 of  the  second  board  of  consultants,
 which  was  constituted  later  on,  and
 which  has  got  no  experience  of  the
 dam  construction?  Would  it  not  be
 fair  to  have  those  consultants  of  the
 first  board  who  had  given  the  advice
 when  this  blasting  took  place  on  the
 tight  shoulder,  hke  Mr  Johnson  who
 was  sent  back  to  America?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  The  com-
 mittee  which  has  been  appointed
 consists  of  eminent  engineers  all
 over  the  country  Shri  Thirumale
 Iyengar  from  Madras,  who  is  now
 the  Chief  Engineer  of  the  Hirakud
 Dam  Project,  and  Mr  Mitra,  who  is
 the  Chief  Engineer  of  UP  are  now
 included  as  members;  they  were  not
 members  of  the  board  of  consultants

 Several  Hon.  Members  rose—

 Shri  Nagi  Reddy  (Anantapur)
 About  yesterday’s  danger

 Mr.  Speaker:  Hon  Members  are
 trying  to  make  suggestions

 Shri  Ajit  Singh  Sarhadi:  It  is  too
 serious  a  matter  The  committee
 should  have  been  appointed  §  after

 discussion,  as  many  things  might
 have  come  out  There  was  a  board
 of  consultants  whose  advice  was  not
 taken  when  the  right  shoulder  of  the
 mountain  was  blasted  in  95l

 Mr,  Speaker:  Normally,  I  do  not
 allow  any  discussion  on  a  statement,
 but  masmuch  as  this  was  a_  serious
 matter  I  allowed  one  or  two  ques-
 tians  to  be  put.
 i85  (Ai)  LSD—S.
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 I  thought  that  if  the  committee  is
 appointed,  it  is  for  Government  to
 consider  the  desirability  of  appoint-
 ing  X,  Y  or  Z  in  that  committee;  if
 any  other  person  is  not  included  in
 that  committee,  certainly,  the  com-
 mittee  would  take  his  views,  and
 take  further  evidence  on  this  matter
 Nobody  is  going  to  be  thrown  out
 (Interruptions)  Hon  Members  need
 not  make  any  suggestions  If  they
 want  any  information,  they  can  ask
 for  it

 Sardar  Iqbal  Singh  (Ferozepur):  I
 would  submit  that  time  may  be  given
 to  discuss  all  these  things  about  the
 Bhakra  dam

 Mr.  Speaker:  Let  us  get  the  report

 Sardar  Iqbal  Singh:  A  few  days
 ago  a  statement  showing  the  revised
 schedule  was  placed  before  us;  that
 was  couched  in  a  very  muld  language,
 though  the  construction  of  the
 Bhakra  dam  has  been  delayed  by
 about  one  and  a  half  years  according
 to  that  statement  Now,  again,  this
 incident  has  happened  My  humble
 suggestion  is  that  this  whole  matter
 may  be  discussed  m  this  House  As
 for  the  other  suggestions,  we  would
 like  to  give  them  at  that  time

 Shri  Ajit  Singh  Sarhadi:  I  have
 sought  clarification  on  one  _  pont,
 namely  whether  this  hoist  chamber
 38  not  in  the  right  shoulder  of  the
 mountain,  which  was  blasted,  and
 about  which  the  first  board  of  con-
 sultants  did  say  that  this  has  become
 very  dangerous  and  the  embankment
 should  be  stopped  That  board  of
 consultants  was  consulted  when  the
 embankment  was  complete  That
 was  the  clarification  which  I  wanted

 Shri  Hathi:  As  the  statement  says,
 this  hoist  chamber  is  in  the  right
 side  of  the  Bhakra  gorge  It  35  men-
 tioned  there  m  the  statement

 Several  Hon,  Members  rose—-

 Mr.  Speaker:  I  am  not
 allow  any  more  questions

 going  to



 4087  Statement  re:

 Shri  Nagi  Reddy:  In  the  state-

 Mr,  Speaker:  I  am  not  going  to
 allow  this  kind  of  cross-examination.

 Shri  Nagi  Reddy:  I  am  not  going
 to  cross-examine,  but  I  only  want
 some  information.

 Yesterday,  I  had  heard  near’  the
 Bhakra  dam  that  the  emergency  gates
 that  were  said  to  have  been  closed
 in  the  statement  made  by  the  hon
 Minister,  did  not  function;  and  actu-
 ally  they  were  not  closed;  they  stop-
 ped  half-way.  Is  that  a  fact?

 Shri  Hathi:  I  think  these  gates
 were  closed

 Shri  Nagi  Reddy:  Completely?  Was
 there  not  a  gap  of  two  feet  after  the
 closing  of  the  gates?

 Hafiz  Mohammad  Ibrahim:  There
 ‘was  no  such  thing,  (Interruptions)

 Mr.  Speaker:  Order,  order.  Hon
 Members  will  see  that  an  expert
 committee  has  been  appointed.  No-
 body  will  allege  that  the  hon  Munis-
 ters  were  responsible  for  all  that  has
 happened  Therefore,  everybody  8s
 anxious  to  know  what  exactly  has
 happened,  and  to  repair  the  damage
 If  anybody  has  been  negligent,  cer-
 teinly,  this  House  is  strong  enough
 to  call  him  to  order  Let  us  await
 the  report  of  this  committee  In  the
 meanwhile,  the  hon  Minister  has
 agreed  to  keep  the  House  informed
 from  time  to  time  of  any  further
 material  that  comes  before  him,  and
 he  will  keep  us  informed  Let  us
 wait.  He  will  expedite  the  imquiry
 by  the  committee

 Several  Hon.  Members  rose—

 Shri  Mahanty  (Dhenkanal):  What
 were  the  terms  of  reference?

 Mr,  Speaker:  I  am  not  going  to
 allow  any  further  questions.

 ADQUET  mm,  3908  Axcident  to  delet  बम्हीकें

 Chamber  at  Bhakra
 12.465  hrs.

 STATEMENT  RE:  DEMANDS  FOR
 EXCESS  GRANTS  (HIMACHAL

 PRADESH),  1966-57

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Dr.  8,  Gopala  24660) : I  beg  to  present  a  statement  showing
 Demands  for  Excess  Grants  in  respect
 of  the  Government  of  Himachal  Pra-
 desh  for  1956-57  (ist  April,  2950  to
 3lst  October,  1956).

 2.464  hrs.

 STATEMENT  RE:  DEMAND  FOR
 EXCESS  GRANT  (DELHI),  ‘1966-87

 The  Minister  of  Revenue  and  एशा
 Expenliture  (Dr.  B.  Gopala  Reddi)=-
 I  beg  to  present  a  statement  showing
 Demand  for  Excess  Grant  in  respect
 of  the  Government  of  Delhi:  State
 for  ‘1956-57  (Ist  April,  956  to  Sst
 October,  956)

 12461  hrs.

 STATEMENT  RE.  SUPPLEMENT-
 ARY  DEMANDS  FOR  GRANTS

 (KERALA),  ‘1959-60

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Dr.  B.  Gopala  Reddl):
 I  beg  to  present  a  statement  showing
 Supplementary  Demands  for  expendi-
 ture  of  Government  of  Kerala  for
 the  year  1959-60

 32.47  hrs.

 CALLING  ATTENTION  TO  &
 MATTER  OF  URGENT  PUBLIC

 IMPORTANCE

 REPORTED  PRESENCE  OF  CHINESE  spp-
 MARINES  Orr  Wesr  Coast  or  KenaLa

 Shri  P.  ©.  Boroosh  (Sibsagar):
 Under  rule  197,  I  beg  to  call  the  at-

 tion  of  the  Minister  of  Defence  to
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 the  following  matter  of  urgent  pub-
 lie  importance  and  I  request  that  he
 may  make  a  statement  thereon:—‘

 “The  reported  presence  recently
 of  Chinese  sub-marines  off  the
 West  Coast  of  Kerala.”.

 In  this  regard,  may  I  submit......

 Sz,  Speaker:  The  hon.  Member  has
 called  the  attention  of  the  hon.  Mi-
 nister.  Let  us  hear  what  the  Minis-
 ter  has  to  say.

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  There  have  been
 press  reports  to  this  effect  in  some
 papers  in  South  India.  The  Current,
 a  weekly  of  Bombay  also  printed
 this  story  but  stated  that  it  was  not
 in  a  position  to  substantiate  it.  The
 press  story  75  unconfirmed.

 We  have  no  reason  whatsoever  to
 think  that  there  is  any  substance  in
 these  occurrences  ag  alleged  in  the  re-
 ports.  Units  of  the  Indian  Navy
 have  been  operating  along  the  South-
 east  and  west  coasts  of  India  in  the
 normal  course  in  naval  exercises.  No
 information  in  this  respect  has  been
 received  from  the  Flag  Officer  (Com-
 manding)  ef  the  Indian  Fleet,  which
 would  most  certainly  have  been  done
 if  there  was  any  such  occurrence  or
 any  reason  indicating  it.  The  Flag
 Officer  (Commanding)  of  the  Indian
 Fiect  was,  however,  directcd  to  re-
 port  any  unusual  happenings  or  acti-
 vities  by  foreign  ships  that  were
 observed  or  brought  to  his  notice  in
 this  connection.  He  has  carried  out
 the  necessary  investigations,  and  in-
 formed  Naval  Headquarters  that  the
 stories  that  have  appeared  are  noth-
 ing  but  the  flight  of  someone’s  ima-
 gination.

 Mr.  Speaker:  I  want  to  inform  the
 bon.  Ministers  that  with  respect  to
 certain  questions,  the  questions  are
 put  on  the  basis  of  some  newspaper
 reports.  I  receive  answers  from  the
 Ministers  or  reports  through  their
 @ecretaries.  Nothing  has  come  to  our

 notice  in  this  case.  But  we  give  ten
 days’  notice.  In  the  meanwhile,  if  it
 js  a  serious  matter,  it  is  expected
 that  they  will  make  an  inquiry  §  in
 view  of  what  has  appeared  in  the
 newspaper,  wherever  it  is  possible.
 Therefore,  I  expect  that  hon.  Minis-
 ters  would  not  merely  say  that  ‘It
 has  not  come  to  our  notice  so  far’;
 in  view  of  what  is  published  in  the
 newspapers,  they  must  make  inquir-
 3९5  and  satisfy  this  House  by  saying
 ‘We  have  made  inquiries,  but  it  nas
 not  come  to  our  knowledge,  we  made
 further  inquiries  and  we  find  that
 there  is  nothing  like  that’.

 Shri  Krishna  Menon:  We  had  made
 full  investigations;  mn  fact,  after  this
 press  report,  he  was  asked  to  inquire
 further,  and  he  said—he  has  used
 slightly  stronger  language—it  was
 fantastic.

 Shri  P.  C.  Borooah:  May  I  make
 one  submission?  The  Colombo  Radio
 said  that  there  were  six  or  seven
 ships  laden  with  ammunitions  and
 heavy  war  materials  seen  in  the  coast
 of  Kerala  at  the  time  when  the
 Kerala  agitation  was  at  its  climax
 and  the  Ankamali  firing  incident  was
 going  on.

 Mr.  Speaker:  Was  any  such  thing
 broadcast  by  the  radio?

 Shri  Krishna  Menon:  No.  Similar-
 ly,  it  was  said  AIR  Bombay  had
 broadcast  something,  and  we  found
 that  they  had  not  done  so.  Certainly,
 we  are  not  responsible  for  what  the
 Colombo  Radio  said.

 Shri  Narayanankutty  Menon
 (Mukandapuram):  It  might  be  a  small
 fishing  boat  going  in  the  night.

 Mr.  Speaker:  Sometimes  these
 things  occur.
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 COMMITTEE  ON  ABSENCE  OF
 MEMBERS  FROM  ‘THE  SITTINGS

 OF  THE  HOUSE

 Furrsente  Report

 Mr.  Speaker:  The  Committee  on
 Absence  of  Members  from  the  sit-
 tings  of  the  House  in  their  Fifteenth
 Report  have  recommended  that  leave
 of  absence  may  be  granted  to  the
 following  Members  for  the  periods
 indicated  against  each:

 (i)  Shrimati  Lalita  Rajya
 Laxmi

 l0th  March  to  7th  May,  3959
 (Seventh  Session).

 (2)  Sardar  Baldev  Singh
 9th  April  to  9th  May,  959  (Seventh

 Session)  and  3rd  August  to  30th
 August,  959  (Eighth  Session)

 (3)  Shri  Fatehsinhrao  Pratap-
 sinhrao  Gaekwad.

 3rd  August  to  llth  September,
 959  (Eighth  Session).

 (4)  Shri  Lachman  Singh.
 8th  August  to  llth  September,

 959  (Eighth  Session).

 (5)  Shri  Rajendra  Singh
 I3th  August  to  llth  September,

 959  (Eighth  Session).

 (8)  Shri  ्  N.  Swami.
 3rd  August  to  llth  September,

 3959  (Eighth  Session).

 (7)  Shri  Hirendra  Nath
 Mukerjee

 3rd  August  to  480  August,  959
 (Eighth  Session).

 I  take  it  that  the  House  agrees
 with  the  recommendations  of  the
 Committee.  ~

 Some  Hon.  Members:  Yes,  yes.

 Mr.  Speaker:  Leave  is  granted.  The
 Members  will  be  informed  accord-
 ingly.

 AUGUBT  34,  i080  for  Eacess  Granta  me,

 2.52  hrs.

 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 With  your  permission,  Sir,  I  rise  to
 announce  that  the  following  additional
 items  of  business  would  also  be  taken
 up  in  the  Lok  Sabha  in  this  week  in
 addition  to  Government  business
 announced  by  me  on  Saturday,
 August  22,  959:—

 (i)  Consideration  and  passing  of
 Kerala  Local  Authorities
 Laws  (Amendment)  Bill;

 (ii)  Discussion  on  the  third
 Annual  Report  of  the
 National  Smal)  Industries
 Corporation  (Private)  Lid,
 for  the  year  1957-58,  on  a
 motion  to  be  moved  by  Shri
 Harish  Chandra  Mathur  on
 Saturday,  August  29,  1959,  at
 3  PM.

 This,  as  you  know,  Sir,  has  been
 arranged  in  deference  to  your  wishes.

 I  may  also  announce  that  time  per-
 mitting,  the  House  will  also  take  up
 the  following  Bills:

 (i)  Consideration  and  passing  of
 Government  Savings  Certifi-
 cates  Bill;

 (ii)  Consideration  and  passing  of
 Public  Debt  (Amendment)
 Bill;  and

 (iii)  Consideration  and  vassing  of
 Government  Savings  Banks
 (Amendment)  Bill.

 Shri  Mahanty  (Dhenkanal):  May  I
 elicit  a  piece  of  information?  We  sre
 much  concerned  about  the  Report  of
 the  Commissioner  for  T.inguistic
 Minorit‘es.  You  have  been  pleased  to
 allot  85  hours  for  discussion  of  that
 Report.  I  would  like  to  know  from
 the  hon.  Minister  whether  we  are
 going  to  get  a  chance  to  discuss  that
 Report.

 Mr.  Speaker:  Not  this  week.
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 vities  Laws  (Amendment)

 Bi
 Shri  Satya  Narayan  Sinha:  Not  in

 this  week  We  will  see  to  it
 Shri  Narayanankutty  Menon

 (Mukandapuram)  Some  of  the  BiJJs
 have  not  been  introduced  yet

 Mr.  Speaker:  They  will  be  intro-
 duced.

 Shri  Satya  Narayan  Sinha’  Yes
 Mr.  Speaker:  The  hon  Munister  has

 stated  that  it  was  in  deference  to  my
 wishes  that  one  particular  :tem  was
 put  down  for  discussion  I  had  no
 particular  interest  in  any  particular
 item,  Shr:  Harish  Chandra  Mathur
 who  had  tabled  the  motion  for  dis-
 cussion  of  the  third  Annual  Report  of
 the  National  Small  Industries  Cor
 poration  (Private)  Ltd,  came  to  me
 and  said  that  the  discussion  on  this
 Report  was  fixed  for  Thursday  Such
 discussions  are  taken  up  on  Thursday
 every  week  From  Thursday,  3६  was
 postponed  to  Saturday  But  once
 again,  on  Saturday  it  was  postpened
 because  we  had  the  Food  Debate
 Therefore,  it  had  to  be  put  off  and  it
 is  not  coming  this  week  Shri  Harish
 Chandra  Mathur  represented  to  me
 that  7  was  pushed  off  from  Thursday
 to  Saturday  and  from  Saturday  to  a
 day  30  some  other  week  Therefore
 I  mformed  the  hon  Mhnister  of  Par-
 hamentary  Affairs  that  it  may  be
 given  preference

 Shri  Satya  Narayan  Sinha
 we  have  done

 Mr.  Speaker  I  have  no  preference
 for  any  particular  matter,  unless  3६  is
 placed  before  me  by  hon  Members

 That

 32.54  brs
 KERALA  LOCAL  AUTHORITIES

 LAWS  (AMENDMENT)  BILL”
 The  Deputy  Minister  of  Home

 Affairs  (Shrimati  Alva):  On  behalf  of
 Shri  Datar,  I  beg  to  move  for  leave  to
 introduce  a  Bull  to  provide  for  the
 further  extension  of  the  term  of  office

 «Published  in  the  Gazette  of  Indi
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 of  the  Mayor  and  other  Councillors
 and  Chairmen  of  standing  committecs
 of  the  Corporation  of  Trivandrum,
 and  of  the  Councillors  of  Municipali-
 ties,  and  to  provide  for  the  recovery
 an  certain  cases  of  arrears  of  cesses,
 rates.  taxes,  fees  or  other  sums  due
 to  Panchayats

 Mr.  Speaker  The  question  is
 “That  leave  be  granted  to  antro-

 duce  a  Bill  to  provide  for  the  fur-
 ther  extension  of  the  term  of
 office  of  the  Mayor  and  other
 Councillors  and  Chairmen  of
 standing  committees  of  the  Cor-
 poration  of  Trivandrum,  and  of
 the  Councilors  of  Municipalities,
 and  to  provide  for  the  recovery  in
 certain  cases  of  arrears  of  cesses,
 rates,  taxes,  fees  or  other  sums
 due  to  Panchayats”

 The  motion  was  adopted
 Shrimati  Alva  I  introduce  the  Bill

 May  I  suggest  that  this  Bill  may  be
 taken  up  tomorrow?

 Mr  Speaker  The  hon  Munuister
 must  give  notice  in  due  course  She
 will  talk  to  the  Minister  in  charge

 Shrimat!  Alva  I  am  only  suggest-
 ing  it

 Mr  Speaker  Oral  notice  cannot  be
 given

 2  56  hrs
 DEMANDS  FOR  EXCESS  GRANTS**

 Mr  Speaker  The  House  will  now
 proceed  with  the  discussion  of  the
 Demands  for  Excess  Grants
 DEMAND  No  25—MISCr  I  LANEQUS

 EXPENDITURE  UNDER  THE  MINISTRY
 OF  EXTERNAL  AFFAIRS
 Mr  Speaker  Motion  moved

 That  a  sum  of  Rs  1,45,121  be
 granted  to  the  President  to  make

 a  Extraoidinary  Part  [i—Section  2,

 **Moved  with  th,  recommendation  of  the  Piesidint
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 {Mr.  Speaker]
 8000  an  excess  on  the  grant  m good  an  excess  on  the  grant  in

 respect  of  ‘Miscellaneous  Expen-
 diture  under  the  Ministry  of
 External  Affairs’  for  the  year

 respect  of  ‘Broadcasting’  for  the
 year  ended  the  Sist  day  of
 March,  3957  ”

 ended
 the  Sist  day  of  March,  Demanp  No  89—Ormer  ORCANTRATIONS

 .  UNDER  THE  MINISTRY  OF  PRODUCTION
 DEemanp  No.  47—Mrnistay  or  HEALTH  Mr.  Speaker:  Motion  moved:

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  of  Rs  1,733,  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Ministry  of  Health’  for
 the  year  ended  the  3ist  day  of
 March,  1957,”

 Demanp  No.  5i-—-Po.ice

 Mr.  Speaker:  Motion  moved

 “That  a  sum  of  Rs,  35,12,949  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Police’  for  the  year
 ended  the  3lst  day  of  March,
 1957."

 Demannp  No  56—Privy  PURSES  AND
 ALLOWANCES  OF  INDIAN  RULERS

 Mr.  Speaker:  Motion  moved.

 “That  a  sum  of  Rs  88,775  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Privy  Purses  and
 Allowances  of  Indian  Rulers’  for
 the  year  ended  the  3ist  day  of
 March,  1957"

 Demanp  No  57-A—Laccapivi,  MINI-
 coy  AND  AMINDIV:  ISLANDS

 Mr.  Speaker:  Motion  moved

 “That  a  sum  of  Rs  55,398  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Laccadiv:,  Minicoy  and
 Amindiv:  Islands’  for  the  year
 ended  the  3ist  day  of  March,
 1957"

 Demand  No.  64—BROADCASTING
 Mr.  Speaker:  Motion  moved

 “That  a  sum  of  Rs.  28,94,460  be
 granted  te  the  President  to  make

 “That  a  sum  of  Rs  66,30,638  ह.
 granted  to  the  President  to  make
 @0od  an  excess  on  the  grant  in
 respect  of  ‘Other  Organ'sations
 under  the  Mimstry  of  Production’
 for  the  year  ended  the  3ist  day
 of  March,  1957"

 Demann  No  02-—Suppiies

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  of  Rs  4,28,827  be
 Granted  to  the  President  to  make
 800d  an  excess  on  the  grant  in
 Tespect  of  ‘Supplies’  for  the  year
 ended  the  3ist  day  of  March
 1957

 DeManp  No.  03—Orner  Crvit  Works

 Mr,  Speaker:  Motion  moved

 “That  a  sum  of  Rs.  6,52,33,504
 be  granted  to  the  President  to
 make  good  an  excess  on  the  grant
 in  respect  of  ‘Other  Civil  Works’
 for  the  year  ended  the  3lst  day  of
 March  1957"

 DrMann  No  l06—DEPARTMENT  OF
 Atomic  ENErcy

 Mr.  Speaker:  Motion  moved

 “That  a  sum  of  Rs  2953  be
 granted  to  the  President  to  make
 800d  an  excess  on  the  grant  in
 respect  of  ‘Department  of  Atomic
 Energy’  for  the  year  ended  the
 3lst  day  of  March,  1957"

 DeManp  No.  35—Oruer  Capita  Ovr-
 LAY  OF  THE  MINISTRY  OF  IRRIGATION
 ANp  Power

 Mr  Speaker:  Motion  moved:
 ‘That  a  sum  of  Rs  28,90,218  be

 &ranted  to  the  President  to  make
 800d  an  excess  on  the  grant  in
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 respect  of  Other  Capital  Outlay
 of  the  Ministry  of  Irrigation  and
 Power’  for  the  year  ded  the
 Zist  day  of  March,  1957."

 The  time  allotted  for  this  discussion
 is  one  hour.  The  hon  Munister  will
 reply  to  the  pomts  in  the  end

 Shri  Warlee  rose  —

 Mr.  Speaker:  Yes,  Shri  Maniyan-
 gadan  (laughter)  I  am  sorry,  Shn
 Warior

 Shri  Narayanankutty  Menon
 (Mukandapuram)  Shri  Maniyanga-

 dan  sits  on  the  other  side

 Myr,  Speaker:  Whether  it  is  on  this
 side  or  the  other  side,  I  am  not  able
 to  distinguish  between  Malabar
 gentlemen  (laughter)

 Shri  Warior  (Trichur)  We  have
 tabled  three  cut  motions  One  38  to
 Demand  No  25

 Mr.  Speaker:  So  far  as  cut  motions
 are  concerned,  hon.  Members  will
 Xundly  bear  2n  mind  that  in  the  case
 of  Demands  for  Excess  Grants  as  well
 as  Demands  for  Supplementary
 Grants,  if  there  is  a  new  service,  they
 are  entitled  to  go  into  the  matter  of
 pohcy  By  new  service  38  meant  a
 service  which  was  not  contemplated  at
 the  time  of  the  Budget  This  relates
 to  a  demand  for  an  excess  grant  The
 matter  has  already  been  discussed  so
 far  as  policy  75  concerned  Some  more
 money  has  been  spent  or  they  want
 permission  for  spending  It  छ  only
 with  respect  to  whether  an  exc
 grant  3s  mght  or  wrong  that  hon
 Members  can  speak,  they  cannot  go
 into  the  matter  of  policy  I  thought
 four  of  these  cut  motions  are  not  in
 order  Anyhow,  the  hon  Member
 may  make  general  observations

 Shri  Warior:  |  will  make  some
 general  observations  with  respect  to
 Demand  No  25  This  refers  to
 ‘ancreased  requirements  for  loss  on
 exchange  resulting  from  unforeseen
 variations  in  exchange  rates  affecting

 the  transactions  of  certain  Indian
 Missions  abroad’  etc.  This  is  on  page
 3  There  is  an  important  question
 connected  with  this  The  Union  Fin-
 ance  Ministry  had  prepared  a  report—
 or  it  had  attempted  to  prepare  a
 report—on  the  expenditure  incurred
 at  the  Indian  High  Commussion  in
 London  This  had  been  hanging  fire
 all  this  time  Last  year  also,  there
 was  talk  that  this  report  would  be
 coming  7  November  or  December  or
 in  the  mter-session  period  But  we
 did  not  get  :t  Then,  it  was  reported
 that  it  would  come  early  in  March,
 that  also  has  not  happened.  Now
 we  are  in  the  August-September  ses-
 sion  In  the  Rajya  Sabha,  it  was  said
 the  other  day  that  this  report  was
 still  at  the  stage  of  drafting.  This  is
 the  position  The  amount  that  is
 spent  in  the  Indian  High  Commussion
 is  big  There  were  so  many  com-
 plaints  and  the  matter  had  been  rais-
 ed  even  in  the  Budget  session  Even
 now  this  expenditure  उड  gong  on
 The  amount  of  exchange  referred  to
 here  comes  within  this  The  question
 is  why  so  much  amount  was  unneces-
 sarily  spent  It  could  have  been  cut
 down  and  we  could  have  saved  much
 of  foreign  exchange  also

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 On  a  point  of  order  Vanations  in
 exchange  and  foreign  exchange  are
 quite  different  things

 Shri  Warior:  Thats  true  Foreign
 exchange  25  depleted  when  you  spend

 Shrimati  Lakshmi  Menon:  No,  no,
 m  certain  countries,  the  currency  has
 becn  devalued  and  hence  the  varia-
 tions  in  exchange

 Shri  Warior:  We  are  spending

 Mr,  Speaker:  The  hon  Member  only
 wants  to  bring  to  the  notice  of  the
 Minister  that  the  report  of  the  enquiry
 into  the  affairs  of  the  High  Commis~
 sion  in  London  regarding  expenditure
 of  money  may  be  expedited  That  8
 al!  he  wants
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 त  Warior:  No,  Sir.  Figures  are
 also  given.  It  is  a  huge  amount.  This
 is  the  most  appropriate  time  to  bring
 that  issue  also  before  the  House.

 Mr.  Speaker:  The  hon.  Minister  has
 said  that  it  does  not  relate  to  that,  but
 only  to  variations  in  exchange.

 Shri  Warwr:  This  has  been  going
 on  and  this  affects  our  foreign
 exchange  reserve.  In  this  particular
 case,  it  might  be  due  to  variation  in
 the  exchange  value  of  some  cur-
 rencies—either  inflation  or  deflation

 Mr,  Speaker:  Therefore,  he  ought
 not  to  talk  of  any  other  matter.  He
 must  confine  himself  to  the  excess
 grants,

 Shri  Warior:
 this  that  it  is  so

 It  as  not  clear  from

 Mr,  Speaker:  The  hon  Minister  has
 said  so.

 Shri  Warior:  It  is  not  clear  here

 Mr.  Speaker:  There  is  a  hmit  to
 this.  The  hon.  Minister  has  said  that
 it  is  due  to  variation  in  foreign
 exchange.

 Shri  Warior:  The  other  observation
 I  have  to  make  is  in  respect  of
 Demand  No.  102.  The  excess  was
 mainly  attributable  to  the  omission  to
 obtain  additional  funds  for  meeting
 the  increased  requirements  of  the
 Director-General,  I  S  D.

 It  is  not  clear  from  this  whether
 this  is  a  new  item  or  an  excess  item
 because  the  explanation  is  given  in
 such  a  way  So,  we  want  a  clarifica-
 tion  on  that  charged  item  for  which
 the  excess  demand  33  necessary

 38  hrs.

 There  is  another  item  along  with
 this,  that  is  108,  Other  Civil  Works
 It  is  pointed  out  that  it  78  for  Rashtra-
 pati  Nilayam,  Hyderabad  and  also  for
 Rashtrapati  Bhawan,  New  Delhi.  It
 is  a  huge  amount  that  is  spent  for  the

 AUGUST  a“,  3989  for  Excess  Grants  AICO:

 Rashtrapati  Nilayam  at  Hyderabad.
 It  is  said  that  the  excess  under
 Repairs’  was  due  to  the  urgent  repair
 works  carried  out  in  Rashtrapeti
 Nilayam,  Hyderabad.  If  repairs  cost
 30  much,  I  do  not  know  how  much
 New  construction  would  cost.  We  do
 not  know  whether  it  is  profitable  or
 Not  to  keep  such  a  thing,  a  very  old
 and  dilapidated  thing.  If  repairs  cost
 80  much,  I  think  Goverment  better
 leave  it  out  They  should  consider
 that,  whether  we  can  incur  such
 excess  expenditure  for  repair  alone

 These  are  the  only  observations  I
 want  to  make.

 Shri  Kodiyan  (Quilon-Reserved-
 Sch  Castes):  Su,  I  have  to  make  a
 few  general  observations  about  the
 Demands  for  Excess  Grants.  Excess
 Over  voted  Grants  and  charged  appro-
 Priations  have  become  a  regular  fea-
 ture  of  the  expenditure  of  the  Gov-
 ernment  of  India  for  the  last  several
 years  In  the  year  1953-54,  the  num-
 ber  of  excesses  was  7  and  the
 amount  mnvolved  was  Rs.  3I7°2  lakhs
 In  the  following  year,  the  number  of
 excesses  was  a  little  lower;  its  num-
 ber  was  12  and  the  amount  was
 Rs  3047  lakhs  I  do  not  have  the
 figure  for  1955-56,  But  mn  ‘1956-57,
 the  number  has  again  gone  up  to  i7
 and  the  amount  of  excess  expenditure
 has  also  increased  ‘The  total  amount
 involved  in  these  Excess  Demands
 including  both  charged  and  voted
 ttems  is  Rs  8°32  crores  It  is  disturb-
 ing  to  note  that  in  spite  of  the  repeat-
 ed  warnings  and  recommendations  of
 the  Pubhce  Accounts  Committee  this
 trregularity  छ  stil  continuing  with
 Increased  volume

 Excess  Demand  has  become  a  regu-
 lar  feature  for  the  last  many  years.
 The  Public  Accounts  Committee  had
 warned  the  Government  repeatedly  to
 take  effective  steps  to  have  a  better
 budgetary  control  over  expenditure.
 Excess  Demand  is,  in  fact,  a  criterion
 to  assess  the  effectiveness  of  budget-
 ary  control  As  I  have  already  point-
 @d  out,  in  spite  of  the  Public  Accounts
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 Committee's  recommendations  this  is
 still  continuing.

 Another  pont  that  I  want  to  bring
 to  the  notice  of  the  House  8  this
 The  explanations  given  by  the  various
 Ministries  concerned  with  regard  to
 these  Excess  Demands  are  rather
 interesting  Take,  for  imstance,
 Demand  No  89,  item  No  (u)  It  38
 said

 “The  unutilsed  balances  in  some
 of  the  Other  Personal  Ledger
 Accounts  were  not  refunded
 before  3ist  March,  ‘1987,  through
 an  oversight  This  led  to  an

 ,  Oxcess  of  about  Rs  8  58  lakhs.”

 The  explanation  given  is  that  these
 unutilised  balances  had  to  be  actually
 refunded,  but  the  Ministry  concerned
 explained  that  they  could  not  do  80
 because  30th  and  3lst  March  happened
 to  be  bank  holidays  It  seems  from
 the  explanation  of  Ministry  that  it
 was  not  their  fault  but  it  was  because
 of  the  fact  that  both  these  days  hap-
 pened  to  be  holidays  ‘This  is  rather
 an  interesting  way  of  explaining
 things

 With  regard  to  Item  No  103,  Other
 Civil  Works,  the  excess  over  voted
 grants  us  Rs  6,52,33,504  From  the
 explanatory  note,  we  find  that  the
 excess  in  the  voted  portion’  occurred
 mainty  under  the  head  ‘Suspense’
 which  necds  constant  adjustment
 They  say

 “Tt  is,  however  difficult  in  pi.
 tice  to  estimate  in  advance  the
 precise  extent  of  purchases  to  be
 made,  which  depend  upon  several
 factors  such  as  progress  of  the
 works  concerned,  the  availability
 of  the  materials  and  stores  the
 adjustment  of  debits,  fluctuations
 m  prices  etc”

 It  cannot  be  explained  away  that
 these  come  under  the  head  ‘Suspense’
 Anyhow,  it  79  a  fact  that  this  amount
 was  spent  for  purchasing  stores,
 equipment,  etc  So  far  as  the  Min-
 letry  ig  concerned,  they  prepared  the
 Budget  estimates  and  they  should

 for  Excess  4... ह  4r02

 have  been  aware  of  the  fact  that  cer-
 tain  works  that  were  on  hand  requir-
 ed  additional  expenditure  and  they
 should  have  made  a  precise  estimate
 of  the  additional  expenditure  to  be
 meurred  for  the  completion  of  such
 works  This  argument  that  they  can-
 rot  make  a  pircise  estimate  is  not  at
 all  convincing

 On  the  charged  side,  the  expendi-
 ture  छ  Rs  11,47,326  They  say

 ‘The  excess  under  ‘Repairs’  was
 due  to  the  urgent  repair  works
 carned  out  m  Rashtrapat:
 Nilayam,  Hyderabad,  and  Rash-
 trapat.  Bhawan,  New  Delhi,  and
 unanticipated  additional  expendi-
 ture  in  connection  with  the  visits
 of  VIPs”

 Foreign  guests  come  to  India  and
 our  leaders  go  to  foreign  countries.
 Every  year  we  expect  some  foreign
 puests  to  come  here  We  provide
 some  amount  for  welcoming  these
 foreign  guests  But  one  cannot
 understand  why  this  unanticipated
 additional  expenditure  was  incurred
 What  was  it  due  to?  Who  were  the
 foreign  guests  that  came  to  India  so
 as  to  incur  this  additional  expendi-
 ture  unanticipated  by  Government?

 What  are  the  urgent  repairs  to  the
 Rashtrapat:  Nilayam  at  Hyderabad
 and  Rashtrapati  Bhawan  at  New
 Delh:’?’  The  CP  WD  1s.  m  charge  of
 the  burldings  including  the  Rashtra-
 pat:  Bhawan  and  others  Every  year
 they  have  to  carry  out  the  normal
 work  of  repairs  That  is  a  regular
 feature  of  the  work  done  by  the
 CPWD  What  was  the  special  rea-
 son  foi  urgently  repairing  the  Rash-
 trapati  Bhavan  m  Delhi  and  the  Rash-
 trapat:  Nilayam  at  Hyderabad?

 Regarding  Demand  No  02

 Mr  Speaker  lf  there  are  anv  new
 points,  he  may  speak  on  them  The
 hon  Mahnister  will  certainly  explain
 Instead  of  gomg  mto  too  minute
 details  of  pomts  already  referred  to
 by  the  other  hon  Member  if  any  new
 item  s  discovered  let  him  point  that
 out
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 Shri  Kodiyan:  I  have  to  make  a  few
 observations  with  regard  to  Demand
 No.  89  which  relates  to  Ambar
 Charkha.  I  have  no  objection  to  this
 programme  But  considerable  amount
 is  bemg  spent  on  this.  I  fffink  it  was
 in  3958  that  a  sum  of  Rs.  59  crores

 ‘was  sanctioned  by  the  Government
 for  this  purpose  It  was  decided  that
 40  million  yards  should  be  the  target
 ‘but  sometime  afterwards,  ata  was
 reduced  to  20  million  yards.  I  want
 to  ask  whether  the  results  achieved
 so  far  are  commensurate  with  expen-
 diture  and  also  whether  there  is  any
 suitable  follow-up  programme  for
 these  people  who  are  trained  under
 this  programme  for  employment  or
 for  utilhsing  their  experience  for  fur-
 ther  expansion  of  production  of  khadi
 yarn  in  other  centres,

 Shri  T.  B.  Vittal  Rao  (Khammam)
 In  this  booklet,  it  is  stated  under
 Demand  No.  54—Police—that  a  sum
 of  Rs  35  lakhs  and  odd  has  been
 demanded  due  to  double  payment  to
 the  Jammu  and  Kashmir  Government.
 A  sum  of  Rs.  2  crores  and  odds
 supposed  to  have  been  spent  by  the
 Central  Government  every  year  in
 Jammu  and  Kashmir  and  a  sum  of
 Rs.  35  lakhs  has  been  overpaid
 Usually,  cases  of  overpayment  in  any
 commercial  firm  or  even  in  a  Gov-
 ernment  department  is  taken  serious
 notice  and  the  officers  responsible  for
 this  overpayment  are  dealt  with  very
 drastically  and  disciplinary  action  is
 taken  for  making  such  overpayment
 I  do  not  understand  how  this  had
 happened  Are  there  no  audit  or
 other  checks  exercised?  This  excess
 payment  has  been  discovered  after  a
 year  We  should  have  been  told  m
 this  now  as  to  how  it  came  about;  it
 says  simply  that  70  happened  inadver-
 tently  It  is  not  a  thousand  or  even  a
 lakh  It  amounts  to  Rs.  35  lakhs  com-
 pared  to  a  total  expenditure  of  Rs.  2
 crores  Has  any  disciplinary  action
 been  taken  agamst  those  officers  res-
 ponsible  for  this  payment?  I  want  a
 clarification  on  this  point

 Secondly,  the  amount  put  down
 here  as  ‘police  expenditure’  seems  to
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 be  rather  high.  We  know  the  apecial
 circumstances  obtaining  in  Janirs
 and  Kashmir.  Taking  them  into  con-
 sideration,  I  would  like  to  know  whe-
 ther  the  Central  Government  is  spend-
 ing  yearly  on  this  police  administra
 tion  there  a  sum  of  Rs,  2°66  crores
 This,  I  think,  728  a  very  high  figure
 even  if  we  take  the  special  conditions
 into  —s  consideration.  The  Minister
 should  look  into  this.  In  addition  to
 the  Central  Government,  the  State
 Government  will  also  be  spending
 enormous  amount  on  the  police.  So,
 we  would  like  to  have  a_  sufficient
 explanation  for  this  huge  expenditure.

 Shri  Panigrahi  (Puri):  Sir,  I  refer
 fo  Demand  No  64  regarding  the  In-
 formation  and  Broadcasting  Ministry.
 Tt  has  been  said  that  community
 Fadio  sets  are  supplied  to  thc  State
 Governments  for  installation  in  vil-
 lages  under  the  Central  Government
 Subsidy  scheme  by  which  the  Centre
 bears  50  per  cent  of  the  expenditure
 Involved  in  this  scheme  The  purpose
 44  that  they  should  be  supplied  cheap
 to  the  villages,  libraries,  schools  and
 Gther  social  organisations.  I  would
 hike  to  know  from  the  hon  Muster
 What  is  the  actual  expenditurc  incur-
 Ted  for  this  and  how  much  of  it  55
 Raid  by  the  State  Government  The
 State  Governments  are  charging
 Rs  75  for  each  set  plus  the  cost  of
 transporting  the  radio  sets  to  their
 destination.  But  I  find  that  even  the
 transport  cost  is  to  be  bourne  by  the

 entral  Government  I  would  like  to
 Know  from  the  hon  Minister  as  to
 How  much  a  radio  set  costs  here  and
 Whether  the  State  Governments  are
 Making  any  profit  out  of  the  subsidy
 Rlyen  by  the  Central  Government  for
 Popularising  radio  sets

 We  were  told  by  the  Transport
 8%q@  Communications  Minster  that  his
 Ministry  and  the  Ministry  of  Infor-
 Mation  and  Broedcasting  are  engaged
 iN  discussions  about  giving  cqncessions in  licence  fees  on  sets  used  by  these
 Vitiage  organisations  and  also  other
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 social  organisations  such  as  libraries,
 schools,  ete,  who  are  supplied  with
 the  community  receiving  sets  Pre-
 viously  they  were  charged  Rs  3  as
 licence  fee  and  now  they  are  being
 charged  Rs  720  It  is  difficult  for
 these  organigations  to  pay  this
 This  matter  is  under  the  considera-
 tion  of  these  Ministries  and  we  must
 know  exactly  what  they  propose  to
 do  m  respect  of  such  sets

 The  Ministry  of  Information  and
 Broadcasting  are  maintaining  their
 Press  Information  offices  in  other
 places  also  I  do  not  know  whether
 all  the  fourteen  States  or  all  the
 fourteen  languages  are  covered  But
 I  know  that  they  have  their  offices
 wn  Calcutta,  m  Orissa  and  in  Assam,
 they  have  their  offices  in  other  places
 also  Are  not  these  officers  sending
 any  information  bulletins  to  the
 Ministry?  Why  is  it  that  every  year
 the  charges  of  this  Ministry  to  the
 newsagency  are  increasing?  What  are
 the  functions  of  these  officers  func-
 tioning  in  the  different  States?

 As  regards  Oriya  news  broadcasts,
 there  35  a  complaint  that  they  cover
 very  little  of  Oriya  local  news  I  do
 not  know  what  is  the  reason  for  it
 Very  uwmportant  events  are  taking
 place  in  Orissa  Why  is  it  that  the
 All  India  Radio  or  the  local  PIB
 organised  by  the  All  India  Radio  do
 not  cover  the  important  local  happen-
 mgs  m  Orissa?  I  hope,  Sir,  these
 points  would  be  taken  into  considera-
 tion  by  the  hon  Mister  when  he
 rephes

 Shrimatj  Laksbmi  Menon:  Sir,  |
 would  hke  to  make  a  clarification  Ou:
 total  overall  excess  of  expenditure
 is  only  Rs  45,]2l  and  the  reasons
 for  these  excesses  are  as  follows

 Firstly,  the  actual  loss  could  not
 be  foreseen  with  exactitude  as  ren
 dition  of  accounts  by  the  Mission  was
 delayed  The  old  method  was  that
 we  had  fixed  exchange  rates,  and
 this  was  introduced  in  952  Recent-
 ly,  n  ‘1956-57,  all  South  American
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 currencies  fluctuated  very  violently
 and  a  system  of  fixing  accounting
 rates  compatible  with  the  requre-
 ments  had  to  be  devised  with  a
 view  to  iron  out  the  differences
 Thus  we  find  that  :t  was  done  only  in
 respect  of  South  American  curren-
 eres  but  all  other  currencies  in
 South-East  Asia  The  result  is  that
 we  had  to  incur  additional  expendi-
 ture  in  our  Indian  Embassy  at  Buenos
 Aires,  Rio  de  Janeiro  and  the  Indo-
 China  Missions,  the  Indian  Embassy
 at  Pnompenh  and  the  Indian  Embassy
 m  Vientiane

 Then,  Sir,  the  Indian  Missions
 abroad  are  also  required  to  undertake
 transactions  on  behalf  of  other  Munis-
 tries  to  the  Government  So  we
 have  incurred  additional  expenditure
 on  that  account  also,  but  the  Accounts
 Officer  has  since  informed  us  that
 they  have  no  objection  in  carrying
 out  the  requisite  adjustments  provid-
 ed  the  Missions  intrmate  to  him  the
 amounts  to  be  adjusted  against  the
 different  Munistries  controlling
 different  sections  of  the  Missions

 There  have  also  been  some  unfore-
 seen  charges  For  instance,  there
 are  the  ex  gratia  payments  to  the  ex-
 employees  of  the  ex-Municipal  Coun
 cil,  Shangha:  which  comes  to  about
 Rs  19,350

 The  whole  Treasury  at  Gyantse
 was  washed  away  during  the  954
 floods  and  we  had  to  wnite  off  an-
 other  Rs  49,517  on  that  account

 For  these  reasons,  Sir,  it  is  reques-
 ,ed  that  tncse  Demands  for  Excess
 Grants  may  be  passed

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K
 Chanda):  Sir  with  regard  to  the
 question  put  about  Demand  No  102,
 as  to  whether  the  excess  demand
 was  for  new  items,  the  an  wer  ३5
 that  these  are  all  old  items  There
 has  been  increase  in  the  salaries  of
 the  railway  cell  imerease  in  travel-
 ling,  house  rent  and  other  allowances
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 of  officers,  increased  inspection  of
 stores  on  account  of  accelerated  acti-
 vities  of  the  High  Commission  and
 increase  in  the  miscellaneous  expen-
 diture  like  passages  of  officers  deput-
 ed  to  the  IST:,  foreign  service  con-
 tributions,  contingencies  to  the  rail-
 way  cell  etc.  All  these  are  old  items
 and  no  new  expenditure  is  involved;
 it  is  only  in  an  excess  of  the  budget
 allotment.

 With  regard  to  Demand  No.  103,
 Excess  of  Rs.  11,47,000  under  the
 Charged  item,  actually  as  much  as
 Rs,  -10,59,000  refer  to  the  suspense
 accounts.  Suspense  accounts  mean
 purchases  made  for  current  work  and
 also  for  work  to  be  taken  in  hand
 in  future.  So,  actually,  of  these
 Rs.  11,47,327  which  is  the  excess,  as
 much  as  Rs.  10,598,754  is  due  to  sus-
 pense  accounts  for  materials  pur-
 chased  for  works  in  hand  and  works
 to  be  taken  in  hand,  and  this  ex-
 penditure  refer  not  merely  to  the
 repair  work  but  also  to  original  works.
 not  merely  tv  the  Rashtrapati
 Nilayam  at  Hyderabad  but  also  to
 Rashtrapati  Bhavan  at  Delhi  and
 Rashtrapati  Nivas  at  Simla.

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  Sir,  7
 would  like  to  reply  to  the  two  or
 three  points  raised  by  Shri  Panigrah:.

 Regarding  the  community  sets,  the
 Community  sets  scheme  which  was
 started  a  few  years  back  has  been  put
 into  operation  under  the  following
 conditions:  (i)  that  the  receiving  sets
 are  in  conformity  with  the  Indian
 Standard  specification;  (ii)  that  no
 less  than  25  per  cent  of  the  cost  of
 the  sets  will  be  recovered  from  the
 villages  by  the  State  Governments,
 the  balance  of  25  per  cent.  or  less
 being  met  by  the  State  Governments
 themselves;  (iii)  that  the  sets  will  be
 maintained  in  efficient  working  order
 by  the  State  Governments  and  the
 entire  expenditure  thereof  will  be
 borne  by  the  State  Governments
 themselves;  (iv)  that  the  State  Gov-
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 emments  agree  to  replace  the  seta  and
 ancillary  items  at  their  cost  whenever
 necessary;  and  (v)  that  the  sets  wil  be
 jnstalled  only  in  areas  where  ade-
 quate  coverage  by  the  local  Radio
 station  is  available.

 Now,  of  the  cost,  according  to  our
 understanding  with  the  State  Gov-
 etmments,  about  50  per  cent  is  paid  by
 ws  and  50  per  cent  is  paid  by  the
 State  Governments  or  the  villagers.
 The  arrangement  between  the  vil-
 Jagers  and  the  State  Governments  is
 an  internal  arrangement—either  it  is
 the  local  Community  Development
 Block  or  the  panchayat  or  whatever
 jt  may  be.  We  do  not  pay  any
 fransport  charges.  We  only  hand
 wver  ‘ine  sets  dt  one  price  ‘vo  ‘tne
 State  Government.  After  that  it  is
 the  entire  responsibility  of  the  Stat
 Government.

 Regarding  licence  fee,  which  was
 seferred  to,  I  might  inform  my  hon.
 friend  that  the  licence  fee  for  a  com-
 munity  set  is  Rs.  0  and  the  fee  for
 schools  is  only  Rs.  3.  No  doubt,  we
 are  having  at  present  talks....

 Shri  Panigrahi:  That  is  being  modi-
 fied.

 Dr,  Keskar:  Not  in  this  case.  There
 ss  a  misunderstanding.  The  modifi-
 cation  that  we  are  proposing  now  35
 regarding  the  cheap  radio  sets.  We

 ropose  to  reduce  the  fee  in  respect
 of  the  cheap  radio  sets  in  order  to
 encourage  people  to  buy  radio  sets-
 This  question  is  under  consideration
 and  we  hope  to  take  a  decision  soon.

 We  impress  upon  the  State  Govern-
 ments  the  desirability  of  having  a

 good  maintenance  organisation  because
 herwise  the  putting  in  of  the
 gets  will  not  be  of  much  use.  No
 doubt,  in  certain  States  there  might
 pe  something  to  be  desired  in  this
 respect,  but  I  think  our  insistence  is
 paving  effect  and  the  maintenance
 organisation  is  improving  in  the  States
 from  day  to  day.
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 Then,  he  put  forward  the  question
 of  the  news  services.  He  asked,  if
 we  are  paying  more  and  more  to  the
 Press  Trust  of  India  and  others  what
 are  our  Press  Information  Bureaus
 doing?  The  hon.  Member  knows
 that  it  is  not  the  duty  of  the  Press
 Information  Bureau  to  do  the  work
 of  the  news  agency.  The  work  of
 both  the  organisations  is  entirely
 different  and  it  ig  quite  clear.  The
 Press  information  Bureau’s  main  job
 is  to  keep  contact  between  the  Press
 and  the  Government  departments  and
 furnished  the  Press  with  relevant  in.
 formation  about  Government's  activi-
 ties.  The  reason  why  we  have  open-
 ed  offices  at  the  regional  centres  is
 in  order  to  make  available  to  the
 local  Press  news  and  data  and  sta-
 tistics  regarding  Government’s  acti-
 vities  in  the  languages,  whether  in
 Oriya,  Bengali,  Telugu  or  Tamil.
 Therefore,  there  should  be  no  mis-
 understanding  about  the  matter.  The
 Preas  Information  Bureau  Office  has
 nothing  to  do  with  getting  of  news,
 because  then  we  will  be  competing
 with  the  news  agencies.  That  is  not
 at  all  our  object.

 I  would  like  to  draw  attention  to
 the  fact  that  the  payments  given
 ‘Mere  are  payments  for  1955-56
 \ccording  to  some  negotiations  that
 vere  being  carried  on  with  the  एफ,
 he  exact  amount  that  we  have  to
 may  to  them  was  revised  and,  there-
 ore,  this  excess  demand  came  in.
 this  was  something  which  came  in
 fterwords  ,  and  it  was  not  included
 nm  the  Demands  for  Grants  then,
 vecause  then  we  paid  what  was  at
 hat  time  the  scheduled  rate  to  be
 raid.  But.  later  on,  due  to  represen-
 ations  made  by  the  agency  the  whole
 vasis  for  payment  was  revised  and
 m  that  basis  we  had  to  pay  some-
 hing  for  1955-56  and  1956-57  also.
 That  is  the  reason  for  our  coming
 efore  the  House.

 Lastly,  one  word  regarding  the
 local  news  bulletin  to  which  refe-
 fence  was  made,  Though  this  does
 १०  figure  here,  the  point  is  that  we
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 have  not  got  a  detailed  net-work  of
 correspondents  to  get  news  quickly
 regarding  local  happenings.  We
 are  examining  at  present  as  to  how
 to  make  our  local  news  bulletins
 effective.  If  we  put  the  correspon-
 dents  it  will  become  very  costly,  and
 we  have  got  a  l5-minute  news  bulle-
 tin  every  day.  So,  we  are  trying  to
 see  how  we  can  do  it  cheaply  and
 at  the  same  time  effectively.  But  the
 suggestion  made  will  be  borne  in
 mind.

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  Regarding
 Grant  No.  54,  Police,  the  duplicate
 payment  made  to  Jammu  and  Kash-
 mir  was  Rs.  35,12,949.  There  was  a
 duplicate  payment  made,  and  that
 has  been  later  rectified.  However,  it
 took  time,  as  the  accounts  of  1956-57
 were  finally  closed.  The  rectification
 involved  monetary  settlement  bet-
 ween  the  two  Governments,  namely,
 Jammu  and  Kashmir  and  the  Govern-
 ment  of  India.  The  amount  has  been
 recovered  from  the  State  Govern-
 ment,  and  has  been  credited  to  re-
 ceipt  head  23,  Police,  in  the  accounts
 for  1957-58.

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Dr.  B.  Gopala  Reddi):
 Complaimts  were  just  now  made  that
 the  excess  demands  have  become  &
 regular  feature  of  our  Parliamentary
 work.  It  is  not  true.  Every  posai-
 ble  effort  tis  being  made  to  avoid,
 these  excess  demands.  But,  as  is
 said  in  the  introductory  remarks,  out
 of  53  grants  and  appropriations,  the
 excesses  occurred  under  1  grants.
 In  spite  of  all  possible  efforts,  it  could
 not  be  avoided,  because  certain  things
 could  not  be  anticipated  and  we  do
 not  get  certain  tracts  immediately
 from  the  various  centres.  Therefore,
 certain  of  these  excess  expenditures
 have  become  unavoidable.

 But  we  are  taking  all  possible  steps
 to  see  that  these  excess  demands  are
 not  a  regular  feature  of  our  work.
 Wherever  the  excesses  occur,  the
 Public  Accounts  Committee  also  go
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 into  the  question,  and  _  they  satisfy
 themselves  that,  under  the  circum-
 stances  they  could  not  be  avoided.
 Therefore,  it  is  not  true  that  they
 become  a  regular  feature  or  anything
 of  that  sort.

 Mr.  Speaker:  Before  I  put  these
 demands  to  the  vote  of  the  House,  I
 should  like  to  say  a  few  words.  So
 far  as  the  complaint  that  excess
 demands  have  become  regular
 feature  year  by  year  is  concerned,  I
 would  like  to  make  a  few  observa-
 tions.  This  year,  about  Rs.  8  crores
 is  the  additional  amount  for  which
 the  excess  demand  was  made.  Last
 time,  when  such  excess  demands
 were  brought  up  before  the  House,
 I  suggested  that  detailed  statements
 have  to  be  given  regarding  the  neces-
 sity  for  the  excess  grant  and  so  on.
 Some  statements  have  been  append-
 ed  here.

 I  would  like  to  urge  upon  hon.
 Ministers  here  and  also  on  hon.  Mem-
 ber  one  thing.  Whenever  these
 excess  grants  are  placed  before  the
 House,  it  is  up  to  the  hon.  Ministers
 to  inform  the  House  on  what  grounds
 the  Public  Accounts  Committee  had
 taken  exception  and  on  what  parti-
 cular  items  they  made  _  their  com-
 ments.  The  Ministers  must  justify
 the  position.  Merely  saying  that  ul-
 timately  in  the  Public  Accounts
 Committee  they  sanctioned  it  and  so
 on  may  not  be  enough.

 For  instance,  there  is  an  item  in
 respect  of  which  they  did  not  submit
 any  proposal  for  a  supplementary
 grant  though  the  Ministry  were  re-
 minded  once  in  January  and  again  in
 February,  1957,  and  though  in  the
 Constitution,  there  is  an  article  which
 requires  the  submission  of  excess
 grants  to  the  vote  of  the  House.  But
 then,  it  is  not  as  a  rule  that  excess
 grants  ought  to  be  brought  in  only
 after  the  money  is  spent.  The  objects
 of  the  Constitution  is  not  that.  The
 Ministry  must  be  having  its  fingers
 upon  the  items  of  expenditure  and

 AUGUST  24,  959  for  Excess  Grants  4II2

 then  inform  the  House  particular
 department  concerned  that  it  has  ex-
 ceeded  or  is  likely  to  exceed  the  sanc-
 tioned  amount.  Whenever  there  is  a
 likelihood  of  excess  or  a  possible  ex-
 cess,  then  the  Ministry  must  bring  the
 matter  to  the  House.  We  aie  meet-
 ing  thrice  in  a  year.  But  the  object
 in  regard  to  these  things  does  not
 seem  to  be  kept  in  view  or  followed.
 Nobody  seems  to  know  it.  When
 there  has  been  an  excess,  ultimately.
 after  the  year  is  over,  the  Auditor-
 General  goes  and  says,  “You  have
 spent  away  more”.  There  seems  to
 be  a  different  procedure  in  Great
 Britain.

 Now  that  we  have  adopted  the
 ‘banking’  system,  I  would  urge  upon
 the  hon,  Finance  Minister  to  find  out
 from  time  to  time  whether  he  is
 going  to  exceed  the  amount  and  then
 get  the  sanction  of  Parliament.  No-
 body  knows  about  the  spending  in  the
 Ministry.  We  go  on  spending.  The
 spending  department  is  one  and  the
 sanctioning  department  is  another.  L
 wish  that  the  hon,  Minister  tries  to
 look  into  the  matter  and  see  that  as
 far  as  possible.

 Dr.  B.  Gopala  Reddi:  We  are  try-
 ing  our  best.  We  come  in  with
 supplementary  demands  if  the  expen-
 diture  is  anticipated  within  the  budget
 year  and  when  we  feel  that  an  excess
 amount  is  going  to  be  incurred.  Where
 it  is  not  possible  and  where  we  find
 that  the  excess  expenditure  has  been
 incurred  after  the  end  of  the  year,
 then  only  we  come  in  with  an  excess
 demand  for  grants.

 Mr.  Speaker:  My  point  is  this.
 There  is  a  budget  that  is  prepared,
 and  it  allows  so  much  money  for  the
 Ministries.  Now,  is  there  any  agency
 which  goes  on  keeping  a  watch  over
 the  expenditure  which  is  likely  to  be
 in  excess  or  not?  Nothing,  I  sup-
 pose.  In  anticipation,  it  could  be
 known  whether  an  excess  is  going  to
 be  incurred  or  not.  It  is  not  as  if
 whatever  you  spend  could  be  spent
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 and  that  afterwards  you  could  get
 the  sanction  from  Parliament,  and
 then,  are  we  to  recover  the  amounts
 from  the  officers?  Except  in  extra-
 ordinary  cases,  when  some  VIPs
 come  and  when  the  expenditure  has
 to  be  incurred  and  when  it  could  not
 be  anticipated.  ee ee

 Dr,  B.  Gopala  Reddi:  There  is  no
 difficulty  with  regard  to  the  expendi-
 ture  in  connection  with  the  VIPs.
 A  supplementary  demand  is  made
 because  it  is  anticipated.  We  are  of
 course  watching  various  items.  Some-
 times  we  cannot  get  information  and
 sometimes  some  debits  are  raised  at
 the  end  of  the  year.

 Mr.  Speaker:  Is  there  any  pro-
 cedure  whereby  the  Ministry  could
 be  constantly  knowing  from  to  time
 to  time  how  much  amount  would  be
 needed  in  excess  and  in  what  items
 and  thus  be  careful?

 Dr.  B.  Gopala  Reddi:  It  is  not
 possible  at  the  end  of  the  year  just
 to  gauge  the  amounts  and  the  expen-
 diture  and  say,  “No  further”.  That  is
 the  difficulty.  But  all  possible  efforts
 are  being  made,

 Mr.  Speaker:  All  that  I  am  trying
 to  say  is  that  the  Constitulion  makes
 a  provision  for  excess  grants.  That
 means  that  in  the  first  instance,  as
 far  as  possible,  before  the  money  is
 spent,  the  Government  will  take  the
 sanction  of  the  House,  and  if  it  is  un-
 avoidable,  they  will  spend  and  come
 in  for  regularisation  of  the  expendi-
 ture.  Before  then,  it  must  be  known
 whether  they  are  likely  to  exceed
 amount  or  not.  A  watch  must  be
 kept  and  the  concerned  people  must
 be  informed  about  the  likely  exces-
 ses  in  expenditure  and  asked  to  be
 more  careful.

 I  am  only  saying  this  in  respect  of
 the  recommendations  made  in  the  re-
 ports  of  the  Public  Accounts  Com-
 mittee  and  what  is  said  on  the  floor
 of  this  House.  The  Ministries  will
 keep  a  greater  watch  over  this  matter,
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 Shri  T.  B.  Vittal  Rao:  There  are
 cases  of  overpayment  and  double  pay-
 ment.

 Mr,  Speaker:  They  ought  to  be
 avoided.  The  question  is:

 “That  the  respective  excess
 sums  not  exceeding  the  amounts
 shown  in  the  third  column  of  the
 order  paper  be  granted  to  the
 President  to  make  good  the
 amounts  spent  during  the  year
 ended  the  3ist  day  of  March,
 ‘1957,  in  respect  of  the  following
 demands  entered  in  the  second
 column  thereof  :

 Demands  Nos,  25,  47,  54,  56,
 57A,  64,  89,  102,  103,  106,  335.7

 The  motion  was  adopted.

 for  Demands  for [The  motions
 which  were  adopted Excess  Granis

 by  the  Lok  Sabha  are’  reproduced
 below—Ed.]

 DEMAND  No.  25—-MISCELLANEOUS:
 EXPENDITURE  UNDER  THE  MINISTRY  OF
 EXTERNAL  AFFAIRS

 “That  a  sum  of  Rs,  ,45,I2l  be
 granted  to  the  President  to  make
 good  an  excess  on  the.  grant  in
 respect  of  ‘Miscellaneous  Expen-
 diture  under  the  Ministry  of
 External  Affairs’  for  the  year
 ended  the  3list  day  of  March,
 3957.7

 Demand  No.  47—-MrInistry  oF  HEALTH

 “That  a  sum  of  Rs.  1,733  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Ministry  of  Health’  for
 the  year  ended  the  3lst  day  “of
 March,  1957.”

 DemanpD  No.  5l—Potice

 “That  a  sum  of  Rs.  35,12,949  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Police’  for  the  year
 ended  the  3ist  day  of  March,
 3957.7
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 Dewanpn  No.  56—Privy  Purses  AND
 AtLowances  or  InpIAN  RULERS

 “That  a  sum  of  Rs,  88,775  ह. उ
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Privy  Purses  and
 allowances  of  Indian  Rulers’  for
 the  year  ended  the  3ist  day  of
 March,  1957."

 Demand  No.  67-A—Laccapivi,  Mrii-
 coy  AND  A™MINDIV  ISLANDS

 “That  a  sum  of  Rs.  85,398  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Laccadivi,  Minicoy  and
 Amindivi  Islands’  for  the  year
 ended  the  38  day  of  March,
 1957."

 Demand  No.  64—BROADCASTING
 “That  a  sum  of  Rs.  28,94,460,  be

 granted  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Broadcasting’  for  the
 year  ended  the  3lst  day  of  March,
 1957."

 ‘Demann  No.  89——OrTHER  ORGANISATIONS
 UNDER  THE  Ministry  OF  PRopUCTIOX

 “That  a  sum  of  Rs.  66,30,638  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Other  Organisations
 under  the  Miistry  of  Production’
 for  the  year  ended  the  3lst  day
 of  March,  1957.”

 Demand  No  02—Svuprrus

 “That  a  sum  of  Rs.  4,28,827  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  in
 respect  of  ‘Supplies’  for  the  year
 ended  the  3lst  day  of  March,
 1957."

 Demand  No  03—Orner  Civ,  Works

 “That  a  sum  of  Rs.  6,52,33,504
 ह  granted  to  the  President  to
 make  good  an  excess  on  the  grant
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 in  respect  of  ‘Other  Civil  Works’
 for  the  year  ended  the  3lst  day
 of  March,  1957."

 “That  a  sum  of  Rs.  2,953  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  in.
 respect  of  ‘Department  of  Atomic
 Energy’  for  the  year  ended  the
 Slst  day  of  March,  1957.”

 Drmanp  No.  35—Orner  Caprrrat,  OUT
 LAY  OF  THE  MINISTRY  07  IRRIGATION
 anv  POWER

 “That  a  sum  of  Rs.  28,090,218  be
 granted  to  the  President  to  make
 good  an  excess  on  the  grant  im
 respect  of  ‘Other  Capital  Outlay
 of  the  Ministry  of  Irrigation  and
 Power’  for  the  year  ended  the
 S8ist  day  of  March,  1957."

 43°38  hrs.

 STATEMENT  RE:  PAY  COMMIS-
 SION  REPORT

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Dr.  8,  Gopala  Reddi):
 I  would  Jike  to  make  a_  statement
 about  the  Pay  Commission’s  report,
 in  view  of  the  anxiety  displayed  by
 several  Members  of  the  House  on  the
 subject  of  the  Pay  Commission’s  re-
 port.

 Shri  S.  M,  Banerjee  (Kanpur):  It
 appeared  in  the  Statesman  that  when
 the  adjournment  motion  was  moved
 in  regard  to  this  matter,  it  was  said
 that  a  notice  for  ‘calling  attention’
 could  be  given.  The  Minister  had  no
 time  to  reply  to  the  Calling  Attention
 Notice.  He  is  prepared  to  make  a
 statement  only  on  the  28th.  It  means
 that  our  adjournment  motion  and  the
 Calling  Attention  Notice  would  not
 be  taken  up.

 Dr.  8.  Gopala  Refidi:  This  is  not  a
 statement.  I  am  only  reporting  to  the
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 House  that  the  report  has  been  re-
 weived  by  the  Government.  Nothing
 more.

 3  would,  with  your  permission,  like
 ta  inform  the  House  that  the  Pay
 Commission’s  report  has  been  signed
 and  forwarded  to  Government  tcday.
 K  will  receive  the  most  urgent  consi-
 deration,  and  it  is  our  intention  tea
 publish  the  report,  with  Govern-
 ment’s  decision  on  its  major  recom-
 mendations,  as  early  as  possible.

 This  is  only  a  report  to  the  House.

 Shri  T.  B.  Vittal  Reo  (Khammam):
 On  a  clarification.  Now  that  the  re-
 port  has  been  received—

 Dr.  Bb.  Gopala  Reddi:  It  is  not  even
 20  minutes  perhaps.

 Sei  T.  छू  Vittal  Rao:  But  I  am
 glad  that  the  House  has  been  taken
 into  confidence  so  soon,  After  all,
 the  Government  will  examine  the  re-
 port  and  come  to  certain  decisions.
 May  I  know  from  the  Minister  whe-
 ther  the  report  will  be  released,
 pending  examination  by  the  Govern-
 ment,  or,  will  the  report  be  published
 only  after  the  Government  takes
 decisions  on  the  report?

 Dr.  B,  Gepala  Reddi:  As  I  just  now
 said,  the  Government’s  decisions  on
 the  major  recommendations  of  the
 report  and  the  report  will  be  publish-
 ed  simultaneously.  That  means  it
 would  not  be  very  late  also.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  the  recommendations  of  the
 Commission—the  report—will  be  laid
 on  the  Table  of  the  House  and  _  the
 House  taken  into  confidence  so  that
 we  shall  get  an  opportunity  to  discuss
 it?  It  came  out  in  the  press  that  the
 report  will  only  be  considered  by  the
 Government  and  that  the  Govern-
 ment’s  decision  will  be  given  only
 after  the  return  of  the  hon.  Minister
 m  October.  I  want  to  know  whether
 nothing  will  be  done  from  August  to

 ‘October.
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 will  certainly  consider  it  as  soon  as
 possible.  Various  notes  have  to  be
 prepared,  the  Cabinet  has  to  consider
 it  and  all  that.  We  may  not  be  able
 to  take  the  House  into  full  confidence
 before  the  House  adjourns.

 Shri  S.  M.  Banerjee:  What  is  the
 definition  of  “as  early  as  possible’?
 One  month,  two  months  or  three
 months?

 Dr,  B.  Gopaia  Reddi:  It  depends  on
 ihe  nature  of  the  recommendations.
 They  may  be  very  controversial  or
 they  may  be  very  simple  recommen-
 dations.  If  they  are  simple,  perhaps
 we  can  decide  in  a  fortnight.  But  if
 there  are  many  aspects  to  be  consi-
 dered,  perhaps  it  will  take  a  longer
 time.  How  can  I  say  when?

 Shri  5.  M.  Banerjee:  The  recom-
 mendations  may  be  unanimous.

 Mr,  Speaker:  The  hon.  Minister
 will  try  to  expedite  it;  that  is  all,
 There  is  no  question  of  controversy
 in  this  matter.  Hon.  Members  can-
 not  pin  down  the  hon.  Minister  to  a
 particular  date.

 13:41  hrs.

 DEMANDS  FOR  SUPPLEMENTARY
 GRANTS

 Mr.  Speaker:  The  House  will  now
 take  up  discussing  and  voting  on  the
 Demands  for  Supplementary  Grants
 in  respect  of  the  Budget  (General)
 for  1959-60.

 Demand  No.  2—Inpug@nres

 Mr.  Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  1,34,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year
 ending  the  3lst  day  of  March,
 i960,  in  respect  of  ‘Industries”.’
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 Mz.  Speaker:  Motion  moved:

 Denwanp  No.  i8—Excmxa,  Avram

 “That  a  supplementary  sum  not
 exceeding  Rs.  10,00,000  be  grant-
 ed  to  the  President  to  defray  the
 eharges  which  will  come  in  course
 of  payment  during  the  year
 ending  the  3lst  day  of  March,
 1960,  in  respect  of  ‘External
 Affairs’.”

 Demand  No.  73—ExXPENDITURE  ON
 Dmpracep  Persons  anp  MINORITIES

 Mr.  Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  3,77,92,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year
 ending  the  3lst  day  of  March,
 1966,  in  respect  of  ‘Expenditure
 on  Displaced  persons  and  Minori-
 ties’.”

 Demanp  No.  07—Carrra,  Ouriay  oF
 gas  Ministry  or  ComMMERCE  AND
 Inpustay

 Mr.  Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  18,50,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year
 ending  the  3lst  day  of  Merch,
 1960,  in  respect  of  ‘Capital  Outlay
 of  the  Ministry  of  Commerce
 end  Industry’.”

 Dunanp  No.  ‘121—Orarr  =  Caprran
 Ourtay  oF  tHe  Muasrry  or
 Foop  aNd  AGRICULTURE

 Mr.  Speaker:  Motion  moved:
 “That  a  supplementary  sum  not

 exceeding  Rs.  83,00,000  ९  हएश1६-
 ्ते  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year
 ending  the  38  day  of  March,
 ‘1960,  in  respect  of  ‘Other  Capital
 Outlay  of  the  Ministry  of  Food
 end  Agriculture’.”
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 Demamp  No.  30—Carran  Ouray  ov

 vau  Monerey  or  किता,  Mnonk
 AND

 Mr.  Speaker:  Motion  moved:
 “That  a  supplementary  sum  not

 exceeding  Rs.  2,25,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year
 ending  the  Sist  day  of  March,
 1960,  in  respect  of  ‘Capital  Outlay
 of  the  Ministry  of  Steel,  Mines
 and  Fuel’.”

 ‘13-43,  hrs.

 [Mr.  Deputry-Speaker  tn  the  Chair}

 Shri  S,  M.  Banerjee  (Kanpur):  I
 want  to  confine  myself  to  the  Supple~
 mentary  Grants  under  the  Ministry  of
 Rehabilitation.  On  page  7,  it  is  said:

 “According  to  a  decision  errived
 at  in  958  to  close  down  the  camps
 in  West  Bengal  by  S3ist  July,  1958,
 provision  for  rehef  expenditure  in
 respect  of  displaced  persons  in
 camps  in  that  State  was  made  for
 four  months  only.”

 About  this  closing  of  camps,  I  pei-
 sonally  feel—and  I  hope  that  is  the
 feeling  of  the  House  and  outside—that
 this  decision  was  taken  without  the
 least  consideration  to  what  was  hap-
 pening  in  Dandakaranya.  When  this
 Gecision  was  taken,  it  was  taken
 objection  to  and  resented,  not  for
 opposition’s  sake,  but  as  a  matter  of
 fact  we  knew  that  the  Government
 will  not  be  able  to  adhere  to  this  date.

 About  the  Dandakaranya  scheme,
 the  other  day,  in  reply  to  a  question
 the  hon  Deputy  Minister  has  said  that
 there  are  many  reasons.  One  reason  he
 mentioned  was  about  the  non-
 availability  of  earth-moving  equip-
 ment  or  the  late  availability  of  earth-~
 moving  equipment.  The  second
 reason  given  was  lack  of  technical
 hends  for  the  purpose.  First  of  al),
 when  the  Dandakaranya  scheme's
 outlines  were  given  by  the  hon,  Min-
 ister  to  this  House,  it  was  difficult  ta
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 get  earth  and  tiow  the  problem  is
 how  to  move  the  earth  We  were
 told  that  orders  were  placed  with  the
 Director-General  of  Ordnance  Fac-
 tories.  My  mformation  is  that  some
 of  the  tractors  were  manufactured  in
 the  ordnance  factories  and  handed
 over  to  the  Ministry  of  Rehabilitation

 After  this  decision  that  camps  will
 not  be  closed,  we  must  also  know
 whether  any  time-limit  28  being  fixed
 again  for  the  closing  of  the  camps
 We  also  want  to  know  the  reality
 about  Dandakaranya,  because  as  in
 the  past,  I  feel  that  Dandekaranya
 may  be  another  white  elephant  eat-
 ung  only  money  and  doing  nothing
 As  far  as  we  know,  the  Dandaka-
 ranya  scheme  was  meant  to  rehabil:-
 tate  all  these  displaced  persons,  the
 hon  Munster  want  to  the  extent  of
 saying  that  not  only  the  disrlaced
 persons,  but  even  the  surpuls  popula-
 tion  of  West  Bengal  may  be  rehabil-
 tated  there

 The  Minister  of  Rehabilitation
 (Shri  Mehr  Chand  Khanna):  I  never
 said  that,  I  object  to  what  has  heen
 said  by  the  hon  Member  (inter-
 ruption)  You  hve  in  UP  and  you
 talk  of  West  Bengal!

 Shri  8.  M,  Banerjee:  You  belong  to
 the  Frontier  Province  and  you  talk  of
 the  whole  country

 Mir.  Depnty-Speaker.

 Shri  Mehr  Chand  Khanna:  I  live  in
 Bengal

 Shri  8.  M.  Banerjee  This  is  too
 much  of  provocation,  Sir  I  wantto
 know  the  specific  reasons  why  Gov-
 ernment  could  not  adhere  to  the  date
 of  3ist  July,  959  and  also  whether
 any  other  time-lmit  is  being  fixed.

 Order,  order

 We  are  told  that  India  38  not  short
 of  technical  hands  So,  I  want  to
 know  the  basic  difficulties  in  getting
 technical  hands  About  the  earth-
 moving  equipment,  I  want  to  know
 whether  more  fresh  orders  have  been
 given  to  the  Director-General  of

 Ordnanee  Factories  and  whether  they
 are  being  complied  with

 I  now  come  to  the  Food  and  Agri-
 culture  Ministry  demand  for  Rs  68
 lakhs  about  sugar  Fortunately  or
 unfortunately,  the  Food  Minister  has
 resigned  and  ms  Deputy  38  not  here
 I  do  not  know  who  will  answer  my
 pnts,  perhaps  somebody  from  the
 Treasury  Benches  will  answer  Even
 after  the  discussion  here,  sugar  price
 has  not  come  down  m  the  country  In
 today’s  Times  of  India,  70  is  said  that
 prices  of  foodgrains  have  come  down
 with  the  resignation  of  the  hon
 Minster  I  want  to  know  whether
 the  price  of  sugar  also  has  come
 down  with  this  resignation  and  if  not,
 what  25  the  ex-factory  price  of  suger
 i+  the  various  States  and  what  is  the
 price  of  sugar  prevailing  m  the  mar-
 ket  Before  we  vote  this  demard  we
 want  to  know  what  is  happening  as  a
 result  of  the  debate  in  Parliament
 and  if  food  prices  are  not  going
 down,  what  more  steps  Government
 propose  to  take  about  all  this

 With  these  words,  whosoever  may
 iep'v,  I  request  him  to  throw  some
 light  on  these  pomts  and  enlighten  us
 and  through  us  the  country  at  large

 Mr  Deputy-Speaker.  Why  should
 le  be  m  doubt?  The  Finance  Minis-
 ter  is  there  and  he  will  give  the  reply

 Shri  Narayanankatty  Menon
 (Mukandapuram)  I  would  lke  to
 confine  my  remarks  to  Demands
 Nos  8  and  73  Though  Demand
 No  8  comes  in  the  form  of  a  sup-
 plementary  demand,  it  is  of  such  a
 nature  that  by  passmg  it  the  House
 will  be  committed  to  a  major  ques-
 tiun  of  policy  This  demand  is  re-
 garding  the  allocation  of  Rs  0  lakhs
 already  spent  out  of  the  Contingency
 Fund  for  the  reception  and  other  ex-
 penses  in  connection  with  the  Tibe.
 tan  refugees  I  am  not  going  into  the
 Question  as  to  whether  70  was  proper
 tu  giant  asylum  to  these  refugees,
 but  another  mejor  question  23  invol-
 ved  in  that
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 (Shri  Narayanankutty  Menon)
 First  of  all,  in  the  last  five  or  ten

 Years,  there  has  been  the  question  of
 rehabiltation  as  far  ag  certain  other
 types  of  refugees  who  are  Indian  na-
 tionals  are  concerned.  Especially
 from  the  States  of  Madras  and  Kerala,
 a  very  large  number  of  people  had
 gone  to  places  like  Malaya,  Singa-
 pore,  Ceylon  and  Burma.  Of  late,
 ever  since  the  post-war  days
 because  of  the  policies  pursued  by
 those  Governments,  a  large  number
 ef  inese  people  who  had  left  their  na-
 tive  places,  cutting  their  roots  out  of
 those  places  and  who  had  settled  in
 those  countries,  have  been  conplete-
 ly  driven  away  and  compelled  to  re-
 turn  to  their  native  States  especial-
 ly  Madras  and  Kerala  When  these
 People  have  come  back  after  a  long
 luose  of  20  or  30  years,  absolutely
 without  any  money  at  their  disposal,
 tt  was  a  huge  problem  for  the  Mad-
 rus  and  Kerala  Governments  Re-
 peated  attempts  were  made  by  those

 ४६१७  Governments  to  draw  the
 at‘ention  of  the  Central  Government
 to  this  fact  that  these  people,  In‘an
 nationals  domiciled  in  those  countries,
 were  completely  driven  away  by  the
 Governments  of  those  countries  and
 they  were  received  hy  Madras  and
 Kerala  but  not  even  a  shadow  of
 attempt  was  made  for  granting  any
 assistance  to  those  people  or  rehabili-
 tating  them

 But  when  the  question  of  Tibet
 came  up,  when  the  whole  question
 was  not  at  all  discussed  by  Parlia-
 ment,  Government  was  very  eager  to
 extend  their  hands  2f  charity  ‘o  the
 extent  of  Rs  0  lakhs  to  receive  back
 arrred  Tibetan  rebeis  It  is  quite  un-
 known  to  the  Parliament  and  to  the
 people  of  Indra  as  to  what  the  Sov-
 ernment  of  India  is  going  to  de  with
 the  30,000  refugees,  because  this
 Re  30  lakhs  was  spent  only  for  re-
 eeiving  them  and  aiso  in_  connection
 with  some  other  exvenses  Ncthing
 has  been  said  whether  this  is  a  tem-
 porary  affair  to  receive  these  people
 an?  maintain  them  for  6  temporary
 period  But  from  the  statements  made
 by  the  Dalai  Lama,  st  is  quite  well-
 known  and  an  indication  is  given  that

 he  has  come  for  permanent  residence
 in  India  Apart  from  the  question
 of  the  0899  Lama,  what  exactly
 are  we  going  to  do  with  those
 10,000  people?  I  want  to  know
 whether  the  Government  of  India
 ls  going  to  keep  those  10,000
 people  as  permanent  residents,  try-
 ing  to  rehabilitate  them  in  a  better
 nanner  than  the  retugees  who  came
 in  1947,  Sir,  this  is  a  serious  situa-
 tion  When  the  hand  of  chatty  was
 not  cxtended  to  those  Indian  nation-
 ale  who  returned  with  their  famuhes
 w‘hout  a  copper  penny  m_  their
 hands  and  who  are  really  starving  on

 ‘the  streets  of  Madras  and  Kerala,
 when  the  Government  did  not  cven
 try  to  give  any  assistance  to  them
 whv  was  this  extraordinary  charity
 extended  to  the  armed  rebels  from
 Tibet  an  contradistinction  to  thoge
 Indian  nationals  who  are  coming
 tack  here?  When  this  charity  as  ex-
 tenaed  to  nationals  of  other  States
 who  are  coming  here  on  very  dubious
 end  suspicious  circumstances,  why
 not  the  same  mentality  be  applied  to
 Indian  nationals  in  other  States  at
 least?  When  in  Ceylon  the  Indian
 rationals  are  suffering  like  anything,
 the  Government  38  not  able  to  do
 anything  and  the  Government  5  not
 Fiepared  to  receive  them  back  In
 many  places  the  Indian  are  still
 suffering  and  the  Government  725  not
 uoing  anything  at  all,  so  far  as  they
 are  concerned  Even  when  they  are
 driven  back  nothing  55  being  done
 The  hon  the  Prime  Minister  replied
 the  other  day  that  the  condstions  of
 the  people  repatriated  from  Ceylon,
 Malaya,  Indonesia  and  Burma,  peo-
 ple  who  have  been  driven  back  from
 thoce  States  and  who  have  come
 tack  to  India,  their  conditions  are
 entirely  different  As  far  as  Tibet
 concerned,  we  find  that  immediately
 the  Tibetan  question  came,  apart
 from  the  merits  of  the  question,  the
 Government  of  India  rushed  to  give
 Rs  0  lakhs  to  recerve  them  and  a
 relief  committee  wes  formed,  of
 which  the  hon  leader  of  the  Praja
 Socialist  Party  is  the  Chairman  And
 the  Prime  Minster  said  a  very  huge
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 amount  has  been  received  from  the
 foreign  countries  He  had  actually  no
 account  as  to  how  much  money  has
 been  received.  Now,  what  was  the
 difterence  between  the  refugees  that
 have  come  from  Ceylon,  Burma,
 Indonesia  and  Malaya  and  the  refu-
 gees  that  are  coming  from  Tibet?  As
 far  as  we  are  concerned,  we  could  see
 only  one  difference,  and  that  is  as  far
 as  the  Tibetan  refugees  are  con-
 cerned,  when  the  relief  committee
 was  formed  under  the  chairmanship
 of  Acharya  Kripalan:,  much  pubheity
 ‘was  given,  large  amounts  of  money
 were  collected  in  co-operation  with
 the  Government,  and  Rs  0  lakhs  .s
 going  tobe  spent  by  the  Government
 and  the  only  differenceison  the  poli
 tical  plane,  namely  the  question  of
 anti-communism  on  the  part  of  the
 Praja  Socialist  party  and  the  party
 in  power,  as  far  as  the  Tibctan  te
 fugees  are  concerned  Otherwise  if
 the  humanitarian  consideration  had
 weighed  with  the  Government  m
 giving  relef  to  the  people  of  Tibet
 the  same  humanitarian  consideration
 would  have  weighed  with  the  Gov-
 ernment,  as  far  as  Indian  nationals
 are  concerned  But  m  that  case  it
 was  absent  Sir  १  १९  well  known
 what  charity,  if  it  is  real  charity,  will
 have  to  begin  at  home

 In  Kerala  a  large  number  of  people
 engaged  in  the  profession  of  toddy-
 tapping  for  a  Jong  time  migrated  to
 Ceylon  Now  every  year,  because  of
 the  migration  laws  and  othe  laws
 of  Ceylon,  a  section  of  the  toddy-
 tappers  are  being  sent  to  Kerala  As
 far  as  Kerala  is  concerned,  it  is  2m
 possible  to  absorb  these  toddy-tappers
 in  the  industry  In  view  of  the  moun.
 ting  unemployment  problem  there  itis
 impossible  to  give  any  employment  to
 these  people  also  by  the  Keiala  Gov
 ernment  and  so  repeated  attempts
 have  been  made  by  that  Government
 to  get  some  assistance  from  the  Cen
 tral  Govemment,  but  the  Central
 Government  has  not  so  far  gone  to
 their  rescue,  in  spite  of  the  attempts

 of  the  State  Government  and  the
 number  of  resolutions  passed  by  the
 State  Legislature  in  this  respect.  May
 T  seek  a  clarification  from  the  hon.
 Finance  Minister  why  the  same  mag-
 nanimous  charity,  which  you  have
 extended  to  the  Tibetan  refugees  bf
 spending  Rs  70  lakhs  with  the  pros-
 pect  of  spending  still  larger  sums  of
 money,  3४  not  being  extended  to  the
 poor  nationals  of  our  own  State  who
 are  now  coming  to  Madras  and  Kerala,
 namely,  the  toddy-tappers  who  are
 being  sent  away  from  Ceylon?  Other-
 wise,  we  could  »magine  only  one  thing
 The  Government  is  over-anxious
 that  the  Tibetan  refugees  should  be
 received  well,  of  course,  with  State
 dignity,  88  Shr:  Dalai  Lama  and  also
 his  paraphernalia  of  10,000  people
 received  So  the  first  question  that
 I  would  raise  is  that  a  clarification
 should  be  given  to  this  aspect  of  the
 problem  namely,  what  are  the  Gov-
 ernment’s  plans  so  far  8५  these
 10,000  people  are  concerned

 It  might  be  impossible  for  him  to
 give  an  answer  The  hon  Miunuster
 of  Rehabilitation  has  been  dealing
 with  the  problem  ०  rehabrhtation
 and  spending  crores  and  crores  of
 rupees  to  rehabilitate  those  refugees
 who  have  crossed  our  frontiers  m
 947  and  miserably  he  has  failed
 Whethcr  it  s  Dandakaranya  or  Betta,
 everybody  knows  that  it  is  a  total
 failure  When  in  respect  of  these
 people  whom  we  were  expected  to  re-
 habilitate  in  947  we  have  failed  and
 we  have  found  it  is  not  possible  ६७
 deal  with  the  problem,  what  are  we
 to  do  with  these  10,000  people?  A
 clarification  75  required  to  the  ques-
 tion  whether  we  are  granting  perma-
 nent  asylum  and  citizenship  to  these
 people  or,  in  the  alternative  how  are
 you  going  to  send  these  people  back
 No  indication  is  given  whether  at
 any  time  Shri  Dala:  Lama  and  the
 other  people  who  have  chosen  for  an
 armed  revolt  inside  Tibet  and  who
 have  been  recerved  here,  will  at  all
 be  able  to  return  and  whether  it  will
 be  possible  for  the  Government  to
 send  them  back
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 (Shri  Narayanankutty  Menen)
 I  am  raimng  this  question  because

 the  other  day  an  indication  was  given
 that  a  sort  of  separation  of  the  cate-
 gories  of  these  people  is  being  done
 ma  the  camps  and  according  ६०  certain
 professions  they  held  m  Tibet  an
 attempt  is  being  made  to  give  them
 employment,  And  the  most  surpris-
 ing  fact  is  that  training  facilities  are
 given  to  these  retugees,  the  Tibetan
 refugees,  in  order  to  train  them  in  paru-
 cular  professions  When  these  people
 are  given  training  70  particular  profes-
 sions  what  are  you  going  to  do  with
 them?  When  our  own  problem  of
 unemployment  is  so  acute,  will  it  at
 all  be  possible  to  absorb  these  people
 also?  Will  these  people,  after  their
 training  by  your  spending  Rs  30  lakhs
 en  them,  be  absorbed  in  India  or  will
 they  be  sent  back  to  Tibet  after  tram
 ing  so  that  in  the  future  at  least  they
 could  carry  on  peaceful  occupation
 there?  That  is  a  question  to  which  we
 should  certainly  get  an  answer  There-
 fore,  mn  opposing  Supplementary
 Demand  No  18,  I  submit  that  unless
 the  Government  78  able  to  give  a
 elarification  whether  they  are  prepar-
 ed  to  extend  the  same  type  of  relief
 to  the  Indian  nationals  who  are  being
 driven  away  from  Ceylon,  Burma,
 Indonesia  and  Malaya,  we  wil)  have
 no  other  option  except  to  oppose  the
 demand

 Then  I  will  say  a  word  about
 Demand  No  78  relating  to  the  Minis
 try  of  Rehabiltation  That  aiso  is  a
 pecuhar  or  curious  demand  because
 this  Ministry  spends  large  amounts  of
 money  with  very  little  results  coming
 in  In  oppomng  the  Demand  |  wish
 to  point  a  very  recent  instance  where
 the  Ministry  itself  has  high-highted
 how  the  whole  admunustration  of  the
 Rehabiltation  Ministry  w  being  run
 The  spending  of  the  Mmustry  end  also
 the  way  m  which  the  Mimstry  behaves
 regarding  certain  affairs  wil]  give  the
 wopression  to  the  people  that  after
 all  there  38  nebody  to  question  them
 and  the  hon  Minster  of  Rehabilstation
 xe  at  liberty  to  spend  the  money  and
 manage  his  own  affars  unquestioned
 by  others  I  will  quote  the  instance

 Very  recently,  on  the  3rd  of  August  an
 answer  was  given  in  this  House  regard-
 ing  a  particular  house,  house  No  7,
 Jantar  Mantar  Road  That  house  has
 been  declared  under  the  Act  as  an
 evacuee  property  and  the  Government,
 that  is  to  say,  the  Rehabilitation  Mm-
 istry  decided  to  auction  that  House.
 The  auction  notice  wag  published,...

 Shri  Mehr  Chand  Khanna:  May  I
 know  to  which  item  on  page  6  or  7
 he  i8  referring?

 Shri  Narayanankatty  Menon:  I  am
 referrmg  to  Demand  No  73  of  the
 Munstry  of  Rehabilitation

 Mr.  Deputy-Speaker:  The  question
 which  the  hon  Minister  put  is°  to
 which  demand  did  this  Jantar  Mantar
 Road  house  relate?

 Shri  Narayanankutty  Menon:  Thu
 does  not  relate  to  any  demand

 Mr.  Deputy-Speaker:  We  ought  to
 confine  ourselves  to  the  Demands
 Specific  sums  have  been  asked  for
 specific  items  0,  reference  can  be
 made  only  to  those  items  for  which
 a  demand  has  been  made  We  cannot
 go  into  the  general  question  of  dis-
 placed  persons  and  the  rehabil:tation
 of  refugees

 Shri  Narayanankutty  Menon:  3  am
 only  submitting  that  the  Ministry  is
 asking  for  additional  sums  and  sup-
 plementary  grant<  and  the  money  is
 spent  hke  this

 Mr  Deputy-Speaker  Particular
 items  and  purposes  have  been  speci-
 fied  this  much  for  this  and  this  much
 for  that’  Now,  for  whichever  item
 money  :s  asked  for  reference  can  be
 made  to  that

 Sbri  Mehr  Chand  Khanna  He  has
 Not  even  read  the  items

 Mr  Deputy-Speaker  The  hon
 Member  may  refer  to  those  stems
 which  have  been  menboned  here  I
 have  no  objection  But  Jantar  Mantar
 38  much  too  near,  we  can  deal  with  it
 some  other  time
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 Shri  Narayanavkatty  Menon:  I
 wanted  to  pomt  out  how  waste  is
 going  on  The  hon  Munster  xs  too
 sensitive  to  that

 Shri  Mehr  Chand  Khanna.  No,  no

 The  Deputy  Minister  of  Rehabilita
 tien  (Shri  P  S.  Naskar).  Certainly
 not

 Mr.  Deputy-Speaker.  He  is  not  sens:
 tive,  but  I  am  Dzuscussion  on  sup
 Plementary  demands  should  be  res
 tricted  to  the  particular  points  in  the
 estimates  on  which  these  grants  are
 sought  The  hon  Minister  may  0
 may  not  be  sensitive  to  that,  but  I  can-
 not  allow  37

 bri  Narayanankutty  Menon.  Al!
 right,  I  am  not  proceeding  on  that

 Shri  Mehr  Chand  Khanna  Thank
 you,

 Shri  T.  8,  Vittal  Rao  (Khammam)
 My  hon  fmend  who  has  preceded  me
 has  opposed  the  demands  relating  to
 certain  Mimistries  But  I  welcome  the
 demand  unde:  “Industries”,  Demand
 No  2,  regarding  the  taking  over  of
 the  training  centre  which  has  been
 managed  so  far  by  the  Hindustan
 Machine  Tools  While  I  am  on  these
 demands,  I  have  to  make  one  or  two
 observations

 In  our  country,  there  is  a  shortage
 of  skilled  and  supervisory  personnel
 though  we  have  embarked  upon  a
 huge  Second  Five  Year  Plan  of  indus
 tmahsation  which  requires  a  lot  of
 skilled  workers  in  addition  to  engi-
 neering  graduates  and  diploma-
 holders  One  fact  which  we  felt  was
 about  the  training  to  be  mven  to  the
 intermediate  categories  in  the  various
 factories  For  instance,  we  are  told
 that  there  will  be  2  shortage  dumng
 the  Second  Plan  period  itself  of  nearly
 6,500  engineers  and  diploma-holders
 other  than  civil  engineers  Therefore
 steps  should  be  taken  to  train  8९
 Taany  people  as  possibie  in  the  skilled
 and  supervisory  categories  A  train
 tap  centre  Hke  thie  would  =  greativ
 help

 44  brs
 I  am  told  that  when  it  was  unde.

 the  management  of  Hindustan  Machine
 Tools  some  good  syllabus  was  drawn
 and  some  training,  both  in  theory  and
 Practical,  wag  given  I  hope  the  same
 wili  be  continued  But  at  the  same
 tuume  I  would  urge  for  the  considera-
 tion  of  the  hon  Munuster  that  those
 workers  who  are  in  the  various  pro-
 fessions  working  in  various  factories
 should  be  admitted  to  this  traming
 centre  They  should  not  insist  on  the
 Minimum  quahfication  for  them  It  35
 sufficient  if  they  have  put  m  im  any
 factory  as  a  skilled  worker  three  to
 five  or  six  years’  service  They  should
 be  exempted  from  the  minimum  guah-
 fication  This  would  be  an  incentive
 to  the  workers  to  advance  their  ski
 and  undergo  training  But  during  this
 period  of  training  some  ‘sort  of  a
 st  pend,  scholarship  or  wages  should
 be  given  to  make  up  the  loss  of  wages
 that  the,  would  undergo

 Then  I  come  to  the  last  item  I
 welcome  this  Demand  also,  that  is,  for
 the  formation  of  the  Indian  Oil  Com-
 pany  Limited  There  38  a  demang  of
 Rs  2  lakhs  I  suppose,  it  1B  only  a
 token  demand  I  hope,  after  this
 Indian  Oil  Company  takes  up  the  dis-
 tribution  and  sale  of  ofl,  we  can  expect
 that  at  least  then  cheap  kerosene  will
 be  supphed  which  our  country  28  in
 need  of  They  are  paying  8  very
 heavy  price  The  foreign  monopolsts,
 these  oi]  kings  of  Burmah-Shell,
 Stanvac  and  others  are  making  a  huge
 Profit  Therefore,  I  welcome  this

 But,  at  the  same  time,  while  forming
 the  Board  of  Directors  for  this  I!
 would  like  the  hon  Mbnister  to  con-
 sider  one  pomnt  and  thet  i  that  he
 puts  some  really  capable  people  in  it
 because  :t  78  8  very  new  venture  In
 my  experience,  when  these  members
 of  the  boards  of  directors  of  various
 cOmMpanies  are  nominated  I  find  that
 १६  is  something  like  throwing  patron-
 age  Thev  select  people  from  their
 wm  Party  I  do  not  grudge  if  they
 select  people  from  ther  own
 Party  provided  thev  are  really
 capable  but  some  people  who  are  put
 there  as  directors  of  the  company
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 know  nothing  about  the  subject  which
 they  have  to  deal  with.  This  sort  of
 thing  should  be  put  an  end  to.  F  do
 not  mind  whoever  is  nominated  on  the
 board  of  directors  but  that  person
 should  really  be  a  capable  person  and
 must  have  a  little  knowledge  at  least
 of  the  industry  to  which  he  is  posted.
 With  this  suggestion  I  welcome  this
 Demand.

 Shri  Panigrahi  (Puri):  Mr.  Deputy-
 Speaker,  Sir,  I  refer  to  Demand  No.  73
 with  regard  to  the  expenditure  on
 displaced  persons  and  minorities.
 Much  has  been  said  about  the  slow
 progress  of  work  in  Dandakaranya.
 There  is  nothing  unnatural  about  it.
 As  far  back  as  September,  1958,  when
 this  question  came  up  for  discussion
 in  this  House  I  had  anticipated  it.  The
 nature  of  the  task  is  so  difficult  and
 it  is  such  a  huge  task  and  that  part
 of  the  country  is  such  an  inaccessible
 area  that  it  is  not  so  easy  as  the
 Rehabilitation  Ministry  had  thought
 it  to  be.  I  am  glad  that  they  have
 accepted  it  now.  They  have  had
 practical  difficulties  and  they  have
 come  to  admit  it  at  last,  that  is,  that
 the  progress  has  been  slow.  But  while
 pointing  out  this  difficulty,  I  would
 like  to  bring  to  the  notice  of  the  hon.
 Minister  some  practical  problems
 which  this  project  will  face  if  really
 we  want  to  expedite  the  same.  .

 The  first  thing  which  the  hon.  Min-
 ister  might  have  come  across  during
 these  years  is  the  various  points  of
 dispute  that  arise  very  often.  It  may
 be  either  due  to  a  misunderstanding
 or  due  to  some  really  practical  reasons
 that  disputes  have  arisen  between  the
 different  State  Governments,  such  as
 Madhya  Pradesh  and  Orissa,  and  the
 Dandakaranya  Development  Authority.
 I  hope  the  hon.  Minister  will  make  it
 clear.

 From  the  very  beginning  there  is  a
 misapprehension,  or  rather  some  mis-
 givings  in  the  minds  of  the  two  State
 Governments.  When  this  project  was
 being  made  popular  among  the  refu-
 gees  in  Calcutta  and  in  camps,  some
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 Central  Ministers—I  do  not  mean  the
 hon.  Minister  of  Minority  Affairs,  but
 some  other  Central  Ministers—in  thaiy
 enthusiasm  told  their  people  that  they
 are  going  to  create  a  new  Bengal  im
 Dandakaranya.  Once  these  utterances
 were  made,  naturally  they  had  theif
 repercussions  in  the  minds  of  the
 local  people  and  also  in  the  minds  af
 the  State  Governments.  They  thoughi,
 “Well,  it  is  something  strange.  When
 we  are  giving  our  territory  such  things
 are  being  talked  of.”  So,  naturally
 from  the  very  beginning  because  of
 such  irresponsible  utterances,  misgiv-
 ings  arose  in  the  minds  of  the  State
 Governments  though+they  did  not
 express  it  I  can  bring  it  to  the  notice
 of  the  hon.  Minister  of  Minority
 Affairs,  though  he  has  not  made  suck
 observations,  that  the  local  press,
 almost  all  the  important  papers  of
 Orissa  seriously  condemned  these
 utterances  and  naturally  apprehen-
 sions  were  created  in  the  public  mind
 of  that  State.

 Recently  the  hon,  Minister  went  all
 the  way  to  convene  a  high  level  con-
 ference.  The  State  representatives,
 the  Chief  Ministers  of  the  Govern-
 ments  of  Orissa  and  Madhya  Pradesh
 and  the  authorities  of  the  Dandak-
 aranya  Development  Authority  were
 all  asked  to  attend.  There  was  a  high
 level  conference  and  our  hon.  Minister
 was  present  there.  Now,  what  was
 the  difficulty?  Why  was  this  high
 level  conference  called  for?  It  was
 because  after  a  certain  progress  was
 made  in  the  project,  difficulties  of
 giving  over  land  came.  The  Govern-
 ment  of  Orissa  also  found  it  difficult
 to  part  with  a  large  chunk  of  territory
 for  this  area.  Similarly,  that  difficulty
 was  also  posed  by  the  Madhya  Pradesh
 Government.  It  is  good  that  the  high
 level  conference  was  held.  In  that
 high  level  conference  at  least  some  of
 the  differences  have  been  discussed.  I
 hope  it  will  ease  the  situation  and
 may  help  in  expediting  the  work.

 But  what  was  the  difficulty?  The
 difficulty  was  with  regard  to  the  total
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 emount  of  land  which  will  be  made
 available  to  the  Dandakaranya  autho-
 gity.  I  do  not  know  whether  I  am
 right,  but  so  far  as  the  newspaper
 reports  that  have  reported  the  findings
 of  this  high  level  conference  go  it  78
 said  that  an  agreement  has  been  reach-
 ed  between  the  Dandakaranya  Deve-
 lopment  Authority  and  the  Govern-
 ments  of  Madhya  Pradesh  and  Orissa
 over  the  area  to  be  reclaimed  for
 rehabilitation  m  that  area  The  total
 area  which  will  be  made  available,  so
 far  as  the  report  goes,  by  Madhya
 Pradesh  Government  and  by  Orissa
 Government  comes  to  about  2,26,000
 acres  or  something  like  that  I  am
 subject  to  correction

 Shri  Mehr  Chand  Khanna:  2,16,000
 acres

 Shri  Panigrahi:  -2,16,000  acres  I  was
 just  trying  to  point  out  as  to  why  this
 high  level  conference  was  called  for
 The  work  in  Dandakaranya  area  some-
 times  came  to  a_  standstill  Many
 people  do  not  go  to  that  area  I  have
 visited  that  area  once  or  twice  Ihave
 seen,  because  of  this  difference  bet-
 ween  the  Dandakaranya  Development
 Authority  and  the  local  Governments,
 sometimes,  the  progress  of  work  comes
 to  a  standstill  Really  it  came  to  a
 standstill]  when  this  high  level  con-
 ference  was  called  by  the  hon  Muin-
 ister  What  are  these  difficulties?
 Lack  of  co-operation  between  the
 DDA  and  the  respective  State  Gov-
 ernments  The  apprehension  which  I
 was  pointing  out  38  that  the  Central
 Government  will  try  to  carve  out  this
 Dandakaranya  area  for  rehabilitation
 and  may  turn  :t  into  a  Union  territory
 or  a  Centrally  administered  area  That
 difficulty  ४38  working  in  the  minds  of
 the  local  people  of  Orissa  They  have
 already  lost  a  large  amount  of  terri-
 tory  to  Bihar  m  Saraikella  and
 Kharaswan  Now  they  feel  that  by
 another  way,  they  are  going  to  lose
 more  than  10,000  square  miles  from
 their  own  terntory  Naturally,  this
 point  should  be  made  clear  by  the
 hon  Minister  that  it  is  not  going  to
 be  a  Centrally  sdministered  area

 The  respective  areas  must  be  given
 over  for  admunistration  both  to  the
 Orissa  Government  and  the  Madhya
 Pradesh  Government  I  think  that
 misunderstanding  should  be  cleared
 from  the  beginning  because  it  38  re-
 acting  om  the  minds  of  these  people

 {  was  coming  to  the  point  about  land
 reclamation  To  many  of  the  questions
 put  here,  the  hon  Munster  hag  stated
 that  the  amount  of  land  which  has
 been  reclaimed  so  far,  if  I  am  correct,
 s  only  2,000  acres  I  would  like  to
 know  from  the  hon  Minister,  out  of
 these  2,000  acres  how  much  land  w
 readily  available  for  cultivation  From
 that  we  can  know  how  many  families
 can  be  removed  :mmediately  to  that
 area  There  was  another  point  which
 was  elso  discussed  I  do  not  know
 whether  the  hon  Minister  will  admit
 it  When  the  Government  of  Orissa
 agreed  to  allot  land  in  Omarkot  in
 Koraput  district,  which  formed  part
 of  the  project,  they  wanted  an  assur-
 ance  from  the  Ministry  that  when  the
 lang  is  reclaimed,  whether  you  are
 going  to  give  50  per  cent  of  the  land
 reclaimed  to  the  local  Adivasi  people
 That  was  the  assurance  which  was
 asked  for  by  the  State  Government
 The  hon  Munster,  I  think,  also  went
 all  the  way  to  give  the  assurance,  all
 right  when  the  land  38  reclaimed,  50
 per  cent  of  the  land  will  be  given  to
 the  local  Adivasis

 Shri  Mehr  Chand  Khanna:  May  [
 correct?  It  is  25  per  cent

 Shri  Panigrahi:  I  am  coming  to  the
 dispute  Recently  in  Orissa,  all  the
 important  daily  newspapers,  those  who
 belong  to  the  Government  Congress
 party,  the  Samaj,  have  said  that  the
 hon  Minister  has  gone  back  on  his
 promise  That  3s,  first,  they  asked  and
 they  were  assured  50  per  cent;  now
 they  say  that  they  will  allot  only  25
 per  cent  of  the  land  Naturally,  in
 the  minds  of  the  local  Adivasis,  i
 Koraput,  in  the  minds  of  the  people  of
 Orissa,  and  also  in  the  minds  of  the
 Congress  people,  this  thing  is  agitat-
 ing  That  18,  first  they  were  assured
 50  per  cent  when  reclaimed,  end  now
 they  say  that  25  per  cent  only  will  be
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 given  to  the  Adivasis  It  means  that
 whatever  assurances  are  given  im  the
 Dbeginnmg  may  be  also  ignored  or  the
 Minister  may  go  back  on  wh&tever  he
 says  That  feeling  28  there  I  think
 thet  should  also  be  removed

 Shri  Mehr  Chand  Khanna:  May  I
 antervene  for  a  second  at  this  stage’
 At  no  tyme  we  committed  ourselves  to
 anything  beyond  25  per  cent.  That
 has  been  our  intention  from  the  very
 beginning  Commitments  to  that
 extent  have  been  made  and  shall  be
 honoured

 Shri  Panigrahi.  I  leave  it  to  the
 Government  of  Orissa  and  the  Union
 Ministry  of  Rehabiltatzon,  because
 that  controversy  38  going  on

 Shri  Mehr  Chand  Khanna  No,  no
 there  is  no  controversy

 Shri  Panigrahi.  That  78  the  point
 which  the  Government  of  Orissa  want~-
 ed  to  bring  to  the  notice  of  the  hon
 Minster

 Mr.  Deputy-Speaker.  Now,  it  has
 ween  made  clear  There  ought  to  be
 no  doubt  about  it

 Shri  Mehr  Chand  Khanna.  No  com-
 munication  I  have  received  from  the
 Orissa  Government  on  this  matter

 Shri  Panigrahi:  AU  the  people  and
 papers  2n  Orissa  and  the  Orissa  Gov-
 ernment  are  feeling  like  this

 Mr,  Depaty-Speaker.  The  misunder
 standing  has  been  removed

 Shri  Panigrahi:  When  the  Govern
 ment  of  Orissa  has  one  mind  for  the
 fon  Minister  and  one  mind  for  the
 people,  I  cannot  say  anything

 Myr.  Degaty-Speaker  That  could  be
 said  there

 Vari  Pantgraki-  With  regard  to
 reclamation,  I  wag  pomting  out  that

 2,008  acres  have  been  reclaimed  So
 tax,  only  298  families  have  Deen
 removed  w  that  place  Ow  of  them,

 the  hon  Minister  exactly
 agriculturist  familles  have
 removed  to  that  area  Because,  in

 44  acres  of  paddy  land  have  been
 available  for  cultivation,  out  of  2,000
 acres

 The  Deputy  Minister  of  Rehabilite-
 tion  (Shri  P.  ss.  Naskar):  Paddy  has
 been  cultivated  There  are  other  cash
 crops

 Shri  Panigrahi.  1  would  lke  to
 know  how  many  acres  are  under  cash
 crops  That  also  should  be  made
 clear

 With  regard  to  closing  down  of
 camps  in  Bihar  and  Orissa,  a  few  days
 ago,  the  bon  Munuster  stated  that  the
 work  has  progressed  well  Today,  in
 the  Supplementary  demands,  we  find
 that  m  Orissa  there  38  one  camp  and
 in  Bahar  there  3s  the  Betiah  camp  And
 the  progress  is  not  satisfactory  The
 Orissa  camp  was  decided  to  be  closed
 in  May  ‘Finally,  at  38  not  gomg  to  be
 closed  What  is  happening  there  in
 the  case  of  Bihar?  It  has  been  said
 that  land  is  not  available  What  38
 happening  in  Onssa?  I  think  the  hon
 Minister  must  be  knowing  that  the
 Government  had  also  undertaken
 another  reclamation  scheme  for  re-
 settlement  of  refugees  in  the  Chilka
 area  Nearly  4,000  acres  were  reclaim-
 ed  Out  of  4,000  acres,  2317  acres  have
 been  allotted  to  the  refugees  Still,
 land  os  there  The  bon.  Mmuster  went
 to  that  area  in  Busanpur  The  [ा
 landless  people  met  him  in  deputateon.
 I  recently  visited  thet  area  The  hen
 Minister  assured  them,  I  was  told.  if
 land  38  available,  he  will  consider  the
 case  of  the  local  landless  people  ‘That
 land  ह ह  not  given  to  the  landless
 peopie  It  ह  net  given  te  the  landless
 people  or  the  cantp  people
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 Mr.  Deputy-Speaker:  Would  that  be
 tae  job  of  the  Rehabilitation  Ministry?

 Shri  Panigrahi:  They  are  under-
 taking  that  project  for  resettling  the
 camp  people  in  Charbatia.

 Shri  Mehr  Chand  Khanna:  Is  the
 hen.  Member  pleading  the  case  of  the
 local  landless  people  or  the  refugees?

 Shri  Panigrahi:  Loca)  landless  peo-
 ple.

 Shri  Mehr  Chand  Khanna:  I  am
 not  responsible  for  that.

 Shri  Panigrahi:  The  landless  people
 met  him  in  deputation  when  the  hon.
 Minister  visited  that  area.  I  was
 referring  to  that

 Mr.  Depaty-Speaker:  If  these  peo-
 ple  for  whom  he  35  not  responsible
 come  in  deputation  and  represent  to
 him  that  they  should  be  given  land,
 how  can  he  find  land  for  them?

 Shri  Panigrahi:  This  land  belongs
 to  the  Rehabilitation  Ministry,  because
 they  have  to  spend  money  I  am
 coming  to  that.  They  assured  that
 after  the  land  35  allotted  to  the  re-
 tugees,  if  there  is  any  surplus,  where
 will  it  go  It  will  go  to  the  landless
 people.  With  regard  to  this  reclama-
 tion  scheme,  I  would  also  urge  upon
 the  hon  Munster  another  point

 After  spending  Rs  5  lakhs  in  the
 Chilka  Reclamation  scheme,  they
 reclaimed  4,000  acres  was  just  cal-
 culating  If  you  spend  Rs.  5  lakhs,
 you  can  get  4,000  acres  It  comes  to
 Rs.  50  or  200  per  acre  How  much
 are  we  going  to  spend  in  the  reclama-
 tion  of  |  acre  of  Jand  in  Dandak-
 aranya?  The  hon  Minister  said  that
 it  was  cheaper  I  would  like  to  know
 from  the  hon.  Minister  how  much  it
 costs.  We  had  allotted  to  spend  Rs.  3
 crores  in  the  ‘1958-39  budget  for  carry-
 ing  out  the  Dandakaranya  scheme,
 but  we  could  only  spend  Rs  ‘174,000.

 Ghri  Mehr  Chand  Khanna:  One
 crore  and  seventy  four  lakhs.

 Shri  Pangrahi:  I  am  correcting;  one
 crore  and  seventy  four  lakhs,

 Shri  Mehr  Chand  Khanna:  Not  this
 year.

 Shri  Panigrahi:  In  1058-50,  I  am
 coming  to  1960.  In  1958-59.  you  allot-
 ted  Rs.  3  crores.  You  could  spend
 only  Rs.  74  lakhs.  The  hon.  Minister
 may  give  me  the  correct  figures,  but
 I  think  I  am  correct.

 Shri  Mehr  Chand  Khanna:  !  shall
 check  up  the  figures

 Shri  Panigrahi:  For  ‘1959-60,  Rs.  6
 crores  were  allotted.  I  would  like  to
 know  how  much  out  of  these  six  crores
 of  rupees  has  been  spent  so  far.  I  do
 not  say  that  the  hon.  Minister  may
 spend  anything  he  lkes  there.  The
 point  that  I  am  urging  is  that  he  must
 take  into  consideration  whether  the
 way  we  are  spending  there  38  really
 economical

 With  regard  to  the  slow  progress  of
 the  work,  I  have  already  said  that  it
 is  a  difficult  task,  and  nobody  who
 has  not  seen  that  area  can  ever
 imagine  how  difficult  the  task  is.  But
 it  38  now  admitted  that  the  progress
 of  the  work  is  slow.  The  Munistry  of
 Rehabilitation  may  now  justify  it  in
 this  way  that  slow  and  steady  wins
 the  race  That  35  all  the  more  better.
 It  38  no  use  pouring  down  money  there
 and  spending  to  the  tune  of  Rs.  30
 crores  in  Dandakaranya  without
 achieving  any  result  therefrom

 As  regaids  the  expenditure  involved,
 I  would  urge  upon  the  hon  Munister
 to  see  that  the  utmost  economy  35
 effected  in  expenditure,  because  it  38
 not  really  possible  for  us  in  that  diffi-
 cult  area  to  undertake  such  a  vast
 project,  if  it  is  not  economical,  then
 a  huge  amount  from  the  public  ex-
 chequer  ar  going  to  be  misutilised
 therc

 The  Government  of  India  (Ministry
 of  Rehabilitation)  in  consultation  with
 the  Ministers  of  Orissa  and  Madhya
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 [छात्र  Panigrahi}
 Pradesh  have  now  formed  an  informal
 committee  to  look  into  this  matter.  I
 would  like  to  know  what  the  powers
 of  this  informal  committee  are. aoe

 The  complaint  against  the  Chief
 Administrator  there  is  that  sometimes
 he  is  very  much  high-handed  in  his
 behaviour.

 Shri  Mehr  Chand  Khanna:  Against
 whom?

 Shri  Panigrahi:  Against  the  Chief
 Administrator  of  the  Dandakaranya
 Development  Authority.  The  local
 officials  sometimes  complain  that  he  is
 very  much  high  handed  in  his  behavi-
 our;  and  as  it  is  situated  in  a  most
 inaccessible  area,  there  is  very  little
 Possibility  of  superior  officials  of  Gov-
 ernment  of  India  officer  going  and
 visiting  that  area  and  checking  up  the
 expenditure  cvery  now  and  then,

 Then,  I  would  submit  that  before
 reclaiming  all  this  land,  priority  should
 be  given  to  developing  the  lines  of
 communication.  I  would  like  to  know
 the  exact  amount  which  has  been
 spent  up  till  now  in  developing  the
 lines  of  communication  and  in  making
 the  area  really  accessible.

 The  other  day,  I  had  put  a  question
 regarding  the  construction  of  the  rail-
 way  line.  It  was  because  of  the
 importance  of  that  line,  that  it  was
 given  top  priority.  But  we  were  told
 that  even  the  survey  of  this  work
 will  take  two  years  more.  At  that
 rate,  perhaps,  it  may  take  even  ten
 years  to  complete  the  railway  line,
 and  there  is  no  possibility  of  this  line
 being  developed  within  the  coming  ten
 years.  And  yet  the  refugees  are  going
 to  be  resettled  there.  So,  it  is  very
 necessary  that  all  other  lines  of  com-
 munication  at  least  should  be  develop-
 ed  very  fast  in  that  area.

 Again,  what  about  the  improvement
 in  the  minor  and  medium  irrigation
 projects  in  that  area?  What  has  been

 done  in  this  regard?  Once  I  had  been
 to  that  area,  of  course,  not  recently,
 but  last  year,  and  I  found  that  the
 Progress  of  the  work  was  too  slow.
 When  so  many  people  are  going  to  be
 resettled  there,  !  would  like  to  know
 from  the  hon.  Minister  what  positive
 steps  have  been  taken  to  see  that  the
 medium  and  minor  irrigation  projects
 which  were  given  top  priority,  deve-
 lop  very  fast.

 Wo  रखणवोर  सिह  (रोहतक)  :  जउपा-
 ध्यक्ष  महोदय,  मैं  सप्लीमेंटरी  डिमांडस  के
 हक  में  हूं  ।

 जहां  तक  डिमांड  नम्बर  ७३  का  ताल्लुक
 है  इस  बारे  में  में  यह  कहे  बगैर  नहीं  रह
 सकता  कि  चाहे  कुछ  देर  में  ही  हो  लेकिन
 रिहैब्लिटेशन  मिनिस्ट्री  ने  उने  आदमियों
 के  साथ  जोकि  बैस्ट  पंजाब  से  उजड़  कर
 आये  थे  और  खेती  करते  थे  जन्हों  ने  पंजाब
 क॑  अन्दर  पहले  से  ज्यादा  ह... द  उगा  कर
 दिखाया  ।  उन  को  एक  जगह  से  दूसरी  जयह
 भेजने  में  भोर  एक  जगह  से  उठा  कर  दूसरी
 जगह  बसाने  में  जो  खर्चा  आया  या  जो  कर्ज
 दिया  गया  था  उस  कर्ज  को  पहले  माफ  कर
 लेना  चाहिये  था  लेकिन  मुझे  खुशी  है  कि  ८०
 लाख  से  ज्यादा  रुपया  आज  यह  डिमांड  मंजूर
 कर  के  रिहैब्लिटेशन  मिनिस्ट्री  पंजाब  के
 उन  किसानों  को  सहायता  देगी  जिन्होंने
 कि  पंजाब  की  अश्रनाज  की  झौर  देश  की  अनाज
 की  समस्‍या  को  हल  करने  में  सरकार  की
 इमदाद  की  है  ।  इसी  तरीके  से  गरीब  बेवाझों
 जिन  को  कि  मशीनें  दी  गई  थीं,  यह  जो
 कर्जा  था  वह  उनका  माफ  किया  जाता,
 झव्वल  तो  उन  को  कर्ज  के  बजाय  ज्यादा
 इमदाद  देनी  चाहिये  थी  लेकिन  खैर  उन  का
 जो  कर्जा  था  उसको  साफ  करके  उन  के
 दिमाग़  से  कुछ  बोझ  हटाया  जा  रहा  है,  वह
 एक  सराहनीय  काम  है  t  इन  बातों  को  कहते
 हुए  भेरे  लायक  दोस्त  श्री  मेनन  ने  कई  बातें
 कही  हैं  इस  मंत्रालय  के  बारे  में  भौर  देश
 की  सरकार  की  फ्रंक्दनिंग  के  बारे  में  और
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 बोस  तौर  पर  तिथ्यत  के  बारे  में  जब  वह  जिक्र

 कर  रहे  ये  तो  उन  के  दिमाग  में  टौडी  टैपर्स
 थ्यादा  साये  रहते  हैं  1  टौडी  टैपर्स  को  केरल
 में  बहुत  ज्यादा  रिप्रायत  दी  है  भौर  वह  इस
 अरकार  से  भी  तवक्‍को  करते  हैं  कि  जो
 सरकार  श्राम  तोर  पर  प्राहिब्शन  के  लिये
 कमिटेड  है,  वह  भी  ऐसे  साथियो  को  इमदाद
 देती  रहे  भौर  मुझे  तो  उन  क॑  यह  बात  समझ
 में  नहीं  भाई  ।  जहा  तक  उन  की  हमदर्दी  भौर
 प्यार  का  ताल्लुक  है  वह  तो  समक्ष  में  भरा

 क्कता  है  क्योंकि  कम्युनिस्ट  पार्टी  को  उन

 भरीबो  ने  भ्रपनी  कमाई  में  से  काफी  चदा
 दिया  है  और  उन  के  लिये  हमारे  कम्युनिस्ट
 भाइयो  के  जो  दिल  में  एक  हमदर्दी  और
 प्यारका  भाव  है  उसको  तो  एक
 आदमी  समझ  सकता  है  लेकिन  उस  प्यार
 का  हर  वक्‍त  मौके  बेमौके  इजहार  करना

 कहा  तक  उचित  है?  मेरा  खयाल  है  कि

 तिब्बत  और  चीन  के  प्यार  में  हिन्दुस्तान  के

 लिये  प्यार  का  भाव  तो  उन  के  दिल  में  बहुत
 कम  ही  श्ाता  होगा  i  चीन  सरकार  के  कामों
 और  उनकी  नीतियों  के  लिये  जो  हमारे

 कम्युनिस्ट  भाइयो  के  दिल  में  एक  प्यार  है
 उसके  कारण  चाहे  हमारे  तिब्बती  भाई
 कितनी  ही  मुसीवत  भौर  दुख  में  क्यो  न  हो
 उन  की  तरफ  वह  हमदर्दी  की  नजर

 से  नही  देख  सप्त  श्ाज  वे  सरकार
 से  यह  पूछना  चाहते  है  कि

 उन  बेघर  हुए  तिब्बती  साथी  जो  कि  हालात
 की  मजबूरी  से  इधर  भ्रा  गये  उनको  वह
 कब  चीन  या  तिब्बत  के  हवाले  करेगी  ताकि
 ये  जिस  तरीके  से  चाह  उनकी  किस्मत  का

 फैसला  करे  ?  श्र्ब  हिन्दुस्तान  की  सरकार  ने

 बेस्ट  पाकिस्तान  से  जो  भाई  इधर  उजड  कर

 श्राये,  यह  ठीक  है  कि  वह  पाटिश्न  से  पहले

 इस  देश  का  एक  हिस्सा  था  लेकिन  पार्टीशन

 के  बाद  से  तो  वह  पाकिस्तान  का  एक  हिस्सा
 बन  गया  था,  वहा  से  खदेडे  गये  भ्रादमियों  को

 जो  कि  १  लाख  नही  बल्कि  कितने  ही  लाख

 लोगो  को  भारत  सरकार  ने  अपने  यहा  शरण

 द्वी  और  उनको  रिहैब्लिटेट  किया  ।  हमारी

 सरकार  से  उन  झमागे  व्यक्तियों  को  यहा  पर
 बसाने  के  लिये  २५०  करोड  रुपया  ल्च
 किया  |  अरब  यहू  तो  ठीक  हैँ  कि  जो  भाई  वहां
 से  उजडड  कर  आये  है  उनके  दिल  की  तो  कोई

 पूरी  तंसलली  नहीं  करा  सकता  क्योंकि  प्रपने
 घर  का  प्यार  इसान  को  सबसे  ज्यादा  होता  I

 हमारे  उन  भाइयों  को  जो  नुक्सान  बर्दाइस
 करना  पडा  है  वह  इतना  भारी  है  कि  कोई
 भी  हिन्दुस्तानी  उनसे  हमदर्दी  रखे  बगैर

 नहीं  रह  सकता  ।  लेकिन  इसके  साथ  ही  कोई

 यह  कहे  बगैर  नहीं  रह  सकता  कि  हिन्दुस्तान
 की  सरकार  ने  जो  भाई  भी  उजड  कर  भाये

 चाहे  वे  पाकिस्तान  से  थे,  लका  से  थे  श्थवा

 सिंगपुर  से  या  तिब्बत  से  झाय,  सबको

 सहायता  की  है  ।  यही  हमारी  सरकार  की

 नीति  है  1  भ्रतल  हो  सकता  है  कि  हमारे  कुछ
 दोस्ती  को  किसी  की  वजह  से  चीन  की  वजह
 से  या  चीन  की  नीति  की  वजह  से  तिब्बत
 वालो  के  साथ  वह  हमदर्दी  न  हो  जो  कि

 वरअसल  में  होनी  चाहिये  |  केकिन  जहा  तक

 कि  भारत  सरकार  का  सम्बन्ध  है  उसके  चीन

 की  सरकार  के  साथ  मंत्री  सम्बन्ध  है  और
 चीनी  लोग  उसके  दोस्त  हूं  लेकिन  यह  सब

 होत  हुए  भी  जैस  कि  हिन्दुस्तान  की  पहले  से

 प्रथा  और  परम्परा  चली  झा  रही  हैं  जो  भी

 हमारे  देश  में  शरण  लेने  आयेगा  उसको  हमारी
 सरकार  शरण  देगी  झर  उसकी  सहायता
 करेगी  और  यही  बात  तिब्बती  लोगो  के  लिए
 भी  लागू  हैं  जो  कि  हमारे  यहा  शरण  लिए

 हुए  है  ।

 इसके  अलावा  श्री  बनर्जी  ने  जो  कहा  बह

 कुछ  मेरी  समझ  में  नहीं  ग्राया  क्योकि  उन्हें
 तो  बहुत  खुशी  मतानी  चाहिये  थी  कि  कलकत्ते

 का  रेफ्यूजी  कैम्प  तोडा  नही  जा  रहा  है  ।

 मत्री  महोदय  के  पास  यह  शिकायत  थी  कि

 उन  उजडे  हुए  भाइयो  से  जिनको  कि  सरकार

 इमदाद  देती  हैं,  कुछ  पार्टिया  उस  इमदादी

 रुपये  में  से  चन्दे  की  शकल  में  पैसा  उनसे
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 बसूलती  है  भोर  उस  पैसे  से  श्रपनी  पारियों  को

 मजबूत  करते  है  भौर  चलाते  है,  ऐसे  लोग
 झघलबत्ता  यह  चाहते  होंगे  कि  यह  कैम्प्स
 जारी  रहें  और  कायम  रहे  ताकि  उनका
 मतलब  निकलता  रहे  |

 यह  तो  ठीक  हूँ  जैसा  कि  हमारे  श्री

 पाणिग्रही  ने  कहा  कि  दण्डकारण्य  का  जो

 इलाका  हैं  वह  एक  खासा  खराब  इलाका  हैं
 झौर  जिसको  कि  खेतों  में  बदल  कर  चलाना

 बहुत  झासान  नहीं  है  और  इस  कारण  या
 भर  किन्ही  मुश्किलात  की  वजह  से  उन  लोगों
 को  उधर  बसाने  में  कुछ  देरी  हो लेकिन  एक
 बात  का  खयाल  रिहैब्लिटशन  मिनिस्टर

 साहबको  जरूर  रखना  चाहिये  कि  जो  बात

 उन्होने  इस  सदन  में  कही  थी  कि  कुछ  सियासी
 पाटियां  उजडे  हुए  भाइयों  की  इमदाद  का
 नाजायज  फ़ायदा  उठा  रही  है,  उनको  यह
 नाजायज  फायदा  उठाने  का  मौका  न  दिया
 जाये  भ्रौर  चाहे  कितने  ही  दिन  उनको  वहा
 रखने  के  लिये  मजबूर  होना  पडे,  यह  जो

 झवगुण  हँ  इसको  दुबारा  जिन्दा  नहीं  होने
 देंगे  ।  शब  हमारे  मित्रो  को  दो  ही  फिक्र
 दामनगीर  है,  एक  तो  जतर  मन्तर  की  और

 दूसरी  टौडी  कीपस  की  शौर  इसका  इजहार
 वे  हर  मौके  पर  चाहे  उसका  रेफ्रेंस  रैलेबेंट

 हो  अथवा  नही,  कर  दिया  करते  है  ।  भ्रब  जो
 भाई  हमारे  उजड़  कर  झाये  है,  और  सरकार
 उनको  बसाने  के  लिये  जो  रुपये  की  इमदाद
 देती  है,  हमे  फिक्र  स  बात  की  हैँ  कि  कोई
 भी  शक्स  क्‍भ्रथवा  राजनैतिक  पार्टी  उस  मिलने
 बाली  इमदाद  का  नाजायज  फायदा  न  उठाये
 ौर  में  तो  चाहता  ह  कि  कोई  भी  सियासी
 पार्टी  जो  ऐसे  गरीब  झर  हालात  से  मजबूर
 लोगों  से  ब्वन्दे  की  शकल  में  नाजायज  फायदा
 डठाना  थाहे,  उससे  सरकार  को  इन  उजड़े

 हुए  भौर  मुसीबतजदा  भाइयों  को  जरूर
 बचाना  चाहिए  t
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 Shxt  Naushir  Bharucha  (East  Whan-
 desh):  Mr,  Deputy-Speaker,  I  desirw
 to  speak  on  two  Demands,  Nos.  8  aed
 130,  Demand  No.  78  relates  to  the
 External  Affairs  Ministry  and  seeks
 sanction  of  the  House  for  Rs.  0  lakhs
 additional  amount  for  the  purpose  of
 providing  arrangements  for  Tibetan
 refugees.  While  we  are  fully  in  sym-
 pathy  with  the  work  that  is  being
 done  in  connection  with  these  unfor-
 tunate  refugees,  a  question  does  arise
 that  with  the  progressive  deterioration
 of  the  situation  m  Tibet,  there  is  a
 possibility  of  more  and  more  refugees
 coming  in.  I  have  no  doubt  in  my
 mind  that  this  country  will  extend  to
 them  very  cordial  and  sympathetic
 support  and  entertain  them  in  our
 land.  But  the  point  is,  what  is  the
 policy  that  we  are  going  to  adopt  with
 respect  to  these  refugees?  Is  it  that
 we  desire  that  they  should  learn  some
 sort  of  handicrafts  and  get  settled
 down  here  permanently?  Or  is  it  our
 desire  that  they  should  be  maintained
 on  doles  until  the  time  is  mature  when
 they  could  be  repatriated?  I  have  no
 idea  as  to  what  the  position  would  be
 with  regard  to  repatriation,  because
 unless,  the  Dalai  Lama  himself  goes
 back  to  Tibet,  it  is  hardly  conceivable
 that  any  of  these  refugees  will  ever
 go  there.  It  is  also  possible  that  the
 situation  will  deteriorate  Only  today
 we  read  in  the  papers  that  there  are
 reports  that  the  Panchen  Lama  himself
 has  been  arrested  and  that  his  father
 is  being  tortured,  As  a  result  of  these,
 we  expect  a  further  exodus  of
 refugees

 While  approving  of  thi  Demand—
 even  if  instead  of  Rs,  0  lakhs  it  were
 Rs.  20  lakhs,  we  would  approve  of  it—
 I  ask  the  hon.  Minister  to  see  that
 from  now  onwards  some  definite  policy
 with  regard  to  these  refugees  must  be
 framed  and  acted  upon,  It  is  no  use
 merely  giving  them  doles  and
 them  alive,  because  I  think  these
 refugees  have  come  to  stay  with  us
 for  good,  or  for  a  long  time  at  least  in
 the  foreseable  future.  Therefore,  it  is
 desirab'e  that  instead  of  dealing  with
 this  situation  piecemeal,  we  should
 have  a  concrete  scheme  for  teaching
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 them  handicrafts  and  settling  them,  :f
 peasible,  on  land  that  we  may  have
 Phat  is  a  big  task.  The  hon.  Minister
 may  say  that  it  is  perhaps  too  early
 yet  to  do  so.  But  I  may  tell  him  that
 unless  we  have  some  definite  scheme
 in  mind  and  even  as  the  refu-
 gees  come  we  -  start  setthng
 them  up  and  training  them  up  so  that
 they  become  settled  as  part  and  parcel
 of  this  land  at  least  for  a  long  time
 to  come,  the  result  will  be  what  we
 have  seen  in  connection  with  refugees
 from  Pakistan—that  there  will  be  a
 laissez  faire  policy,  of  supporting  them
 as  far  as  we  can.  Therefore,  while  I
 would  welcome  this  Demand—and
 many  more  that  may  come—I  would
 ask  the  Minister  to  have  a  definite
 policy.  I  think  from  now  on  while
 the  exodus  is  small,  we  mught  start
 having  definite  ideas  about  these
 things

 Then  I  come  to  Demand  No.  130—
 capital  outlay  of  the  Ministry  of  Steel.
 Mines  and  Power—where  a  sum  of
 Rs,  2,25,000  is  required  for  a  distri-
 bution  programme  in  connection  with
 the  petroleum  products  of  the  two
 refineries.  This  is  also  a  big  question
 which  requires  to  be  carefully  consi-
 dered.  To  my  mund,  the  amount  of
 Rs,  2,25,000  even  as  a  starting  nucleus
 of  an  expenditure  fund  is  far  too
 small.  The  point  I  am  making  is  that
 in  the  onl  industry,  the  question  of
 distribution  is  a  major  problem  I  do
 not  know  how  far  the  amount  of
 Re,  2  crores,  which  is  the  capital
 which  would  be  subscribed  wholly  by
 Government,  would  help  in  attaining
 the  objectives  of  this  company  Taking
 over  at  refinery  poimts  the  products
 of  the  two  refineries  and  selling  them
 in  bulk  to  the  existing  marketing  com-
 panies,  building  up  additional  distri-
 bution  facilities  (including  retail  out-
 lets),  building  up  storage  to  supply
 petroleum  to  government  organisa-
 tions  as  well  as  building  up  storage  for
 other  purposes—these  are  not  small
 objectives,  and  the  expenditure  on
 them  will  run  into  a  huge  figure,  far
 more  than  Rs.  i2  crores.

 But  what  I  want  to  point  out  is  that
 though  they  have  progressed  so  far,

 they  have  not  settled  any  principles
 with  regard  to  distribution  yet.  I  am
 not  talking  of  the  detailed  distribution
 plan  which  will  take  quite  a  long  time
 to  be  ready.  But  they  have  not  even
 decided  on  the  principles  on  which
 we  have  to  proceed.  If  any  such  prin-
 eiples  are  decided  upon,  the  House
 would  like  to  be  enlightened  so  that
 if  the  House  hag  any  opinions  on
 them,  at  least  in  the  incipient  stage,
 it  may  convey  them  to  Government.
 I  am  not  against  this  Demand  at  ali
 I  think  they  are  asking  for  too  small
 an  amount  even  now.  But  this  House
 must  be  kept  informed  of  the  progress
 regarding  distribution  facihties  and
 additsonal  storage  facilities  that  we  are
 going  to  provide,  what  is  the  general
 outline  of  the  scheme  and  what  are
 the  principles  on  which  distribution
 will  proceed  No  information  about
 these  35  being  conveyed  to  us  and  it
 is  my  request  to  the  hon.  Minister  in
 charge  that  such  information  should
 be  supplied  to  the  House  at  the  earliest
 moment

 Shri  Ajit  Singh  Sarhadi  (Ludhiana):
 Mr  Deputy-Speaker,  Sir,  I  will  con-
 fine  my  submissions  only  to  Demand
 No  73  I  congratulate  the  Ministry  of
 Rehabilitation  on  having  come  to  a
 decision  to  change  the  rehabilitation
 loans,  which  had  been  given  to  desti-
 tute  persons  who  were  shifted  from
 the  camps  to  the  villages,  into  rehabi-
 litation  grants  This  is  as  it  should
 have  been  I  equally  congratulate
 them  on  changing  the  loans  to  widows,
 and  destitute  unattached  women,
 which  were  given  for  the  purpose  of
 buying  sewing  machmes  and  other
 things,  also  into  rehefs.  This  is  a  step
 which  has  been  rightly  taken  for
 which,  as  I  have  already  said,  the  Min-
 istry  of  Rehabilitation  deserves  all
 congratulations.

 This  is  the  second  time  that  the  Min-
 istry  of  Rehabilitation  is  coming  with
 this  rehef  If  the  House  will  recollect,
 the  Ministry  once  remitted  a  certain
 category  of  smal!  loans  up  to  Rs.  300
 or  Rs.  500  previously,  That  also  gave
 very  great  relief  to  a  large  number  of
 people.  And  now  a  second  time  they
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 have  come  But  I  must  say  that  com-
 ung  in  this  way  would  not  be  very
 ‘helpful  The  Ministry  should  be
 generous  enough  to  take  into  consi-
 eration  all  the  categories  which  are
 very  hard  hit  in  the  present  circum-
 stances

 I  will  take  this  opportunity  to  draw
 the  attention  of  the  hon  Mnunister  to

 certain  other  categories  There  is  one
 category  of  non-claimant  allottees
 against  whom  there  are  large  amounts
 of  arrears  I  quite  see  that  the  per-
 sons  who  do  not  pay  but  who  can
 afford  to  pay  should  be  proceeded
 against  But,  you  will  appreciate  that
 in  this  category  of  non-claimant
 refugees  who  are  m  arrears  there  is
 a@  certain  class  who  are  entitled  ६०
 those  houses  on  instalment  basis  But
 they  cannot  have  these  houses  to
 themse'ves  even  on  the  payment  of
 20  per  cent  instalment  of  the  value
 below  Rs  0000  unless  they  clear  off
 the  arrears

 I  know  of  several  cases,  and  I  have
 brought  one  or  two  to  the  notice  of
 the  hon  Mihunister,  where  the  non-
 claimant  allottces  have  not  been  able
 to  pay  the  arrear,  and  their  allotments
 have  been  cancelled  and  they  have
 been  evicted  This  78  very  hard  It
 is  a  matter  to  which  the  hon  Minister
 should  give  his  attention  I  have
 already  submitted  that  in  those  cases
 no  concession  is  called  for  and  harsh-
 ness  is  necessary  where  they  are  in
 a  position  and  can  afford  to  pay  But
 when  an  individual  cannot  afford  to
 pay  and  ts  im  arrears  for  reasons
 beyond  his  control,  should  he  be  dep-
 rived—should  he  be  proceeded  against
 for  arrears  and  should  he  be  depriv-
 ed  of  the  house  to  which  he  would,

 otherwise,  under  the  rules,  be  entitled
 on  payment  of  20  per  cent?  That  is
 hard  indeed

 I  would  say  that  m  such  cases  the
 policy  of  the  Ministry  should  be  to
 empower  the  Regional  Settlement
 Commissioners  to  look  into  the  deserv-
 ang  cases  and  to  give  an  extension  of
 tume  for  the  payment  of  the  arrears,
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 to  allow  them  to  give  sureties  for  the
 payment  of  the  arrears,  surety  च्
 the  satisfaction  of  the  Settlement  Com-
 m™ussioner  and  not  to  depmve  them  of
 the  houses  Certainly,  because  of
 certain  circumstances  and  reasons
 beyond  their  control  they  are  not  able
 to  pay  the  arrears  and,  as  such,  they
 do  not  become  entitled  to  the  posses-
 sion  of  the  houses  in  their  occupation.

 Shri  Mehr  Chand  Khanna.  May  3
 through  you,  Sir,  seek  one  clarifica-
 tion?  Is  the  hon  Member  referring
 to  the  class  of  non-claimantg  who  are
 tenants  and  who  wish  to  remain  as
 tenants  or  35  he  referring  to  the  class
 of  non-claimants  who  are  tenants  ard
 who  wish  to  become  owners  and  are
 in  arrears?

 Shr  Ajit  Singh  Sarhadi:  I  refer  te
 that  class  of  tenants  who  wish  to
 become  owners  of  the  houses  below
 the  value  of  Rs  10,000  and  to  which
 they  are  entitled,  to  the  ownership  of
 which  they  are  entitled  on  payment  of
 20  per  cent  inittally  and  five  instal-
 ments  subsequently  In  their  cases,
 the  rules  lay  down  that  the  arrears
 must  be  cleared  first  and  then  the  20
 per  cent  instalment  should  be  paid
 That  is  what  I  am  told  I  know  of
 cases  where  allotment  has  been  can-
 celled  for  the  simple  reason  that  the
 individual  is  7  arrears  The  order  of
 ejectment  has  been  issued  I  think  I
 have  drawn  the  attention  of  the  hon
 Ministcr  to  one  or  two  cases

 My  submission  is  that  a  non-clamm-
 ant  allottee  of  a  house  to  which  he
 is  entitled  under  the  rules  to  owner-
 ship  on  payment  of  certain  instal-
 ments  should  not  be  deprived  of  that
 ownership  simply  because  he  w  im
 arrears  of  rent  I  would  also  say  that
 the  local  authorities,  the  men  on  the
 spot,  should  be  empowered  to  give  con-
 cessions  where  the  dividuals  are
 deserving  The  best  thing  would  be
 that  even  m  cases  where  the  Ministry
 comes  to  the  conclusion  that  the
 arrears  should  be  paid,  they  may  be
 given  a  chance  and  the  allotment
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 should  tet  be  cancelled  simply  be-
 cause  they  are  in  arrears

 @hei  Mehr  Chand  Khanna:  Probdab-
 ly,  the  hon  Member  is  not  conversant
 with  the  decision  that  we  took  some
 Months  ago  Previously,  in  the  case
 af  non-clamants  we  wanted  that
 before  they  became  owners  of  9६
 houses,  they  should  clear  off  the
 @trears  and  pay  20  per  cent,  instalment
 and  the  balance  over  a  period  of  7
 years  Taking  mto_  consideration
 cases  of  the  nature  which  the  hon
 Member  has  referred  to,  we  took  a
 decision  some  months  ago  that  he
 should  pay  only  20  per  cent  of  the
 arrears  along  with  20  per  cent  or  the
 first  instalment  and  the  balance  of
 the  arrears  should  be  paid  cotermin-
 ous  with  the  instalments—that  is  over
 &  period  of  7  years  So,  we  have  given
 them  a  concession  far  beyond  what
 the  hon  Member  himself  has  suggest-
 ed

 Shri  Ajit  Singh  Sarhadi:  I  am  glad
 and  thankful  to  the  hon  Minister  for
 the  assurance  he  has  given  In  fact,
 I  was  not  aware  of  what  happened
 during  the  last  few  months  Here
 again  I  would  submit  that  this  con-
 cession  should  have  _  retrospective
 effect  It  should  not  be  discriminatory
 in  nature  This  order  which  has
 tecently  been  issued,  probably  within
 the  last  3  months,  should  have  retros-
 pective  application  and  an  individual
 should  be  given  an  opportunity  to  pay
 20  per  cent  of  the  arrears  along  with
 the  20  per  cent  instalment  Possibly
 the  cases  which  I  have  in  my  view
 and  to  which  I  was  making  a  refer-
 ence  are  cases  where  the  allotments
 were  cancelled  before  this  order  and
 this  concession  had  been’  given  I
 Would  submit  that  this  concession
 should  have  retrospective  effect  and  all
 those  who  have  already  been  in  occu-
 pation  should  be  given  a  chance  of
 getting  the  house

 My  second  submussion  33  this  The
 hon.  Minister  :s  so  kind  to  take  into
 coneideration  the  question  of  remuis-
 sions  I  certamly  agree  that  he  has
 spent  nearly  Rs  350  crores  There  3s
 however,  another  category  of  persons
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 to  which  I  would  draw  the  attentios
 of  the  hon  Minister  and  they  are  the
 owners  of  non-substantial  houses  in
 Pakistan.  In  their  case,  I  concede  that
 grants  have  been  sanctioned  But
 they  are  very  meagre  In  this  cate
 gory  also  I  would  say  they  are  very
 poor  and  hard  hit  and  the  rehabilita-
 uuon  loan  should  be  turned  into  relief
 I  would  only  submit  that  in  their  case
 also  some  concession  should  be  given
 and  the  grants  increased

 There  is  a  third  category  to  which  IT
 would  draw  the  attention  of  the  hon
 Minister  What  I  understand  this |
 The  village  houses  that  are  mn  the
 occupation  of  Harians  are  being  valu-
 ed—priced  and  assessed  I  understand
 also  that  a  very  short  time  38  given
 to  the  occupant  Hariyans  to  make  pay-
 ment  failing  which  eviction  orders  are
 issued  Of  course,  I  am  speaking  sub-
 ject  to  correction  But,  what  I  am
 informed  s__  this  In  some  casey
 notices  of  only  2  or  3  days  have  been
 g.ven  for  payment  I  do  not  know
 wnat  the  amount  is_  I  would  draw  the
 attention  of  the  hon  Munister  to  this
 that  a  procedure  should  be  adopted
 by  which  the  occupants  who  are  askec
 to  make  payments  should  be  giver
 sufficient  time  to  make  the  payments
 Tnere  should  be  no  hardship  in  those
 cases

 I  would  submit  again  that  we  are
 very  grateful  to  the  hon  Munister  for
 the  concession  he  has  given  m_  the
 rchef  of  Rs  80  lakhs  in  one  case  and
 Rs  20  lakhs  im  another  I  hope  this
 will  be  followed  by  other  concessions

 Shri  A.C  Guha  (Barasat)  Mr
 Dcputy-Speaker,  Sir,  I  would  begin
 with  Demand  No  73  I  also  congra-
 tulate  the  hon  Minister  on  his  having
 taken  the  decision  to  write  off  some
 loans  given  to  West  Pakistan  refugees,
 which  those  refugees  are  not  in  a
 position  to  repay

 In  this  connection  I  would  hke  to
 draw  attention  also  to  simular  cate-
 gories  in  West  Bengal  and  other  areas
 where  East  Pakistan  refugees  have
 been  settled  For  no  fault  of  these



 41gr  Demands

 {Shri  A.  C.  Guha]
 refugees  some  of  the  government
 schemes  of  rehabilitation  mm  the  earlier
 days  were  not  properly  planned  and
 80  rehabilitation  has  not  been  actually
 effected.  What  may  be  called  eto-
 nomic  rehabilitation  of  the  refugees
 has  not  been  done  in  most  cases.  It
 should  also  be  remembered  that  they
 are  not  getting  any  compensation  for
 their  properties  left  in  East  Pakistan
 I  would  appeal  to  the  hon.  Minister  to
 censider  their  cases  and  see  whether
 their  loan  also  can  be  written  off  in
 a  similar  manner  It  is  no  use  impos-
 img  on  them  a  moral  obligation  which
 they  are  not  in  a  position  to  fulfil  and
 encumbering  the  accounts  of  the  Gov-
 ernment  of  India  with  huge  amounts
 ‘yng  ovhsvantong.  ‘She  Wooster  knows
 that  most  of  those  people  are  not  in
 4  position  to  repay  the  loan  given  to
 them  and  the  fault,  m  most  cases,  lies
 with  the  Government,  not  with  them
 because  the  schemes  were  not  properly
 framed  and  real  economic  rehabilita-
 tion  was  not  effected

 There  are  certain  categories  of  camp
 population  in  West  Bengal  known  as
 the  permanent  lability  D  P’s—com-
 monly  calied  PL  camps.  Instead  of
 keeping  them  there  for  all  time  to
 come,  I  wish  the  Government  may
 also  take  up  some  scheme  as  has  beer
 done  in  the  case  of  Punjab  where  the
 widows  were  given  some  sewing
 machine  and  some  handicraft  was
 taught  They  may  be  helped  to  reha-
 vilitate  themselves  with  such  handi-
 crafts  Instead  of  wasting  money  year
 after  year  on  these  PL  camps,  I  think  it
 would  be  a  more  sensible  scheme  tu
 train  these  unattached  women  in
 some  handicrafts  such  as  handloom,
 sewing  or  tailormg  or  something  hke
 that  and  help  them  to  get  settled  in
 life.  That  would  save  the  Government
 quite  a  good  amount  of  money  every
 year  and  the  local  Government  would
 also  be  saved  of  a  lot  of  troubles  com-
 sng  out  of  these  camps.

 It  has  become  more  or  less  a  politi-
 cal  issue  in  Bengal  that  these  camps
 should  be  liquidated  as  early  as  possi-
 ble  Primarily,  it  is  a  social  question
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 becatse  the  camp  bitants  ae
 demoralsed  by  2 reed  id  leneas.
 vigour  and  energy  is  being  corroded.
 The  earlier  these  camps  are  liquidated,
 the  petter  for  the  Government  and  for
 the  refugees  themselves

 It  was  not  possible  to  keep  to  the
 target  date  of  Ist  of  July  this  year
 for  the  |  quidation  of  these  camps  in
 West  Bengal.  I  do  not  blame  much
 the  Government  for  that  because
 instead  of  hurrying  the  liquidation
 and  2end.ng  the  refugees  to  some  kind
 of  upPlanned  schemes,  7  25  better  to
 have  well-planned  out  schemes  and
 then  to  take  out  the  refugees.  Now
 ९७७७  the  target.  data  sid.  nat.  he
 adhered  to,  what  is  the  next  thing  to
 be  gone?  When  dors  the  Munister
 expect  that  these  camps  will  be
 liquidated  and  the  refugees  sent  to
 Dandakaranya  or  to  some  other  place?
 I  think  ths  will  not  go  beyond  this
 financial  year,  3lst  March,  960  The
 targét  rate  which  was  fixed,  July,
 1959,  Was  not  for  the  PL  camps  Is
 it  tpe  idea  of  Government  to  keep
 thes¢  camps  for  an  indefinite  period
 or  to  help  the  inmates  to  get  them-
 selyéS  rehabilitated  through  some
 hand!crafts  or  some  other  profession
 which  may  be  taught  to  them?

 I  would  again  ask  the  hon  Munster
 not  $0  waste  his  tume  and  energy  and
 monéy  on  some  dubious  and  doubtful
 schemes  Several  times  I  have
 requested  him  not  to  go  in  for  the
 bayatanama  scheme  and  I  would  once
 agaist  request  him  not  to  do  so.  It
 is  a  fraud  perpetrated  on  the  refugees
 and  the  Government  I  think  he
 knows  7  and  the  West  Bengal  State
 Min:Ster  knows  it.  Still,  I  cannat
 understand,  why  that  scheme  8  still
 being  pursued.  There  are  other
 schemes  of  dubious  values  on  which
 I  thunk  the  Minister  has  the  satisfac-
 tion  that  after  spending  a  few  lakhs
 of  r#pees,  he  has  demonstrated  that
 thos¢  schemes  are  not  of  any  value
 at  all  That  is  a  high  price  paid  for
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 that  lesson.  I  think  he  will  now  con-
 cuntrate  on  sending  the  refugees  only
 to  Dandakaranya  and  similar  other
 schemes  nearabout  Bengal,  and  no
 other  scheme  in  Bengal  should  be
 encouraged  by  him  I  think  the
 entire  inmates  of  the  camps  should  be
 taken  to  Dandakaranya  and  some  of
 those  who  have  been  partially  reha-
 bilitated  should  also  be  taken  to  Dan-
 dakaranya

 A  friend  from  that  side  has  said
 है.  we  are  going  to  create  a  new

 Bengal  m  Dandakaranya  We  have
 ne  such  idea  But  surely  if  a  large
 number  of  Bengalis  are  settled  in
 some  place,  they  will  have  a  social
 compactness,  cultural  affinity  etc
 among  themselves  that  will  help  their
 social  integration  But  this  will  form
 part  of  the  State  79  which  that  com
 munity  38  settled,  whether  it  is  MP
 or  Orssa  My  fmend  from  Orissa
 need  not  have  any  such  anxiety  on
 that  issue,  because  m  Orissa  a  large
 number  of  Bengalis  are  still  settled
 and  they  form  part  of  Orissa  and
 they  p'ay  in  important  role  also  in
 the  pubic  life  of  Orissa  I  think  for
 some  )  irs  the  President  of  the  Con-
 gress  Committee  of  Orissa  was  a
 Bengal  (Interruptions)

 An  Hon  Member  Even  now

 Shri  A  C  Guha  Yes,  even  now
 Shr  Rajkrishna  Basu  is  the  President
 of  th  PCC  I  come  to  Demand
 No  407  I  am  not  sure  whether  jt
 has  to  be  taken  along  with  Demand
 No  2  It  ig  a  new  service  and  it  is
 not  actually  mdustrial  investment  (1
 38  a  scheme  for  traming  and  so  there
 should  have  been  some  recurring  ex
 penditure  along  with  :t  The  note
 should  have  mentioned  it  If  you  read
 it  along  with  Demand  No  2,  the  posi
 tion  would  become  clear  Still  I  think
 that  it  should  have  been  mentioned
 in  the  note  here  As  for  the  industrial
 training  scheme,  everybody  in  the
 House  will  welcome  many  such
 schemes  My  only  submission  is  that

 as  regards  the  selection  of  trainees,
 Government  should  see  that  the  trai-~
 nees  from  all  the  States  are  selected.
 There  should  be  a  proper  selection
 board  and  the  candidates  from  regions
 nearabout  should  not  have  a  mono-
 poly  Of  cource  their  number  would
 anyway  be  somewhat  more,  but  still
 the  candidates  from  the  other  States
 should  get  some  opportunity

 I  would  now  refer  to  Demand
 No  30  Only  the  other  day,  there
 was  a  debate  in  this  House  on  the
 policy  of  the  Government  about  the
 exploration  and  distribution  of  oil
 There  wag  a  demand  from  every  sec-
 tion  of  the  House  irrespective  of  party
 affiliation  that  Government  should
 more  or  less  decide  on  the  policy  of
 having  a  monopoly  on  the  explora-
 tion  and  distmbution  of  ol  I  find
 that  this  38  a  Government  company
 and  oil  will  be  taken  from  the  two
 Government  refinemes  and  yet  some
 part  of  it  will  be  sold  m  bulk  to  the
 present  marketing  companies  for  dis-
 tribution

 Again,  there  is  also  a  provision  for
 then  own  distributing  agencies  with
 retail  outlets  But  why,  then,  should
 this  company  sell  part  of  their  oil  to
 some  private  distributing  agencies?
 Even  if  there  may  be  a  permussive
 provision  hke  this  I  hope,  the  Gov-
 ernment  will  see  that  the  oil  which
 will  come  to  this  company  will  be
 distributed  through  ther  own  distr-~
 buting  agencies  and  their  retail  out-
 lets,  and  it  should  not  be  allowed  to
 be  sold  to  private  concerns  which
 more  or  less  enjoy  a  monopoly  as
 regards  distribution  of  ol

 45  hrs

 Lastly  coming  to  Demand  No  18,
 about  the  Tibetan  refugees,  I  thnk
 the  Tibetan  refugees  are  gong  to
 res.de  herc  more  or  less  permanently
 In  that  case,  I  do  not  know  whether
 it  would  be  wise  for  Government  to
 transfer  this  responsibility  from  the
 External  Affairs  Mmstry  to  Shr
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 Khanna’s  Ministry.  I  think  after
 sometime  Government  may  come  to  a

 Shri  Mehr  Chand  Khanna:  You
 want  to  take  the  Tibetans  too?  I
 thought  you  were  a  friend  of  mine

 Shri  A.  0.  Guha:  I  am  a  friend  of
 yours.  Anyhow,  Sir,  that  is  not  the
 main  point.  Their  number  is  also
 gOing  to  increase.  The  attitude  of  the
 Chinese  Government  towards  India
 and  Tibet  is  not  quite  good  for  us
 and  we  apprehend  that  the  number
 of  Tibetan  refugees  will  go  on  increas.
 ing.  How  long  will  it  be  possible
 for  the  Government  to  bear  this  res-
 pons.bility?  Is  it  not  possible  for  the
 Government  even  now’  to  approach
 some  international  refugee  organisa-
 tion?  I  know  there  are  some  non-
 official  international  refugee  organisa-
 tions  like  the  Nansen  organisation
 which  can  help  and  which  _  usually
 tender  help  to  political  refugees  in
 other  countries  I  think  the  UNO
 should  also  b.  approached  in  this
 matter.  In  the  meantime,  Sir,  we  al)
 support  this  Demand  for  the  Tibetan
 refugees.  We  also  extend  our  heart-
 felt  sympathy  for  the  unfortunate
 Tibetan  refugees  who  have  been  forc-
 ed  to  leave  their  country  due  to  the
 policy  of  the  Chinese  Government,
 which  practically  has  neglected  to
 observe  its  treaty  obligations  with
 India  and  also  with  Tibet  Tibet
 should  have  an  autonomous  status  as
 it  was  enjoying  all  the  time  Now
 Tibet  has  been  converted  into  a  pro-
 vince  of  China  with  all  the  Communist
 regimented  administration.  I  hope
 that  Government  of  India  will  take
 up  the  question  of  T.betan  refugees
 in  the  UNO  and  also  with  some  non-
 Official  international  refugee  organisa-
 tion  for  necessary  help  in  this  matter.

 oft  काशीनाथ  पांडे  (हाता)  माननीय
 उपाध्यक्ष  महोदय,  में  केवल  डिमाड  नम्बर
 ७३  के  संबंध  में  कुछ  कहना  चाहता  हूं  और
 बाकी  जितनी  डिमांड्ज़  हैं,  उन  का  मैं  समर्थन

 करता  हूं  मुझे  सिर्फ
 यह  कहता  है  कि  ध... क

 सरकार  ने  जो  लोन  दिये  हुए  थे,  उन  के  संबंध
 में  पंजाब  सरकार  ने  इस  सरकार  के  पास
 आवेदन-पत्र  दिया  कि  उन्हें  माफ़  कर  दिया
 जाये,  थे  सब  बातें  इसमें  दी  हुई  हैं  भौर  थे  ठीक

 है  भौर  मे  उन  से  पूरा  इत्तिफाक  करता  हूं  ।

 लेकिन  सवाल  यह  है  कि  क्‍या  यह  ठीक  है  कि
 मिनिस्ट्री  केवल  झागे  ही  चली  जाय  शौर
 जरूरत  की  बात  दिखाय  और  हम  उस  को

 भंजूर  करते  चले  जायें।  मैं  मिनिस्ट्री  से  oe
 करता  हू  कि  ज़रा  यह  पीछे की  तरफ  भी  देखें
 कि  जहा  उस  ने  डिस्प्लेस्ट  पर्सन्श  को  जा  कर

 बताया  है,  उन  की  क्‍या  हालत  है  1  कुछ  दिन

 पह्लि  मैने  इस  सदन  में  रोहन्लटेशन फमीनिस्ट्री
 से  एक  क्वेष्चन  पूछा  था  ।  मेरठ  जिले  में

 हस्तिनापुर  के  पास  गगा-खादर  में  ९४००
 डिस्प्लेस्ड  पर्सन  को  बसाया  गया  था,  जिन  में

 से  मिनिस्टर  साहब  के  जवाब  के  मुताबिक
 ४००  छोड़  कर  चले  गये  ।  वे  कहां है,  इस  का

 कुछ  भी  पता  नही  है  ।  वहां  पर  जो  जमीन
 उन  लोगो  को  दी  गई,  उसमे  से  श्ाधी  से
 ज्यादा  बिल्कुल  ऊसर  है  शौर  उस  में  कुछ
 भी  पैदा  नहीं  होता  है।

 इस  सम्बन्ध  में  उन  का  यह  भी  सुझाव  था
 कि  वहा  पर  एक  शूगर  फंक्ट्री  लगाई  जाये
 और  उस  में  रेफ्यूजी  काम  करे  ।  तीन  साल

 पहले  एक  साहब  को  वहा  फंक्ट्री  लगाने  के

 लिये  लाइसेन्स  दिया  गया  ।  में  कल  वहा
 फैक्ट्री  देखने  के  लिये  गया  था  कि  वहा  पर  कुछ
 काम  हुआ  है  या  नहीं  7  भाप  को  सुन  कर

 ताज्जुब  होगा  कि  वहा  पर  अ्रभी  गडर  तक

 नही  आये  है  ।  ईश्वर  जानता  है  कि  वहां  फंक्ट्री
 कब  बनेगी  ।  में  समझता  हू  कि  जब  तक  वहा
 फैक्ट्री  बनेगी,  तब  तक  सारे  रेफ्यूजी  छोड़
 करें  चले  जायेंगे  ।

 $hri  A.  0.  Guha:  The  hon.  Member
 will  find  scores  of  similar  cases  in
 west  Bengal  where  the  money  has
 been  lying  though  sanctioned  five  or
 six  years  ago;  no  scheme  has  been
 implemented.
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 *  करलीनाय पांढे  :  मैं  यही  झ्  करना

 wer  हूं  |

 were  भहोदथ  माननीय  सदस्य  इस
 कर  ध्यान  रखें,  तो  ज्यादा  प्रण्छा  होगा  |

 शी  काशीमाय बांबे.  झभी  माननीय
 बी  जी  ब्ान्ट  के  लिये  जाये  हुए  है  ।  उस  के
 बाद  जो  डिस्प्लेस्ड-कम-डिस्प्लेस्ड  पर्सन
 आयेंगे,  उन  के  लिये  भी  एक  डिमाड  हाउस  के
 सामने  लानी  पडेगी  ।  में  भ्र्  करना  चाहता  हू
 कि  कम से  कम  एक  इर्वल्यूएशन  कमेटी
 बिनिस्टर  साहब  बनायें,  जो  यह  देखे  कि  जो

 झब  तक  काम  हुभा  है,  उस  से  लोगो  को  कहा
 तक  फायदा  हुआ  है  ।  कहा  तक  हमारा  अ्रभि-
 प्राय  सिद्ध  हुआ  है,  जिस  काम  के  लिये  यह
 ब्रान्ट  मिली  थी,  वह  काम  कहा  तक  पूरा  हुआ
 है  |  हमारा  खयाल है  कि  हस  से  बहुत  काम हो
 जायगा  |

 मैंने  इनसे  बराबर  पूछा  कि  शूगर  फंक्टरी
 के  लिये क्‍या  हुआ  ।  भ्रव  वह  कहते  हैं  कि  मे
 ने  वह  काम  कामर्स  एण्ड  इन्डस्ट्री  मिनिस्ट्री  को

 दे  दिया है  ।  पता नहीं  चलता कि  कौन  उस
 फैक्टरी  के  लिये  जिम्मेदार  है,  क  वहा  शूगर
 फैक्टरी  लगेगी  शौर  कब  वहा  'डिस्प्लेस्ड
 बसेन्ज  रखे  जायेंगे  |

 एक  बात  और  भी  है  |  मान  लेते है  कि
 आर  पाच  साल  में  वहा  फंक्टरी  लग  जाती  हूँ
 लेकिन  क्‍या  कोई  शर्ते  लाइसेन्सी  के साथ  रखी

 गई  है  कि  वह  सिर्फ  'डिस्प्लेस्ड पर्सन्ज को रखेंगे सिन्ज  को  रखेंगे  1

 में  समझता  हू  कि  इन  के  साथ  ऐसी  कोई  शर्त

 नही  रखी  गई  है  क  तक  जो  साधारण  काम
 करने  के  लिये  आदमी  शुरू  में  रखे  गये  है,
 उन्हों ने ने  खाली  भ्रपने  रिश्तेदारों  को  रखा  है
 और  एक  भी  रिफ्यूजी  को  नही  गरखा  गया  है  |

 मुझे  यह  नहीं  मालूम  कि  कितना  रुपया  उन

 को  लोन  दिया  गया  है।  शायद वह  थोडा  थोडा
 काम  कर  के  गवर्नमेंट  के  पास  झर्जी  मेज

 देते  हैं  कि  हम  ने  इतना  काम  कर  लिया है,
 हम  को  रुपया  मिलना  चाहिये  ।  मुझे  पता  नहीं
 कि  केन्द्रीय  सरकार  या  यून  dle  सरकार  से

 उन  को  कितना  रुपया  मिला  हुआ  है।  छेकिन

 हम  यह  कहना  चाहते  है  कि  उन  के  सम्बन्ध से
 जाच  की  जाये  कि  वह  फैक्टरी  लगा  सकते है
 या  नही  1  इस  में  कोई  हज  नही  है।  लगा  सकते
 है  d  भ्राज  तक  उन  को  किसी  इडस्ट्री  का  अनुभव
 नहीं  है  उन्होने  भ्रपनी  जिन्दगी  भर  में
 कोई  शूगर  फैक्टरी  नही  लगाई  है।  शूगर  फैक्टरी
 का  लाइसेन्स  ऐसे  भ्रादमी  को  दिया  जाय,
 जो  कि  वहा  पर  शूगर  फैक्टरी  खड़ी  करे
 शौर  उस  में  रिफ्यूजी  काम  करै।  मेरे  पास  बहुत
 से  लोग  माते  हैं  कि  हमारे  पास  भ्रभी तक  कोई

 कि
 नही  है  -हमें  कोई  जमीन  नहीं  दी

 गई  है

 उपाध्यक्ष  महोदय  मेम्बर  साहब  उन
 बाती  की  तरफ  ध्यान  दें,  जिन  के  लिये  भ्राज
 रुपभा  दिया  जा  रहा  है  |

 भो  कादो  नाथ  पांडे  मे  उन  का  पहले  ही
 समर्थन  कर  चुका  हू  t  यह  रुपया  मन्जूर
 हो  जाये  भर  सरकार  उस  को  खर्च  भी  कर
 दे  भौर  फिर  समस्या  इस  हाउस  के  सामने
 लानी  पड़े,  यह  कहा  तक  कारगर  होगा  ?

 जो  रुपया  आगे  खर्च  होगा,  उस  पर  ध्यान  रखा
 जाने  झौर  इस  तरह  की  समस्या  फिर  सामने
 न  जाये  |

 श्री  वाजपेयी  (बलरामपुर)  उपाध्यक्ष

 महोदय,  मैं  अनुदान  की  माग  सख्या  १८
 के  सम्बन्ध  में  दो  शब्द  कहना  चाहता  हू  ।
 चीनी  साम्राज्यवाद  का  शिकार  होके  हजारों
 लिब्बती  हमारे  देश  में  झाये  हैं।  यह  स्वाभाविक
 है  कि  हम  उन्हे  झपने  देश  में  बसायें  भौर  उन  के
 जीवन  यापन  की  सुविधा  का  प्रबन्ध  करे  ।

 इस  के  लिये  दस  लाख  रुपये की  माग की  जा
 रही  है  ।  मं  समझता  हू  कि  इस  से  किसी  का
 विरोध  नहीं  हो  सकता  है  ।
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 सपाध्यक्ष  महोदय  :  विरोध  ह्भा
 है  1

 ही  वाजपेयी  मुझे  बडा  प्राद्र्य  है  कि

 किसी  को  7िरोव  हुमा है  |

 शी  मेहरवन्द  सदा :  बहू  भाई  माननीय
 सदस्य  की  तरफ  ही  बैठते  है  ।

 थी  आजपेयों  :  कुछ  उधर  का  भ्रसर  शा
 गया  होगा  ।

 जो  भी  स्थिति  से  विवश  हो  कर  हमारे  देश

 में भ्राये,  उन  के  प्रति  बन्ध॒त्व  के  सम्बन्ध
 का  निर्वाह  करना  तो  हमारी  प्राचीन  परम्परा

 है  ।  यह  स्वाभाविक  है  कि  हम  उन  की
 व्यवस्था  र  लेकिन  में  आप  से  निवेदन  करन।

 चाह  ट  कि  निब्बतीपुस्पाथिया  के  बसाने
 की  यबस्थ।  करने  मात्र  से  भारत  सरकार  का
 इस  सम्बन्ध  में  कर्तव्य  पूरा  नही  हो  जाता  ।
 जब  तक  वे  अपने  देश  में  वापस  जा  कर  फिर  से
 स्वतन्त्रता  का  जीवन-यापन  नहीं  करते,

 हम  उन  के  श्रति  नैतिक  क्तेंब्य  का  पालन
 कर  चुके  है.  यह  नहीं  कहा  जा  सकता  ।

 उन्हे  कहा  पर  बसाया  जाय,  इस  के  सम्बन्ध  में
 मेरा  एक  सुझाव  है  ।  जिस  जल-वायु  से
 जिस  प्रदेश  से  वे  भारत  में  आये  है,  उस  को

 दृष्टि  में  रख  कर  यह  उचित  हगा.  कि
 इन  तिब्बती  पुत्पाथियों  को  हम  लहाख
 में  बसाने  की  व्यवस्था  करे  f  उन  के  अनुरूप
 प्राकृतिक  और  सास्कृतिक  वातावरण  भी

 लहाख  में  उपलब्ध  होग।  भर  तिब्बत  से  निष्का-
 सित  होने  पर  भी  वे  अपने  को  पूरी  तरह  से  उस
 बातावरण  से  दर  नहीं  समझेंगे  |  लहाख  में
 पहले  से  ही  बौद्ध  मतावलम्बी  बहुत  बडी
 सख्या  में  रहते  हे  और  जो  तिब्बती  भाई
 आये  है,  वे  धर्म  की  दृष्टि  से  लद्दाख  के  श्रधिक
 निकट  है  भोर  मैं  समझता  हू  कि  यदि  उन
 को  लहास  में  बसाया  जाये  तो  उनकी

 दृष्टि  से  यह  भ्रच्छा  होगा  ।

 बसाने  के  साथ  हम  इस  बात  का  ध्यान
 रखें  कि  प्रल्ततोगत्वा  उन्हे  प्रपने  देश
 में  जाना  है  7  आज  भले  ही  वे  बेघर-
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 बार हो  कर  हमार  देश  में  डामे  हों,

 किन्तु  वे  परदेशी  रहेंगे  भौर  झपने  देश  /में
 जाने  की  वे  स्वय  परिस्थिति  पैदा  कर

 सकें,  इस  के  लिये  भी  हमारी  सरकार

 उन्हें  सुविधायें  प्रदान  करे  t  जीवन-याफा
 की  सुविधाये  देना  तो  भझ्ावश्यक  है  ही,

 किन्तु  भविष्य  में  किसी  परिस्थिति  का

 लाभ  उठा  कर  तिब्बत  से  झाये  हुए

 ये  पुरुषार्थी  माई  भपने  देश  को  वाफ्स
 जा  सके  भौर,  यदि  वे  चाहे,  तो  इस  दृष्टि  से

 नहें  तैयार  किया  जा  सके,  इस  सम्बत्ध
 में  भी  हमारी  सरकार  को  ध्यान  देगा

 चाहिये  ।

 इन  शब्दों  के  साथ  मै  इस  माग  का  समर्थन
 करता  हू

 Shri  Subiman  Ghose  (Burdwan):
 My  Deputy-Speaker,  Sir,  2  am  not
 going  to  inflict  a  speech  now  |  want
 only  an  information  from  the  Rehabi-
 hitaton  Minister  My  frend  Shri
 Panigrahi  was  making  a  grievance
 that  the  Mimstry  has  not  been  able
 ४०  spend  half  the  budgeted  amount
 l  found  ain  yesterday’s  issue—23rd
 August,  959—of  a  newspaper  having
 3  very  large  circulation  and  which  is
 known  to  the  Deputy  Rehabilitation
 Ministe:)  more  than  anybody  else,  a
 piece  of  news  One  very  big  officer
 from  Dandakaranya,  perhaps  to  make

 t  a  paradise—Dandakaranya  is  para-
 dise  :egained—came  all  the  way  from
 Dandakaranya  to  Calcutta  for  pur-
 chasing  some  gramophone  records  for
 the  cntertamment  of  the  refugees.
 Perhaps  some  officers  of  the  West
 Bengal  Government  did  not  lke  the
 idea  or  they  were  not  fond  of  songs
 He  challenged  this  officer  and  asked
 him,  “what  is  the  necessity  of  your
 coming  all  the  way?  A  5  nP  postcard
 would  have  served  the  purpose”.  But
 this  officer  wanted  to  purchase  them
 personally

 I  want  to  know  whether,  even  by
 spending  money  in  such  a  faghion,



 4161  Demands  BHADRA  2,  2887  (SAK4)  for  Supplementary  Grants  4762

 they  have  not  been  able  to  spend  half
 the  budgeted  amount,  because,  by  this
 time  we  have  learnt  that  Danda-
 karanya  has  assumed  a  concise  name
 in  West  Bengal  It  goes  by  the  name
 of  “Dandaranya”

 Shri  D  C  Sharma  (Gurdaspur)
 Mr  Deputy-Speaker,  Sir,  I  rise  to
 welcome  Demand  No  18  of  the  Minis
 try  of  External  Affairs  I  do  so  in
 the  most  unstinted  manner  and  with-
 out  any  reservations  or  qualifications
 I  am  afraid  the  hon  Member  who
 preceded  me  had  raised  certain  points
 which  were  extraneous  to  this
 demand  I  think  this  demand  refer.
 only  to  the  reception  and  maintenance
 of  those  unfortunate  Tibetans  who

 thave:  ह,  br  cure:  ots  ur”  cuumnty~  vir
 account  of  certain  unhappy  circum
 stances--I  am  trying  to  put  it  as  mild
 as  possible—in  their  own  country  I
 bel  eve  that  in  giving  them  an  asylum
 our  country  has  hved  up  to  its  ancient
 traditions  lived  up  to  its  century-old
 customs  and  hved  up  to  those  human:
 tarian  ideals  fo:  which  wc  have  been
 known  throughout  the  ages

 The  question  is  where  they  should
 be  settled  I  think  fhe  decisions  that
 the  External  Affars  Ministry  has
 taken  m  settling  them  in  various  parts
 of  this  country  are  not  ad  hoc  deci-
 sions  They  have  not  been  taken  in
 a  very  casual  manner’  I  feel  that
 those  decisions  have  been  taken  after
 taking  into  considcration  the  geogra
 phical  conditions  the  climatx  con
 ditions  and  also  the  conditions  of  hv
 ing  space  available  If  I  am  not
 wrong  I  would  say  that  those  deci-
 sions  have  been  made  with  the  genera!
 consent  of  the  Tibetan  refugees  who
 have  come  here  Therefore,  to  make
 this  problem  more  complicated  would
 not  be  very  wise  and  it  would  not  do
 these  refugees  any  good  if  we  make
 up  our  minds  to  send  them  to  Ladhak
 For  instance,  one  gentleman  may  say
 they  must  be  sent  to  Ladhak  and
 another  person  mav  talk  of  some  othe:
 places  Moreover  to  say  that  thev
 should  be  settled  m  that  very  part  of
 our  country  where  they  have  the
 kinship  of  rehgion  is  to  enunciate  a

 Brinciple  which  ary  not  in  conformity
 With  the  secular  ideals  of  our  State
 Ths  would  mean  that  the  Hindus
 Should  live  m  one  corner,  the  Muslims
 Should  live  m  another  corner  and  the
 Ruddhists  should  hve  m  a  different
 Sorner  I  do  not  think  this  is  In  con-
 formity  with  the  secular  nature  of
 Sur  country

 I  think  our  populat  on  is  a  mixed
 Ropulation  Hindus,  Sikhs,  Christians
 and  Buddhists,  all  live  together
 Therefore,  to  plead  for  a  separate
 Nace,  is  a  kind  of  home-lang  {for
 those  persons  in  an  area  where  they

 ave  their  co-religionists  I  believe,  is
 Not  the  right  approach  to  this  problem
 I  do  not  know  how  long  they  are  going
 to  be  here  For  aught  I  know  they

 Thay  be  here  for  good,  for  aught  I
 Know  they  may  be  going  back  But  I
 think  the  enunciation  of  this  principle,
 that  they  should  be  sent  to  a  place
 Where  they  have  their  own  co-
 Tehgionists  is  not  the  right  approach
 to  this  matter

 Again  to  say  that  they  should  be
 brepaired  for  resettlement—I  do  not
 know  what  the  hon  Member  had  in
 View  when  he  said  that—in  their  own
 fountry  »  I  think  something  which
 Sne  fails  to  understand  How  can  you
 brepare  any  refugee  for  resettlement

 n  his  own  country  For  mstance,  I
 am  a  riefug  ¢  from  Wet  Punjab  Shri
 4)  Singh  Sarhadi  to  a  refugee  from

 «  कपा  ib  So  to  say  that  I  should
 how  be  prepaied  for  resettlement  37
 West  Punjab  75  something  that  defies
 the  sense  of  propriety  OL  sense  of
 logic  To  say  that  the  refugees  from
 hast  Pakistan  should  be  prepared  for
 kesettlement  in  East  Pakistan  would
 Ne  saying  something  which  ॥  do
 hot  follow  There  may  be  some  logic
 behind  it  which  I  do  not  understand

 eré  may  be  some  mystical  sanctity
 behind  it  whxh  I  do  not  understand
 Theie  may  be  some  religious  associe-
 tion  with  it  which  3  do  not  under
 stand  I  think  that  to  sa}  that  the
 refugees  who  have  been  come  back
 from  a  country  should  be  made  ready
 and  should  be  prepared  to  go  back  to
 that  very  country  is  something  which
 I  beheve  is  not  within  the  powers  and
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 {Shri  D.  C.  Sharma]
 privileges  of  this  House.  All  that  we
 can.  do  is  to  give  them  a  welcome  and
 we  have  given  them  a  welcome.  All
 that  we  can  do  is  that  we  should  give
 them  freedom  of  religious  observances,
 which  we  have  given.  All  that  we
 can  do  is  that  we  should  make  their
 stay  as  comfortable  as  possible.  At
 the  same  time,  I  think  the  External
 Affaors  Mimstry  should  certainly  do
 something  which  will  enable  those
 persons  to  engage  themselves  m  gain-
 ful  employment.  So  far  as  I  know,
 they  are  arranging  some  work  centres
 and  things  of  that  kind  which  will
 enable  them  to  fit  in.

 So,  while  I  do  not  say  that  they  are
 on  a  par  with  the  refugees  from  East
 Pakistan  or  West  Pakistan,  I  still  say
 that  we  should  make  their  stay  in
 our  country  as  comfortable  as  possi-
 ble.  We  should  make  them  feel  at
 home  in  our  country  and  we  should
 make  them  look  upon  this  country  as
 a@  country  which  has,  on  acceunt  of
 immemorial  traditions,  welcomed
 them  with  open  arms.  Beyond  that,
 I  fail  to  see  what  more  we  can  do  at
 this  juncture.  I  do  not  think  all  the
 questions  raised  by  my  hon.  friends
 over  there  have  any  relevance  here.
 So,  I  welcome  this  demand  and  I  hope
 the  External  Affairs  Ministry,  which
 has  appointed  some  special}  officer  and
 which  has  also  done  other  things  for
 looking  after  them,  will  see  to  it  that
 those  persons  are  made—they  are
 already  comfortable—more  comfort-
 able  in  time  to  come

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  I  am  glad  that
 Demands  Nos.  2  and  107,  which  are
 pert  of  the  same  scheme  have  been
 favourably  commented  upon  by  my
 hon.  friends,  Shri  Guha  and  Shri
 Vittal  Rao.  As  the  House  is  aware.
 this  scheme  for  training  in  Hindustan
 Machine  Tools  was  originally  meant
 only  for  very  high  precision  specialist
 training—what  is  called  “in-plant
 training".  As  the  scheme  was  in
 aperation  for  the  last  four  or  five
 years,  the  Hindustan  Machine  Tools
 found  that  they  had  trained  enough
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 men  for  ther  own  work  and  they
 were  not  in  need  of  the  training
 scheme.  So,  last  year  the  Ministry
 appointed  a  committee,  as  mentioned
 in  the  hand  book,  to  review  the  whole
 scheme  and  to  see  whether  the  train-
 ing  centre  can  be  profitably  used  for
 the  wider  orbit  of  technical  training
 so  much  needed  in  our  country.

 35.28  hrs.

 (Surr  BarMan  in  the  Charr]

 It  is  in  pursuance  of  this  commutee’s
 recommendations  that  it  is  now  decid-
 ed  to  buy  the  equipment  from  this
 training  centre  and  so  rearrange  and
 reinforce  it  by  some  new  machinery
 as  to  provide  training  for  three  cate-
 gories  of  trainees  very  much  in
 demand  in  the  country  About  40
 places  wil)  be  given  to  trainees  for  re-
 conditioning  machine  tools  and  pre-
 ventive  maintenance  About  420
 places  will  be  given  to  trainees  for
 tool-making  including  die-making  and
 80  places  to  trainees  for  highly  skilled
 machine  operators.  Shri  Guha  men-
 tioned  that  the  trainees  for  this
 scheme  should  be  drawn  from  all  over
 the  country  There  can  be  nothing
 more  welcome  to  us  than  this  valuable
 suggestion  That  committee  itself  had
 recomended  that  the  trainees  should
 be  drawn  from  all  parts  of  India;
 particularly  those  States  where  indus-
 trialisation  has  to  move  faster  than  in
 other  States  should  be  given  prefer-
 ence

 But  I  may  mention  here  that  the
 trainees  here  are  not  going  to  be
 freshers  as  in  a  polytechnic  institute
 or  diploma  school  They  are  going  to
 be  those  people  who  are  already  in
 the  industry  or  m  some  institution,
 either  governmental  or  private  and
 who  have  to  be  given  further  speci-
 alised  training—TWI—training  within
 the  industry,  as  it  is  called  or  in-plant
 training  The  total  expenditure  of
 the  scheme  will  not  be  as  high  as  it
 was  before,  vis,  Rs.  200  or  Rs,  260  a
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 month  per  trainee  The  total  expendi-
 ture  now  will  be  about  Rs  30  per
 boy  per  month  of  which  the  institu-
 taén  sending  the  boys  after  proper
 selection  will  bear  Rs  60  per  month,
 which  will  be  the  fees  to  be  charged
 by  this  training  centre  for  the  boys
 coming  either  from  the  public  sector
 or  the  private  sector  or  other  organ:-
 sations  and  institutions  The  remain-
 ing  Rs  70  per  month  per  boy  will  be
 borne  by  Government  My  friend,
 Shr:  Vittal  Rao,  wanted  to  know  whe-
 ther  there  will  be  a  stipend  There
 will  be  a  stipend  given  to  the  extent
 of  Rs  70  a  month  In  all,  the  scheme
 wil]  cost  an  additional  amount  of
 Rs  5  lakhs  to  Rs  7  lakhs  on  the
 capital  side  and  about  Rs  2,50,000  a
 year  on  the  recurring  side,  of  which
 about  Rs  1,70,000  are  expected  to  be
 received  by  way  of  fees  The  rest
 will  be  borne  by  the  committee  or
 the  organisation  which  wil)  handle  the
 scheme

 This  is  going  to  fill  a  very  widely
 felt  need  in  the  country’s  develop-
 ment,  particularly  for  floor  managers
 and  foremen  for  the  shops,  mm  which
 we  are  greatly  deficient  I  welcome
 the  obscrvations  made  by  the  hon
 Members  and  I  am  grateful  to  them
 for  welcoming  this  scheme,  which  :s
 intended  to  fill  a  very  vital  gap  This
 38  going  to  be  the  policy  of  Govern
 ment  with  respect  to  the  other  train-
 ing  centres  which  are  in  the  public
 sector  We  do  not  want  to  close  down
 as  far  as  possible,  any  training  pro
 gramme  which  we  have  once  initiat-
 ed  either  in  Bhopal,  Sindri  or  in  the
 other  several  public  sector  projects
 which  are  running  under  the  auspices
 of  our  Ministry  We  would  jke  to
 reconvert  them  for  imparting  genera!
 training,  as  we  have  done  in  this  case

 Shri  K  N  Pandey  referred  to  the
 industries  which  are  being  run  for  the
 resettlement  of  the  refugees  My  hon
 colleague  will  deal  with  the  matter
 but  since  we  have  taken  over  that
 work  very  recently,  I  can  assure  the
 House  that  m  close  co-operation  with
 the  Ministry  of  Rehabilitation,  our

 Ministry  is  going  into  those  various
 schemes  which  have  either  been  pat-
 tially  fulfilled  or  wholly  fulfilled  or
 as  Shri  Guha  said,  a  few  schemes  here
 and  there  which  have  not  been  imple-
 mented  (Interruption)  4  do  not
 think  it  us  as  bad  as  mentioned  by  my
 hon  friend,  but  it  ts  certainly  right
 and  proper  that  when  public  money
 is  spent  on  the  rehabilitation  of
 refugees,  particularly  in  the  industrial
 field,  we  should  see  that  the  schemes
 are  properly  implemented  and  as
 much  number  of  refugees  as  possible
 are  employed  in  those  schemes  In
 the  past,  I  am  sorry  that  for  one
 reason  or  other  m  some  schemes,  the
 number  of  refugees  has  not  been  as
 much  as  promised  originally  There
 were  many  practical]  difficulties  com-
 mg  in  the  way,  but  so  far  as  the
 future  is  concerned,  we  are  trying  to
 see  that  these  schemes  really  become
 schemes  for  resettlement  and  rehabili-
 tation  of  the  refugees  rather  than
 purely  for  industmal  development,
 which  could  not  be  taken  up  under
 the  orbit  of  rehabilitation

 With  these  words,  I  thank  the  hon
 Members  for  welcoming  the  schemes
 and  I  can  assure  them  that  all  the
 observations  made  by  them  will  be
 properly  dealt  with

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 I  thank  all  the  Members  of  the  House
 who  have  given  their  unstinted  sup-
 port  to  Demand  No  18  dealing  with
 the  demand  for  Rs  i0  lakhs  for  the
 External  Affairs  Ministry  But  I  am
 rather  surprised  at  the  very  unusual
 remarks  made  by  some  Members  of
 the  opposition  regarding  our  policy  mm
 regard  to  Tibetan  refugees  There  is
 nothing  new,  because  one  section  of
 the  opposition  does  not  see  eye  to  eye
 with  the  Government  of  India  Not
 oniy  that  Their  loyalties  are  not  to
 the  policies  and  plans  of  our  own
 Government

 As  far  as  the  Tibetan  policy  is  con-
 cerned,  ४  was  policy  which  was  taken
 after  considerable  thought  and  deli-
 beration  and  with  the  consent  of  this
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 House  From  time  to  time  the  matter
 क...  reported  to  the  House.  And  I  am
 very  happy  to  remind  members  that
 this  policy  has  the  full  support  of  al]
 patriotic  Indians  who  have  seen  the
 meed  to  offer  asylum  to  people  who
 fhave  been  forced  out  of  their  hearths
 and  homes,  because  the  conditions
 were  made  so  intolerable  Sir,  it  is
 ‘well  known  that  nobody  would  like
 to  leave  their  traditional  home  for
 something  which  is  uncertain,  which
 is  full  of  hazards  ‘Yet  these  people
 have  left  ther  homes,  their  temples
 and  all  those  associations  which  make
 for  their  culture  in  order  to  seek
 asylum  here  And,  as  was  pointed
 out  by  Professor  Sharma,  it  725  in
 accordance  with  the  traditions  of

 eur  country  that  we  should  extend
 hospitality  and  help  to  these  refugees

 It  is  the  policy  of  the  Opposition
 always  to  confuse  the  issues  by  bring-
 ing  .n  wrong  comparisons  It  was
 asked  why  is  it  that  we  extend
 charity  so  liberally  to  th.  Tibetan
 trefugees  when  we  allow  pcople  who
 have  returned  from  Burma,  Malaya
 and  Ceylon  to  wander  पा  the  streets
 of  the  south  unprotected  and  without
 the  aid  from  the  Government  of  India?
 People  who  have  returned,  ०0  who
 are  returning,  from  Malaya,  Burma
 and  Ceylon  are  not  homeless  people
 They  are  people  who  have  got  their
 homes  and  who  have  come  back  with
 a  good  deal  of  their  earnings  And
 if  it  is  the  policy  of  the  Communist
 Party  to  help  the  needy,  I  ask:  what
 has  the  Kerala  Government  done  dur-
 ing  the  last  two  years?  Why  did  they
 not  help  those  who  were  wandering
 im  the  streets  if  they  were  so  sympa-
 thetic  and  wanted  to  help  them?

 Shri  Narayanankutty
 Madras  was  also  there.

 Shrimati  Lakshmi  Menon:  =  Since
 ‘you  have  raised  the  issue  may  I  point
 out  that  you  should  set  an  example
 to  the  saying:  charity  begins  at  home?
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 It  ig  true  that  the  conditions  in
 Tibet  are  not  such  that  any  of  these
 refugees  would  go  the
 Opposition  members  would  do  well  to
 use  their  influence  and  good  offices  to
 see  that  conditions  in  Tibet  are  res-
 tored  to  rormalcy  so  that  these  people
 do  not  have  to  stay  here  and  do  work
 which  they  are  not  accustomed  to  de.

 Shri  Narayanankutty  Menon:  Why
 not  you  first  look  after  those  Indian
 nationals  who  have  been  driven  from
 other  countries  to  India?

 Shri  Mehr  Chand  Khanna:  Your
 loyalty  is  to  some  other  country

 Shrimati  Lakshmi  Menon:  Why  are
 they  so  touchy  about  it?  Whenever
 we  mention  about  communist  coun-
 tries  the  communist  party  members
 get  pertuibed  After  all,  they  are
 Indians  first  This  is  something
 whch  I  cannot  understand  It  is  true
 that  condit  ons  in  Tibet  are  deteriorat-
 ing  and  it  5  most  hkely  that  most  of
 the  refugees  will  not  be  able  to  go
 back  People  who  have  come  here
 will  not  go  back  until  conditions  there
 aie  such  that  they  can  hve  there
 peacefully  It  has  never  happened  in
 history  that  people  who  have  sought
 asylum  and  refuge  have  gone  back
 because  conditions  have  improved.
 Have  any  of  the  people  who  have  left
 Soviet  Union  gone  back  to  Russia
 because  conditions  have  improved
 there?  Do  you  think  that  Tibetans
 wi)]  go  back  oO,  for  that  matter,  any
 people  back  oi,  for  that  matter,  any
 people  who  have  left  their  ancestral
 homes  in  search  of  safety  and  security
 will  go  back  to  their  original  homes?
 That  is  most  unlikely  This  demand
 for  Rs  10  fakhs  is  only  to  meet  an
 emergency  We  are  making  provision
 for  the  ablebodieq  to  work,  for  the
 children  to  be  educated  and  those  who
 seek  religious  training  in  the  Lama
 Serais  and  monasteries  to  get  religious
 instruction  And  we  will  go  on  doing
 it  whether  the  Opposition  likes  it  or
 not,  because  it  is  a  part  of  our  policy.
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 Shri  Vajpayee:  Why  “Opposition”?

 Shrimati  Lakshmi  Menon:  I  will

 say  “a  certain  section  of  the  Opposi-
 tion”  or  “Communists”.  Whether  they
 like  it  or  not,  it  will  be  done.  There-

 fore,  I  hope  that  the  very  generous
 support  extended  by  all  the  sections,
 except  the  Communist  party,  will  en-
 able  us  to  carry  on  our  programme.

 श्र,  भक्त  दशंन  (गढ़वाल)  :  सभापति

 महोदय,  अपको  श्राज्ञा  से  प्  एक  प्रशन  पूछता

 चत हू ।  इस  ने  जा  यह  पूरक  अनुदान  को

 मांग  रवा  गई  है  वह  द्  लाख  रुपये  को,  उसके

 बारे  में  मे  यह  कहता  साएमा  हू  कि  स्मो  भी

 लिब्बत  में  अनिश्चितता  का  वातावरण  है  श्रोर

 आज  भा  जवान  मंत्रो  महोदय  ने  सरोकार  किया

 है  कि  ओर  मो  शर  जाति  पांफे  आने  को  आशा  को

 जातो  है। ऐप  सूरत  में  क्या  मातनोय  उपमंत्रो

 महादया  का  यह  झाशा  है  कि  दस  लाख  हपये  में

 काम  हो  जायेगा  या  और  रुपये  को  आवश्यकता

 पड़ेगी!  ?

 Shrimati  Lakshmi  Menon:  That  is
 only  for  the  emergency.  As  you  know,
 there  are  many  other  relief  agencies
 also  contributing  towards  this—volun-
 tary  organisations—both  in  India  and
 outside  India.

 श्रो  भक्त  दर्शन  :  में  एक  ग्रौर  प्रश्न  पूछना
 चाहता  हू  ।

 Shrimati  Lakshmi  Menon:  I  know
 what  it  is:  those  who  are  likely  to
 come  in  the  future,  what  are  we  going
 to  do  with  them  and  whether  Rs.  30
 lakhs  will  be  sufficient.  -  Certainly,
 it  will  not  be  enough  and  at  the  ap-
 propriate  time  the  Government  will
 make  a  request  to  the  House  to  grant
 more  sums.

 श्री  भक्त  दर्शंव  :  में  एक  प्रश्न  और  पूछना
 चाहता  हुं  |  अभी  कुछ  दिन  हुये  प्रवान  मंत्री

 महोदय  ने  तिब्बत  के  शरणाथियों  के  सम्बन्ध  में

 एक  वक्तव्य  दिया  था  जिसमें  बताया  गया  था
 कि  जो  बूढ़े  पौर  अपंग  हैं,  उनको  डलहौजी  में

 रबने  की  व्यवस्था  की  जा  रही  है  t  में  जानना

 चाहता  हूं  कि  तिब्बती  शरणार्थियों  को  जगह

 जगह  क्‍यों  बांदा  जा  रहा  है  जबकि  उनके

 गहुदव  मसूरी  में  मोजूद  हैं  और  तिब्बती  लोग  भी

 चाहत  हैं  कि  उनको  मसुरी  में  ही  रखा  जाये  ?

 मसूरी  में  सरकारी  तथा  दूसरे  मकान  खाली  भी

 हैं,  शरत:  उनको  वहीं  रखते  की  व्यवस्था  कपों

 नहीं  की  जा  रही  है  ?

 Shrimati  Lakshmi  Menon:  There  are
 various  categories  of  refugees.  As  I
 have  pointed  out,  there  are  people
 who  are  devoted  to  a  religious  life  and
 who  are  not  able  to  work.  Then  there
 are  very  old  people  who  are  _  physi-
 cally  unfit  to  work.  Then  there  are
 able-bodied  people  who  are  willing  to
 earn  their  own  living.  They  are  being
 drafted  to  do  physical  work  like  road
 construction  in  Sikkim  and  _  other
 States.  Then  there  are  children  below
 the  age  of  8  or  even  below  the  age
 of  12,  quite  a  number  of  them.  They
 have  to  be  educated  and  so  they  are
 being  sent  to  various  schools.  Then
 there  are  people  who  are  dedicated  to
 a  religious  life.  They  have  to  be  sent
 to  the  religious  institutions  for  train-
 ing.  Therefore,  it  is  incumbent  on
 us  to  distribute  them  according  to  the
 various  categories.

 Shri  D.  C.  Sharma:  As  Mussorie  is
 his  constituency,  he  wants  to  send
 them  there.  But  Dalhousie  is  my
 constituency.

 Shri  Mehr  Chand  Khana:  A  large
 number  of  questions  have  been  posed
 and  I  shall  try  to  answer  them  =  as
 fully  as  I  can.  I  would  like  to  start
 with  the  beginning  of  July  last  year
 when  we  took  a  decision  in  Calcutta,
 some  Ministers  of  the  Central  Govern-
 ment  and  Ministers  of  the  State  Gov-
 ernment  of  West  Bengal,  regarding
 the  closure  of  camps  within  a  year
 from  that  date,  namely,  by  the  3lst
 July,  959  and  the  basis  which  promp-
 ted  the  Government  to  take  that  deci-

 sion,  and  the  extent  to  which
 Wwe  have  been  able  to  fulfil  our  obliga-
 tions  and  discharge  our  commitment.
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 When  we  took  that  decision,  we  had
 eamps  not  only  in  West  Bengal  but
 also  in  Tripura,  Bihar  and  Orissa
 Then  number  of  displaced  persons  in
 camps  on  the  ist  July,  958  was
 about  2,30,000,  and  the  distribution
 was  as  under

 Bengal  197,000
 Bihar  16,154
 Tripura  15,049
 Orissa  2,238

 This  will  approximately  come  to
 220,000  persons  During  the  last  one
 year  there  have  been  about  8,000  to
 10,000  additions  m  the  camps  on  ac-
 count  of  births  So,  my  population
 went  up  to  round  about  2,40,000
 Though  it  is  not  very  relevant  to  the
 issue,  sometimes  my  friends  opposite
 whether  here  or  outside,  have  referred
 to  the  miserable  conditions  in  the
 camps  in  West  Bengal  and  they  tned
 to  give  the  :mpression  that  these  un
 fortunate  brethren  of  mine  are  not
 being  treated  with  sympathy  and  con
 mderation

 It  might  interest  you  and  the  House
 to  know  that  while  the  birth  rate  in
 West  Bengal  is  2]  per  thousand  and
 the  death  rate  is  ten  per  thousand—
 that  has  been  more  or  less  the  average
 for  a  number  of  years  in  West  Bengal
 and  was  fully  reflected  in  the  birth
 and  death  rates  in  my  camps—since
 we  took  this  important  decision,  the
 birth  rate  in  camps  in  West  Bengal
 has  shot  up  by  about  50  per  cent
 Where  it  used  to  be  2  per  thousand
 today  it  s  34  per  thousand  and  where
 the  death  rate  was  ten  per  thousand
 it  has  come  down  to  nine  per  thou-
 sand

 So,  |  was  telling  you  that  the  birth
 rate  having  gone  up  very  rapidly,  the
 population  swelled  to  2,40,000  persons

 Shri  Panigrahi:  Why  only  in  West
 Benga!  camps’

 Shei  Mehr  Chand  Khanna:  Because
 there  were  hardly  any  births,  worth
 the  name  in  other  camps
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 During  this  period  there  were  twe
 or  three  courses  open  to  me  to  reha-
 bilitate  them  One  was  to  rehabili-
 tate  them  withm  the  resources  avazl-
 able  in  the  States  concerned  The
 second  was  to  create  resources  outside
 the  State  of  West  Bengal  The  third
 was  Dandakaranya  As  far  as  West
 Bengal  itself  is  concerned,  we  have
 achieved  very  substantial  results  We
 have  brought  down  the  camp  popula.
 tion  9  West  Bengal  during  this  period
 of  one  year,  the  gross  figures  is
 48,000  but  the  net  figure  38  roundabout
 35,000  or  36,000  These  persons  have
 been  dispersed  from  camps  and  have
 been  rehabilitated

 As  far  as  Tripura  is  concerned,  a
 7४06  while  ago  I  remarked  that  the
 population  there  was  a  little  over
 15,000  Every  DP  in  the  camps  in
 Tripura  has  been  rehabilitated  during
 that  period  and  all  the  camps  in  Tri-
 pura  have  been  closed

 Now  I  come  to  Bihar  and  Orissa
 No  doubt,  I  have  come  forward  with
 a  request  for  a  smal]  demand  for
 Bihar  but  30  must  not  be  forgotten
 that  there  at  the  beginning  of  the  year
 the  population  in  Bettiah  camp  was  a
 little  over  16,000  On  the  30th  June,
 i959,  the  population  was  only  5,487—
 a  dispersal  of  over  10,000  persons  I
 am  sure  Shri  Panigrahi  would  back
 me  up  when  I  say  that  in  the  Char-
 batia  camp  in  Orissa  today  the  num-
 ber  is  hardly  a  few  hundred  families
 The  total  figure  is  roundabout  708
 persons  So,  during  this  period  we
 have  reduced  the  camp  population  by
 70000  persons

 May  I  humbly  mform  the  House
 that  there  has  been  no  coercion  Not
 a  single  person  has  been  foreed  out
 of  any  camp  in  any  one  of  these
 States  Everyone  of  them  hes  been
 taken  out  cheerfully  They  have  been
 either  rehabilitated  within  the  States
 concerned  or  they  have  been  taken  to
 the  States  outside
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 I  admit  that  we  are  spending  huge
 @ums  of  money  on  camps,  but  then
 my  colleague  the  hon.  Deputy  Minister
 of  External  Affairs  said—and  I  was
 very  happy  when  I  heard  her  say
 that—nobody  leaves  hig  hearth  or
 home  for  reasons  which  are  not  be-
 yond  his  control.  It  may  be  all  right
 for  people  to  remark  and  sometimes
 I  feel  very  hurt  when  I  hear  Shn
 Panigrahi  on  the  one  hand  supporting
 me  in  my  difficulties  ain  Dandakaranya
 and  at  the  same  time  running  with  the
 hare  and  hunting  with  the  hound  He
 shows  deep  sympathy  for  the  dis-
 placed  persons  from  East  Pakistan  but
 at  the  same  time  he  wants  that  the
 tribal  quota  should  be  increased,  land
 should  be  given  in  the  Chilka  fore-
 shore  area  to  the  landless  people  and
 al]  that  I  can  fully  understand  his
 feelings  If  he  has  to  be  returned  he
 will  be  returned  by  the  local  popula-
 tron  there  80,  as  such  he  has  to  cater
 for  their

 Shri  Panigrahi:  That  is  not  my  con-
 stituency

 Shri  Mehr  Chand  Khana:  That
 may  not  be  his  constituency,  but  I
 am  certainly  prepared  to  tell  him  that
 if  he  wants  the  landless  to  be  rehabi-
 litated,  I  am  with  him;  if  he  wants
 the  people  of  Orissa  to  advance  no-
 body  would  be  happier  than  myself,
 but  then  he  would  have  to  knock  at
 somebody  else’s  door  and  not  at  the
 door  of  the  Minister  of  Rehabilita-
 tion  My  sphere  is  a  very  restricted
 one  I  can  only  work  within  that
 sphere

 So,  I  was  trying  to  tell  the  House
 that  I  do  feel  that  this  expenditure  35
 a  waste  But  at  the  same  time  I  also
 have  a  heart  Being  a  refugee  myself
 I  fee)  that  if  I  am  not  in  a  position  to
 provide  gainful  employment  to  a  sick
 mother  or  to  an  ailing  child  ता  to  an
 old  man,  if  I  am  not  in  a  position  to
 settle  him  or  rehabilitate  him  or  put
 the  family  on  its  feet,  I  will  be  doing
 grave  injustice  to  myself  as  a  Minister
 and  grave  injustice  to  the  Government
 who  have  spared  no  funds,  uptill  now

 we  have  spent  over  Rs.  380  crores,  I
 do  not  want  to  go  into  that  old  theme
 of  mine  that  we  are  poor,  we  are
 borrowing,  we  are  taking  loans.  As
 far  as  the  refugee  cause  is  concerned,
 this  Government  has  never  spared
 any  money  or  any  efforts.  But  even
 in  that  field,  I  am  able  to  say  that  we
 have  been  very  watchful  of  our  relief
 expenditure.  I  have  seen  and  taken
 good  care  to  see  that  there  who  are
 needy  should  be  helped  but  those
 who  do  not  deserve  any  help
 shal]  not  draw  upon  the  national  re-
 sources  I  have  taken  very  _  strict
 measures.  I  do  not  want  to  go  into
 that  matter  today  But  taking  the
 refugee  population  as  my  basis  it
 might  interest  the  House  to  know  that
 in  the  peak  year  1956-57,  my  expendi.
 ture  on  rehef  camps  was  Rs
 8,68,00,000.  In  1957-58  it  came  down  te
 Rs,  51  lakhs  that  Rs.  7.5]  crores
 And  in  1958.59  it  came  down  -  still
 further,  namely  Rs  6,68,00,000.  When
 we  took  this  decision  last  year  we
 only  budgeted  for  a  rehef  expendi-
 ture  for  the  first  four  months  of  the
 year,  that  is,  April,  May,  June  and
 July  because  the  camps  were  to  have
 been  closed  by  the  3lst  July,  1959,  We
 budgeted  for  a  total  sum  of  Rs.
 2,44,00,000

 Now  I  have  come  forward  before
 the  House  for  a  supplementary  grant
 of  Rs  2,75,00,000  making  a  total  of
 Rs  5,19,00,000  With  the  supplemen-
 tary  grant  that  I  am  taking  today  the
 total  expenditure  that  I  would  have
 incurred  by  the  end  of  this  year  would
 be  Rs  5,19,00,000  against  the  expendi-
 ture  of  Rs.  6,68,00,000  last  year  and
 the  expenditure  of  Rs,  8,68,00,000  two
 years  earher  There  has  been  a  sav-
 ing  in  the  relief  expenditure  to  the
 extent  of  about  425  per  cent.  During
 the  last  three  years—and  three  years
 are  not  over  today—we  have  saved
 to  the  extent  of  about  42.5  per  cent
 and  that  has  been  simply  achieved
 through  the  process  of  rehabilitation.
 There  was  a  time  when  my  hon
 friend  Shr:  Panigrahi  sent  people  back
 from  Orissa  to  West  Bengal.  I  am
 not  accusing  him  personally.  There
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 was  4  iime  when  some  of  my  friends
 were  sent  back  from  Bihar’  or
 may  say  some  of  my  friends  from
 Bengal  came  back  to  Bengai.  But,  I
 make  bold  to  say  that  during  the  last
 3  years,  there  has  hardly  been  any
 desertion.  So,  we  fave  succeeded  as
 far  as  our  rehabilitation  programme  is
 concerned,  whether  within  the  States
 or  in  our  reclamation  schemes  outside
 the  States,  to  a  very  substantial  ox-
 tent.  If  I  had  not  been  the  Minister,
 perhaps,  I  would  have  been  tempied
 to  congratulate  the  Minister  on  this
 good  performance.  Being  the  Minister
 myself,  I  take  the  congratulations
 from  Shri  Ajit  Singh  Sarhadi  and
 some  of  my  other  friends.  I  do  not
 feel  bashful  about  it  for  the  obvious
 reason  that  we  have  achieved  results.
 While  during  the  years  955  and  1956,
 2  Jakh  persons  went  into  camps,  dur-
 ing  the  last  2  years,  we  have  reduc-
 ed  the  camp  population  by  140,000
 persons.  That  is  not  a  small  achieve-
 ment.  Whereas  within  the  State  of
 West  Bengal,  Tripura,  Bihar  and
 Orissa  we  have  achieved  very  good
 results.  I  must  say  that  in  the  field  of
 Dandakaranya,  our  progress  has  been
 very  slow.  I  am  prepared  to  concede
 that.  You  call  it  tardy,  you  call  it
 slow,  you  may  even  say  that  we  have
 not  come  up  to  expectations:  that  is
 correct.

 I  am  very  grateful  to  Shri  Panigrahi
 for  one  thing.  Coming  as  he’  does
 from  Orissa,  he  has  made  my  task
 much  easier.  I  went  to  Dandakaranya
 for  the  first  time  in  February,  this
 year.  We  took  the  decision  in  July
 last  year.  It  might  interest  the  House
 to  know  that  the  Dandakaranya  Deve-
 lopment  Authority  itself  was  not  born
 till  the  end  of  July  1958.  We  took  a
 decision  in  the  beginning  of  July  958
 that  every  possible  effort  should  be
 made  to  close  down  the  camps.  of
 Bengal  by  3lst  July  next  year.  But,
 the  body  which  was  to  implement  the
 scheme  was  not  created  till  the  end
 of  the  month.  The  body  which  was
 to  function  took  birth  a  month  later.
 It  is  thick  jungle  there:  primaeval
 forest.  An  officer  of  mine  was  only
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 telling  me  yesterday  or  two  days  ago,
 I  come  from  West  Bengal,  I  have
 experience  of  East  Bengal,  I  have
 never  seen  a  monsoon  like  that  in  any
 other  part  of  the  country  where  you
 have  incessant  rain  for  4  or  5  months.
 Tractors:  I  can  take  them.  But  there
 are  no  bridges,  if  the  bridges  are  not
 safe,  I  cannot  take  tractors.  There  are
 no  roads.

 An  Hon,  Member:  You  should  have
 foreseen.

 Shri  Mehr  Chand  Khanna:  Yes;  —  I
 should  have  foreseen  all  that.  That
 is  quite  correct.  There,  I  feel  guilty
 to  an  extent  that  I  had  no  apprecia-
 tion  of  the  conditions  prevailing  then
 in  Dandakaranya.  If  I  had  any  idea
 of  the  conditions  prevailing  then  in
 Dandakaranya,  I  do  not  think  a  deci-
 sion  of  that  nature  could  have  ever
 been  encouraged  by  me,  because,  I
 have  now  been  dealing  with  this  pro-
 blem  for  ll  years  and  I  should  be  in
 a  position  to  say,  if  I  have  to  rehabili-
 tate  a  family,  what  necessities,  what
 requirements  are  needed  for  the  reha-
 bilitation  of  a  family.

 To  reclaim  lands,  we  wanted  rc-
 clamation  machinery.  We  had  the
 whole  matter  examined.  The  ques-
 tion  was  not  so  much  of  finance,  be-
 cause,  as  I  told  you,  the  Ministry  of
 Finance  have  always  been  very  kind
 and  sympathetic.  I  hope  Dr.  B.
 Gopala  Reddi  will  not  change  his
 mind.  But,  my  main  trouble  was  that
 machinery  was  to  come  from  abroad.
 For  that,  we  wanted  foreign  exchange.
 Certain  formalities  had  to  be  gone
 through.  We  reached  the  stage  of  in-
 viting  global  tenders.  When  we  in-
 vited  global  tenders,  we  learnt  that
 although  we  might  call  it  global  ten-
 ders.  we  have  to  go  to  a  particular
 firm,  we  have  to  go  to  a  particular
 country,  and  we  have  to  pay  them
 certain  rates.  Even  that  will  net  be
 objectionable  in  the  long  run.  But,
 difficulties  may  arise  when  I  siart
 transporting  the  machinery  from  that
 country  into  India.  You  want  ship-
 ping  space.  You  might  land  yourself
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 mito  very  serious  waters  or  hot  waters,
 becauke  the  rates  will  certainly  go  up
 Similarly,  if  I  wanted  certain  attach-
 ments—~you  may  invite  tenders  for
 the  machinery—tomorrow  when  you
 want  some  accessories  or  attachments,
 prices  may  go  up  to  a  great  extent,
 because  you  will  not  be  able  to  draw
 upon  any  other  market,  and  for  the
 particular  make,  coming  from  a  parti-
 cular  country,  you  may  have  to  pay
 a  certain  price  which,  possibly,  later
 on,  you  may  find  to  be  very  very  ex-
 orbitant  My  hon  friend  the  Defence
 Minister  came  to  my  rescue  I  am
 very  grateful  to  him  and  if  he  were  mn
 the  House,  I  would  have  hked  to  pay
 a  tribute  to  him  Similarly,  the  Prime
 Momster  was  exceedingly  kind  In
 January  this  year  a  decision  was  taken
 im  the  room  of  the  Prime  Minister  of
 India,  with  the  Defence  Minister,  the
 Minister  of  Finance  and  everybody
 concerned,  that  the  Miunistry  of
 Defence  will  come  to  my  rescue  and
 they  will  manufacture  tractors  for
 me  in  their  own  factories  in  collabora
 tion  with  a  foreign  firm  We  got  the
 first  consignment  in  May  We  placed
 an  order  for  56  tractors,  costing  about
 Rs  4  crores—I  may  be  wrong  in  my
 figure—and  the  first  consignment  of
 mx  tractors  I  got  m  the  beginning  of
 May  959

 Mr  Chairman:  From  the  Defence?

 Shri  Mehr  Chand  Khanna:  Yes  In
 fact,  they  have  been  ahead  of  sche-
 dule  Where  they  promised  to  give
 the  tractors  sometime  during  the  mon-
 soon  so  that  I  can  assemble  them,  take
 them  to  Dandakaranya,  the  Munistry
 of  Defence  had  been  ahead  of  their
 schedule  and  they  gave  me  the  first
 consignment  in  the  month  of  May

 I  got  some  tractors  from  the  CTO
 It  is  a  very  old  organisation,  the
 Central  Tractor  Organisation  I  need
 not  say  much  about  it  I  would  never
 have  gone  to  the  CTO  if  I  had
 known  that  I  can  get  new  tractors,
 because  they  ate  old  tractors  Luke
 me,  they  have  seen  ९७  life  They
 are  mostly  old  and  unserviceable  I

 had  them  What  happened  was,  along.
 with  these  tractors,  also  came  the  staff
 These  tractors  have  to  be  recond:tion-
 ed  They  have  to  be  put  in  position,
 to  far  off  places  I  have  to  move  them
 to  Rarpur,  Mana,  Koraput  and  other
 places  The  staff  remains,  whether  I
 use  the  tractors  or  not,  whether  lands
 are  available  or  not,  whether  the  trac-
 tors  are  reconditioned  or  not  You
 might  nmghtly  ask  me,  why  did  you
 buy  these  old  tractors,  why  are  you
 paying  for  the  staff  On  the  one  hand,
 I  have  to  take  into  consideration  the
 heavy  relief  expenditure  that  I  am
 incurring  m  the  camps  in  West  Bengal
 and  the  demoralising  effect  lt  is  hav-
 ing  on  the  population  there  I  do  not
 want  to  go  into  that  question  that  my
 hon  friend  Ch  Ranbir  Singh  referred
 to  about  money  being  taken  and  ex-
 ploited  by  political  parties  for  politi-
 ca]  ends  I  am  not  concerned  with
 that  today  I  had  to  take  the  factory
 because,  on  the  one  hand,  if  I  am  sav-
 ing  Rs  50  lakhs  per  month  on  relief,
 on  the  other,  even  though  I  have  te
 incur  a  little  wasteful  expenditure,  I
 will  ultimately  create  capita]  assets.
 which  will  help  me  in  speedy  reha-
 bilitation  programme  or  reclamation
 projects  I  had  to  take  them  through
 tomorrow,  I  do  not  know  whether  I
 will  be  there,  my  successor  or  some-
 body  else  may  have  to  offer  very  ser-
 ious  explanations  to  the  Public  Ac-
 counts  Committee  and  the  Estimates
 Committee  Because,  they  will  only
 judge  my  waste,  they  will  not  judge
 me  from  the  savings  effected  and  the
 speedy  action  that  I  have  taken,  as  the
 Minister  who  had  to  deal  with  human
 life,  we  took  the  decision  and  :t  was
 only  later  on  I  felt  that  this  decision
 could  not  be  implemented  because  the
 reasons  were  beyond  my  control

 For  the  last  two  or  three  months,  we
 have  been  looking  into  this  problem,
 the  problem  of  Dandakaranya,  wish
 to  assure  the  House,  and  through
 them  the  refugee  population  in  West
 Bengal  or  in  any  other  State,  that  we
 have  sanctioned  the  scheme,  and  we
 mean  to  implement  it,  as  long  as  I
 am  occupying  this  post,  it  shall  be
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 my  endeavour  to  see  that  this  scheme
 is  implemented,  because  this
 acheme,  when  implemented,  will  not
 only  help  in  the  rehabilitation  of  the
 displaced  persons  but  will  advance  the
 interests  of  the  tribals  and  also  of  the
 States  concerned,  and  might  also
 help  the  country,  whether  in  the  ex-
 Ploitation  of  its  mineral  resources  or
 in  the  solution  of  its  food  problem
 and  many  other  problems  as  well
 Money  has  been  sanctioned  for  this
 scheme,  it  is  all  right  to  get  the
 money,  but  then  I  want  men  to  imple-
 ment  that  scheme

 36  hrs
 If  I  talk  a  lot  about  the  conditions

 भा  Dandakaranya,  then  I  might  scare
 away  people;  as  it  is,  we  have  scared
 away  a  large  number  of  people  from
 it;  therefore,  ]  do  not  want  to  talk
 about  it.  I  do  not  want  to  paint  a
 very  dismal  picture  of  the  conditions
 m  Dandakaranya,  because  the  moment
 I  do  so,  I  feel  that  a  man  whom  1
 have  been  able  to  get  through  the
 good  offices  of  the  Ministry  of  Works,
 Housing  and  Supply,  and  good  offices
 of  others,  and  who  can  live  in  Delhi,
 Bombay  or  Calcutta,  and  go  to  the
 cinemas  and  have  a  look  at  the  cul-
 tural]  programmes  and  many  other
 shows  etc  may  begin  to  think  ‘Why
 should  I  go  to  Dandakaranya  and  live
 under  those  conditions?’  The  result
 thas  been  that  we  have  not  been  able
 to  implement  the  Dandakaranya

 cheme  to  the  extent  that  I  had  ex-
 pected,  m  the  sense  that  I  have  not
 been  able  to  move  a  substantial  num-
 ber  of  displaced  persons  from  camps
 in  West  Bengal  to  Dandakaranya
 As  far  as  the  scheme  35  concerned,  I
 have  no  apologies  to  offer  We  have
 done  a  tremendous  amount  of  spade-
 work.  We  have  had  surveys  made  I
 have  got  the  reclamation  machinery
 YT  have  got  the  staff  also  to  a  reason-
 able  extent.  As  for  the  difficulties
 Tegarding  which  indications  were
 given  or  hints  were  thrown  by  Shr:
 Panigrahi,  I  would  not  like  to  exag-
 gerate  them  to  that  extent  But  then

 AUGUST  34,  959  है...  Supplementary  Grants  ifn

 it  is  a  fact  that  there  have  been  चक
 tain  difficulties  in  a  big  project  of
 this  nature.

 The  tribals  carn  very  rightly  demand
 that  ‘When  you  come  and  operate  inte
 our  areas,  you  should  give  us  a  fair
 share...  I  agree.  Then,  there  are  cer-
 tain  other  vested  interests  in  that  area.
 When  I  gently  hinted  about  running
 with  the  hares  and  hunting  with  the
 hounds,  some  of  my  friends—I  do  net
 want  to  name  anybody—have  been
 pretty  active  in  both  Orissa  and
 Madhya  Pradesh  saying  ‘You  are  go-
 ing  to  have  a  new  Bengal;  Bengalis
 will  come  here,  and  you  will  have  a
 Centrally  administered  area,’  and  so
 on  Let  me  allay  the  fears  of  any-
 body  and  everybody  that  I  am  not  a
 Minister  for  the  creation  of  either,
 new  Bengal  or  old  Bengal  [I  am  a
 Minster  for  rehabibtation  of  displaced
 persons,  whether  they  come  from  West
 Pakistan  or  they  come  from  East
 Pakistan  I  look  at  a  displaced  per-
 son  purely  as  a  displaced  person;  whe-
 ther  he  38  a  Sindhi  or  a  Bengal  or  a
 Hariyan  or  a  non-Harijan  is  not  mate-
 rial  to  me  Secondly,  I  am  having
 the  full  co-operation  of  the  State  Gov-
 ernments  concerned  There  can  be  no
 question  of  carving  out  of  any  parti-
 cular  area  either  from  Orissa  or  from
 Madhya  Pradesh,  and  its  conversion
 into  a  Centrally  administered  _  terri.
 tory  That  उड  not  the  point  at  all  We
 are  working  in  these  regions  ‘The
 lands  are  being  given  to  me  by  the
 State  Governments  concerned  They
 will  be  subject  to  all  the
 normal  Jaws  of  any  State

 Then,  to  allay  this  fear,  when  7  held
 this  conference  in  Calcutta  only  on
 the  8th  of  this  month,  I  invited  the
 Chief  Ministers  of  both  the  States
 and  also  the  Chief  Minister  of  West
 Bengal.  The  main  :dea  was  that  the
 Chief  Ministers  of  M.P.  and  Orissa
 would  give  me  the  lands,  and  the
 Chief  Minister  of  Bengal  would  give
 me  the  people.  My  highest  pricrity,
 as  you  know,  is  the  rehabilitation  of
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 displaced  persons  from  camps  in  West
 Bengal

 Xt  came  out  in  the  newspapers  not
 long  ago  that  the  Governor  of  a  State
 approached  me  and  asked  whether  I
 could  take  some  of  his  surplus  popu-
 lation  of  agriculturists  to  Dandaka-
 ranya  Requests  have  come  to  me
 from  other  sources  too  (An  Hon
 Member  Punjab)  I  have  put  them
 down,  and  I  mean  to  do  so  even  m

 +  future,  because  the  two  States  have
 co-operated  with  the  Government  of
 India  simply  with  a  view  to  solve  one
 problem,  the  problem  being  the  re-
 habihitation  of  displaccd  persons  from
 camps  in  West  Bengal  and,  at  the
 same  time,  not  only  to  protect  but  to
 safeguard  and  advance  the  interests
 of  the  tribal  population  there  It  38
 for  that  reason  that  this  integrated
 scheme  has  been  formulated  and
 shall  be  implemented

 Now,  my  hon  friend  Shri  A  C
 Guha  drew  my  attention  to  the  con-
 cessions  given  to  the  displaced  per-
 sons  from  West  Pakistan

 Shri  A  C  Guha:  I  welcome  that

 Shri  Mehr  Chand  Khanna  I  am
 sorry  While  Shr:  Ajit  Singh  Sarhadi
 thanked  me  and  congratulated  the
 Government  he  went  a  step  further
 and  used  that  as  an  argument
 ‘What  you  have  done  for  the  DPs  from
 West  Pakistan,  why  cannot  you  do
 the  same  for  refugees  from  East
 Pakistan?’  He  is  quite  justified  in
 making  that  remark  and  asking  from
 me  a  pointed  reply  to  a  pointed  ques-
 tion  As  I  said  a  httle  while  ago,  I
 am  Minister  for  both  the  regions,  I
 am  Munster  for  displaced  persons,
 and  if  towards  the  fag-end  of  my  life
 I  have  got  an  opportunity  to  serve  my
 unfortunate  brethren  in  the  eastern
 region,  if  I  cannot  do  anything  for
 them  to  the  extent  that  I  have  done
 for  the  displaced  persons  from  West
 Pakistan,  I  shall  never  do  anything
 where  I  can  be  accused  of  any  dis-
 eriminatory  treatment  towards  them

 Now,  we  remitted  these  food  loans
 in  the  western  region,  in  the  case  of
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 my  friends  in  Alwer  and  Bharatpur,
 about  a  year  or  two  ago  We  have
 remitted  the  food  loans  that  were
 given  to  the  people  m  Punjab  in  the
 early  stages  of  partition  and  settle-
 ment  When  this  request  came  to  me
 and  I  was  examining  it,  I  took  it  up
 with  the  Ministry  of  Finance  myself
 and  said  that  if  I  do  something  for
 the  DPs  in  the  western  region,  I  shall
 never  accept  the  position  if  that  can-
 not  be  done  for  the  DPs  in  the  eastern
 region  So  one  decision  has  already
 been  taken,  and  it  has  been  made
 pubhc  That  35,  that  in  future  any
 food  grant  that  is  given  to  a  DP  for
 settlement  on  land  either  within  the
 State  of  West  Bengal  or  in  the  eastern
 region  or  in  Dandakaranya,  wherever
 he  33  taken,  whether  the  harvesting
 period  33  3  months  or  9  months,  shall
 only  be  as  a  grant  and  it  shall  not  be
 a  loan  That  decision  has  already
 been  taken  for  the  future

 Now  for  the  past  we  have  looked
 mto  the  matter  The  financial  implica-
 tions  of  a  retrospective  decision  would
 be  to  the  extent  of  Rs  5  crores  I!
 have  taken  up  that  matter  with  the
 Ministry  of  Finance  We  are  looking
 into  that  matter  and  I  hope  that  a
 decision  shall  be  taken  very  soon
 But  I  cannot  make  a  positive  announ-
 cement  today  because  til]  the  whole
 matter  has  been  examined  and  that
 financial  implication  considered,  I  am
 not  in  &  position  to  make  a  categori-
 cal  announcement

 But  one  thing  more  I  have  also
 done  lately  and  that  35  this  That  s
 the  rationalisation  of  loans  Previous-
 ly  the  loans  were  given  for  e  period
 ranging  between  6  to  १0  years  When
 we  started  our  realisations  we  found
 that  these  unfortunate  people  who  are
 living  in  certain  areas  have  not  been
 able  to  take  their  roots  and  to  call
 upon  them  to  pay  back  the  money
 that  is  due  from  them  on  account  of
 equated  instalments  after  a  short
 period  of  6  years  would  be  rather
 hard  Very  recently,  not  more  than
 0  or  5  days  ago,  we  have  taken  a
 decision  that  all  the  loans  shall  be
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 rationalised  and  the  period  of  6  to  l0
 years  be  extended  to  from  0  to  20
 years,  this  will  be  a  very  substantia}
 concession

 One  or  two  more  things  we  ive
 also  done  for  the  displaced  pe:  >ns
 from  East  Pakistan  In  the  »  al
 stages,  for  their  educational  advi  ce-
 ment,  to  the  disrupted  institutior  or
 the  instituttons  that  were  set  up,
 loans  were  given  Although  loans
 were  given,  in  certain  cases  recurr-
 ing  expenditure  was  also  treated  as
 loan  We  have  taken  a  decision  that
 in  the  case  of  these  private  institu
 tions  it  33  for  the  State  Government
 to  examine  the  financial  position  of
 each  disrupted  institution  or  tiie  insti-
 tution  that  has  come  to  our  rescue
 If  they  are  not  in  a  position  to  repay
 the  loan  that  loan  should  be  remitt-
 ed  And,  if  any  recuiring  expend)
 ture  has  been  treated  as  loan,  that
 recurring  expenditure  should  also  be
 treated  as  a  grant

 So,  I  want  to  assure  Shri  Guha  that
 the  phght  of  these  unfortunate  people
 or  their  conditions  are  always  upper
 most  7  my  mind  I  stay  there,  I
 have  been  there  nearly  5  years,  I
 live  amongst  them  and  work  among
 st  them  and  I  am  taking  every  possi
 ble  care  to  see  that  the  rehabilita-
 tion  is  done  on  a  scientific  and  rational
 basis  so  that  I  am  in  a  position  to
 wind  up  this  Ministry—~and  the  target
 that  I  have  laid  before  myself  for  the
 eastern  region  38  the  3lst  March  96l
 I  want  the  good  wishes  of  the  House
 and  their  support  especially  of  some
 of  my  friends  who  are  absent  today
 in  helping  me  in  achieving  the  target
 because  in  the  achievement  of  that
 target  hes  not  only  the  solution  of
 the  rehabihtation  problem,  but  we  as
 a  government,  we  as  a  people,  should
 be  able  to  say  that  all  these  42  lakhs
 of  persons  who  have  come  from  East
 Pakistan  have  been  rehabilitated  and
 the  Ministry  which  was  created  for  a
 specific  purpose,  to  meet  a  specific
 situation  has  done  its  Job  and  finished
 with  it
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 Shri  Panigrahi:  The  hon  Deputy
 Minister  stated  the  day  before  yester-
 day  that  no  target  date  bas  been
 fixed  but  now  the  hon  Minister

 a
 that  the  target  date  has  been

 ed

 Shri  Mehr  Chand  Khanna:  I  have
 8830  that  the  target  date  for  the
 dehabilitation  of  my  Ministry  which
 38  called  the  Rehabilitation  Ministry
 ३5  3lst  March  96]

 Mr  Chairman:  The  question  ९

 That  the  respective  supplemen-
 tary  sums  not  exceeding  the
 amounts  shown  in  the  third
 column  of  the  order  paper  be
 granted  ta  the  President  ta  defray
 the  charges  which  will  come  in
 Gourse  of  payment  during  the  year
 ending  the  3lst  day  of  March  ™
 1960,  in  respect  of  the  following
 Demands  entered  m  the  second
 column  thereof—

 Demands  Nos  2,  18,  73,  107,  2I,
 30

 The  motion  was  adopted

 {The  motions  for  Demands  for  Sup-
 plementary  Grants  which  were  adopt-
 ed  by  the  Lok  Sabha  are  reproduced
 below—Ed  ]

 DEMAND  No  2-—~INDUSTRIES

 “That  a  supplementary  sum  not
 exceeding  Rs  1,34  000  be  granted
 fo  the  President  to  defray  the
 charges  which  will  come  in  course
 $f  payment  during  the  year  end-
 Ing  the  3lst  day  of  March,  1960,  :n
 respect  of  ‘Industries’  om

 Demanp  No  8—ExTERNAL  AFFAIRS

 “That  a  supplementary  sum  not
 exceeding  Rs  10,00,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1960,  in
 respect  of  ‘External  Affairs'”
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 Dessann  No.  78—Eaurznorrure  or  ‘Dre
 vtacep  Persons  AND  MINoRrties

 “That  a  supplementary  sum  not
 exceeding  Rs  8,77,92,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  Slst  day  of  March,  1960,  in
 respect  of  ‘Expenditure  on  Dis-
 placed  Persons  and  Muinorities’.”

 Demann  No,  07-——Caprra  OUTLAY  67
 THE  Ministry  or  CoMMERCE

 AND  INDUSTRY

 “That  a  supplementary  sum  not
 exceeding  Rs  13,50,000  be  granted
 to  the  President  to  defray  the
 shanges  hich  wll  came  an  counse
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1960,  in
 respect  of  ‘Capital  Outlay  of  the
 Munistry  of  Commerce  and  Indus-
 try’  ”

 Demanpd  No  2]—OrTHER  Caprra.  Ovt-
 LAY  ON  THE  MINIsTRY  07  7000  AND

 ‘  AGRICULTURE

 “That  a  supplementary  sum  not
 exceeding  Rs  83,00,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1960,  in
 respect  of  ‘Other  Capital  Outlay
 of  the  Minisiry  of  Food  and  Agri-
 culture’”

 Demanp  No  80—CaprraL  OUTLAY  or
 THE  MINISTRY  OF  STEEL,  MINES  AND

 Fur.

 “That  a  supplementary  sum  not
 exceedmg  Rs  2,25,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  durmg  the  year  end-
 ing  the  3lst  day  of  March,  1960,  in
 respect  of  ‘Capital  Outlay
 of  the  Ministry  of  Steel,  Mmes  and
 Fuel’.”

 46.35  brs.

 CENTRAL  EXCISES  AND  SALT
 (AMENDMENT)  BILL

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Dr.  B  Gopala  Reddi):
 Sir,  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Central  Excises  and  Salt  Act,
 1944,  be  taken  into  consideration.”

 The  Bill  was  introduced  in_  this
 House  on  20th  August,  1959,  and  its
 Provisions  came  into  effect  immediate-
 ly  by  virtue  of  the  application  to  70  of
 the  Provisional  Collection  of  Taxes
 Act,  937

 The  circumstances  which  have
 necessitated  this  Bill  are  these  As
 the  House  is  aware,  the  Government
 of  India  entered  into  agreements  with
 Messrs  Surmah-Shell,  Messrs  Caltex
 and  Messrs  STANVAC  refineries  for
 establishment  of  their  on]  refineries  in
 India  One  of  the  clauses  of  these
 agreeMents  stipulated  as  follows:

 ‘The  existing  duty  protections
 on  6)]  products  manufactured  in
 Indig  will  be  maintained  for  a
 PeriGd  of  ten  years  from  the  com-
 meNtement  of  full-scale  refinery
 Operations  or  unti]  8lst  December,
 1965,  whichever  38  earher”

 At  the  time  the  agreements  were
 signed  there  was  no  excise  duty  on  the
 indigenous  production  of  refined  diesel
 oil  anq  vaporisng  oil,  diesel  oil  not
 otherWise  specified  and  furnace  oil
 When  excise  duties  on  these  :tems
 were  first  imposed  im  ‘1956,  it  became
 necessiry  to  impose  countervailing
 customs  duties  on  imported  ols  to  give
 effect  to  this  clause  of  the  refinery
 agreeMents  With  further  increases  in
 the  leve}  of  excise  duties  in  957  and
 ‘1959,  the  customs  duties  were  simulta-
 neously  readjusted

 These  agreements  also  provided  that
 Government  would  permit  the  of!
 Compales  to  establish  the  prices  of  the
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 refinery  products  from  time  to  time  at
 any  level  not  higher  than  the  one  at
 which  they  sold  or  could  make  avail-
 able  for  sale  equipment  imported  pro-
 ducts,  provided  that  subject  to  the
 foregoing  principle,  the  oil  companies
 consulted  the  Government  before  they
 altered  the  price  of  any  of  the  pro-
 ducts.  As  a  result,  generally  speak~
 ing,  locally  manufactured  mineral  oil
 products  have  been  and  are  being  sold
 on  the  basis  of  :mport  price  parities

 Recently,  Messrs,  Burmah-Shell
 Refinery  offered  to  surrender  the  above
 duty  protection  with  effect  from  Ist
 July,  959  Government  have  decided
 to  accept  this  offer.  As  the  other  two
 refineries  have  not  yet  made  a  similar
 offer,  the  internal  price  levels  will
 continue  to  be  linked  to  import  prices.
 That  being  so,  the  practical  way  of
 taking  advantage  of  Messrs  Burmah-
 Shell's  offer  is  to  enhance  the  existing
 Central  Excise  duty  on  refined  diesel
 oi  and  vaporising  oil,  diesel  oi]  not
 otherwise  specified  and  furnace  oil  to
 the  level  of  import  duties  now  leviable
 on  these  oils  and  this  is  what  the  Bill
 seeks  to  do.  Since  the  Burmah-Sheli
 refinery  has  surrendered  the  duty
 protection  with  effect  from  Ist  July,
 ‘1989,  the  Bill  will  have  retrospect've
 effect  from  that  date  The  financial
 effect  of  this  surrender  wil!  be  of  the
 order  of  Rs  3°50  crores  in  one  full
 year

 With  a  view,  however,  to  ensuring
 that  the  other  two  refineries  continue
 te  get  the  protection  afforded  to  them
 by  the  agreement,  orders  have  been
 issued  exempting  Messrs.  Caltex  and
 Messrs.  STANVAC  from  the  payment
 of  the  enhanced  duties.  The  products
 cleared  by  Messrs  Assam  Oil  Com-
 pany,  between  the  period  Ist  July,
 3959  to  20th  August,  1959,  have  also
 been  exempted  from  the  enhanced
 levy  so  that  the  retrospective  levy
 may  not  affect  them  adversely.

 In  the  case  of  bitumen,  which  in-
 cludes  asphalt,  since  at  present  there
 is  no  Central  Excise  duty  on  these

 है प.२.«...  M4,  380)  eat
 sat  (Amanat)
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 items,  it  is  proposed  to  impose  a  Cen-
 tral  Excise  duty  on  them  at  the  rate
 equivalent  to  the  Customs  import
 duty.

 Mr.  Chairman:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Central  Excises  and  Salt  Act,
 ‘1944,  be  taken  into  consideration.”

 Shri  Narayanankutty  Menon
 (Mukandapuram):  Mr.  Chairman,  it

 is  very  embarrassing  indeed  when  the
 hon  Finance  Minister  comes  with  a
 छा  like  this  because  up  to  this  stage
 it  was  being  dealt  with  by  the  hon.
 Ministcr  of  Steel,  Mines  and  Fuel..

 Mr.  Chairman:  Excise  duties—that
 comes  under  Finance.

 Shri  Narayanankutty  Menon:  As  far
 as  the  present  duty  concession  to  the
 oil  companies  and  also  the  refineries
 is  concerned,  the  whole  basis  was  dealt
 with  by  him  Only  when  some  sort
 of  an  agreement  33  reached  betgeen
 that  Ministry  and  the  foreign  oil  com-
 panies  or  the  refinery  company,  the
 matter  is  transferred  to  the  Finance
 Ministry  and  the  Finance  Miunistry
 comes  with  a  Bill  to  announce  the
 excise  duties

 6.20  hrs,

 {Mr  Deruty-SpeaAker  in  the  Chai  ]

 The  question  of  surrender  of  this
 duty  protection  to  the  Burmah-Shell
 alone  35  not  only  connected  with  the
 question  of  the  previous  Bull  levying
 excise  duty  in  pursuance  of  the  agree-
 ment  dated  20th  May,  1958.

 On  20th  May,  ‘1958,  the  Finance
 Minister  announced  that  the  foreign
 0०]  companies  have  agreed  for  an  in-
 terim  reduction  of  prices  of  the  petro-
 leum  products  to  an  extent  of  Rs.  0
 crores  An  Ordinance  was  issued;
 later  on  that  Ordinance  was  changed
 mto  a  Bill  and  the  Fmance  Minster
 came  before  the  House  and  assured
 that  the  terms  of  thet  agreement  will
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 te  implemented  as  soon  as  possible.
 This  is  the  first  time  after  that  assur-
 ance  that  the  hon.  Fiance  Minister
 comes  with  the  subject  before  the
 House.

 Before  dealing  with  the  particular
 ques.ion  of  price-protection  in  regard
 to  the  two  other  companies,  the  price
 protection  which  Messrs.  Burmah-
 Shell  have  surrendered,  I  wish  to  raise
 one  point  regarding  the  assurance  that
 the  Finance  Minister  has  given  as  to
 the  agreement  wih  these  oil  compa-
 mes  on  20th  May,  1958,  According  to
 that  agreement,  Rs,  0  crores  are  to  be
 surrendered  by  the  companies  as  an
 ad  hoc  reduction  in  the  pnices,  and  the
 Government  of  India  accountants  were
 to  go  in  detail  into  the  accounts  of  the
 companies  and  then  arrive  at  a  final
 agreement  regarding  pricing  question
 and  then  make  an  adjustment.  But,
 Sir,  so  far  nothing  has  been  said.

 The  other  day,  when  the  Bill  to  con-
 vert  the  Ou  and  Natural  Gas  Com-
 mission  to  ag  statutory  body  came
 before  the  House,  the  same  question
 was  raised  The  hon.  Munster  of
 Mines  and  Oil  gave  a  severe  warning
 to  the  oil  companies,  because  it  was
 obvious  the  oil  companies  were  not
 agreeing  to  arrive  at  a  pricing  for-
 mula  When  there  was  a  specific  agree-
 ment  whereby  the  Government  of
 India’s  Chartered  accountants  could  go
 into  the  question  of  oi!  companies  and
 also  the  c.f.  price  structure  what  was
 the  difficulty,  as  far  as  Government  is
 concerned,  to  enforce  that  agreement?
 Tf  at  all  the  accountants  were  able  to
 get  the  real  state  of  affairs  in  the
 companies,  now  a  formula  could  have
 been  arrived  at  and  the  question  of
 enforcing  it  is  not  a  very  difficult
 business  for  the  Government  Either
 the  companies  should  be  retreating
 from  the  agreement  they  entered  into
 on  20th  May,  1958,  or  the  Govern.
 ment  accountants  have  not  been  able
 to  get  at  the  proper  accounts  of  the
 companies.  These  are  the  only  two
 possible  alternatives.  Therefore,  in
 the  face  of  the  severe  warning  ad-
 ministered  by  the  Minister  of  Mines

 ment)  Bill
 and  Oi!  the  other  day  in  this  House,
 I  should  like  the  hon,  Finance  Minis.
 ter  to  give  an  explanation  to  this
 House  as  to  why  after  such  a  long
 delay  of  I4  years  it  was  not  possible
 for  the  Government  to  arrive  et  an
 agreement  with  the  company  or  en-
 force  the  agreement  arrived  at  pre-
 viously  What  was  the  difficulty?
 Was  it  that  proper  accounts  of  the
 companies  could  not  be  got  by  the
 Government,  as  at  has  been  reported
 many  times  in  the  Press  and  as  it  i3
 natural  with  the  oil  companies,  be-
 cause  they  do  not  keep  accounts  in-
 side  this  country  and  they  keep  their
 accounts  in  New  York  or  London;  or
 was  it  because  after  getting  into  the
 real  state  of  affairs  in  the  company
 and  arriving  at  a  formula  the  com.
 panies  refused  to  implement  the  agree.
 ment?  Suir,  this  is  a  very  serious
 question  that  should  be  answered,  be-
 cause  when  there  jis  a  delay  in
 arriving  at  an  agreement  this  House
 should  know  as  to  what  is  the  loss
 that  the  country  is  incurring  every
 day

 In  very  different  ways  different
 Ministers  in  this  House  have  given
 contradictory  explanations  to  different
 subjects  relating  to  the  whole  ques.
 tion  of  0  A  question  was  raised
 Jast  year  as  to  whether  the  Govern-
 ment  has  got  access  to  the  real  ac-
 counts  of  the  companies  and  whether
 their  accounts  are  at  least  subject  ६3
 the  supervision  of  Government.  14
 was  also  asked  whether  the  Govern.
 ment  could  get  the  details  of  the  com.
 panies’  accounts  The  answer  given
 was  that  there  was  some  difficulty  az
 far  as  the  accounts  of  the  companies
 were  concerned.  The  hon.  Home
 Minister  then  intervened  to  say  that  it
 required  legislation  will  be  brougat
 in  order  to  compel  the  companies  to
 file  their  real  accounts  in  India.  I
 can  assert,  Sir,  that  even  today  no
 legislation  has  been  passed,  and  by
 any  other  means  it  is  impossible  for
 the  Government,  whether  it  be  in  the
 Company  Law  Administration  or  the
 Finance  Ministry  or  the  Reserve  Bank,
 to  get  the  real  state  of  affairs  of  the
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 accounts  of  the  oil  companies.  I
 will  point  out  the  relevant  example  of
 the  Standard  Vacuum  Oil  Company.
 In  ‘1955,  the  Standard  Vacuum  Oil
 Company  made  a  gross  operating  in-
 come  of  91,08,60,828  dollars,  The  same
 income  was  increased  in  3958  to
 102,06,91,648  dollars.  Out  of  this,  the
 operational  charges  have  been  written
 off  to  the  extent  of  84,07,62,234  dollars
 in  1055,  In  ‘1956,  the  operational
 charges  of  the  company  come  to
 96,991,996  million  dollars.  The  real
 crux  of  the  whole  problem  is  not  in
 the  gross  income  of  the  company,  be-
 cause  the  cif.  prices  are  not  taken
 into  consideration;  but  the  operating
 expenses  form  a  lion’s  share  of  the
 gross  profits  and  upon  this  operating
 account  neither  the  Government  of
 India  nor  any  other  authority  in  India
 have  got  a  control,  The  details  of  the
 90  per  cent.  of  the  gross  income  of  the
 company  are  completely  unknown  to
 the  Government  of  India.  Uniess  the
 Government  is  able  to  get  the  vou-
 chers,  and  also  a  properly  audited
 account  regarding  these  expenses,  it
 is  impossible  for  the  Government  to
 arrive  at  the  cif.  prices  and  how
 much  profit  the  company  is  making.
 In  1957,  the  Government  is  aware—it
 has  got  a  report—as  to  how,  because
 of  the  over-pricing  question  of  the
 oil  companies,  the  Government  was
 losing.  In  one  year  Rs.  25  crores  to
 Rs.  35  crores.  That  was  by  taking  the
 cif.  prices  of  the  post-war  period,
 that  is,  1950-51.  From  the  year  952
 onwards,  tremendous  recession  has
 happened  in  the  world  oil  fields,  and
 the  oil  magnates  both  in  the  continent
 and  in  the  Americas  were  clamouring
 that  the  oil  price  was  going  to  collapse
 and  the  margin  of  profit  was  being  re-
 duced.  While  they  themselves  created
 a@  panic  and  alarm,  that  the  oil  prices
 were  coming  down  and  there  was  a
 collapse  and  there  was  competition
 and  over-production,  the  prices  in
 India  continued  to  rise  from  year  to
 year,  from  952  to  1957,  That  will  it-
 self  show  that  the  surplus  profit  made,

 when  the  over-price  was  made,  is  not
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 to  the  tune  of  Rs.  35  crores  but  to
 more  than  Rs,  200  crores.

 There  is  an  organ  which  is  financed
 and  subsidised  by  the  oil  kings  of  the
 United  States  of  America.  Important
 journals  of  the  United  States  which
 used  to  be  spokesmen  of  the  oi]  com.
 panies  themselves  admit  the  diffe-
 rence  between  the  prices  in  the
 postwar  period  and  in  1959.  The
 magazine,  Life  International,  in  the
 issue  for  June,  ‘1958,  giving  a  very
 appropriate  headline,  namely,  “Savage
 struggle  to  sell  oil”,  makes  the  remark
 that:

 “Prices  abroad  are  already  taking
 a  beating.  More  and  more  crude  is
 being  sold  at  reduced  rates.  Among
 the  devices  used  besides  cutright
 discounts  are  extended  credit,  mani-
 pulation  of  tanker  contracts,  free
 engineering  and  legal  advice,  con-
 struction  loans  at  low  rate  etc.  More
 and  more  marketers,  in  turn,  are
 shaving  prices  to  consumers”.

 When  in  the  United  States,  reviewing
 the  whole  world  oj]  position  in  ‘1952,
 they  make  an  alarming  call  and  ob-
 servation  that  the  marketers  in  other
 countries  are  shaving  the  prices,  these
 companies  which  are  operating  in
 India,  in  spite  of  an  agreement  in
 958—!7  months  have  been  taken—
 have  not  made  even  an  attempt  to
 shave  the  prices.  An  explanation  is
 due  to  the  House  as  to  why  the  Fin-
 ance  Minister  is  sleeping  over  it  and
 why  the  Minister  of  Mines  and  Oil
 is  left  alone  to  cry  in  this  House  that
 the  companies  are  not  co-operating.
 For  the  last  one  year,  he  has  begun
 to  give  the  warning  but  in  spite  of
 repeated  warnings  by  the  Minister  of
 Mines  and  Oil,  the  companies  are
 sitting  tight  over  these  prices.  There-
 fore,  the  Finance  Minister  should
 assure  this  House  in  pursuance  of
 this  agreement  what  the  real  state  of
 affairs  is.  If  the  warning  given  by  the
 hon,  Minister  of  Mines  and  Oil  is  a
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 serious  one,  in  arder  to  create  a  sanc-
 tion  for  that  warning,  the  Munster
 of  Finance  should  tell  us  what  the
 Government  of  India  is  going  to  do
 to  compel  these  companies  to  observe
 the  terms  of  agreement  and  get  an-
 other  reduction  m  the  price

 Another  more  important  point  35
 this  in  regard  to  excise  duty  I  raised
 it  then,  and  about  38  months  before
 this  House  an  assurance  was  given
 that  the  whole  matter  would  be  en-
 quired  into  The  oil  companies,  when
 they  are  going  business,  are  doing  not
 only  straight  business  but  also  some
 sort  of  dubious  business  I  am_  not
 using  the  word  ‘dubious’  to  malign  the
 oil  companies  It  is  admitted  by  the
 hon  Munster  of  Mines  and  07  him.
 self  that  they  are  doing  a  particular
 type  of  business,  known  as  the  busi-
 ness  of  bunkering  The  Standard
 Vacuum  Oi]  Company  has  admitted
 that  it  35  doing  this  business  Five
 lakh  tons  of  oil  are  involved  in  a
 year  in  bunkering  business  Bunker-
 ing  business  328  done  2n  a  technical  for-
 mula  called  bond  delivery  While  the
 bond  delivery  business  is  done  by  the
 Standard  Vacuum  Company,  the  Cal-
 tex  company  and  the  Burmah-Shell
 company,  a  sort  of  extra-territorial
 right  is  created  in  each  port  for  these
 companies,  because  the  entire  business
 done  in  bunkering  oil  78  exempt  from
 —they  are  not  hable  to—excise  duty
 While  the  02]  35  in  ‘bond’,  the  oul  com-
 panies  are  in  extra-territorial  Jurisdic-
 tion  and  the  Indian  laws  have  no  ap-
 plicability,  when  the  foreign  freigh-
 ters  call  upon  the  port,  and  therefore,
 No  excise  duty  is  payable  for  that  ol
 I  raised  this  question  8  months  be-
 fore,  and  the  hon  Munister  assured  us
 that  an  enquiry  would  be  made  and
 at  least  the  sales  would  be  made  lable
 to  pay  the  excise  duty  and  other  taxes
 in  the  country  8  months  have  passed
 and  nothing  has  been  done  in_  the
 matter  If  this  state  of  affairs  conti-
 nues,  the  Government  will  not  be  able
 to  do  anything,  because  in  a  very
 dubious  way  of  accouting  system,  the
 companies  are  escaping  the  taxes  by
 importing  oil  and  keeping  it  under

 bond.  The  whole  accounts  with  the
 foreign  steamers  are  settled  in  London
 and  New  York  and  so  no  excise  duty
 is  payable  I  ask  from  the  Government
 what  they  are  considering  to  do  as
 far  as  this  huge  loss  of  excise  revenue
 38  concerned  on  the  bunkering  business
 applicable  to  Burmah-Shell,  Stanvac
 and  Caltex

 The  third  thing  75  m  direct  relation
 to  the  surrender  of  duty  protection
 given  to  the  three  oi]  companies  Bur-
 mah-Shell  have  surrendered  the  excise
 duty,  well  and  good  The  Govern-
 ment  has  a  right,  2f  it  thought  fit,
 to  decide  that  to  the  extent  that  duty
 piotection  has  been  surrendered,  the
 benefit  should  not  directly  be  passed
 on  to  the  consumer,  because  first  of
 all,  At.  will  be  very  difficult  to  pass  it
 on  to  the  consumer  and  as  far  as  the
 gallonage  is  concerned,  2t  will  be  very
 insignificant  Also,  an  enormous
 amount  of  money  358  required  for  the
 development  of  oil  in  the  country  and
 it  35  quite  correct  that  money  received
 by  the  surrendering  of  duty  protection
 by  Burmah  Shell  is  absorbed  an  the
 State  exchequer,  so  that  it  can  be  used
 for  further  development  of  ०

 But  the  major  question  still  remains
 as  to  why  the  Caltex  and  the  Standard
 Vacuum  Oil  Company  are  still  sitting
 tight  while  Burmah-Shell,  the  major
 partner  of  0०  business  in  India,  has
 thought  fit  to  surrender  the  duty  con-
 cerned  It  has  been  internationally
 accepted  that  in  the  post-war  years,
 when  a  bitter  competition  between  the
 three  07]  kingdoms  of  the  world—the
 Standard  Vacuum,  Calhfornia  and
 Texas  and  the  Shell  Company—started
 and  all  the  three  began  cutting  each
 other’s  throat  in  the  continent  and
 the  Far  East,  both  Great  Britain  and
 the  United  States  came  to  their  rescue
 and  said,  “Stop  cutting  each  other’s
 throat  That  will  be  at  the  expense
 of  the  American  monopolies  and
 monopolies  of  Great  Britain  Those
 who  are  being  benefited  will  be  the
 consumers  in  Asia  and  Europe  80,
 stop  cutting  each  other's  throat
 and  arrive  at  an  understanding”
 with  the  backing  of  the  US  and  U.



 Gevernments,  an  agreement  was
 reathed  between  those  oi]  monopolies
 and  by  that  agreement,  they  agreed
 mot  to  disagree  on  the  question  of
 prices.  So,  by  that  agreement,  a  vir-
 tual  monopoly  was  created  and  it  was
 Geeided  that  the  prices  of  petroleum
 products  will  be  the  same  as  far  as
 the  three  00  companies  are  concerned.

 So,  it  is  surprising,  in  India  m  ‘1959,
 When  there  was  an  agreement  between
 these  companies  not  to  compete,  why
 Burmah-Shell  alone  surrendered  the
 duty  protection  and  why  the  Stanvac
 and  the  Caltex  are  sitting  tight  upon
 it.  It  is  surprising  and  it  cannot  be
 without  any  reason.  Even  though
 the  Burmah-Shell  is  a  major  partner
 in  oil  business  in  India,  that  major
 partner  has  got  the  backing  only  of
 the  U.K.,  because  always  the  Shell
 Company  is  associated  with  the  small
 eountry  of  Denmark  and  the  very
 big  country  of  U.K.  and  the  Common-
 wealth.  The  whole  history  of  oil
 started  with  the  competition  of  the
 British  Commonwealth  on  the  one
 hand,  supported  by  the  big  navy  and
 junior  partners  of  the  United  States  of
 America,  because  in  the  international
 market,  the  United  States  began  to
 have  a  dominating  position  and  the
 British  Commonwealth  was  cracking
 Britain’s  hold  on  economic  affairs  in-
 ternationally  was  weakening.  Burmah-
 Shell  also,  because  of  this  weakened
 support,  was  converted  into  the  junior
 partner.  Now  it  is  quite  surprising
 that  Burmah-Shell  in  India  has  sur-
 rendered  this  protection  and  the
 American  partners—Caltex  and
 Stanvac—are  still  refusing  to  do  it.

 When  the  hon.  Finance  Minister
 was  introducing  this  Bill,  I  expected
 in  logic  and  reason  that  he  would  tell
 the  House  why  Burmah-Shell  alone
 has  surrendered  this  duty  protection
 and  why  Caltex  and  Stanvac  did  not
 surrender.  Because,  if  it  were  in
 pursuance  of  the  agreement,  it  could
 last  till  965  or  till  the  ten-year  period
 from  the  date  of  the  refineries  going
 isto  production.  in  case  of  Stanvac,
 Caltex  and  Burmah-Ghell,  the  differ.

 ence  is  only  a  few  months  between
 the  refineries  going  into  full  produc-
 tion  and  this  ten-year  period,  But
 why  did  the  hon.  Minister  not  inform
 this  House  so  that  the  whole  ques-
 tion  could  be  the  subject  matter  of
 the  debate  in  this  House  and  the  bene-
 fit  of  the  debate  will  be  available  to
 the  Minister  in  bargaining  with  these
 oi]  companies?  It  is  quite  unfair  for
 the  hon.  Finance  Munster  not  to  have
 told  this  House  why  Caltex  and  Stan-
 dard  Vacuum  did  not  surrender  the
 excise  duty  and  what  are  the  steps
 taken  by  the  Government  to  get  these
 duties  surrendered  by  them.

 It  is  quite  clear,  as  I  have  put  it
 in  the  other  way,  that  very  disturb-
 ing  things  have  been  happening  in
 the  negotsations  of  the  Government
 of  India  in  this  oi]  pricing  question
 and  I  will  be  failing  in  my  duty,
 especially  when  the  Finance  Muuister
 is  here  when  this  Bill  is  taken  up—-
 it  is  a  rare  opportunity,  because  the
 Finance  Minister  refuses  to  be  on
 the  scene  of  the  negotiations  with
 oll  companies  except  when  the  ques-
 tion  of  money  s  there  and  the  other
 Ministries  want  to  draw  something
 from  the  State  Exchequer—if  I  do
 not  put  it  straight  to  the  Finance  Min-
 ister  of  India  whether  he  has  not
 Played  a  very  important  part  in  the
 negotiations  with  the  companies.  On
 the  20th  May  958  when  the  whole
 agreement  was  being  thrashed  out,
 when  press  reports  came,  when  our
 auditors  and  our  cost  accountants
 who  are  trained  only  in  India  and
 not  conversant  with  this  diabolical
 accounting  system  of  the  international
 monopolists,  when  they  went  to  each
 office  and  wanted  the  vouchers,  the
 reply  they  got  was  that  the  vouch-
 ers  are  in  New  York  and  London,  and
 very  interesting  things  were  shown
 to  them.  For  an  item  of  expenditure
 of  Rs  21,000  when  the  auditors  want-
 ed  the  voucher  from  Burmah-Shell
 Oil  Company,  they  were  shown  just
 a  piece  of  paper,  just  like  a  post-card
 with  2]  holes  in  that,  holes  of  differ-
 ent  types,  triangular  holes,  circular
 holes  and  square  holes.  It  ls  &  naw
 type  of  machine  introduced  hy  the
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 company  and  neither  the  Government
 of  India,  nor  the  auditors,  nor  any  of
 the  technicians  in  India  understand
 what  this  machme  means  Rs  21,000
 is  expended  on  a  machine  lke  this
 on  which  a  paper  is_  inserted,  the
 machine  records  and  you  get  circular
 ho  es,  triangular  holes,  long  holes  and
 short  holes  That  23  a  code  of  the
 company  And  our  accountants  and
 auditors  were  not  able  to  understand,
 even  the  alpha  and  omega  of  the
 Standard  Vaccum  O2l  Company's
 accounting  system  I  ask  the  hon
 Finance  Minister  what  did  our  ac-
 countants  understand  from  those
 accounts?  Here  I  will  point  out  a
 single  item  In  1956-57,  a  huge  amount
 of  90  per  cent  of  the  gross  profits  of
 the  company  were  expended  Have
 the  Government  got,  or  the  auditors
 got  any  details  of  these  and  any  idea
 as  to  whether  this  money  was  actually
 spent?  The  Government  did  not  get
 it  I  raise  this  point  because  I  expect
 an  answer  for  this

 The  hon  Finance  Minister,  Shri
 Morarj:  Desa,  visited  the  United
 States  and  it  has  now  become  an
 annual  pilgrimage  affair,  because
 every  September  he  goes  over  there
 m  connection  with  the  International
 Monetary  Fund  or  World  Bank  confer-
 ence  But  last  tume  when  he  went
 there,  he  had  a  very  important  con-
 ference  with  the  bosses  of  the  Cah-
 fornia-Texas  oll  company  The  other
 day  I  emphasized  that  if  the  Finance
 Minister  of  India  goes  to  the  United
 States  and  then  very  important  nation-
 al  prob  ems  are  pending  in  the  United
 States  for  discussion,  negotiation
 and  settlement,  we  cannot  expect  that
 the  Finance  Minister  of  India  was
 talking  something  beyond  oi!  prices
 when  in  United  States  We  demand
 an  answer  from  the  hon  Finance  Min-
 ister  to  this  What  did  the  Finance
 ‘Minister  talk  with  the  Calfornia-
 Nexas  Oil  Company  bosses  when  he
 was  there?  Did  he  at  that  time  put
 any  question  to  them,  or  had  any
 diseussxon,  or  even  sounding  in  a
 friendly  way,  regarding  the  price  of
 of!  and  export?  An  answer  is  requir-
 ed  for  this.  Also,  later  on,  when  he

 ment)  Bilt

 returned  from  the  United  States—
 we  understand  from  press  reports,
 which  may  be  correct  or  may  not  be
 correct,  that  5  why  I  am  putting  it
 straight  to  the  Finance  Munister—he
 invited  an  oi]  expert  here  and  in
 pursuance  of  that  somebody  from
 California  connected  with  the  Stand-
 ard  Vacuum  Company  came  over  here,
 spent  some  time  and  went  away  All
 these  are  very  dubious  things,  very
 doubtful  things,  very  suspicious
 things  I  do  not  say  that  any  malice
 38  involved,  but  we  have  got  a  right
 to  demand  that  we  must  know  what
 the  Finance  Minister  was  talking  with
 these  people  Then,  what  are  the
 attempts  made  by  the  Finance  Munis-
 ter  to  get  this  question  settled  during
 his  tour,  because  the  bosses  sit  there
 and  the  accounts  are  there?  Did  he
 make  an  honest  attempt  to  arrive  at
 a  settlement  with  these  o:]  companies?
 We  require  an  answer  for  that  also

 I  welcome  this  छा)  I  only  say  that
 a  huge  amount  of  fluid  is  flowing  in
 one  way  but  we  are  getting  it  only  in
 trickles  For  years  and  years  we  are
 talking  about  huge  sums  of  money
 being  carried  away  from  this  country
 Suggestions  are  also  made  for  the
 development  of  our  oil  resources  But
 it  is  rmpossible  for  us  to  get  money,
 money  is  not  there  The  whole  diffi-
 culty  35  that  money  38  not  there  to
 monopo  ise  the  oi]  business,  not  only
 exploration  business  but  also  the  re-
 fining  business  We  are  compelled  to
 surrender  our  policies  of  on  explora-
 tron  and  other  business  to  the  private
 sector  For  a  year  itself  we  could  get
 Rs  50  crores  to  00  crores  by  demand-
 ing  from  the  companies  a  reasonable
 price  for  the  products  in  India  Why
 is  the  Finance  Minister  sleeping  over
 this  problem?  I  can  tell  him  that
 this  is  not  a  small  problem  but  a  pro-
 blem  which  has  to  be  seriously  con-
 sidered

 In  this  connection  I  expect  that  all
 this  dilly-dallyng  between  one  min-
 istry  and  another  will  stop  for  the
 time  being  The  severe  and  stern
 warning  issued  by  the  hon  Minister  of
 Mines  and  Oil  the  other  day  in  the



 4799  Central  Ercises

 {Shri  Narayanankutty  Menon]
 Mouse  to  the  oil  companies  will  be  a
 warning  issued  by  the  Government  of
 India  to  these  ol  companies  however
 powerful  they  might  be  and  a  severe
 sanction  will  be  built  up  not  only  by
 the  hon  Minister  alone  who  issued  the
 warning  but  by  the  Government  of
 India  Let  the  coercive  machinery  of
 the  Government  of  Indsa  and  all  the
 threats  as  also  the  thunderings  which
 they  used  to  do  at  many  other  parties
 be  directed  against  these  ol  compan-
 ies  Let  us  see  now  powerful  the
 Government  of  India  38  with  these  oul
 companies

 I  sincerely  hope  that  the  Govern-
 ment  will  pursue  this  warning  issued
 te  the  companies  and  in  the  very
 near  future  the  hon  Finance  Minister
 will  come  before  this  House  not  only
 with  a  surrender  and  relinquishment
 of  the  excise  duty  of  certain  httle
 items  of  0]  with  Burmah-Shell  and
 also  of  the  same  items  with  Standard
 Vacuum  and  Caltex—that  is  a  minor
 affair  compared  with  the  larger
 affair—-but  also  with  the  full  imple-
 mentation  of  the  agreement  dated  the
 20th  May,  3958

 I  further  emphasise,  beyond  all
 these  questions,  the  question  of  the
 bond  delivery  oi]  s  a  serious  ques-
 tion  It  is  not  easy—I  agree  with  the
 hon  Mumister—to  tackle  these  com-
 panies  because  these  companies  have
 been  trained  in  such  sort  of  business
 fur  hundreds  of  years  and  they  have
 been  able  to  play  this  game  with
 many  a  government  in  this  world
 With  many  governments  they  have
 played  and  many  governments  also
 have  attempted  to  play  with  them
 But  when  any  government  has  tried
 to  p'ay  with  these  oil  companies  they
 have  taught  these  governments  a  les-
 son  Let  it  not  be  that  while  this
 Government  plays  with  the  ०.  com-
 panies,  the  070  companies  teach  8  les-
 son  to  this  Government  Let  this
 Government  for  the  first  time,  lke
 the  new  governments  of  the  Middle
 East,  stand  up  and  try  to  teach  les-
 song  to  the  ofl  companies  and  tell
 them  that  the  years  of  ‘1800,  the  years
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 of  1900,  the  years  of  British  Imperial-
 ism  and  the  years  of  American  mono-
 poly  of  the  Indian  market  and  the
 colonial  markets  are  over  Let  us
 hope  that  this  Government  will  be
 abe  to  stand  up  to  these  oi]  compan-
 ies  whatever  the  game  they  have  play-
 ed  in  Iraq,  Iran  and  all  the  Middle-
 Eastern  countries  Let  us  see  and  en-
 joy  ourselves  that  thig  Government
 stands  up  to  the  o:]  companies  and
 that  in  the  near  future  the  hon  Fin-
 ance  Minister  will  come  before  this
 House  with  new  Bulls  adding  money
 after  money,  adding  crores  of  rupees
 to  the  Consolidated  Fund  of  India
 which  the  oil  companies  are  transfer-
 ring  from  this  country  to  other  coun-
 tries

 Excepting  that  I  welcome  and  sup-~
 port  this  Bull

 hri  Naushir  Bharucha  (East
 Khandesh)  Mr  Deputy-Speaker,  Suir,
 I  do  not  appprove  of  the  principle
 involved  in  this  Bill  This  Bill  is  bas-
 ed  on  the  principle  that  where  duty
 protection  has  been  surrendered  by
 any  industry  or  any  concern  that,  m-
 stead  of  going  to  the  consumer,  35
 mopped  up  by  the  Government  As
 this  House  is  aware,  protective  duties
 are  levied  on  the  principle  that  the
 consumer  ig  willing  to  pay  a  price  for
 building  up  a  nascent  industry  It  is
 true  that  when  the  Burmah-Shell  re-
 fineries  wanted  to  start  a  refinery,
 we  wanted  refineries  badly  and  there-
 fore,  we  agreed  to  pay  a  price  A
 protective  duty  was  imposed  it  came
 ultimately  from  the  price  of  the  pet-
 roleum  products  which  they  sold  The
 consumer  paid  the  higher  duty  for
 the  product  in  order  to  have  the  refi-
 nery  Now,  we  find  that  the  Burmah-
 Shell  is  m  a  position  much  prior  to
 the  date  specified  m  the  contract  to
 surrender  that  duty  protection  But
 the  Government,  instead  of  passing
 this  on  to  the  consumer,  mops  it  up
 for  itself,  with  the  result  thet  today
 the  consumer  continues  to  pay  the
 same  high  price  and  there  38  no  re-
 duction  in  the  price.
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 fhri  Narayanankutty  Menon:  Not

 —
 one-quarter  maya  Paiea  per  gal-

 Shri  Naushir  Bharucha:  That  does
 not  matter.  Like  that,  last  time,  they
 swallowed  Rs.  10  crores  and  even
 then,  they  said  the  same  thing  that
 the  benefit  is  not  worth  distributing.
 Now,  it  is  Rs.  34  crores.  The  benefit  is
 not  worth  distributing.  If  tomorrow,
 the  other  two  companies  surrender
 duty  protection  also,  they  will  say
 that  the  benefit  is  not  worth  while
 distributing  though  the  total  amount
 may  be  Rs,  46  or  ॥7  crores.  There-
 fore,  I  say  that  the  principle  on  which
 this  Bill  ig  based  is  wrong  and  I  do
 not  approve  of  it.  Otherwise,  in
 future,  before  the  consumer  makes  a
 sacrifice,  he  will  take  this  fact  into
 consideration  whether  it  is  worth
 while  making  this  sacrifice.  Because,
 later  on,  what  is  now  protective  duty
 may  be  converted  into  revenue  duty.
 Therefore,  I  say  that  the  principle  on
 which  this  Bill  is  based  is  utterly
 wrong.  I  think  the  benefit  of  it  should
 have  gone  to  the  consumer.

 The  second  point  that  has  to  be
 made  is  that  it  has  been  possible
 for  Burmah-Shell  to  surrender  their
 protection,  but  not  the  other  two  com-
 panies.  It  is  true  that  we  are  bound
 by  the  terms  of  the  agreement  and  we
 have  got  to  honour  them.  I  am  not
 one  of  those  who  will  grudge  reason-
 able  profits  going  to  concerns  which
 would  establish  refineries  or  enter
 upon  a  speculative  business.  They
 must  have  certain  advantages.  I  am
 not  making  a  grievance  of  the  fact
 that  Caltex  and  Standard  have  not
 surrendered  the  protective  duty.  They
 have  got  a  right  not  to  surrender.
 I  only  ask  for  an  explanation.  I  am
 not  aware  of  the  fact  that  the  price
 structures  vary  so  differently  that  the
 two  other  companies  cannot  surren-
 der  this  protection.  Probably,  there
 may  be  a  legitimate  explanation,  I
 shou'd  like  to  know  that  explanation
 from  the  Government.

 The  third  question  that  I  am  posing
 is  this.  What  hes  happened  up  till
 now  to  the  question  of  a  probe  into
 the  price  structure  which  the  hon.

 ment)  Bili
 Minister  for  Mines  and  Oil  promised?
 Tms  House  expressed  considerable
 sympathy  for  the  hon.  Minister  for
 Mines  and  Oil  when  he  said  that  he
 had  found  some  of  tne  companies  re-
 caicitranc,  and  the  House  piomused  to
 support  Dum,  and  sdid  that  be  snouid
 be  urm  aud  tne  House  woula  stand  by
 him.  it  appears  tnat  full  aisciosure  is
 not  being  made  by  the  oil  companies
 even  wutnin  that  heid  whicn  tney
 prom.sed  they  would  disclose  to  the
 Government  of  india.  Thus  this  ques-
 tion  of  price  structure  remains  perma-
 nently  a  closed  book.  Today,  they  are
 not  in  a  position  to  tell  us  exactly
 what  part  ot  the  price  actually  goes
 tor  pronts  of  these  concerns,  because
 these  profits  are  concealed  in
 so  many  diverse  ways,  in  the  shape
 of  operation  costs  or  distribution
 costs.  We  are  not  in  position  to  say
 what  exactly  are  the  real  profits  of
 the  compan.es.  I  thought  within  six
 months  the  results  would  have  been
 made  available  to  us  and  the  hon.
 Minister  in  charge  would  have  beeu
 able  to  place  the  results  before  the
 House.  I  would,  therefore,  like  to
 know  from  him  how  far  this  matter
 has  progressed.  Is  there  any  recalci-
 trance  still  on  the  part  of  the  oil  com-
 panies  to  disclose  to  our  auditors  such
 books  of  account  as  we  were  entitled
 to  see  and  which  they  promised,  in
 fact,  to  disclose?  If  there  is  such
 recalicitrance,  then  I  should  like  to
 know  what  steps  the  Government  of
 India  have  taken.  It  is  not  merely  a
 question  that  we  are  desiring  to  probe
 into  matters  which  they  have  not
 agreed  to  disclose.  Even  within  the
 field  which  they  have  promised  to
 disclose—this  is  only  a  small  part  of
 the  whole  affair—we  find  recalci-
 trance.  If  that  is  so,  I  would  like  to
 ask  the  hon.  Minister  what  steps  Gov-
 ernment  is  going  to  take.  I  think  this
 is  a  point  which  should  be  firmly
 cleared  up  with  the  oil  companies.  As
 I  said,  we  are  not  against  people  hav-
 ing  reasonable  profits.  We  are  pre-
 pared  to  make  allowances  for  the  spe-
 culative  nature  of  the  business.  We
 are  prepared  for  that.  But  then.  they
 have  also  to  play  the  game.  Whether
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 toe  Munister  has‘  got  their  co-opera-
 Won  or  not,  it  is  a  matter  we  have  not
 known  tor  the  last  one  year.  I  hope
 the  hon.  Minister  would  make  the
 position  clear.  This  Bul,  being  tech-
 nicauly  a  Hinance  tl,  inough  =  spon-
 sored  by  the  hon.  Munster  of  Fin-
 ance,  It  Is  reatiy  a  Bull  that  concerns
 my  hon.  friend  Shri  K  02,  Malav.ya
 and  he  should  intervene  and  give  an
 explanation.

 Dr  M.S  Aney  (Nagpur).  Sir,  I
 ave  uswiucd  vo  the  twu  spectnen  as
 weu  as  me  speecn  deiuveced  by  the
 Hoa,  Miuuete:  Muviuig  we  muuuen  Lor
 consiaerauon  I  heard  his  speech
 very  casetuiuly,  but  4  aid  not  nnd  m
 the  speecn  anytning  more  than  what
 33  conta.ned  in  the  Statement  of  UOb-
 jects  and  Reasons.  The  thing  is  this.
 it  a  a  small  Bill  which  otherwise
 should  not  require  much  considera-
 taon  from  us  to  make  up  our  minds
 and  vote  for  Government,  but  at  75
 @  Bull  which  ig  of  a  very  strange
 mature,  rather  of  an  unexpecied
 nature

 This  Bull  has  been  brought  forward
 here  because  the  Burmah-Shell  com-
 pany  has  voluntarily  come  forward  to
 surrender  certain  concessions  which
 were  introduced  in  the  agreement  bet-
 ween  them  and  the  Government  of
 India.  I  want  to  know  why  those
 concessions  were  made,  and  who  de-
 manded  those  concessions  Were  they
 mtroduced  in  the  agreement  by  the
 Government  of  India  voluntarily,  or
 were  they  introduced  at  the  instance
 of  the  company  which  entered  into
 an  agreement  with  the  Government  of
 India?  That  ३8  my  first  question

 If  they  were  mtroduced  at  the  ms-
 tance  of  the  company,  why  is  it  that
 the  company  8  surrendering  them
 now?  Why  this  outburst  of  genero-
 sity  on  the  part  of  the  company  in
 favour  of  the  Government  of  India
 today?  What  are  the  reasons  for  the
 company  to  surrender  these  conces-
 sions,  for  which  at  one  time  they  must
 have  made  a  demand,  and  which  the
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 Gevernment  of  India  were  pleased  to
 concede  to  them?

 ane  Matter  does  Not  end  witn  then
 ndViug  g.ven  up  wie  concessions  ur
 sudstuucied  te  concessions.  4६  crea-
 ५९०  SuINeE  GuuulLy  Win  tne  Govern-
 mGuit  Of  india  to  Make  soMe  adjust-
 ments,  lor  tne  suke  Ol  Making  up  the
 aifesence  80,  the  COnsequeace  38  that
 cevain  new  taxes  are  to  be  raed  by
 raising  wwe  excise  duty  on  refined
 diesel  OlS  and  vaporising  oil,  diesel
 out  not  otherwise  specitied  and  turm-
 ace  oil  to  the  level  of  the  import
 duties  as  well  as  by  imposing  an  ex-
 ewok  WHY  an  human.  2०४५  tapbalh,
 eguivalent  to  the  import  duty.  So,
 cyitain  New  taxes  are  peing  imposed
 ou  the  people

 When  a  Bill  lke  this  comes  tor-
 wa4ia  belure  this  House,  l  believe  it
 ig  Necessary  for  the  Members  ot  this
 House  to  undeistand  une  enture  ratio-
 naie  tnat  is  behind  these  new  taxes  as
 well  as  behind  the  response  which  the
 Government  ot  India  are  making  to
 the  ges.ure  shown  by  the  company
 in  Surrendermg  these  concessiuns.
 The  point  is  this,  they  had  the  opuon
 of  continuing  these  concessions  for  ७
 per.od  of  ten  years  or  up  to  3lst
 December,  ‘1965,  whichever  was  eai-
 her  Why  should  they  now  feel
 that  they  should  not  have  these  con-
 cessions?  I  believe  that  point  -re-
 quires  to  be  cleared  up  by  the  hon.
 Minister  Unless  that  is  cleared,  it  is
 not  fair  for  Government  to  ask  the
 Members  of  this  House  to  proceed
 with  the  Bill  If  the  Members  are
 asking  for  an  explanation,  it  is  not  be-
 cguse  they  are  not  convinced  of  Gov-
 ernment  bonafides—surely,  Govern-
 ment  must  have  very  good  reasons
 with  them,  we  also  know  that  some
 such  thing  must  have  been  necessary,
 pecause  only  the  other  day  we  passed
 the  Oil  and  Natural  Gas  Commission
 Bill  m  order  to  carry  out  the  schemes
 which  that  Bill  underlines,  and,  there-
 fore,  certain  things  must  have  been
 necessary.  But  what  are  those  things?
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 What  are  those  considerations?  That
 must  not  be  a  matter  which  is  only
 known  to  Government;  they  must  be
 known  also  to  these  whose  consent  is
 necessary  for  the  passing  of  this  Bill,
 because  Members  are  expected  to
 give  their  votes  intelligently.

 In  view  of  these,  I  hope  that  the
 hon.  Minister  will  make  these  points
 clear,  so  that  we  shal!  be  in  a  posi-
 tion  to  cast  an  intelligent  vote  on  the
 motion  before  the  House.

 The  Minister  of  Mines  and  Oil
 (Shri  x.  D.  Malaviya):  ‘With  your
 permission,  I  shall  just  make  a  few
 brief  remarks  about  certain  salient
 points  that  have  been  raised  here  by
 hon.  Members.

 My  revered  friend  Dr.  M.  S.  Aney
 wants  me  to  explain  why  these  con-
 cessions  were  given  at  all.  That  is  a
 very  relevant  question.  Al!  that  I
 can  say,  with  due  respect,  is  that  we
 are  getting  wiser  after  the  event.  I
 want  my  hon.  friend  to  go  back  about
 six  vears  to  the  time  when  these
 agreement,  were  arrived  at  This  oil
 business  was  not  at  all  known  to  us
 and  the  conditions  in  which  we  were
 consuming  petroleum  products  were
 handed  down  to  us  from  our  times  of
 slavery  when  foreign  comvanies  had
 presumed  that  this  countrv  would  be
 a  market  for  their  petroleum  products
 and  all  that  There  was  a  big  gap  bet-
 ween  the  knowledge  and  conciousness
 in  the  countrv  about  oi]  business  and
 the  wav  in  which  the  foreign  oi]  com-
 paines  were  putting  their  point  of
 view  before  us.  Thev  were  not  at
 all  willing  to  come  here  and  to  set  up
 their  refineries  That  wa<  what  they
 said  I  am  _  only  objectively  giving
 out  the  facts  At  that  time—about  a
 few  vears  ago—thev  said  ‘We  are  not
 interested  in  coming  and  installing
 one  or  two  refineries  because  if  you
 want  petroleum  products,  you  can
 purchase  them  in  the  market  and  we
 shall  be  too  glad  to  supply  you
 through  our  distributing  companies’.
 The  distributing  companies  were  there

 but  refineries  were  not  there.  Nobody
 knew  anything  about  it.  Now,  it  goes
 to  the  credit  of  our  Government  and

 ment)  Bilt
 also,  to  a  certain  extent,  to  the  credit
 of  the  companies  that  they  agreed  to
 come  and  consider  this  question  of
 installing  refineries  on  certain  condi
 tions.  Those  certain  conditions  were
 not  favourable  to  us  at  that  time.
 They  are  perhaps  very  favourable  to
 us  at  this  time.  That  makes  a  diff-
 erence  and  explains  as  to  why  certain
 conditions  which  today  do  not  appear
 favourable  to  us  were,  in  reality,
 favourable  to  us  then.  At  that  time
 perhaps  we  were  compelled  to  accept
 them.  Today  we  will  surely  not  ac-
 cept  those  conditions.  That  is  one
 thing.

 Therefore,  there  was  a  pattern  of
 agreement  drawn  between  Govern-
 ment  and  the  oil  companies.  We
 wanted  them  to  come  here  and  we
 had  to  pay  a  price  for  it.  That  is  all
 I  can  say.  We  are  grateful  that  they
 installed  their  refineries,  imported
 crude  oil  and  produced  petroleum
 products  locally.  To  that  extent,  our
 foreign  exchange  burden  was  lessen-
 ed  We  only  paid  for  imported  crude
 oil  in  foreign  money,  the  petroleum
 product  from  the  refinely  is  available
 to  us  in  our  own  money.  For  Rs.  40
 worth  of  foreign  money,  for  crude
 oil,  the  total  production  of  various
 products  came  to  about  Rs  25,  and
 out  of  that  Rs.  5  was  available  to
 us  here  in  local  money.  So  that  we
 saved  that  Rs  5  in  foreign  exchange.
 That  was  a  great  temptation  befare
 Government  to  invite  these  refineries.

 Obviously,  they  would  have  their
 way.  Now,  there  was  a  clause  in  the
 agreement  that  at  a_  suitable  time
 with  the  agreement  of  the  two
 parties,  this  duty  concession  would
 be  withdrawn.  The  time  has  come
 now,  and  as  you  know,  one  of  the
 companies  has  surrendered  the  con-
 cession  by  agreement.  The  others  are
 reluctant  partly.  I  cannot  go  _  into
 those  reasons  because  I  am  myself
 not  very  much  convinced  of  those
 reasons.  Nevertheless,  we  hope  that
 we  shall  be  able  to  persuade  these
 companies  to  see  reason  in  our  argu-
 ments  and  now  agree  to  surrender
 these  concessions  which  we  made  in
 the  agreement.
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 Now,  the  argument  put  forward

 from  that  side  might  be  that  we  have
 only  recently  started  producing,  and
 the  expenditure  and  difficulties  invol-
 ved  require  a  reasonable  return  which
 has  not  been  assured,  because  only
 two  or  three  years  have  passed
 since  then  Perhaps  the  Caltex  Com-
 pany  has  only  recently  started  it
 They  perhaps  want  to  wait  a  hitle
 more  time  We  do  not  agree  that  we
 should  wait  any  longer  and  feel
 that  the  time  is  perhaps  overdue  when
 these  concessions  should  have  been
 surrendered  I  express  this  opinion
 because  this  is  the  view  of  the  Gov-
 ernment,  and  that  there  is  no  justifi-
 cation  now,  as  we  see,  for  the  per-
 petuation  of  these  duty  concessions
 I  only  hope  that  these  companies
 which  are  helping  us  a  lot  and  to
 whom  we  are  grateful  in  certain  res-
 pects  will  now  see  reason  and  accept
 the  wishes  of  the  House  and  accept
 my  request  and  surrender  the  conces-
 sion  that  is  overdue  to  us

 Ba  hrs.

 Shri  Narayanankutty  Menon:  They
 have  destroyed  many  Houses  hke
 this,  apart  from  respecting  the
 wishes  of  the  House

 Shri  K.  D.  Malaviya:  My  hon
 friend  Shri  Menon  78  very  angry  with
 them  I  am  not  angry  with  them

 hri  Nrayanankntty  Menon:  You
 cannot  afford  to  be

 Shri  K.  D.  Malaviya:  But  assure-
 diy  I  want  to  associate  myself  with
 the  strong  opinion  of  the  House  that
 the  time  is  overdue  now  for  this  Of
 course,  the  ०]  compames  have  got
 their  own  influences  They  function
 for  their  business  and  they  say  that
 they  legitimately  exert  their  influen-
 ces  for  their  business  It  is  our  job
 to  see  that  we  are  not  unduly  influen-
 ced  by  arguments  here  and  there  and
 that  things  go  wel]  with  us  (Inter-
 ruptions)

 AUGUUT  २६  190  ond  Salt
 (Amendments  430g

 So  far  us  the  points  rateedt  by  Shri
 Menon  and  Shri  Bharucha  about  the
 cost  examination  of  the  distribution
 companies  are  concerned  ....

 Shri  Naushir  Bharacha:  What
 cross-examination?  They  have  not
 started  the  examination-in-chief  even.

 Shri  Narayanankutty  Menon:  The
 witness  himelf  is  not  available,

 Shri  K.  D.  Malaviya:  Negotiations
 are  still  going  on  We  have  passed
 on  the  report  of  the  Chief  Cost
 Accounts  Officer  to  the  companies
 We  have  also  laid  a  copy  in  the  Lib-
 rary  of  the  House  I  did  it  delibera-
 tely  so  that  hon  Members  might  see
 what  is  the  basis  of  our  negotiations
 and  what  is  the  basis  of  our  argu-
 ments  produced  by  us  in  this  context
 I  hope  that  soon  we  may  be  able  to
 come  to  some  sort  of  agreement

 An  Hon.  Member:  How  soon?

 bri  K.  0.  Malaviya:  A  few  days
 back  I  had  the  chance  of  _  referring
 to  the  matter  and  expressed  my  dis-
 appointment  I  did  so  in  all  earnest-
 ness  to  convey  my  feelings  to  the
 House  and  also  to  those  concerned
 that  frankly  speaking  I  am  disappoin-
 ted  But,  I  have  every  hope,  I  must
 say,  that  we  shall  come  to  some  sort
 of  agrecment  and  that  examination  of
 cost  and  the  propriety  of  the  entries
 of  those  items  that  go  to  make  up
 the  cost  will  be  clarified  and  we
 shall  try  to  satisfy  each  other,  and  if
 we  are  able  to  persuade  the  com-
 panies  that  certain  of  the  items  are
 not  justified

 Shri  Narayanankutty  Menon:  A
 rocket  journey  to  the  moon  is  far
 better  and  possible

 Shri  K.  D.  Malaviya  Well,  I  do
 not  share  the  view  that  under  the
 changed  conditions  m  our  country  any
 reasonable  group  of  businessmen  or
 traders  will  expect  that  which  will
 not  be  in  the  interest  of  the  country.
 I  think  the  story  should  not  be  exa-
 ggerated  also  to  that  extent.  While
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 there  is  sufficient  justification  for  us
 to  proble  into  the  accounting  and  to
 persuade  them,  I  think  we  should  not
 taka  an  exaggerated  view

 This  :s  all  I  wish  to  say

 Dr.  B.  Gopala  Reddi:
 Menon  was  saying

 Sir,  Shri

 Shri  Narayanankutty  Menon:  What
 about  the  5  lakh  tons  involved  in
 bunkering  of  the  Stanvac  Co,

 Mr.  Depnty-Speaker:
 hon  Minister  will
 reply

 I  think  the
 answer  in  _  his

 Shri  Narayanankutty  Menon:  He
 would  not  answer  because  he  35  not
 in  touch  with  that

 Dr.  B  Gopala  Keddi:  What  the
 other  Ministry  is  doing  with  the  oil
 companies  is  not  certainly  relevant
 to  the  Bill  that  I  have  brought  here
 We  are  now  taking  advantage  of  the
 surrender  of  the  Burmah  Shell  end

 ment)  Bill

 trying  to  remove  a  difference  between
 the  import  duty,  the  customs  duty
 and  the  Central  excise

 Shri  Naushir  Bharucha:  You  are
 trying  to  pocket  it  and  not  remove  it

 Dr.  B  Gopala  Reddi:  We  are  gett-
 ing  about  Rs  35  crores

 Mr.  Deputy-Speaker:
 hon  Minister  hke  to
 morrow?

 Would  the
 continue  to-

 Dr  B.  Gopala  Reddi:  Yes,  I  think
 so

 Mr.  Deputy-Speaker:  Then  he  can
 continue  tomorrow

 The  House  will  now  stand  adjourn-
 ed  till  1  am  tomorrow

 7.08  hss.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,
 August  25th  959/Bhadra  3,  388]
 (Saka)
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 Grants  2n  respect  of  Bud-
 get  (General  )  for  the  year
 1956-$7,  were  discussed
 and  the  Demands  were

 1956-57  मु  voted  in  full.

 TE  aes  (De  STATEMENT  BY  MINISTER  42r6~28
 Gopala  Reddi)  presented  The  Minister  of  Revenue  and
 a  statement  showing  De-  Civil  Expenditure
 mands  for  Excess  Grants  (Dr.  B.  Gopala  Reddi)
 in  respect  of  the  Govern-  made  a  statement  regard-
 ment  of  Himachal  Pradesh  ing  the  receipt  by  Govern-
 for  1956-57  (ist  April,  7956  ‘  ment  of  the  Report  of  the
 to  ३375  October,  7956)  Pay  Commission.

 STATEMENT  RE  __DE-  DEMANDS  FOR  SUPPLE- MANDS  FOR  EXCESS  R  T:
 GRANTS  (DELHD),  t956-

 MENTARY,  GRANTS

 4088

 4118  8$
 37  हि  हि  है  है  4०88  Certain  Demands

 is  Supple-
 The  Minister  of  Revenue  ot  bod  grt  (Geneeal). and  Civil  Expenditure  (Dr.  for  the  year  1959-60  were 8.  Gopala  Reddt)  presented  discussed  and  the  Demanas a

 ee  Bea  Gee
 Dem-  were  voted  in  full.

 ands  for  Excess  Grants  in
 respect  of  the  Government  BILL  UNDER  CONSIDER-
 of  Dehi  State  for  1956-57  ATION  4186—4at0.
 (ist  April,  956  to  3r8t  The  Minister  of  Revenue
 October,  1956).

 tad  ea  re STATEMENT  RE:  DEMANDS
 FOR  SUPPLEMENTARY  90050  hat.

 Rae
 Central

 GRANTS  (KERALA),  Excises  and  Salt  (Amend-
 Te  Mt  LS  ge mn  ‘ation,  ie  i8-

 The  Miniser,  Olin
 aa  wa  not  concluded.

 (Dr.  8.  Gopala  Reddi)  pre-  AGENDA  FOR  TUESDAY,
 sented  a  statement  showing  AUGUST  2s,  959/BHADRA
 Supplementary  Demands  3,  1881  (SAKA)
 a  bl  Daly  omen  Further  consideration

 of  the Kerala  for  the  year  9¢9-60  ae  Bill  aa
 CALLING  ATTENTION  TO  consideraton  of  the MATTER  OF  URGENT  Kerala  Local  Authorities

 PUBLIC.  IMPORTANCE  4088—9g0  Laws  (Amendment)  Bill
 Shri  P.C.  Borooah  called  the

 attention  of  the  Minister  consideration  of
 of  Defence  to  the  reported  the  Motion  re:  Report  of
 presence  recently  of  Sanskrit  Cammuission.

 and  passing  of  these  Bills.
 Also


